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LOK SABRA DEBATES 

LOK SABHA 

Friday, Maf'ch 21, 1986/ 
PllalZllna 30, 1907 (Saka) 

The Lok Sabha mt't at 
Eleven 0/ the Clock. 

{MR. SPEAKER in the- ChairJ 

ORAL ANSWERS TO QUESTIONS 

{ Elltlls},} 

Proftt ratios of Indian bank, ,'s·aw 

,il foreian banks 

*337. PROF. NARAfN CHAND 
PARASHAR: Will the Minister of 
FINA NeE be pleased to states 

(a) whether it is a fact that in the 
case of nationalised banks in India~ the aU 
profit raios of incon1e(~xpendituret opera-
ting and establisholent expenses as welt as 
to interest payments are much lower as 
compared to the foreign banks; 

(b) jf SO~ what are these ra:ios in res-
pect of (i) State Bank of India, (ii) Punjab 

National Bank. (iii) United Commercial 
Bank, (iv) Central Bank of India aDd (y) 
Union Bank. of India; 

(c) whether any restructurinl of tb. 
banks is proposed to be undertaken t. 
streamline their functionin& and improvinl 
their earnings; 

(d) if so, when; and 

(e) if not, the reaSODS therefor? 

THE MINISTER OF STATE TN TH~ 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e): 
A Statement is given below. 

Statement 

(a) and (b): The Profit ratios of 28 
Public Sector Banks is lower tban those or 
the foreign banh.'i. The Profit ratio er 
Slate Bank of India, Punjab National 
Hank. UCO Bank, Central Bank of India 
and Union Bank of India as a percenta •• 
to (i) working runds~ (ii) total income, (iii) 
total expenditure. (iv) interest expenditure, 
(v) establishment expenditure a-nd (vi) 
operating expenses (other than interest and 
establishment expenditure) for the year 
1984 is aiven below :-

, "---~.-.------

State Bank Punjab UCO Bank Central Union 
Bank of' Bank of of I.ndia National 

Bank India India 

1 2 3 4 5 6 
-_, .... '_ ~_r~._" u._ 

--~---,"'.., ~'--"-'~--"'-' .~.-

1. Published profit as a per-
centage to working funds 0.09 0.16 0.07 O.OS 0.10 

2. Published profit as a per-
centage to total income 1.06 1.74 0.77 0.62 l.14 

Published profit as a per ... 
ccnt&le to total expen-
diture 1.07 1.77 0.77 0.62 1.15 
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1 

4. Published profit as a "per-
centage to interest ex pen. 
ctiture 

,. Published profit as a f)er ... 
centagc to establisbment 
expenditure 

6. Pttblished profit as a per-
centage to operating 
expenses 

1.61 

4.51 

11.31 

3 

2.48 

8.90 

20.79 

4 6 

1.19 0.91 1.'~ 

2.99 2.61 4.S3 

8.59 8.23 13.97 
-----~~. '._-_._.. ..... ,_ . - . -.. -_ .-' ~ .. ---....... -. 

(c) to (e): Banks adopt administra .. 
tive structures appropriate to their spread 
of branch network and composition and 
volume of busines~. By and large, the 
banks evolve propos~\ls for restructuring 
of their organisations on the basis of their 
o'Wn experience and felt needs. No nlajor 
restructuring of the banking system as 
such is considered necessary at present.' 

With a view to secure an all·round 
improvement in their working. Public 
Sector Banks have been advised to pursue 
various objectives such as improvement in 

"customer service. modernisation of op.:ru .. 
tions, streamlining and Sf rengrhenjng of 
systems and procedures, orderly hOllse-
keeping, improvement of profitability, etc. 
The banks have also been advised to im-
prove their operational e.fficiency. ,Some 
of the specific steps taken to improve the 
profitability of banks include enlarbement 
of the capital base of banks) enhancement 
of the interest rate on cash deposited with 
R~serve Bank of India. non·deduction of 
tax at source on interest on Government 
securities held by Public Sector Banks, 
etc. 

PROF. NARAIN CHAND PARA-
SHAR: The statement reveals a dismal 
picture in the case of ratios for ] t 2 and 3. 
In the case o( item 1, published profit as 
a percentage to working funds, not even 
one per cent is tbere; in item 2, published 
profit as a percentage to total income, it is 
nearly one per cent and in same eases Jess 
than one per cent; the same is the picture 
in respect of item 3, published profit as a 
percentage to total expenditure. In view 
of the large investment of public funds in 
theee banks and in view of reports of fraud 

. and corruptitm and writin. off· of loans 

even to the extent of more than Its. 10 
crores in each Bank, is it not necessary 
that Government takes a closer Jook at 
the banking system and instead of saying 
that no m~jor restructuring of the banking 
system as such IS consiJered necessary at 
present and that the banks arc alIowed to 
evolve their own stru~ture and all that, is 
it not the right time to have a closer look 
and ensure efficieney in the banking sys-
tem in this country by e it her restrlle' uring 
it, by amalgamating the ten Inajor Banks 
or so, or by bringIng the entire system 
within the purvie\\ of parliamentary con· 
trol nnd scrutiny'? 

SHRI JANARDHANA POOJARY: 
It is better if I explain as to what is this 
working fund. All the assets of (he bank. 
including buildings, furniture. investment, 
case in hand, are included so far as thi· 
working fund in concerned. and then tho 
profitability :n relation to this has bee 
sh wn. We do not say that there is a !(). 
of impro\>e111eut. But at the ~umc time I 
can bring it to the notice of the bon. 
Member 1:',~t the rroih of the banking 
sector in l L.: year 19S .. ~·85 was a bout Rs. 
82 crore~ and this ,time it is estimated to 
go up to Rs. 109 crores; the increase -is to 
the tune of 32 per cent. The hon. Mem-
ber has made a point. I want to tell bim 
that we have to keep in rnind here the fact 
that we have got social banking also: we 
have to give loans at concessional rate of 
interest. So far as one per cent of the ,. 
banking deposits is concerned, we have to I 

give at the rate of four per· cent; for IRDP 
also we have to aive at the rate of teQ:.p, 
cent; and even, for export allot the he 
Member knows, we have to ,We, At COD., .. 

!donal rate. The hOD. M.mbor bal. be' 
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m*Jdb8 the poi~t tbat for the ,bill, .,teas 
aM backward ar'eas, mor-e coneess-ion 
sbould flow t aad thert also we have been 
a;YiDI. :Here il16tead of centralising, we 
ha·ve to decentralise; Instead of ama-lgama· 
ting the ten basks, we have to see that 
therfJ is decentralisation. Decentralisation 
is taking place within the banking struc .. 
ture. We have aiven mer: J'owcrs 
to the Bank Manager and he can lenerally 
arant loans upto Rs. 25,000/ .. , In this 
way we are monitoring the functioning of 
the banks. Not only, that, instead or 
goin& t6 the top people, we are going to 
the custonlers. The t~ executives have 
been asked to go to. the customers, and 
(;ustori1ers~ cells have been set up t,hrough. 
out the c()untry. I am grateful to the hon. 
Member for asking this question. We are 
making a Jot of improvement in the bank-
ini sector. 

PROF. NARAIN CHAND PARA· 
SHAR: He has evaded the 1110st impor-
tant part of my que~til.}n. I believe, the 
executive cannot ensure the fun\:tioning of 
the public sector banks to the extent to 
which parliamentary control and scrutiny 

. would ensure the health of the SYSlC!n. 

.I. 

When all other public undertakings of the 
Government of India are hrought within 
the purview of the Con1mittee on Public 
Undertakings for closer look, scrutiny and 
control, how is it that the hanks are kept 
out of the IlUrvh!w of ParHmentary scrutiny 
and control ? 

;'1 SHRI JANARDHANA POOJARY: 
f' As the Hon. House knows the Estimates 

Committee is looking into it and last year 
also they had taken up this subject~ Not 
only that, in Parliament also every day in 
every budget there will be a debate. We 
are also looking into the functioning. 
Questions are being asked. The Parlia-
ment has decided that we cannot give the 
details of every day to day functioning. 
Tbis is the thinking. If the Parliamel'lt 
desires we don't have any objecti-on. 

( Inter1'UptiollS) 

. SHRT ANANDA GAJAPATHI RAJU: 
I would like to know wl1at is the spread 
between the d~posits of the bank and the 

,ioterest that they are ~hariiDa. This s~s 
to be ",quite, subsfant.ial. Is. tbe additional 
amount lOin, to be utilised towards provi-

ding mao' d'ays emf)loymont to the WI.ket 
secUoas in tbe. rural areas? In fact,· in 
Aodhra Pradesh v4ry' ·litt le of baat .. , 
funds are going into providing of man· da,. 
employment in the rural areas. Will the 
Hon. Minister consider this propesal ? 

SHRI JANAIlDHANA POOJARY: 
We are providing funds for the purpose of 
the IRDP loans. In so tar as the NREP 
is concerned, ban ~·~S bave nothing to ,do 
with it. The budgetary allocation is tbere 
from the Central Government and as the 
Hon. Member knows, we have increased 
the allocation. But here the implementa-
tion authority is the State Government. 

SHRI Y. S. MAHAJAN: The intro-
duction of computers in the foreign banks 
has increased their efficiency and they arc 
supposed 10 be 30(~~ nlore efficient than 
their Indian counterparts. In view of 
these facts, I want to know whether the 
Hon. M inist.er will introduce computers or 
if he has begun the process how far it bas 
gone and what arc the advantages which 
he has realised. 

SHRI JANARDHANA POOJARY: 
It is true that computerisation IS going to 
help the management to have efficiency. 
In fact more efforts are being made to 
computerise. The cooperation of the em-
ployees a1'O also sought and the Govern .. 
nlent is determIned to go in this direction. 

SHRI SONTOSH MOHAN' DEY: The 
Hon. Minister in his reply has stated about 
the decentralisation of banking servi~ 
among the banks. Five regional offioes of 
the State Bank of I ndia arc stationed at 
Gauhati only. I would like to Know 
whether the Governnlent will consider de-
centralising these regional offices in Jorhat, 
Cachar and Tezpur instead of koeping in 
G aubati only. 

SHRI JANARDHANA POOJARY: 
1 will look into this and write to the Hon. 
Member. 

I.port of edible 011 ,apiat 
. e.,...t ., ,Dea .. basDlatf r.ce 

·388. SHRI INDRAJIT GUPTA: 
Will the Minist-or of CO.M,MBRCB 01 
rptoa .. d to stato : 
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(a) whether Government have decid-
ed to allow import of edible oBs by the 
private traders against the export of non-
basmati rice; 

(b) if so, the details of the plan; 

(c) the quantity of rice proposed to 
be exported; and 

(d) tbe quantity of edible oil propos-
ed to be imported during 1986-87 ? 

THE MINISTER OF COl\1MERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (d) 
Government have not taken any cecislon 
to aIJow import of edible oils by priVate 
traders against export of non-basmati 
rice. 

SHRI INDRAJIT GUPTA TO$~-

SHRI P. SHIV SHANKER: How 
does the supplementary arise? 

MR. SPEAKER: He '.vill make it 
arise. 

SHRI INDRAJIT GUPTA: 'A'e have to 
depend on various sources of information. 
there may be some s light error. I would 
like to know whether it is not a fact that 
the Government have in fact issued a noti-
fication already permitting export of non .. 
'basmati rice and non STC rice by private 
traders under the Open General Licence-
not export of edible oil but export of 
basmati rice by private traders. I would 
like to know whether thIS is being sanction .. 
ed. If so, what are the agricultural comm-
odities which they expect to be able to 
import again~t these exports. 

SHRI P. SHIV SHANKER: I find 
the thrust of the question is import of 
edible oIls by the private traders in lieu of 
of the export of non~basmati rice. In fact 
the position is that in so far as the export 
of" non-basmati rice is, concerned in lieu of 
there of what wlH be inlported is the edible 
oil. The idea behind this is that a lot of 
foreign exchange is being spent on the 
edible oils. Therefore, the idea behind is 
to let odibl, oils in lieu thereof. 

.. SHR,IINDRAJIT GUPTA: Sir, my 
,,,eeJae question was whether tbe export 

of non-basmati rice is soing to be done by 
private traders under OGL 1 It seems they 
are going to be permitted or probably tbey 
ha ve already started exporting this quality 
of rice and in exchange for that Govern-
ment hopes to be able to import edible oil 
and thereby some savings Jnay be affected 
in our foreign exchange. I would like to 
know what are the countries to which 
(he:se prjvate traders arc going to export 
this rke and whether those are countries 
from which it is possible to import edible 
oil in exchange, because prices here are 
higher than the prices in the international 
market. Does it n1ean that at a later stale 
these prjvate traders may ask for subsidi~s 
in order to be able to sell this in those mar .. 
.kets? I would like to know which cate-
gory of farmers t hey hope to benefit by 
this meal\ure and whether they will be giv-
ing them subsidy also so that they can 
enter those markets '? 

SHRI P. SHIV SHANKER : As regards 
the export of non-basmati rice this has 
been allowed from February 1986 through 
private exporters as well as public sector 
agencies. On the question of price that 
the hon. Member refcrr\!d to I must sub-
mit that in loday's Economic Tlm~s-·-I 
was just looking into it-the 'permal' rice 
prke in Bombay market is Rs. 320 to Rs. 
360 per quintal while the e~port price has 
been fixed at Rs. 400 per quintal. There-
fore, so far as the export earning is con-
cerned it will be much better as compared 
to the price that would be running here. 
No subsidy win be given for the export of 
ricc on this issue. 

SHRI INDRAJIT GUPTA: I had 
asked specific question about the count. 
ries Sir. he is relying on Econom.ic Times 
and I am also relying on Economic Times. 
He should be better informed. 

SHRI P. SHIV SHANKER; Sir, so 
far as the names of the countries are con. 
cerned they are not available. Perhaps 
by the end of the supplementarje~ I will 
be able to supply. 

SHRI E. A YY APU REDDY : Is there 
any prospective Plan to make India self. 
sufficient in edible oils? What is the 
approximate foreign exchange allocated for 
import of edible oils and what is the COlt 
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ratio benefit to make Ind~a self·sufficient in 
edible oils? 

SHRI P. SHIV SHANKER; Sir, I 
have got the information with respect to the 
countries which had been asked for. The 
exrort of rice is to Gulf countries. U.K. 
and the USSR. The import of oil is 
mail'lly from Malaysia. 

The hon" Member asked the question 
as to what is the value of the jmport~ of 
the edible oils. The e(lible oils thal have 
been imported during 1986~87 the--pro .. 
gramme that has been fixed for that--··would 
be ... 

MR. E. AYYAPU REDDY: !\1y 
question has not been properly understood 
by the hOll. Minisler. I would repeat it. 
What incentives are being given for the 
production of edi.ble oil this year? Is there 
any perspective plan to make India self .. 
sufficient in edible oils? 

SHRI I>. SHIV SHANK~R : ) wou1d 
require a separClte notice for this. I am 
concerned only with reference to the ques-
tion that has been asJ .. ed and that too on 
the conc>!pt of the export of non-basm"ti 
rice in lieu of the edihle oil. 

SHRI A. CH,'\RLES : The House has 
heen dC'manding that t here should be a 
total ban on the import of edible oils. 
The coconut producen are suffering. The 
Kerala Government has been requesting 
that coconut be treated as edible oil and 
distributed through the public distribution 
sy~tem. May I know from the hon. Minis-
ter whether he will cons;der the possibility 
of treating it as edible oil and distribufing 
it through the public distribution system? 

SHRI P. SHIV SHANKER I 
thought, I wa,s dealing with the import 
and export part of the edible oils. So far 
as the cononut oil is concerned, that is 
not jmported at all. The question whether 
it should be treated as an edible oil is a 
different issue which could be considered. 

IDerel.e In 'GOdarains proc~relDe.t prices 

*389. PROF. MADHU DANDAVATE : 
Will the Ministor of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(8) what is the latest increase in the 
procurement prices of foodgrains like 
wheat and rice announced by the GO'iern .. 
ment; 

(b) what are the correspondini increases 
in the issue prices of the same commodities; 

(c) whether the increase in the issue 
prices is d;sproportionate to the increase 
in procurement prices; and 

(d) if so, the reasons thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI .. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) It has been 
decided to increase the procurement price of 
wheat irom Rs. 157 to Rs. 162 per quintal. 
In the case of paddy, for common variety 
the procurement price has been increased 
from Rs. 137 to Rs. 142 per quintal. 
Similar increases have been allowed for 
the fine and superfine varieties. In the case 
of wheat. the increase is effective from 
104. 1986 and in the case of paddy from 
1 10.1985. 

(b) The central issue price of wheat 
has been increased from Rs. J 72 to Rs. 190 
per quintal. In the case of common variety 
of rice, it has been increased from Rs. 217 
to Rs. 231 per quinta) with corrcspondina 
increases l'or fine and superfine varieties. 

(c) and (d) With the increase in the 
procurement prices, there are in-built 
ad-valorem increase of diverse charges 
like mandi charges, interest charges etc. 
which cannot keep up the proportion 
even jf the saine an10unt is increased In 
the .issue prices. 

PROF. MADHU DANDAVATE: Sir, 
it is very clear from the reply that has 
been read out by the Minister that he has 
clearly admitted the disparity between the 
increases in the procurement prices of 
wheat and rice on the one hand and the 
increases in the issue price of the same 
commodities on the other. 

Let me tell you, Sir, that our Govern-
ment is fol1owilll a strange aarieuJtural 
oconomics..... (11l1~I"UPli()"6). On the 
one side, tbe kissDS do opt feol that thel 
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at. ~I.t~ia, .the remunerative price for the 
IlMicul~al prGduce boaause you ·are in-
cE'eUiq exorbitantly the price of iupu.ts 
that are required by the kisans and as a 
result of that whatever be the price that is 
oa.red to thom. they feel that it is not. 
NIl'lQMJative; and at the other end, you 
are also increasing the issue price. Both 
ana dissatisfied. I would pin down on the 
qu:estioo~ Is it not a fact that whenever 
the kisans ask for remunerative price, the 
Government tells them that tbe urban as 
well as the rural cons,umers are demand-
ina cbeap foodgrains, therefore, they can .. 
not afford to give the remunerative 

. price, and wben the urhan as well 
as the rural consumers demand 
titat the issue price should be less, 
they -are told that because the agriculturists 
are ·deI'Ilanding more procurement prices, it 
is 'not possible for the Government to 
reduce tbe issue price ? 

In order to solve this dilemma, will you 
bave a second look over the problem of 
eontr6l1ing the prices of inputs that a re re-
quired by the agriculturists? Then alone. 
you will be abJe to solve this problem. 

SHRI A.K. PANJA: With all ul.e 
respect to the senior and respected metn .. 
ber, I may inform him that this;') a re-
quest for action and not a question' 

PROF. MADHU DANDAVATE: I 
can ask whether you will take that 
4a~tion' . 

SIlRI A. K. PANJA: We have ans .. 
wered' clearly that whatever could be given 
to tbe farmers, that has been given as far 
•• possible. There has been an increase 
of Rs. S in the support price. You have 
seen that. But immediately t other costs 
such as bank interest. Mandi charges etc. 
edtbe in and . automatically thereafter. a 
~J'()portional increase takes place in the 
iSSue prices. Except ·for two times when 
tbere was an increase of Rs. J 5 and Rs. 
12 in the issu.e . priCe of wheat durins the 
lut three years, there has been no conse .. 
4uentiaJ increase in tbe issue price at atl. 
We have to look' after the farmers and 
naturally the end user, also. We have to 
tell the 'farmer tbat ·thore are so many 
,,~pl~ wbo: bav,e to cat. We have' to 
aque both ways. .. 

~OP. MADHU DANDAVt\TE: 
Are you satisfied Sir? I wiU'Jea:V:e it to 
you. You are the umpire and I will 
acce.pt your de,oision. But anyway, I am 
not satisied about the first question. 

[Tra":$l.tJo,,) 

SHRI BALKAVI BAIRAGI (Mao'" 
saur): J would like to know whether 
we are consuming wheat or sucking the 
blood of the farmers? It appears to me 
(hat by denying the:n remunerative prices, 
we arc sucking (heir blood. 

(English) 

SHRI DINESH GOSWAMI: Sir, 
nowadays the umpires are regularly beaten. 
Don't be an umpire. 

MR. SPEAKER: A good advice! 

PROF. MADHll DANDAVATE: 
tvIy second ques~ion tlows from the first 
one. Is it not a f~H:t that we have a 
strange paradox in our country? There is 
growing production and at the same time 
we are seeing that a large section of our 
poor population are semi·starved or they 
are at the ~tarvation level. Is it 
not a fact that this is haPPt"ning for a 
number of reasons, one of them beina 
that OUr Food Corporation of India is 
actually in dIstress? Is it not a fact that 
production is outpacing the actual storage 
capacity of the Fel? Is;t not a fact that 
as a result of these factors, the losses are 
increasing heavily? (lfllerruplions} Do 
not worry! The Speaker will take charge. 
Speaker is not decentralised. 

As a result of aJJ these factors. is it not 
a fact that to avoid giving subsidies, you 
are taking the saiter option of increasing 
the issue price, thereby creating hardship 
for the consumers -l Will you avoid 
this .., 

MR. SPEAKER ; First facts, and tben 
the question. 

SHRI A. K. PANJA : S1Dce you have 
allowed the ·question. I may 'say tbat i·n 
fact there are five questions. 

PR.OF. MADHU DA'N'DA:.v,A-r·E: 
J ,connected them ·well . 
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'HlI... SPRAKBar: Tbe¥ are coonee-
t.4 weB wit .... unbreakable link. 

SHlU A. K. PA'NJA: Since you have 
allowod: it, 80 far q. tho 1.... question is 
concerned. my answer is a categorical 'no'. 
So far as the first question regarding the 
FCI is concerned, we, alone witll the 
Micdster-in·clrarae Shiv SMukerji, are 
lookiaS- iato the entire ftanctionin, of the 
Fel !tom ta., staIC of procurement upto 
the end use. 

Mil. SPBAKER: We had this q.ues-
tion tbe other day. 

SHRI A. K. PANJA : Yes. Last time 
also we answered a question on this. So 
far as production and storage al'e concer· 
ned, we are visuaJising the whole picture 
and this year we are having a monitoring 
system to see as to what would be the 
approximate production, and the stor&ge 
capacity wiU be augmented to the extent 
necessary. But as you know. in spite of 
the best efforts, in spite of constructing a 
lot of storage facilities, we have to keep 
some quantity in the open, not in the open 
air, but under the tCAP' system. So far 
as the loss is concerned I this question has 
already been answered. It is coming 
down. Not to our satjsfaction~ no doubt, 
but we are trying our best. ActIon being 
taken at various angles is being reported 
in the new~papers :'llso. You have seon 
that. And we are taking action. Almost 
daily we are ha\ling sonle meeting over it. 
so that we can give some relief. 

PROP. MADHU DANDAVA1E: 
This answer is not correct. The yenr be .. 
fore last, it was 22 million tonnes and 
during last year it was 29 miUion tonnes. 
At that rate, difficulties are going to in-
crease. So, unless commensuntte pn'gress 
is made in the storage facilities, you will 
have more storage losses. 

SHRI A. K. PANJA: That is not 
correct. tbe figUl'CS they give. hI 1980.81, 
the total quantity that was purchased and 
sold, that is, from t he procurement upto 
the end was 232.55 lakh metric tonnes. 
Then, Sir, the value was .•• 

. (lnt~rrup,'o"s) 

May I complete it? It was 232.S5 
miUi'Qn f~h' tonne. ..• 

( Intfrruptlon,) 

.4 

SMR.t S. 'Atf»:AL :REnDY: How 
can it be wben· the tot.;l prodtlctiml' is 
around 1 SO miHion tonnes ? .. 

(Interruptions) 

MR. SPEAKER.: Might be tbe earlY 
over stock •• ,. 

( Intt'rJ'uptlolls) 

PROF. MADI-IlJ DANDAVATE: I 
was referring to the ~torage .•• 

(Interruptions) 

SHRf A. K. PANJA: If they are 
anxiously hearing me and if they are not 
iml"atient, tben I will live the percentage. 
We are not hapry with 1980-81 Ptfcelltap. 
But as per the 'Report. I was sayina that 
in 1980 .. 81 ~ tbe percentale of loss in valae 
was 2.89. 

MR. SPEAKER : ~fr. Panja, what tJ,ey 
are agitated about is tbe quantity. 1:bey 
say that it cannOl be 232 55 million tODnes 
because the total production itself;1 lSI 
mi1lj~')n tonnes or something lik,e that. 

( Inte,.ruption.f) 

PROF. MADHU DANDA VATE : 
Sir~ whether he is using classical mathe-
matks or modern arithmetic ! 

MR. SPEAKER: It is just a question 
of reading, It is all right. Don't worry. 
Let him answer. 

SHRI A. K. PANJA: This is pur .. 
chase plus sales. 

MR. SPEAKER: That is what I said 
and may be carryover stock. 

SHRI A. K. PANJA : The total pur-
chase of FCI p'lus sales. We are not 
happy with the Situation. This is the 
figure ... 

(Interruptions) 

SHRI BASUDEV 'ACHARIA: But 
the total production is J 20 million 
tonnes. 

PR.OF. MADHU DANOAVATE: I 
WU re~rrin, to tho rosponsibility with 
which the FC' was saddJed. Year ·b ... for~ 
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it was 21 million tonnes and next year it 
was 29 miUion lonnes. These are the 
fiJures, which acc available. 

(Interruptions • 

SHill A.K.. PANJA: But wbat we 
are sayina is that so far, takina the transit 
Joss and also the storage loss .••• 

( Interruptio1ls) 

SHRI S. JAIPAL REDDY: We are 
net talking about that. 

MR. SPEAKER: That we have got 
it •••• 

( InterrUplions) 

THE MINISTER OF COM-
MERCE AND FOOD AND 
CIVIL SUPPLIES (SHRI P. SHIV 
SHANKER): Sir, I agree with the figu-
res of stocks that have been given by Prof. 
Dandavate, 22 million tonnes last year, 
then later on it became 29 nlillion tonnes, 
I am not disputing that. It is true that, 
these storage facilities are not in commen-
suration with tbe storage requirement. 
We are trying to develop that. There are 
some difficu1ties. 

( Interruptions) 

MR. SPEAKER: Let him an~wer) 

Sir. 
(Interrupt iOI1~ ) 

SHRI P. SHIV SHANKER: Th~re 

are financial constraints and other things. 
We are trying to get over it. 

(Interrupt ions) 

MR. SPEAKER: There is no ques-
tion of conclusion. 1 t is just a question 
of statistics. Don't depend too much on 
it. 

(I nterruptions) 

SHltI MANORANJAN BHAKTA:. 
Mr. Speaker, Sir, I want to ask the hon. 
MinIster because the increase in procure-
ment price of paddy and rice is applicable 
towards the Union Territory of Andaman, 
and Nicobar Islands and whether you will 
ensure that those procurement prices are 
ensured to the cultivators of that remote 
island? 

SHRI A. K. PANJA : It is applicable 
~n over India. 

SHRI V. SOBHANADREESWARA 
RAO: The Government fs exprelliDI 
its helplessness to procure the entire quan-
tity otrereu by the Kisans due to constrai-
nts of finan.e, storale and aU tbese 
thin,s. 

MR. SPEAKER: No. no. I think 
you are wrong there. They have assured 
oidy on the floor whatever is offered they 
~ill buy. Why are you diluting it ? 

SHRI V. SOBHANADREESWARA 
RAO: Sir, in spite of their promise, 
they are not fulfilling it. 

MR. SPEAKER: The Finance Minis· 
ter is sitting here. He lave a categorical 
assurance that whatever money is needed 
we will give. 

SHR-I V. SOBHANADREESWARA 
RAO: Inspite of that promise. they are 
not fu]fiIlin~ it. 

PROF. N. G. HA.NGA: That is not 
being done in Andhra J)radcsh. 

SHRI V. SOHHANADREESWARA 
RAO: In our State, they arc not pro-
curing. 

MR. SPEAKER That is \It'hat you 
should ask. In that. I &0 with you. 

SHRI V. SOBHANADREESWARA 
RA 0 : I would like to know from the hon. 
Minister: instead of IcaviniZ it to private 
traders, why not Government itseJf try to 
export flne and ~uperfinc varieties of rice, 
to enable farmers of this country to aet a 
n10re remunerative price '/ Why not 
Government itself take up t he task, be-
cause it can earn Inore foreign exchange 
and utilise it for the import ·of ~ev.ral 
other things? Why not Government itself 
take the initiative ? Will the Government 
now take it ? 

SHRI P. SHIV SHANKER: From 
Food and Civil Supplies, I Se\!nl to be 
going to Commerce, on t he basis of this 
question. 

SHRI V. SOBHANADREESWARA 
RAO ; Becaus~ both art with you. 
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SHRI P. SHIV SHANKER: . On "the 

question' of procurement, I do not know; 
J am not surc; 1 was not ~lear about the 
obsen ation of the hon. Speaker. But I 
must submit that if it is a case of procure ... 
ment on the basis of the le'vY price, there 
is a levy order under the Essential Com-
modities Act. And on that basis, the 
maximum that could be procured is bei"g 
procured. This is what I thought I should 
explain. 

Then. on the question as to why not 
Government itself export the bo"\nla! i and 
non-basmal i rice-both, as the hon. 
Menlbers was saying-if at all there is any 
benefit, it should not go to the traders; 
that part of it is a matter which couJd be 
considered. And we wjIJ consider it. 

SHRI V. SOBHANADREESWAR ~ 
RAO : No, the export of this rice should 
benefit the farmers. 

SHRI P. SHIV SHANKER: That is 
what I said. I said 1 would go into the 
economics of H. It will have to be gone 
into. It cannot be answered just off the 
cuff. 

Functioning of nationalised 
banks In Sikkim 

·390. SHRIM £\TI D. K. BHANDARI: 
\Vill the ~1ini~ter of FI NANCE be pleased 
to state: 

(a) the names of the nationalised banks 
which are in operation in Sikkim and the 
number of their branches; 

(b) what are their activities in the 
sphere of encouraging savings habit 
amongst the people; and 

(c) the total amount Of' agricultural 
I~ans these banks have advanced during 
the last three years and the number of 
beneficia des ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FIN"ANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
A statelnent is given below. 

Statement 
(a) Acc~rdjn8 to the infol'matioll avail .. 

able from RBI, in the State of SiklCim, 
three public sector banks, namely, S;tate 
Bank of India, Central Bank of India and 
UCO Bank, were operating as on 30.9.1985 
with 19 branches. The bank-wise brc,"ak .. 
up was as follows :-

Name of the Bank 

State Bank of India 

Central Bank of India 

UCO .Bank 

No. of 
Branches 

11 

6 

2 -------------_._--_. 
(b) The public sector banks encoura •• 

saving hablt amongst the people by way 
of providing interest on deposits and 
publicity through leaflets and campailft5 
highlighting the advantage, of savinls. 

The (otal amount of agricultural ad-
vances outstanding and the number of 
borrowal accounts. of public seeter banks, 
in Sik kim as at the end of last three years 
were as follows :-

As at the No. of Amount 
end of Accounts eutstandina 
December (Rupees in 

lakhs) 

--
1982 747 18.00 

1983 2028 41.00 

1984 4613 98.02 

SHRIMATI D. K. BHANDARI: W. 
have got 19 branches of three public 
sector banks in S ikkinl wilhin a short 
span of time. I would like to know from 
the hon. Minister. what are their activities 
to encourage t he sa \lings habit amODi the 
people ot Sikkim ? Secondly, what arc the 
languages in which they arc brinling out 
leaflets to educate the 'people, and how 
far is it successful '? 

SHRI JANARDHANA POOJARY: 
So far as the savings habit is concerned, 
we have been aivina incentives. So far as 
the 6th aad· 7th Issues of the National 
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Savings Certificates are concerned, the 
,hon. Member knows about them. 

So far as the deposits are concerned, 
if some body keeps the deposit for more 
than five years, a rate of interest of I! % 
is given. Not only that. Through media 
and other forms of publicity also, we are 
encouraging this habit of saving. -

Coming to branch IiCC'Dsing and branches. 
as the bon. Member made out a point. we 
have got now one branch for a population 
of 17,000. So far as the spatial gap is con-
cerned. the present policy 0(- the Reserve 
Bank of India is to have one branch for 
every 10 Kms. In this direction also we 
are taKing steps; and the amount had been 
given in this area, so far as priority sector 
is concerned, has reached about 52~fo during 
1984, as against 40~~ of the 1 rial target for 
the priority sector. In the case of direct 
agricultural lending, we ha\'e been able to 
give 18.3%. as against 14.2~'~, which is the 
all .. lndia average for the agricultural 
sector. 

In the case of DRI advances" in respect 
of Sikkim we have been abJe to give them 
to the weaker sections there to the extent 
of 4.9%, as against the alJ·[ndia average 
figure of 1.17~{,. 

SHRIMA TI D. K. BHANDARI = What 
are the languages in which they are bring-
ing out the leaflets to educate people? 
How far is it successful ? 

SHRI JANARDHANA POOJARY : I 
require notice. I will write to you about 
it. 

SHRIMATI 'd. K. BHANDARI = How 
many boys and girls have been employedin 
the~e branches from Sikkim? Is it not a fact 
that Sikkim has become only the recruit-
in, centre fa r the pepple of other States '! 
Is there any policy of the government to 
employ local boys and iirls in these banks 
even if they are not trained? Is it possible 
to train them in this line I! 

SHRI JANARDHANA POOJARY: 
I don't have the figures relating to the 

. 'number of employees in the banking sector 
in Sikkim. I can give the all India figur~. 
About 7,50,000 people ar~ working in the 

bankinl sector. (Interruptions). S~e has 
asked about the training to be given to 
the bank employees. We are giving them 
training. 

SHRI DINESH GOSWAMI : What 
was asked was the agricultural Joan that 
has been given and the reply showed the 
amount outstanding. What is the total 
amount of agricultural loan? Is it. not a 
fact that in Sikkin1 and in the entire north 
eastern region the deposit credit ratio is 
adverse from the rest of this country which 
is rather a paradox because in the back-
ward region more money should be pump-
ed· in, because one of the main objectives 
of nationalising ban.ks was to reduce regi-
onal imbalances. One reason why the 
people Hre not taking help of these advan-
ces is because they are not attuned to the 
banking habic they are not also attuned 
to the cultural background. What steps 
the government is taking to see that 'he 
reople are attuned to banking habit ? The 
o1ficers who are sent there) t hey should 
know culture and other btlckground of the 
people; and in that context. the que~tion 

put forth by my learned COJlC3.'1UC is very 
important. What steps are taken to see 
that people in those regions are employed 
in those banks. because peopJe of those 
regions will he in a better position to come 
to contact with the peopl and make them 
understand better. 

MR. SPEAKER: I don"t think this is 
relevant question. 

SHRJ JANARDHANA POOJARY: 
It is true that credit deposit ratio in this 
north eastern region is low, I am perso· 
nally moni odng t(1 rai,\! this crl'l:it deposit 
ratio and nwre funu \\111 flow to the wea-
kcr 5'ection and \ve will see that banking 
activities and also banking habit improve 
in the north eastern region. 

Now coming to etnplovment. and l~tving 
them training so tbat t.bey are employed in 
this region, I require some notice. 

Need for hDprovements in marketing 
',Item or cardamon in Kerala. 

*392. PROF. P.l. KURIEN: Will 
the Minister of COMM ERef be plea~ed 

to stale: 

.' 
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(a) whether the primary marketing· 
system of Cardamom in Kerala needs 
te be improved; 

(b) whether under the present systcnn 
of markoting, the interest of the small 
growers suffers; 

(c) if so, whether the Cardamon1 
Board has any plan to improve the pri .. 
mary marketinl aystem to ensure r("mune-
rative price to the growers; and 

(d). jf so, the details thereof '? 

TH~ MINISTER OF COM~1ERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (d) 
A statement is given below. 

Statement 

(a) to (d) Prinlary nlarl\C(jn~ of car-
damom Le. sale by growers to wholesalers, 
is done through the system of public 
auctions. }lublk auc{ioJl~ are considered 
beneficial, particularly for small growers. 
in terms of open transactions and price 
formation through competition betwc-en a 
large number of sellers and buyers. 

Cardamon\ Board has already taken 
steps to regulate credit in auction sales. 
It has afc;o started indirect auctions in 
Karnutaka. The scope for further irllpro-

. vemenl is being continuously reviewed in 
consultation with various interests invol-
ved in l,rodtlction and trade in ('i.~r .. 
damom. 

PROF': P . .l. KURIEN: I agree with 
the hon. Minister that I;f uction is benefi-
ciaJ to the farmers, but auction where a 
large number of sellers and buyers are 
taking part. Here the problem is tbat 
there are a large number of sellers who 
are small growers but buyers are very few, 
a handful. A few of them compete in the 
market; ill agreement, tbey are in collusion, 
and they under-cut the price. Already the 
price is very Jow and the farmers are in 
distress. But the unfortunate thing is 
that whatever expert price is available. we 
are not able to pass it to tbe growers. 
Whatever price is available we should be 
able to pass onto the .&rowers. Now, that is 
not· possible, because the buyers B.re very 
few and they io turn, undercut f. be ~rice. 

22 
This year .we eXl).orted 3,000 tonnes of car-
damom. All that is done by a handful of 
buyers. Our CTCL which is a body 
meant for exportina ,cardamom, has not 
exported even a sina1e tonne of cardamom. 
In viow of this, ... would like to ask the 
bOD. Minister what steps he is goina to 
take to IfJL a higher price for cardamom, 
and to • tbat whatever export price is 
available i~ passed on to the Irower~ 

SHRI P. SHI V SHANKER: I think 
that-I prcsume-I do not know, I am 
not sure about it, but I think that the hone 
Member is a Member of the Cardamom 
Board, . and you have been takina the 
measures. 

PROF. P.J. KURIEN: The Carda .. 
nl01l1 Board has got nothing to do with the 
sale. It has nothing to do with marketins. 

SURI I>. SHlV SHANKER 
have been taking measures. 

And they 

PROF. P.J. KURlEN: You give us 
the authority, allow us to buy and sell, 
then we WIll do it. 

SH.RI. P. SHIV Sl-L\1"KER: The 
point is that so far as the private traders 
arc concerned, those traders purchas. it in 
the fllarket. In fact the position, as it 
stands today and perhaps as the hon . 
Menlher is very well aware, (hat as this 
price has teen better, but ,when it comes 
to the question of our trying to compare it 
\"'jth the last year's price~ the position last 
year was that there was a shortage of 
material and because of the shortage of 
1l1aterial the price was higher. Becasue of 
the drougbt that was prevailing in those 
areas for the purpose of production of car-
dUlnom (his year the crop has been better, 
as com'pared to the last year, the price is 
a little less than that. 1 can concede that. 
But then) sipce the auction system has 
start.~d. 'the p,'ices are fairly better which 
would have been otherwise: If the bon. 
Menlber as a member of the Cardamom 
Board is prepared to give me some sugges-
tions as to how best improvement could 
be effected, so that the srowers could get 
bet~ price,. I am prepared to do tilat. I 
am not shirking my responsibility. But as 
a member. of the Cardamom Board' tbe 
hon. Member can take effective stops. h, 



aJs~ monitors the auction. lie himself 
conducts 'he cardamt)m auction, Sir. He 
himSelf can take care that a proper price is 
paid to the farmer. . 

MR. SPEAKER: Professor, you are 
cauaht in your own snare? 

PROF. P.l. KURIEN: I tHank the 
hon. Minister for his willingness to accept 
whatever good suggestions are given from 
the Cardamom Board. Sir. for your in-
formation, that the Cardamom Board is 
not supposed to market cardamom. That 
is not there with them. If the Cardamonl 
Board is also to enter the mark-et. ~nd also 
export, I agree that this is a very good 
suaestion. 

But, my supplementary is that. why do 
you not think of developing the coopera-
tives, and assist the cooperatives? There 
are some cooperatives of farmers but these 
cooperatives are not working well, due to 
so many reasons and there is no apex 
cooperative society for exporting carda-
mom. Will you consider as~isting the 
cooperatives and if necessary forming an 
inter-State cooperative society in order to 
compete the cardamom auction centres, 
and export cardamom so that the middle-
men get eliminated and the export earnings 
can be passed to farmers. 

MR. SPEAKER: It is aIJ right, now. 
You must stop some. 

SHRI P. SHIV SHANKER: Speaking 
for myself, there is no doubt that there 
arc lot of divergent views on the question 
of whether the cooperatives should be in 
a position to purchase. There are Jot of 
diverlent views. But if the Cardamom 
Board goes into it and makes a suggestion, 
I am willing to go into the whole econo .. 
mics of it. The hon. Member also has 
made an accusation against t he coopera-
tives' not functioning at all. He can go 
into it and come forth with a proper pro-
posal. 

PRpF. P. J. KURIEN: We will 
make a ~uagestjonJ will you accept it ? 

SHltl P. SfJIV SHANKER: I said, 
I will consider that. 

reply the hon. Minister has given. be has 
nlcntioncd that the prke of cardamom 
when compared to last year, bas 
come down, but it actually has 
gone down, but very st~eply. It was 
Rs. 300 last year and now it is Rs. 100. 
It has, therefore, gone down very steeply 
a nd the cardamom growers are on a strike 
path. One of the demands of the farmers 
is that the Government should increase ex .. 
port of cardamom. 1 want 4l to know fronl 
the Government specifically as to what 
steps Government contemplates to increase 
t he export of cardamo.m ? 

SHRI P. SHIV SHANKER: For the 
purpose of increase in t. xport, a lot of in~ 
centives have been provided. A few of 
them I can straightway narrate. They 
are :-

Cash conlpensatory supp(.)rt of 10 per 
cent is given on export of cardamom in 
consumer packs of upto 2 kgs. 

Import replenishtnent upto 5 per cent 
on cardamom whl)le or ground in consu-
nlcr packs of I kg or less and ()f 3 per 
cent of spices oil and of 2 per cent on 
spices whole or ground in bulk. 

The material permitted for import 
being packing material. 

Various other measures have been 
taken. For example. sponsoring market 
surv\:ys/consumer research and sale-cum-
study delegations abroad; participation in 
international exhibitions/fairs by the Car-
dmom Board for propaganda and 
publicity. 

These are vclriOUS measures that have 
been taken so that incentive could be 
provided for the export. 

On the question of cost and the price 
that has been fetched, I had. some time 
back, made this position clear that the cost 
to the growers that hits been worked out is 
between Rs. 90 and Rs. 120 per kg. and 
the price that has been fetched in the 
auctions is at the rate of R:\. 14tl/- per kat 

SHRI SURESH KUR UP: Now they 
are aettina only Rs. tOO. 

SHRI P. SHIV SHANKER.: I am 
SHRI SURESH KU~UP: In the prepared to lcarn where it is nocessary. 



What I am sayinl is that it is h)w. There 
is no doubt about it. But 1 have liven 
reasons also. In past year t it was a case 
of drouaht. Because of drought and non-
availability of the produce. the' prices wcre 
hiked in the auctkns. .But this ycu, be .. 
cause of a record production, naturaLJy 
tbe prices have caine down. But none .. 
theless, 'prices are not that bad. That is 
what I am trying (0 lic:monslrale. 

SHR} SURESH KURUP: With due 
respect, J am saying th~tt this is wrong. 

SHRI K.H. RANC,ANATH : Govern-
ment has come to the re~cue of the Car-
damom Board. Karnataka is one of the 
State which grow cardamom, May I kn')w 
the, difficu'ty for .the Government to orga-
nise Cardamom Board on t he Jines of the 
Coffee Board which has been doi ng a good 
work, because the hon. ~1ember was sug-
gesting that the Cnrdamonl Soard was not 
doing Inarketing? Why does the Carda-
nlom 80ard not p:o..:ure cardamom from 
the growers and do the marketing as i$ 
done by the Coffee Board? 

SHRI P. SHI V SHANKER: It could 
be gone into. But I am n()t sure what 
result would come out of it. Since a sug-
gestion has been made. I would certainly 
like to go into lh:ll. J ""'ish to submit 
that when it comes to the question of 
Coffee Hoard. the position t hu t \\I'3S taken 
was that on the bClSis of the workini of the 
entire c.:onomi~s it WlS found that Coffee 
Boa.rd mU$( procure the entire coffee and 
then do tbe marketing. This has not been 
done in re~pect of other BOlrds includina 
Tea B('ard. But since a suggestion bas 
been thrown, I wiJl examine it. Whether 
it is really feasible we will certainly go into 
that. 1 will not rule it out. I win cer ... 
tainly get it examined. 

Direction to textile mills to produce 
more standard ciotti:. 

-393 SHRI SRIBALLAV PANI· 
GllAHI ! Will the Minister of TEXTILES 
be pJeased to state : 

(a) whether Government have laid. 
ernpb.sis while issuing instructions to the 
textile, mills that a certain proportion of . 

\ .j 
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their products should be standard cloth . 
for, tbe U4)C of common man; and 

(b) if so, whother these directions are 
beinlC followed by the textile Inals ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): Ca> At 
present, only mills of the National Textile 
Corporation are engaged in the product-
tion of controlled cloth. 

(b) Does not arise. 

SHRI SR1BALLAV PANIGRAHl: 
Sir, I would like to know from the bon. 
Minister the number of mills ownc4 by 
National Textile Corporation presently 
engaged in production of controlled cloth, 
whether there has been any target fixed in 
respect of such production. what is the 
quantity produced by these mills and what 
is the requirement of the nation. As you 
know, the National Textile Policy, recently 
prepared and presented before the House, 
clearly envisages the responsibility beini 
transferred to handloom sector for produ .. 
tion of controlled cloth,_ So, I would like 
to know whether all the controlled cloth 
produced both by these mills as well as in 
Ihe handloom sector, is reaching the poor 
people in the rural areas~ whether the 
o overnment is aware that because of the 
itnproper functioning of the public distribu-
tion system of this cloth, many poor 
people are not getting this cloth, ard if so, 
what steps Government are thinkina to 
take to streamline the distribution of this 
cloth. 

SHRI KHURSHID ALAM KHAN: 
Sir, at the first instance. the hon. Member 
wanted to know the number of mills we 
have in the National Te:tttile Corporation. 
We have a total number of 125 mills, out 
of which 102 are nationalised and the rest 
are managed mills. The target fixed for 
the controlled cloth is 700 million metres 
for· 1985.867 out of which the NTC 
will produce 280 million metres while the 
hamUoom, sector will produce 420' million', 
metrel, The distribution of the!" 
controlled· cloth and the janota 
clotb is dOlle tbr'ouah the NTC and the' 
State' Go"ernments. Wherever there 'ar, " 
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any problems or wherever any complaint 
is brOulbt .It'O.· our notice, we make a 
reforence to the State Government con-
cerned to take appropriate action so t.bat 
the janata cloth reaches the taracted 
papulation. 

SHRI SRIBALLAV PANIGllAHI: 
Sri, my scc$nd supplementary .is whether 
the Government is aware of the bad state 
of the handJoom sector in the country 
inasmuch as 20 per cent handlooms are 
'presently idle, they arc without any work. 
So, . to solve their problems and also 
according to tbe provisions of the new 
textile policy, will' the responsibility of 
production of controlled cloth be shifted 
in an increased way and rapidly also to the 
hand loom sector? What is the Govern-
ment's programme regarding this, how 
quickly they are doing this work? Also I 
would like to know what is the amount of 
subsidy kept in this year's budget under 
this head and whether that amount will be 
sufficient to meet the requirements. Thirdly, 
whether the Go,·ernment has any pro" 
gramme to ensure supply of raw material 
to the weavers, for production of jOllota 
cloth at the time of scarcity, and also the 
safeguards provided aaainst the fluctuation 
of input pric.es. 

SHR( KHVRSHID ALAM KHAN: 
Sir, a number of questions have been put 
by the hon. Member. So, at the first 
instance, I would like to mention that the 
Government has already taken the decision 
to transfer all the controlled cloth to the 
bandloom sector. The beginning In this 
rCiard has been done only this year. In 
1985-86, 50 nlillion metres of extra cloth 
have been given to the handloom sector. 
Beside!, it has been decided that 20 per 
cent of controlled clotb will be transferred 
eacb year to the handJoom sector so that 
by tbe end of the Seventh Plan, the total 
production of 700 million metres will be 
done by the bandloom sector. 

As regards the unemployment, we have 
particularly mentioned that this 50 million 
metres cloth which we have given to the 
bandloem sector this year, should be given 
to those 20 per cent bandlooms which are, 
reported to be not baving enough worK, 
in tbe remote rural areas, ana I hope that 
t>y tb, transfer of these 50 ,million metres 

cloth, they will be letting extra work and 
it wHI be possible for them to' run tbeir 
looms tor a larger p.art of the year, since: 
they have Dot been makin, fun utilisation 
of their looms durina the past years. 

As rcaards subsidy, the subsidy is 
already available. The subsidy in respect 
of the controlled cloth produced by the 
mills this year is Rs. SI.71 crores while i. 
the case of handJoom sector, it is Rs. 72 
crOTes. 

SHRI SRIBALLAV PANIGRAHI: 
What about the safeguards to be provided 
10 tbe w.orkers ? That was my question. 
He has not replied. 

SHRI KHURSHID ALAM KHAN 
They are being given loans. They are 
provided with raw materials; they arc 
being helped financially also. 

SHRI S. J,\IPAL REDDY: May 1 
know whether it is a fact that National 
Textile Mills owned by the Governnlent of 
India are incurring huge losses? In that 
case, how is it that the responsibility for 
production of standard cloth has been 
entrusted to these mills, while the private 
sector mills making hl4ge profits have been 
liberated from this obligation ? Sir. if the 
re'f'onsibility is being tran ... ferred com-
pletely to. the handloonl, seClor, what 
sf"ecial incentives are beiDa provided (0 

handJoom sector for production of 
standard cloth and to meet the possible 
loss? 

SHRI KHURSHID ALAM KHAN: 
In 1964 when the controlled cloth was 
introduced, this responsibility was given h) 
the private mills also but it was found 
that the private mills were not able to 
fuHiI the responsibility. Therefore the 
Government decided in 1981 that the 
National Textile Mills alone would meet 
this requirem~t according to the needs of 
the people. As regards the handJoom 
sector we are quite confident that what-
ever responsibility is given to tbe hand-
loom sector, they would be able to fulfil 
their responsibility. 

SHRI S. JAIPAL REDDY: I said 
that the National Textile Mills' owned 
by the Government are incur ri 11,· hUll 



losses and this responsibiUty will only add 
to the process of incurring of losses. The 
private sector mills which have made 
huge profits arc liberated from this 
responsibni~y. He has not answered that 
pi rt which was the thrust of the 
question. 

SHRt KHURSHID ALAM KHAN: 
The private mills are paving for the 
subsidy by means of a special excise duty 
for this purpose. 

KUMARI MAMATA BANERJEE: 
The Minister has stated in has reply that 
textile mills are producing more controlled 
cloth. for common man. May I know 
whether Government has given any instruc-
tion in respect of those textile mills which 
are now going to be closed for their 
mismanagement and mishandling of the 
management. E4ipeciaJly I am telling you 
about the Nationa.1 Textile Mills of 
ea1culta.Why arc these mills going to be 
closed '! \)Jhat steps are being taken hy 
the Government regarding this to overcome 
this situation? 

SHRI KHURSHID ALA~1 KHAN: 
Sir. 1 don't know if any decisiou has been 
taken about closing of any mil1s. 
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[T,.o",'Qlion) 

Ext iN dut, OD b.di 

*394. SHRI DAL CHANDER JAIN: 
WiJl the Minister of FINANCE be pJeased 
to state. 

(a) the amount of Centra) excise duty 
on bidi reafised during the last three years, 
year-wise; 

(b) the amount realised on bidi as 
. bidi cess during tbe Jast three years and 

the amount spent on Bidi Workers Wei .. 
face Fund Scheme. item-wise and year-
wise: and 

(c) the estimated amount of exemp ... 
tion in excise duty given to small bidi 
nlanufacturers during the Jast three years, 
year-wise? 

[english] 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDllANA POOJARY): (a) to (c) 
A statement is given below. 

Statement 

(3) and (b) The amount of central ex_ 
cise duty on bidi realised durin, the last 
three ycat's~ year-wise, and the amount 
realised as bid i-cess during the last three 
years are furnished below : 

(Rs. in lakhs) 

Year Excise duty collec-
ted on biris 

Cess collected on 
biris 

J982-83 
1983·84 
1984.85 

------------_._-__ -----
12094 
129~6 

12829 

320 
346 
3 .. 5 (provisional) 

The amount spent on Bidi. Workers Welfare fOund Scheme, item-wise and year-
wise, is furnisbed below: 

Administration 
Health 
Education 
Recreation 
HO\lsing 
W"rer Supply 

_ .. 
Actual expenditure 

-, "-_. __ .,_ .......... -.. ~"'''''- - '., -_ ,~-.,~"" ~ ...... ~".- ............ 
1982 .. 83 1983-84 

19.27 23.93 
82.79 97.77 

40.16 49.13 
3.40 O.2A 
0.66 0.47 

146.28 . 171.51 ----

(Rs, in lakhs) 

1984-85 

31.48 
128.87 
51.82 
0.34 
0.37 

---
212.88 
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(c) No account is m.aintained in res-
spoct of tbe quantum of exemption enjoyed 
by the small bidi manufacturers. The in-
f.ormation, therefore, is not available. 

rTrQnslalionj 

SHRI DAL CHANDER JAIN: Mr. 
Speaker, Sir, I woutd like to know as to 
what are the statewise details of colJection 
of cess on bidis per annum and what has 
been the expenditure under this Head '! 

(EII,Ulh) 

SHRI JANARDHANA POOJAR Y : 
Statewis~, ( dontt have the figure: I 
require notice. 

[Tralulalio1') 

SHRI DAL CHANDER JAIN: Mr. 
Speaker Sir, Approx. an amount of Rs. 3 
-crores is collected by way of ces~ every 
yoar, but out of that amount approx a sum 
or Rs. 2 crores is spent on Bidi Workers 
Welfare Fund Scheme. What is the pur-
,OSO of saving a snm of Rs. ] crore every 
year and what are the reasons for not 
spending the entire amount on the welfare 
of workers? 

[EllllisbJ 

SHRI JANARDHANA I>QOJARY 
This is beil1~ spent for the welfare of the 
wqrkers. We are going to set up two hos-
pitals, one in West Bengal and another in 
Karnataka and the amount will be spent 
for that purpose also. 

WRITTEN ANSWERS TO QUESTIONS 

I En,lish) 
Tourism potentialities of privately owne d 

palaces, f6rt., ere. of rulers of erstwhile 
Prlncel) Sf. tes 

*39I. SHRI DIOVIJAY SINGH: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(8) whet.her Government are aware of 
tourism potential of privately owned paJa .. 

ces9 stately homes and forts of rulers of 
erstwhile Princely States; 

(b) if So, whether Government pro-
pose to set up a Committee to evaluate 
their tourism potentialities; 

(c) if so, when; and 

(d) if not, the steps proposed to be 
taken for preservation of the national 
assets? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOlJRISM (SHRI 
H.K.L. BHAGAT) (a) to (d) The 
Government is aware of the tourism poten-
tial of prhately owned palaces. Stately 
homes and forts. of former rufers of erst-
while princ.ely St~tes. 1 he Department 
of Tourisnl has publhhed a variety of 
tourist brochures, posters and promotional 
material for use by our ofHcers abroad. 

Several well-known palaces have al-
ready been convertc:d into hostels which 
are professionaJJy managed by public and 
private sector agenci~s. The H Palace on 
\Vheels" a special train, utilising the 
private railway saloons of former ~1ahara
jas sponsored by the Department of Touri-
sm and operated jointly by the Railways 
and Rajasthan Tourism Development 
Corporation is run weekJy during the 
season to take! tourists from Delhi to 
Jaipur, Udaipur, Jodhpur. JaisaJmer, 
Bharatpur and Agra were they visit prin-
cely cities J palaces and forts. 

Evaluation of the tourism potential of 
various pfaces is an on-going process in 
which the Department of Tourism is cngal-
ed in consultation with the State Govern-
ments. Schemes forwarded by the Stotes 
for developing facilifies for tourists to visit 
various forts and palaces will be examin. 
ed by the Department of Touristn for 
Central financing dependihg on the impor-
tance of the place. availability of funds 
and inter .. se priorities. There IS DO speci. 
fie proposal for a committee for evaluating 
forts and places. 

Preservation of JllOnumcnts of National 
importa.nce, however. fails within the pur. 
view and responsibility of th~ ASI wllere~ 
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as providing amenities for tourist. is the 
responsibility of the Central and State 
Tourism Departments. 

Clo,.re of NTC .UI. I. ""It BeD •• I~ 
Andbr. Prade.h, Uttar Pratte." •• d 

Karaataka 

·395 SHRt AMAR ROYPRADHAN : 
Will tbe Minister of TEXTILES be pleased 
to state: 

(a) whether some units/mills of the 
National Textile Corporation are ioing tc) 
be closed in West Bengal. Andhra Pradesh 
Karnataka and Uttar Pradesh in the near 
future; 

(b) if so, the reasons therefor; and 

(c) the steps Government propose to 
take to provide alternative employment to 
those workers who will be rendered 
jobless '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI K.HU-
RSHID ALAM KHAN): <a> No final 
decision has been taken regarding the clo-
sure of any. mills so far, 

(b) and (c) Do not arise. 

Export or K udremukh Iron .. Ore to Japan. 

·39', SHRI DHARAM PAL SINGH 
MALIK: 
SHRI M. RAGHUMA 
REDDY: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether an agreement bas recen-
tly been signed with Japan for the export 
of Kudrcmukh Iron Ore; 

(b) if so, the terms of the aareement; 
and 

(c) the foreiln exchanae likely to be 
~arned thereby ? 

THE MINISTER. OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : ' <a) to (c) : 
A Memorandum of Understandioa has 
pe~ lip\'d with J,panc" Sfe,l Mill$ b)' 

Wr'tt,n. AlUw'r.J 

Minerals aad Metals Trading Corporatioll 
of India Ltd. and Kudramukh Iron Or. 
Company Ltd. on 14th' February, 1986. 
It provides for export of 2.S milJion tonnes 
of Kudramukb iron ore concentrates· in 
1986-87. ForeiaD exchange likely to be 
earned thereby would be about Rs. 38 
crores. 

CODtereD~e of flBaDeial laldtationl 
and baak. to reylew flnenelag aad 

refl.h'l of lick ladu.tries. 

·397. SHRI K. PRAOHANI : 
• 

DR. B.L. SHAILESH : 

Will the Minister of FINANel! b, 
pleased to state : 

(a) whether his Ministry had asked 
the Reserve Bank of India to convent a 
conference of financial institutions and 
banks to review all aspects of financinl 
and reviving of sick industrial units; , 

(b) if so, tbe conclusions arrived at 
by the sai(} conference: and 

(c) Government'~ reaction thereto? 

THE MINISTER OF STAT~ IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY),:. (a) to (c) 
Reserve Bank of India (RBI) convened a 
meetin, on 21.2.86 to consider matters 
relatiol to to-ordination between State 
Financial Corporations (SFes) and Banks, 
identification of incipient sickness in small 
scaJe industrial sector, and other related 
matters. The nleeting was attended by 
representatives of several SFCs and Com-
mercial ·8anks, Industrial Development 
Bank of India (lOBI) and Ministry of 1»-
dustry. The "main decisions arrived at in 
the said meeting were joint or simultane-
ous appraisal of term loans by SFCs and 
Banka and expeditious sanction of workina 
ct\pital. so that it is conveyed to units with-
in 3 months berore their ,Oinl into pro-
duction. 
{Trllnllationj 

Coastruction or Tourllt' L.odges 

·398. SHRI BANWARI .LAL 
BAIRWA: Win the Minister of'PARLIA .. 
MBNTARY AFFAIRS ~ND T0l1RI5N 
b~ plean<{ t9 $t.t~ j 
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(a) whether it is a fact that Union 
Government have made arrangements to 
construct a tourjst Jodge in Haryana; and 

(b), if so, the number of similar tou-
rist lodges,. proposed to be constructed 
during the Seventh Plan period and which 
of these will' be constructed in Rajas-
than? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. RHAGAT): (a) and (~) 
In order to cater to the needs of Jow and 
middle income tourists, the Department of 
Tourism has initiated :1 scheme for cons-
truction of Yatri Niwases for this category 
of tourists. During the Seventh Five Year 
Plan, in the first stage at least one Yatri 
Niwas is proposed to be conl\tructcd in 
each State/Union Territory. So far, pro· 
posals for finandul assistance for these 
projects have been received from 20 States/ 
UTs. Funds for the purpose have already 
been released in 4 cases. Other proposals 
are at various stages of processing. 

In Haryana. the Department of Tou-
rism has approved a scheme for construc-
tion of a Yatri Niwas at K urukshetra. The 
Government of Rajasthan has forwarded 
proposals for const ruction of a Yalri Niwas 
each at Mount Abu and Udaipur They 
have been requested to select only one 
project as their first priority and also fur-
nish certain other details, on the receipt of 
which further action in this case wi1J be 
considered. 

[English} 

Spinning mills In Matlarashtra. 

·399. SHRI HUSSAIN DALWAI: 
Will the Mini~ter of TEXTILES be pJea. 
sed to state : 

(a) the tOlal number of spinning 
mills presently functioning in 1\1aharash-
tra; 

(b) out of those mills, the number of 
nlills in (i) private sector; and Oi) co-oper-
a tive sector; and 

(c) the number of applications rela-
ting to new spinoing mills in cooperative 
sector pendini with Government 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and 
(b) Total number of spinning mills in 
Maharashtra and their sector-wise break 
up :-

(i) Private Sector 20 

(ii) Cooperative Sector 26 

(~ii) Public Sector 

47 

(c) No applications for the setting 
up of new spinning mills in the co-opera .. 
tive sector in Maharashtra State are pen-
din~ with Government. 

Ra ids In Caffeut flistrict in Kerala to 
unearth black money and tax 

evasion 

*400. SHRI MULLAPPALL Y RA. 
MACHANDRAN: 
SHRI VAKKOM PURUSHO. 
THAtvtAN : 

Will the Minister of FINA NeE be 
pJea~ed to slate: 

(a) the number of Income tax raids 
c,,')nducted in Kerala during 1985·Rf) to 
unearth black money and tax evasion; 

(b) the number of raids conducted in 
Calicut district during the ~ .. ahove period; 
and 

(c) the particulars of raids in CaJ.icut 
district and the amount thus unearthed? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY):_ (a) to (c) 
During the finanoiar year 1985·86 i.e. 
1.4.1985 to 28.2.1986, Income-lax Depart-
ment conducted 156 searches ;0 Kerala. 
During· the same period, the Department 
conducted 24 searches in Calicut district 
and seized, prima-facie. unaocouftted 
asset~ worth Rs. 21.40 Jakh~ approxi-
mately. 
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.SII: I.d'an banks facia. 8n •• elal lo •• es 
dae to failure to repay loaD b, Sln •• -

pore-based fir •. 

·401. SHRI Y ASHWANTRAO 
GADAKH PATIL : 
PROF. NJRMALA KUMARI 
SHAKTAWAT: 

Will the Minister of FINA NeE be 
pleased to state : 

<a) whether six major Indian banks 
are racine financial losses on account of 
failure of a Singapore-based firm to repay 
$ 18 million syndicated Deutsche mark 
loan as has been reported in the,~ Econo-
rnic Tinles' of 21 February. J 986; 

(b) if so, lhe details thereof; and 

(c) the action prorosed to be taken 
in the matter '? 

THL MINISTER OF STATE IN THe 
MINIS fRY OF FINANCE (SHRI JA-
NARDHAN/\ POOJARY) : (a) to (c) A 
syndicate uf three Indian banks. a Hong-
kong based Finance Com~any owned by 
three Indian banks and a foreign bank had 
granted ~ dcfcrr~d payment guarantee faci-
lity to a Singapore ba'ied shipping com-
pany, On the guarantee being invoked, 
the full alnount of guarantee had to he 
paid by th-! syn jicate of bariks. The syn-
dicate of banks have acquired the assets 
covered under the auarantce and are taking 
steps to di!l'pose of the same at a proper 
price. The extent of the losses in this 
transaction will be known only after the 
assets have finally been di~posed of. 

L Trans/at ;OIlJ 

J ncome and protit of multi-nationals 
and monopoly bouses. 

*402. SHRI JAGDJSH AWASTHI: 
Will the Minister of FI NANCE be pleased 
to state: 

(a) the extent to which income and 
profit of multi-national establishments and 
monopoly industrial houses in the country 
have increasod durin, the last ten years; 

(b) the amount of income tax paid 
in proportion to tbat; and 

(c) if no inconlc tax ha~ been paid. 
the action taken against tbenl 1 

THE MINISTER OF FINANCE 
(SH~1 VISHWANATH PRATAP SINGH); 
(a) The profit before tax of tbe larae in-
dustrial houses was Rs. 67S.10 crores in 

)975 which has gone up to Ri. 1191.71 
crores in 1984. The figures of profit of 
multi·national establishments arc, however, 
not available as no such statistks is luain .. 
tained. 

(b) and (4) The anlOUtlt of incolne. 
.. 

tax paid cannot be co-related with the 
increa~e in profits due to various 1awful 
excnlptions. 

{ Engl ish} 

,,,lurid Daok loans (or projects in 
India 

*·lOJ. PROF. K K. TE\VARY : Will 
the Mini~ter of FINANCE he pJcasea to 

stale : 

(a) whether any J1ego~jar ion::; were 

carried on with the World Bank in recent 
months for grant of loans or financing of 
any projects ,in I ndia; and 

(b) if so, the details of the same and 
the results thereof '1 

THE MINISTER OF 
(SHRI VISHW ANA TH 
Sl.NGH) : (a) Yes, Sir. 

FINANCE 
PRATAP 

(b) The details of projects negotiated 
with the World Bank dUring its fiscal year 
1986 (1st July 1985 to June 1986) arc as 
follows: 
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(in US $ Million) 

SI. Name pC the project Estimated Amount of )4onth of 
No. project I oa.n/cred it negotiation 

cost negotiated 
IBRD IDA 

(I) (2) .. (3) (4) (5) (6) 

1. Oujarat Urban 130.5J 62.0 Oct.-Nov. 1985 
Development 

1. National Agricultur-al 110.93 72.t October~ 1985 
Research·II 

3. National Bank for 5355.6 375.0 November, 1985 
Aariculture and 
Development 
(NABARD) 

4. Cement BDerl)' Savina 469.8 200.0. December, 1985 

s. Industrial Exports 1000.00 250· August-Sept.-
( Enginccrina) 1985 

,. Andhra Pradesh-I I 451.1 140.0 J31.0 January, 1986 
Irriaalion 

7. Combined Cycle Power 1164.3 485.0 February, 1986 
Project. 

* US S 90 million to Government of India. 

US • 160 million to Industria1 Credit and Investment Corporation of India (IClef) 
'Witb GOI guarantee. 

lupply of Palmoleio and Rape-seed 
oil to Orissa 

·404. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

<a> the total quantity of Palmofein and 
I.ape-seed oil sought by Government of 
Ori81a from the Union Government during 
J ast two yea rs; and 

(b) the total quantity of each 01' the 
above items supplied to Orissa during the 
said yea rs '1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Orissa 
Government indicated its requirement for 
imported edible oils for the Oil Years 
1985 .. 86 (November to October) as under :-

(Quantity in M. Tonne) 

Name of Oil Oil Year 1984·8S Oil Year 1985-86 

PalmoJein oil 48,000 28,800 
J\ap ... ~ oil (Refined) 12,000 Nil 

-- ---
Total 60,000 28,800 --



(b) Tho·quantity of imported edibJe oils aUocated to and lifted by Orissa 
Governmont is a8 fo) lows ;-

(Quantity in M. Tonne) 

Name of Oil Oil Year 1984-85 Oil Year 1985-86 
-----

(November-October) (November, 1985 to 
March, 1986) 

Allocation Lifting Allocation Ljftina 

PalmoJein oil 6,250 3,038 
Rapeseed oil (Refined) 8,650 Nil 
RBD paJm oil 1.500 Nil 

Total 16,40L' 3,038 

Tax-e,..sloD by leading beverage rnauufac .. 
,urer. 

*405. SHRI S. M. GURADDI: 
SHRI BANWARl LAL PU-
ROHIT: 

Will the Mini~ter of FINANCE be 
pleased to state: 

(a) whether it is a fact th~t t,he 
Inconle Tax authorities raided some leadIng 
beverage manufacturers in the country 
recently; 

(b) whether it is aJso a fact that these 
raids were for the evasion of tax payments; 
and 

(c) if so, the details thereof '? 

THE MINISTER O·F FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
to (c) Searches were conducted by Enfor-
cement Directorate on 9.7. 1985 in United 
Breweries Group of cases and. Income-tax 
Department wa~ also associated with these 
searches. Duriog these searches, Income-
tax Department seized jewellery worth Rs. 
9.3.5 lakhs approximately fron, the residen. 
tial premises at Bombay of Shri Vijai 
Manay., Chairman of MIs. United 
Breweries. 

Under tbe Income-tax Act, no searches 
are conducted for evasion of tax payments. 

3,500 

3,500 

(TI'anslation) 

2.730 

2,730 
(upto 8.3.1986) 

Demand for Co mml •• lon to enquire iato 
working of NatloDalised Banks 

·406. SHRI VISHNU MODI: Will 
the Minister of FINANCE be pJeased to 
state :-

(8) whether it is a fact that complaints 
from customers regarding the working of 
banks have been constantly increasinl 
following nationalisation of banks; 

(b) jf so, whether a demand has been 
made to Government for a fuJl.fledged 
enquiry into the service charges and 
standard of service of banks and for sub-
stantial improvement therein; 

(c) if so, whether a demand for con-
stituting a commission to go into the' 
entire matter bas also been made to 
Government; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a> to (d) The 
Government and the Reserve Bank of 
India have inidated sevCiraJ measures dur-
ina the recent past to improve the services 
rendered· by banks to their customers and 
to ensure that customers' grievances wer. 
redressed quick),. Recently, the public 
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se~tor banks have raised their service 
charges in accordance with the schedule 
adopted by the State Bank of India. The 
schedule of service charges, which is based 
oli cost studies undertaken by the Indian 
Banks~ Association, is expected to ensure 
recovery by the banks. to a substantial 
extent, of the cost incurred by them jn 
rendering these servic :5. 

Government have received some 
SUSlestions for appointment of an Expert 
Committee to undertake comprehensive 
study of bank serv!ce charges. As already 
mentioned the service charges pre,;entty 
adopted by the banks are based on cost 
studies undertaken by an Expert Commi-
ttee of the Indjan Banks' Association. So 
far as the quality of customer service is 
concerned, some studles have been com .. 
missioned through the National Council 
of Applied Ecor.omic Research for assess-
ing the cus1omers~ response to the fun-
ctioning of the customer service centres at 
Bombay, Calcutta, Madras and Delhi and 
customers~ evaluation of the quality of 
customer services at a few other selccleJ 
centres. 

Reported malpractice. of tradt~rs 
dealing wi th NTC in Eastern 

Region 

.407. SHRI ANIL BASU; Will the 
Minist.r of TEXTILES be pleased to 
state : 

(a) whether attention of (iovernnlent 
has been drawn to the news .. item in the 
"Telegraph" dated 16 January, 1986 with 
the caption "Traders fleecing NTC" ; 

(b) if so, the facts of the matter; and 

(c) the steps taken or being taken to 
save tbe Natio1lal Textile Corporation 
from the lo&s which is reported to ~e due 
to malpractices of the traders ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, 
Sir .. 

(b) Nation.al Textite Corporation 
(Holdin, Co.) was asked to inquire into 

the aUcgat;ons nlentioned in the sa,id news 
Hem. The report submitted indicates that 
no such fradulent transactions have been 
established. 

(c) Does not arise. 

Investment opportunities to Indian 
Expatriate. in Saudi Arabia 

·40g SHRIMATI USHA CHOU-
DHARI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Indian expatriates in 
Saudi Arabia and other countries hall 
submitted a memorandum to him express-
ing their keenness for investment oppor-
tunities in the home country; 

(b) il' so, the details thereof: and 

(c) the reacthlll or Government 
thereto? 

THE ~llNISTER OF FI~AN(,E 

(SllRI VISHWANATH PRATAP 
SINGH) : (a) to (c) An "Economic 
Forum for I ndian Expatriatcs~', which has 
been formed in Jeddah. Saudi Arabia, has 
recently cxprc~scd a de:')irc to e~tabli~h 

ancillary units for son1C Indian companies. 
However, no specific ~roposal ha~ been 
received in this regard. Pro[,osals. if and 
when received in this regard. will be 
l:onsidcred hy Government in accordance 
with the l'~olicy and guidelines for NRI 
ifl\'C\tment. 

Tbeft in 11'ood Storage llepots of FCI 

3652. SHRI KALI PRASAD 
PANDEY: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased lo 
state: 

, (a) whether it is a fact that durina 
December, 1985, 380 Kattas of imported 
sugar of 50 Kgs. each stored at one of the 
Food Storage Dep(HS of Food C .. ,rporation 
of India in Delhi were stolen by the 
employees in collusion with the Depot 
Officers add Watch and Ward staff; 

(b) if so, action taken by the concerned 
authorities and the steps taken by Govern-
ment in tbis regard to prevent such 10$s; 
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(c) whether all thefts apart fronl this 
took place in the last three years together 
with the losses sustained by Food Corpo-
ration of India; and 

(d) action "aken 'ag~insl the employees 
responsible for thefts? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING AND. 
MINISTER OF STATE IN THE 
MINS1RY OF fOOD AND CIVIL 
SUPPl,lfS (SHRI A. K. PANJA) : 
(a) During December, 1985, 360 Kate as of 
imported sugar were found short at one of 
the depots of the Fel, New Delhi during 
pnysical verification by the Special Tean1 
deputed by FCI. The prelitninary investi-
gafions re\'e~'ed this to be a case of 
Inisapprol'lriarion. 

(b) The officials prima-facie fouod 
involved h~l\e heen placed tinder suspen ... 
sion and th(~ir Headquarters shifted The 
ca~e has "Iso been referred to the eDT for 
detailed investigation. The security arrange-
ments have heen tightened to pre\ent sllch 
happenings in future and tr ustworthy 
officials have been posted for the ,-'ustody 
of the stocks. 

(c) anti (d) The details of thefts which 
took place in Delhi Depots JUJ ing the last 
three yeals and ~~clion taken arc ghen 
below: 

(t) Attempted theft of 2 bags of 
whe4Jt costing Rs. 360/· ;,tPiHoxi-
mntely on l2.83. The watchman 
involved in the case has ~een 

removed froln service. 

(2) Theft of 50 Kg. wheat costing 
Rs. B(/. (approximutc) by watch-
n)an on .13.3.84. The watchmaI1 
involved in the case has been 
~harge·o;;heeted for imposition of n 
n1ujor penalty. 

(3) Attelll},Hed theft of 45 kg. of 
wht"at costing Rs. 80/ ... (approxi-
n1ate) by watchman on 7.10.84. 
The watchm.an invoJved in the 
case has been awarded nlsjor 
p~nalty . of reduction in pay by 
nvp stages for two years. 

Int., ... t 01 hike ia prices of petroleu. 
, preduct 8 on Go,ernmeDt 

espendllure. 

. 3653. SHRI C. JANGA REDDY: 
Will the Mlnister of FINANCE be pleased 
to state: 

(a) whether his Ministry bas made an), 
calculations to assess tbe impact on 
Gov(rnmcnt expenditure in respect of 
their vehicles of various types due to the 
recent hike in prices of petroleum 
products; 

(b) if so, the assesm~nt thereof; and 

(c) if not. t he reason for not makin, 
~uch assessment? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRJ JANARDHANA POOJARY): 
(a) and (b) No, Sir. 

(c) The details in this regard SOulht 
are possible only after a certa.in period 
when the staff cars have consumed petrol 
at the increased rates, 

E~port of Jeath('r goods 

~(~~4. SHRI CHlNT AMANI JENA: 
Will the Minister of COMM EReE Oe 
pleased to state: 

(a) I he details of leather goods being 
exported; and 

(b) the steps being t.aken by Govern-
ment to develop this industry? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Leather 
goods beifl8 exported from I ndia are 
footwear. footwear components, ganncnts, 
handbags. wallets. saddJery and harness 
etc. 

" (b) Liberalisation ()f the licensina 
policy for setting up new 'units and 
expal1sion of the existing units for manu-
facture of leather footwear and other 
leather goods in the organized sector in 
centrally notified backward. areas, an easy 
access to ~ssen~ial inputs, reduction in 
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import, duty 0;11 machinery, raw 'materials 
aod ,components, t~aininl of man power 
eOPied in this industry etc. are some of 
the steps bein, taken to develop this 
industry. 

De,elopment of tourla t facilities In 
Chllka Lake fo Ori.sa 

3655. SHRr BRAJA MOHAN 
MOHANTY:Will the Minister ofPARLJA· 
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) the details or the projects under-
taken and completed during the Sixth 
Five Year Plan f~r development of tourist 
potentialities in Cbilka Lake in Orissa; 

(b) whether any project for develop-
ment of communication and entertainment 
or tourists had been taken up, if so, 
details thereof; nnd 

(c) whether any initiative has been 
taken for preparing a documentary film 
about the natural beauty of Chilka Lake 
and the birds coming from foreign land 
aod assembling at Chilka; jf so, the 
details thereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H K. L. BHAGAT): (a) 
and (b) The Department of Tourism 
aHocate funds to the State Government for 
individual projects received from the Sta te 
based on evaluation, inter·~e priox:ity and 
availability of funds. On the request of 
the State Government three different 
schemes for developing tourist facilities at 
Cbilka have been taken up by the Centre: 

(i) Celebration of boat race at a cost 
of Rs. 2.14 lakbs. 

(ii) Preparation of Master Plan for 
Chilka at an estimated cost of 
Rs. 8.25 Jakhs and ' ' 

(iii). Purehase 0; boats with equipment 
for water-sports at Chilka at an 
estimafed cost of Rs. 2.00 lakbs. 

(c) SO copies of the film titled 
"Orissa-a Land of Unforaetable Memo-
ries'" that covers Cbilka Lake also produ-
ced by the State Government, have been 
purchased and placed with the Central 
Tourist Offices in India and abroad ror 
screening. 

Ot~up.nCf 'a India Tourl.m 
Development Corporation Hotel. 

3656 SHRI JA<JANNATH PATT-
NAIK : Will the Minister of PA.RLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) the number and names of the India 
Tourism Development Corporation (ITDC) 
hotels t particularly ITOe hotels in Delhi 
indicating their occupancy ratio durin. the 
last three vears~ year-wise. 

(b) lhe names of Ashok Group Hotels 
which have shown poor occupancy durioa 
the last three years, year-wise; 

(c) the names of ITDC hotels in Delhi 
which have shown poor occupancy during 
the lagt three years. ycoar-wise; and 

(d) the encouragement (bonus, etc.) 
given to the staff working there for their 
good performance during the last three 
years, year-wise ? 

THE MINISTER OF PALIAMENT. 
ARY AFFAIRS AND TOURISM 
(SHRI H.K L. BHAGAT): (a) to (c) 
Statement I giving the rate of occupancy of 
fTOC (Ashok Group) hotels for the last 
three financial years is Biven below. 

(d) .Statement-I1 is given below. 

.. StatelDeDt.l 
(Percent'les) 

S. No. Name of the Hotels 82.83 83-84 84-85 
_ ......... _ ...... _,_" .......... J,. , .... ____ ~ ........ _._ •• ", .... _____ ... ___ , .. ___ ••• _ ... , .... _ ... ., .... "'~_,_..., ~ ......... .....,__ _ ._...." .... ~-- ,'''', .~,.,...-___ '..._., .. -- .. --' ... ~ • 

1 2 3 . 4 5 

I. Asbok Hotel, New Delhi 

~, Hot,) Ashok~ Ban,alore 
so 
W 

47 
6~ 
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j 

3. Akbar Hotel, New Delbi 69 '.# -34 . 
... J(.ovaJam Ashok Beach Rdort 42 140" 43 

5. Q.utab Hotel, New Delbi 74 S~ . 57 ,. Lalitba Mabal Palace Hotel. Mysore 44 39 41 

7. Hotel· Airport A.bok, Calcutta 53 SO 54\ 

I. Hot.1 Samr&ttll New Delhi <41 32 43 

9. Janpath Hotel, New Delhi' '2 86 79 

t •. Hotel Varanasi Ashok 28 3) 35 
11. Hotel 1 ai pur Ashok, Jaipur SO 43 47 
12. Hotel Kanishka, New Delhi 54 56 45 
13. Lodhi Hotel, New Delhi H3 66 6S 

J 4. Ranjit Hotel, New Delhi 12 55 59 

15. Hotel Hassan Ashok, Hassan 52 37 31 

16. Laxmi Vilas Palace Hotel, Udaipur 73 72 63 

17. Temple Bay Ashole. Beach Resort 
Mamallapuram ~2 34 43 

11. H.otel Kalinga Ashok, Bhuban.eshwar 79 72 46 

19. Hotel Madurai Asbok, Madurai 32 3e 30 

20. Hotel Jammu Ashok, Jammu 32 38 24 

21. Hotel Auranaabad Ashok 36 37 43 

22. Hotel Khajuraho Ashok. 28 23 23 

23. Hotal Patliputra Ashok,. Patna 44 3' -w 
24. Ashok Yalri Niwa'S, New Delhi. SO 81 66 

. ... _._-_...-. __ . 
Statement .. I I 

S. No. Name of the Unit Percentaae of Bonus Paid Remark. --
1982-83 1983-84 J984~~~ 

1 2 3 4 5 6 

1. Ashok Hotel, New 'Delhi 20 20 1.33 

2. Ho",l· Asbok, Ban,a)ore B.33 8.33 8.33 

3~· Akbar Hot.l, New Delhi 20 20 8.33 

4~ ·1(.ovalllft ')\'b~t 'Belch 
I" '....... ' ,'",1\'. 

.. rtesort, .Kovalaan 8.33 ,~t;33 ... 8~j3 

S! Q\ltab H9t,1, Now J),I~j , •. )3 8.33 8.33 . ~ 
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1 2 3 4 , 6 

6. Lalitha Mabal Palace 
H.tol. MYlore 8.33 8.33 -8.33 -

7. Hotol Airport Ashok, 
Calcutta 8.33 S.33 '.33 

S. Hotel Samrat, N~w Delhi No Bonus 
,aid due 
to infanc 
period. 

9. Janpath Hotel, New Delhi 20 20 2.0 

10. Hotel Varanasi Asbok S.33 1.33 '.33 

11. Hotel Jaipur Asbot, Jaipur No Bonus' 
paid due 
to inrancy 
period 

12. Hotel Kanishka, New Delhi -Do .. 

13. Lodhi Hote), Now Delhi 20 2. 2. 

14. Ranjit Hocel, New Delhi 1.33 ]9.11 8.33 

IS. Hotel Hassan Ashok, 
Hassan 8.33 1.33 8.33 

16. Laxmi Vilas Palace Hotel, 
Udaipur 20 1.33 2() 

17. Temple Bay Ashok Beach 
Resort, Mamallapuram 8.33 8.33 1.33 

18. 'Hotel Kalinaa Ashok, 
Bhubancswar 8.33 8.33 8.33 

19. Hot.l Madurai Ashok, 
Madurai .. ' 1.33 1.33 8.33 

20. Hotel Jammu Ashok, 
Jammu 8.33 8.33 8.33 

21. Hotel Aurangabad Ashok. 8.33 8.33 8.33 

22. Hotel Khajuraho Ashok 8.33 8.33 8.33 

23. Hotcl Pataliputra Ashok, 
Patna 1.33 8.33 8.33 

24. Asbok Yatri Niwas, 
Now Delhi No Bonus 

paid due 
to infancy 
period 

N.B. Bonus to the employees in ITDC botels it payable on the basis of avail.bl. 
allocable surplus in accord.nce with the provisions, contained in the ,aymODt of 
Boaus Act, 1965. 
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3'S1. SHR.l N. DENNIS :' Will the 
Minilter of FOOD AND CIVIL .SU· 
PPLIBS be pJeased to state: 

(a) the details reprdiDI tb. total 
quantities of each type of food,rains pro ... 
cured by the Food Corporation of India 
in each State particularly in the TamH 
Nadu durina 1984-85 for Public Distri-
bution System; and 

(b) tbe auidelincs followed by the food 
Corporation of India in relation to the 
quality of each type of food,rains pro-

cured in the market with re,a.rd to Dorasl 
percentaaes fixed by GovernmeDt (or 
moisturo. broken pi.CCI, forcip matters 
etc. fo"nd in tb. foedar_ins ? 

'THB MINISTER OF STATE IN TH& 
MINISTRY OF PLANNING AND 
MINISTER. OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUpp-
LIES (SHRJ A. K. PANJA): (a) A 
Statement i. IIUlc·bed. . 

~ 

(b) Tbe Food Corporation of India 
follows the specifications prescribed by the 
Government of India. A copy of tb. 
specifications is attached. 

State.ellt 
«(.n '000 Tonnes) 

-----_ .. _--_._-------------,---_._-------
State/Union Territory Rice (includins paddy 

in terms of rice) 
Wheat 

__ ~."- ... - .... ~ .. _____ .• __ _ .~ ___ .,..." ~_ ... v., ... _,_....... ~ ........ , .,_ .... ____ ._ .... ,_._. _____ ... ,_ •. _.~ ...... -- ._-._-... _.-._---- ._-.- - ~ ,_.--- -_._-
1 

Andhra Prade~h 

Assam 

Bihar 

Gujarat 

Haryana 

J &: K 

Kamataka 
Keral. 

Madbya Pradesh 

Maharasbtra 

Orilla 

Punjab 

Itajasthan 

Tamil Nadu 

Uttar Pradeab 

Welt B.n,al 
A A N ••• J.~. 

Aruaachal Prad •• b 

2 

1783 

IS 

910 

10J 

336 

102 

3835 
t46 

-' 
13 

96 

-. 
- ,,, a 

3 

418 

30 

-
1295 

217 

-' 
289 . 

N .... 

-
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)':GHndl,erh (U·.T.) S 

Delhi (Admn.) 3 

Poadioborry 6 

--
7251 2252 

·Procurement is made by the Tamil Nadu Civil Supplies Corporation on belt., I 
of tho Tamil Nadu Governmont. 

Nee. ',Below '00 tonnos. 

1Ie1for." .. ecifkatioot for I"'-Ii: w ... t of all ,.dell" (M,arkeJlq Seaso .. ) 1"'·85 
"'1915-16) 

Wheat .ball 

(a) bo the dried mature grains of indigenous red, dara other maxican and sOpe-
rior indigenous farm varieties viz. Triticum vulgare, T. ("omptlctllm 

I phae,ocDccllm , T. du,um, T. iUslivum, and T. dlcoccum. 

(b) have natural size, shape and colour. 

(c) be. sweet, clean~ wholesome and free from moulds, living insects, obnoxious 
smell, discolouration, admixture of deleterious substances includioa toxic 
weed seeds and all other impurities except to the extent iodj(;'ated in the 
schedule below. 

(d) be in sound merchantable condition and 

(.) not have any admixture of pesticides, fungicide~ and any obnoxious, delete-
rious and toxic material. 

(f) conform to P.P.A. Rules. 
Schedule showing the maximum permissible limits of different refractions: 

Orad. Foreign Other food- Damaaed Slightly Sh~iV~~4 & 
matter% ltrains% Irains~~ damaged broken Ira,· 

grains% DS % 
......... r .... _ .. 'I- .. ,,, ... '-,,_~--____ ... ""' ....... - ____ "_ ~.- ~ - - --- -, ----, ., ... _---_._--_ .. __ ........ _- ,_., ...... ,,_ ... "'~ - .. --~ .o' 

1. 0.75 6.00 2.00 5.00 6.00 

2. 1.50 10.00 3.00· 10.00 12.00 

-The damaged grain percentaae in Grade 2 will be 3%. However. in case of 
~t stocks containin, Karnal Bunt ¥lfected arains the maximum limit of dlmlled 
Irains includina Kamal Bunt infected grains should not exceed 5'}~. 

N.B. 
1. Grade 1 will have a lower price by Rs. 2/- p.t quintal in relati()n to thl 

price of Grade 1. 

2. Moisture in excess of 12% upto 14% wilt bt discounted at tuJl valu •. 
3. Th. price cut tor nwistur. will be in addition to the Ott. cut. 



4. For wee"iHed 'INi... folJowiq ,,«:.' cut, m addition to odlor-cut. wiU be 
impoaed :-

(i) from the beainniaa of tbe season till emd of Aupst the rate of cut will be 
&e. 1/- per qtl., for every 1% or part· thereof. 

(ii) from 1st September tili end of October, no cut will be imposed upto'l % 
while for any excess, the cut win be Re. 1/- per qtl, for .very 1% or part 
thereot. 

(iii) from 1st November till cnd of the season. no cut will be imposed upto 
20/0 while for any ex\"ess the cut wiU be Re. 1/- per 'Itt for every 1% or 
part tbereof. 

(iv) stocks containina weevilled grains in excess of 3% will be rejected. 

5. In case of stocks having living infestation a cut at the rate of fift), paise per 
quintal may be cbarled as fumiaation charl~s. 

a.llaUlottl :-
Fore laa .a Ite r :. 

1w:1udes organic and inorpnic matter. The inorpnic 11la~tcr s!l411 inc~e saud, 
Ifavel. dirt. pebble, stones, lumps ~f earth, clay and iron particles etc. The oraaoic 
matter shall include chaff, weed seeds, straw and other inedible Itains. 

SWlleUed araiDs : 

Kemels or pieces of Kernels that are not fully developed. 

Rrokea. ; 

Pieces of kernels that are less tban tl1ree Couttb 01 tbe we o( full kernels. 

Wee"llled Ir.iDs : 

Kernels that are partially or wholly bared. 

Slletatl1 .......... tDS : 

Kernels or pi~es of kernels that are damaaed or discoloured sup.er1i~iaUy SO, .. 
not to affect the quality of the material. . 

D.m ..... ralnl : 

Kernels or pieces of kernels that are sprouted or internally damagcd as a resurt 
of boat mice-ob,s, rooistQre or w.eatb·er. 

0tIaer 'oodaf.lal : 
Any food"lins other t ... n wheat. 

U.tfona .pee •• catlon. or all varieties of padd, 

The paddy shall be sound merchantable condition, sweet', dry. clean, wholesome 
or aood food v.lue, uniform ira ~olour and si.ze e>f fl"ain and free (rom moul~~ ~~evils, 
smeU. dlscolouration, admixture of deleterious substaoces or coJourina .,ents aDd also 
conformi"a to PF A Standards. 

P.(ldy w~lI ~ clasaified into supetftne, fine and common ,fOQPS '(as pet report .f 
Balasubra~nllftc Committee). For the .purpo~, 9f procuremeDt~ eacb ... OU~ will, 
however, be divided into two arldes viz., Orad. J and Orade 2 as per eebeduJe :-



W'ltI~1f A ",,,ttl 

A Schedul ... of dll'ereat refraetloal (Marketina Sea .. D.1984-1!." 1985-86). 

S. No. C.nstituents of admixture of 
impurities- etc, 

1. Fere liD .. atter : 
(a) Inora_nk 

(b) Oraanic 

2. Damaaed, discoloured. sprouted and 

weevilled ,rain 

3. Immature, shrunken and shrivelled 
Irain 

11(. Admixture of lower varieties 

S. Moisture 

Maximum limits 
Grade 1 % Grade 2010 

1.0 

1.0 

2.0 

2.0 
15.0 

18.0 

1.0 

2.0 

4.0 

11(,0 

20.0 

18.0 ----- -,_.----. - .. -._,-_. ---_._--_---.----_ ... _--... _--_---_---_---- --, - .,-,_._.- .. ,'---
(8) Grade cut per quintal : 

(a) Fine and Common 

(b) Superfine 

No cut 

No cut 

Rs.2.00 

Rs.2.50 

NOTE: 1. The definitions of the above refractions and methods of analYsis are to 
be followed as per lSI Methods of Analysis in Food Grains (IS: 4333) 
(Part-I), IS : 4333 (Part.ll). 1967 and Terminology for Food Grains IS : · 
2813-1970 as amended from time to time. . 

2. The methods Oi sampling is to be followed as per Indian Standards 
Methods for sampling of Cereals and Pulses IS : 2814-1964. 

Vnlform specifications of fine and commOD ,arlettes of rice 

The rice shall be in sound merchantable condition, sweet, dry, clean, wholesome 
of lood food value, uniform in colour and size of grains and free from mould, we.vils, 
smell, discoJouration, admixture of deleterious substance$ or colouring agents and all 
impurities except to the extent in the schedule below. It shall aJso conform te PFA 
standards. 

Schedule of refraction. 

Sl. 
No. 

1 

Constituents of Tolerance limit 
admixture or (T. L. %) 

impurities etc I 

2 3 

1. . Brokens Raw 20.0 

.Par . boiled f7.0 

(Marketing Seasons J984-85 and 1985.86) 

Rejection Jimit 
(R. L. %) 

4 

25.0 

Rate of quality 
cuts to be imposed 
Jor refraclioas ex-
ceedina tolerance 

limit. 

5 

T .L. to R.L. at the 
rate of J /4 value. 

~do-



J!Vrl",1I AII,w,er, 

1 :2 

2. ForeilD matter 
Raw /Par .. boiled 

3. Damaled/slilh tly damalod 
arains 
Raw 

Par-boiled 

2 

O.S 

2.0 

3.0 

4 s 

1.0 T.L. to R.L. at the 
rate of full value. 

'.0 

5.0 

T.L. to R.L.· at tbe 
rate of 1/2 value~ 

-do-
4. Di~coloured Irains 

Raw 2.0 4.0 T.L. to R.L. at tb. 
rate of 1/4 value. 

Par.boiled 4.9 

5. Chalky arains 
Raw 8.0 

6. Red Irains 
Raw/Par-boiled {~.O 

7. Adlnixture of lower classes 
i.e. common in fine 
Raw/Par-boiled )0,0 

8. Dehusked grains 
Raw IPar.boiled 10.0 

9. Moisture content 
Raw /Par .. boiled 14.0 

Note: 

8.0 

12.0 

JO.O 

20,0 

15.6 

15.0 

-do-

T.L. to R.L at the 
rate of 1/8 va1ue. 

T.L. to R.L. at the 
rate of 1/4 value. 

Over 10(;~ upto 20~~ 

at the rate of J 14th 
valle, Down ,radel 
fine to common bey-
ond R.L. 

T.L. to R.L. at the 
rate of 1/8 val ue. 

T.L. to R.L. at the 
rate of full value. 

1. The definition of the above refractions and lllcthod of analysis are to be 
followed as given in Indian Standard "Method of Analysis in foodgrains"" 
Nos. IS : 4333 (Part I) 1967 and IS : 4333 (Pt. II 1967) and TcrminoloiY for 
Food Grains IS : 2813-1970 as amended {«:un time to time. 

2. The method of sampling is to be followed as liven in Indian Standard "Method 
of samplinl of cereals and pulses·' No. IS : 2814 .. 1964. 

3. Brokens less than 1/8th of the size of fuJI kerne1 will be treated as oraanic 
foreiln n18tter. The brokens of 1he size of 1/8th to fj4th shall not exceed 
S.O~·6. 

... Inor,anie foreign matter shall not exceed O.5(~:~ ill any lot, jf it is more, the 
stocks should be cleaned and brought within the limit. 

S. In case of par-boiled ricc, prepared by pressu.re parboiling techr.ique, it will 
be ensured that correct process of par.boiling is adopted i.e. pressure appJi-
ed, the time for which pressure is applied proper gelatinisation, aeration 
nnd dryiDl before millin. are adequate so that tbe colour and cookina timf! 
of parboiled ri~, are ~d apd frc\' from fncrqstation of the 8rain~t 
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Tbc rice shall be in SQUAd merchaAtablo condiuOA, $WMt dry: cleaa, wholesomo 
of lood fOod value .. uniform in colour and size of arains and freo from moulds, wet-

. ·vJlI;· ''lmel1,. ·,dtacolouration, adaiAture of deleterious substances or colourina taacnts 
an • ..u 4dlpuities _copt to the extent in the schodule below. It shall also conform to 
PF A standards. 

Stlled •• e of refractlo. (Marketl"a Seasoa. 1984·15 .ad 1985-86} 

SI. 
No. 

, CGa.titu.ot~ of 
admixture of 
impurities etc. 

1. Brokens 
Raw 
Par Boiled 

2. Foretan -Mat,ter 
'R.aw!Nr 1JaHed 

3. Damaacd/sliahlty 
, demaaed .arains 
'Raw/Par.boiled 

4. Discoloured Ir.ains 
Raw 
Par Boiled 

S. . Chalky arains 
:R.aw 

r6. R d Grains 
)law IPar boiled 

Tolerance limit 
(TL)% 

18.0 
13.0 ' 

0.5 

2.0 

2.0 
3.0 

4.0 

3.0 

? Admixture of lower classes 
'llild Oth*r 'Supeffine varieties 
Raw/Par boiled 

8. Debusked ',rain'S 
Raw/Par boiled 

9. Moisture content 
Raw/Par boiled 

10.0 

10.0 

14.0 

Rejection limit 
(RL) ~~ 

Rat. of quality cuts 
to be imposed for 
r.fractions exceed in. 
the tatera,nce limits. 

--..,,____----,---_.,,_._. _. __ 
23.0 

18.0 

1.0 

4.0 

3.01 
5.0) 

8.0 

6.0 

20.0 

15:0 

15.0 

T .L. to R.L. (i~~ 

1/4 value 

T.L. to R.L. (f_1) 

full value 

T.L. te R,L.(1, 
value. 

T .L. to R.L. (~!) 

1/4 valu. 

T.L. to R.L. (if.j 
1/8th naluc. 

T.L. to R.L. (fJ 

1,4 value. 

1/4 

(a.) Ovor 10~b to 15f}~ @ 
J/4th value, over 1 S~{. 
to 20% (fj) J /2 value. 
(b) Beyond,R L. it will 
not be purchased 
Basmati Ric •. 

T.L. to }t;L. ((I; 
1/8th value. 

T .L. to R.L. @. 
full \'91ue .. 

as 

Note: 1. The definition of the above refractioD,·s aDd ,method of analysis are to M 
followed·as liven in IndiH Stan4ard 'Method of analysis in foodlralns· 
Nos. IS : 433']~(Part-I) 1967 aocllS : 4333 (Part-II) 1967 and TerminoJo,y 
fQr Food 0",_-18 : 2i13-197~ ';,ameaded from ~im. to tim., 
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2. The method of aampliol is to be followed as . liven in Indian Standard 
'M ctho4 of sampling of cereals and pulses' No. IS: 2814-1964. 

3. Brokens less than J/8th of the lize of full kernels will be treated as Of-
lanie for.ian matter. The brokcns of the size of 1/8tb to 1/4th sball Dot 
exc~d 5.00/0. 

4. Inolaanic forcian matter shall not exceed 0.5% in any lot of ricc. If it 
is morc, stocks arc to be cleaned aDd brou,ht within tbe limit. 

S. In case of parboUcd rice prepared by pressure parboUins technique, it 
will be ensured that correct process of parboiJJu& is adopted i.e. pressure 
applied, the tilne for which pressure is applied, proper gelatinisatioll, 
aeration and drying before millin, are adequate so tbat the colour and 
cookiDI time of parboiled rice arc lood and free from t'ncrustation of th. 
arains. 

U oifor. Specifications of Basmati Rjee 

The rice shall be in sound merchantable condition, sweet, dry, clean, wholesome 
of good food value, uniform in colour and size of grains and free from ltloulds. 
weevils, smell~ discolouration. admixture of deleterious substances or colourina apnts 
and all im,purities except to the extent in the schedule below. It shall also conform 
to PFA standards. 

Seta.dale 01 refractions (Marketing SeaSODI 1984-85 aad 1985 .. 86) 

S1. 
No. 

Constituents of 
admixture of 
impurities etc. 

1. Brokens 
Raw 

Par Boiled 

2. Foreign M:atter 
Raw/Par BoHed 

3. Dama,ed/sli.hlty 
damaaed arains 
Raw/ParBoiled 

4. Ditcolourod &rains Baw 
Par Boiled 

Tolerance limit 
(TL)~'~ 

18.0 
13.0 

O.S 

2.0 

2.0 
3.0 

Rejection limit 
(RL) % 

23.0 

18.0 

1.0 

4.0. 

Rate of quality cuts 
to be impos.d for 
refractions oxcccdini 
the tolerance limits. 

T.L. to R.L. @ 

1/4 value 

T.L. to R.L .• 
full value 

T .L. to R.L.@ 1/2 
valUe. 

. T.L. to R.L. e 
1}4 value 
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1 2 3 4 

5. Chalky grain,s 
aaw 4.0 8.0 T.L. to R.L. @ 

t/Sth value. 

6. Red Grains 
Raw IPar boiled 

7.. Admixture of lower classes 
and other superfiDe varieties 

3.0 

Raw/par boiled 10.0 

8. Dohusked Ilains 
'Raw IPar boiled 

9. Moisture content 
Raw IPar boiled 

10.0 

14.0 

6.0 

20.0 

15.0 

15.0 

T.L. to R.L. @ 
1/4 value. 

ta) Over l()o~ to IS% • 
1/4th value. over 15% 
to 20% @ 1(1. value. 
(b) Beyond R.L. it will 
not be purcbased as 
Basmati Ricc. 

T.L. to R.L. @ 
1/3tb value. 

T.L. to R.L. €~ 
full value. 

Note: 1. The definition of the above refractions and method of analysis are to be 
followed as given in Indian Standard 'Method of analysis in foodJl'ains' 
Nos. IS : 4333 (Part-I) 1967 and IS : 4333 (Part-II) 1967 and Terminolo,y 
for Food Grains IS : 2813-1970 as amended from time to time. 

2. The method of sampling is to be followed as gi Yen in Indian Standard 
"Method of sampling of cereals and pulses" No. IS : 2814-1964. 

3. Brokens less than 1/8tb of the size of full kernels will be treated as 
organic foreign matter. The brokens of the size of 1/8th to 1/4th shall 
not exceed 5.0~~. 

4. Inorganic foreign ·matter shall not exceed O.5~~ in any lot of rice. If 
it is more, stocks are to be cleaned and brought ~ithin tbe limit. 

5. In case of parboiled rice prepared by pressnre parboilin, technique. it 
will be ensured that correct process of parboiling is adopted i.e. pressure 
applied, the time for which pressure i$ applied, proper platiDieation. 
aeration and dryina before milling are. adequate so that the colour aJld 
cookins time of parboiled rice are Bood and free frc)m encrustadOll of 
tbe arains. 



~ aIIow.a. to .. .,n ... ..... o'ee. ef G ...... aaak 
in detenDioina the CCS rates in fe.poet 
of industrial products ; 

3658.. SHRI BASUDEB ACHARIA 
Will the Minister. or FINANCE be pleased 
t. ".te : 

(b) if so, tb~ broad outUnos thereof; 
and 

(a) wbotber it is a fact that Govern-
meDt have amended the relevant Act to 
iacrease the subsistence allowance beil1l 
&rantod to tbe suspended employees of 
the nationalised banks; 

(b) if so, whetber the said Act 
iDcreasina t he subsistence allowance is 
applicable to employees of Gramin Bank 
also; 

(c) if not. whether it is not a dis-
crimination to employees of Gramin 
Banks; and 

(d) whether Government propose to 
olCtend the benefit of increased subsis-
tence allowance to Ciramin Bank em-
ployees also? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) 
(a) There have been no recent 
amendments of the provisions of the 
Discipline and Appeal RcauJations of the 
nationalised bal.lks or in the terms of 
bipartite settlements which presently 
lavern the payment of subsistence allo ... 
wance to officers and other staff of these 
banks. 

(b) No, Sir. Employees of Regional 
Rural Banks are governed by the Staff 
ReauJations of their respective banks. 

(c) " (d) Does not arise. 

N_. Cub CoateDSatorl Su,port Sche.e 

3659. DR. B.L. SHAILESH : Will 
th. Minister of COMMERCE be pleased 
to state: 

<a> whetber the new scheme of Cash 
ComPODsatOry Support (CCS) to be 
effective front lat April, 1986, for a 
period of three Ylars will take into ace-
OUllt tho cascaded structure of taxation ' 

(c) tbe manner in which the CCS 
rates will be detormined and the circums-
tances under whicb tbe compeosation for 
product or market development pven'1 

THE MINISTER. OF COMMER-C. 
AND FOOD AND CIVIL SUPPLIES 
(SHIll P. SHIV SHANKER) : <a> to (c) 
Tho new Scheme of Cash Compensatory 
Support will be effective from 1st July, 
1986 and will be valid for a period of 3 
years. The broad outlines of the new 
scheme for determination of CCS rates 
are as follows: 

(i) In respect of industrial products 
re-imbursement of unrefunded 
indirect taxes will continue to 
be the main clement for deter-
mining the CCS rates. However, 
the cascaded structure of taxation 
will also be taken into account. 

(ii) Compensation for product/market 
development wiU be given only 
in a highly selective manner on 
t.he basis of a phased out pro-
gramme. 

(iii) For agricultural items, such as 
fruits and v~getables which are 
perishable in nature, a special 
element of compensation will be 
provided for the high cost trans· 
portation witbin India. 

'(iv) For h~Ddicraft items, the value 
added by Jabour will be one 
of the main factors to be con-
sidered for determining the CCS 
rates. 

(v) The restriction rOlud.ina Irant of 
CCS not beiDa alJowed to exceed 
2S% of the value added i.e. 
r.o.b. f.alisation loss R.EP· 
entitlement (under th4p lmport 

. POlicy for R.,irtered Soc:portln) 
win c:oatinu •• 
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(vi) 

JIi"/tl~" A",wer; 

The present policy for granting 
CCS on certain c'ategories of 
supplies within India treatina 
them as deemed exports will 
continue. 

Sulgestlon for simplification of 
clQty drawback preeedure •. 

3660. SHRI KAMLA PRASAD 
SINGH: Wi]] the Minister of COM-
MERCE be pleased to state: 

(a) whether the growth of exports 
has been sluggish and Government were 
considering simplification of duty draw-
back procedures to remove difficulties 
faced by Export Houses ; 

(b) if so, the details thereof; 

(c) whether Government have recei-
ved sugaestions that Export Houses should 
identify areas of import savings while 
aarina up export promotion efforts and 
extension of rupee payment scheme to 
Seuth Asian Association for R.egional 
Cooperation countries to improve India's 
product acceptability ; 

(d) if so, whether the suggestions 
have been considered by now and any 
decisions taken thereon ; and 

(c) if so, details thereof?' 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) (a) Yes, 
Sir. 

(b) A uniform simplified procedure 
of payment of duty drawback has been 
i lltroduced at aJl major Custom Houses 
and International Airports with effect 
from 1st February, 1986. Duty draw-
back rates for Readymade garments, 
Leather and Footwear Industry have 
.lso bce~ rat ionalised. 

(c) No, Sir. 

(d) and (e) Do not arise. 

[T'tlII,lalion) 

Opening or bank brantbes in UUar 
Pradesb. 

3661. SHRI lAGANNATH PRA-

SAD: WiIJ the Mil)ister of FINANCE 
be pleased to state : 

(a) the number of applications rec· 
eived by his Ministry from various 
districts of Uttar Prades,h durina tbe 
past one year for openinl new brancbe's 
of banks; 

(b) the names of the places for whh:h 
his Ministry baa aiveD pennisaion to 
open new branches and the time by 
which these branches are likely to start 
functionin~ ; 

(c) whether his Ministry gives pri. 
ority to backward and hill areas in the 
matter of opening new branches and if 
so, the details thereof; and 

(d) the names of the places in such , 
areas from where applications for open-
ing new branches have been received 
and tbe number of pJaces out of these 
where bank branches have been opened 
and also the number of new branches 
proposed to be opened durinl this 
year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Reserve Bank of India (RBI) is the 
competent authority for sanction of 
licences for opening bank branches in 
the country. RBI has reported tbat 221 
applications were received by it from tbe 
commercial banks and Regional Rural 
Banks during the period 1.1. 1985 to 31. 
12. 1985, for openinl branches in Uttar 
Pradesh. 

(b) Details of the 139 centres in 
Uttar Pradesh in respect of which 
allotments were made by the RBI durinl 
the period 1.1.1985 to 31.12.]985 are 
indicated in the statement I attached. Of 
these centres, banks have already opened 
branches in 85 centres. As openina 
of branches would depend upon the 
availability of suitable premises, ade-
quacy of infrastructuraJ faciJit ies etc. 9 

it would not be possible to indicate 
a's to when the branches wou,ld be 
opened in the remaioina centres. 

(c) RBI bas reported tbat uDder 
tbe Branch licensin. policy for 1915.1990, 



hilly areas, sparsely populated areas and 
tribal reaions will be aiVeJ1 special 
considerations and branch expansion 
·in such areas wilt be allowed on a com .. 
paratively liboral basis. 

(d) Details of centres Jocated in hill 
districts of Uttar Pradesll for which 
applications have been received by RBI 

and names of the centres allotted te the 
banks out of these applications are 
indicated in the Statemeat II attached. 
RBI has reported that the Jictnces 
would have \'alidity for ODO year and 
that the banks arc expected to open the 
branches before the expiry of the vali-
dity period of tbe licences. 

Statemeat 1 

Detail. of aUofmeat ... ade by RBI dari .. 1-1-85 to 31-11-85 in Uttar Pra.nb 

District 

1 

1. AlTa 

2. Aliaarh 

3. AJmora 

4. Al.amlarh 

5. BaHia 

6. Rareil1y 

7. Basti 

8. 

9. Chamoli 

10. Dehradun 

11. Deoria . 

12. Etawah 

13. Faizabad 

1.4. Parrukhabad 

IS. Fatehpur 

1'. PaNt Ganw,.l 

11. Glaazipuf 

Name of tbe centre 

2 

Bah. Pinahal, Achhuera and Fatehabad. 

Hathras 

Basant, Machhorh. Kandhar and A lmora 

Raniki Sarai and Dohariahat 

Sikanderpur, Chit Baragaon and Bilthara 
Road Market 

Jeorah-Ka)yanpur, Bisalpur, Puranpur, 
Fareb.anj and Sainda 

Kurujar Mahdeva 

Khurja G.T. Road Murarinaaar. 

Topovan 

Bho.lPur, NayagaoD, Uddiwala Xaula,arh, 
Sbyampu.r, Makhti Pokhri. Ghajra and 
Sat Narain. 

SaJempur, Hata, Noonkhar. Badhaha, 
Sohraura t Narayanpur t Piprabi Barkulwa. 
Khotatha and Pipra Buzrund. 

Bidhuna 

Ayodhya 

KaimlaQj 

AmoJit Dbot. and Khajuha·. 

:bud and Aaroda 

Dildarn .... r t Manihari 



fs 

11. 

,19. 

21. 

21. 

22. 
23. 

24. 

25. 

2'. 
27. 

21. 
29. 
38. 

31. 

32. 

33. 

34. 
35. 

36. 

37. 

1 

Gonda 

Jaunpur 

Jhansi 

Lakbimpur Kheri 

Lalitpur 

Mainpuri 

Meerut 

Moradabad 

M uzafr arnalar 

Nainital 

Pithoragarh 

Prataplarh 

Rae Bareilly 

Rampur 

Sabaranpur 

Sbabjahanput 

Sitapur 

Sultanpur 

Tehri Oathwal 

UDltaU 

2 

TuJsipur, Ballipur and .Mlnkapur 

ChambaJtara, NehruDalar and Haripur. 

Kochabhawar, Ambabai, Isbaprh, DhaDdr., 
Bamhauri and Sabajabanpur. 

Mobammadi, PaJia Kalan 

Matatila 

Pratappur 

Sardhana, Mawana, Kaland, Baraut, 
·Jahidpur and Sarurpur Kalan. 

Ujhari Sadat and Gajraula (Industrial Area) 

ShamJi, Kbatoli 

Ranibagh, Devalcb"aur, Amiarh;, Hempur 
Smayal, Dbatelia. Daulatpur, Sakonia, Haripur 
Harson. Nathuwakhan, Khempur, Maldban 
Chaur, Naukuchatal, Nainital and Tanakpur. 

Pithoragarh Road. 

Sangramgarh. LaJganj, Ramaanj, Babulanj. 

Pakasarawan, Bannawan. 

Simaria, Rass Dandiya. Saintha Khera, 
Ghaukhandi, Naya Sa,arpur, Narkhera 
Shumali Lalwala Bash, Madbukar, Punja b 
Nagar, Lohapatti Bholanatb, Saur and 
Shahabad. 
Khajauri Akberpur, Malhipur, Khera Mupl, 
Buggawala, LabboJi, Ghunna, Hassanpur-
Milakpur (Industrial Area) Taliwal, Ambehata 
Chand, Dhanaurl, Sikhroha, Bhalswaganj, 
DudbJa, Umaeikalan, Dudh,arb, Deoband., 
Kurdi. Datauli Ranahar, Wadhakayasat, 
Gadar Hedi, Matadin DayaJpur, Ghabjahan-
pur, Adhiyana, Randol and Noaanwa. 

Gan,sara 

Chandraseni 

Sultanpur 

Naarl 

Maur.wan, Acbalpnj. BhaawaDt Naaar 
aud Nawab Ganj. 
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A. stat ••• D' iadleatlq ..... 01 e •• tre. for wlalcb .,pIlC.tleD. re.ll'. 
, .... Naito_lINd baDk.I •• a. 

----------_ ..• ,----------------------
s. No. District 

1. Nainital 

2. Dehradun 

3. Almora 

4. Pauri garhwal 

5. Pathoragarh 

6. Uttarkashi 

7. Chamoli 

8. T ehri Garhwal 

Name of tbe centre 
,----"._ 

Oadarpur, Barhari, Rudrapur, Kicbcha, Sitarpaj. 

Mussoorie, Risbikosb, DehtadUD, Jakhao, Makhti 
Pokbri, 1bajra, LakshmandaJ, Harbutpur, Chhicldar-
wala, Sat Narain, Uttatkasbi, Tbanoo, Raiwala, 
Daksa, Samiwala, Kwanu, Pajethi Legi, JoU Grant. 

Basant, Chiliyananla, Macbborb, Kwerala, Cbitai, 
GberigarutoJa, Sadar Bazar. Manilla, Kandhar. 

Pauti. Kotdwara t Lansdewne. DOiadda, NaupoQ-
khal, Aroda, Bah Bazar, Lowali, khankra, Kamlesh-
war, ChipaJghat, Kirkbum Kinaori Khal, SidhkhaJ, 
Kotsisain, Durgonkhal, Kala1lhati, Gawani, Baijro, 
Laxman Jboola. 

Paleta, Gurna, Dhunaahat, Lohaghat, Cbampawat, 
Baluwaket, DharchuJa, Mowani. 

Dichhi, Chajul, Pipli Razak, Beiniahat, Naitwar. 

Gopcshwar. Josbimatb, ChamoJi, Karanprayq, 
Ukbimath, Topovan, Tilwara,. Hclang, Obolteer, 
Simli. 

Dhanolti, Devprayas, Naani, Tehri, Dupdda, 
Tapovan, Koti, Bacherikhal, Alrakbat, Kamaad. 

B. Names of tbe ceotrel allotted to baDu out or A abo.e 

District Name of the centre 

Almora K werala, Kandbar, Basant, Machborh 

Oarhwal Asroda 

Chamoli Tapovan 

Dchradun Makhti Pokbari, Jhajra, Sat Narain 

Tcbri Garhwal Nap.ni 

. r.\Ui GlI'bwll 'Iun' 
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ltatrol.ctio. of •• floaa) cbeflue 
clearl'D •• ,.tem fa forella .Dd 

..... D.tloa.U.eeI baD'" 

3662. SHRI K. PRADHANI : Will 
tbe Minister of FINANCE be pJeased to 
state : 

(a) whether it is proposed to cover 
all iore;,n and non-nationalised banks also 
under tbe national cheque clearing system; 
and 

(b) if so, when the scheme is Jikely to 
be iatrodaccd ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANAIlDHANA POOJARY): (a) and 
(I» Reserve Bank of India bas rct)orted 
that national clearinl of outstation 
cheques between Bombay and New Delhi 
is proposed to be introduced in April/ 
May, 1986. Thereafter. the facility will be 
exteDded to c·over clearing of outstation 
cheqUeS ·between an the four Metropolitan 
Celltres viz. Bombay, Calcutta, Madras 
and Delhi. All banks including foreign 

banks would be participatio, in this 
scheme. 

ProductJoa of Tobacco 

3663. SHRI AMAaSINH RATHAWA: 
Will the Minister of COMMER.CE be 
pleased to state : 

<8> the names of the States which arc 
pro<iucios tobacco; 

(b) tbe quantity of tobacco produced 
yearly by each State; and 

(c) whether it is a fact tbat febaceo is 
heini purchased by State Tradio. Corpo-
ration for exporting and selling it to 
cigarette manufacturin. companies? 

THE MINISTER OF COMMER.CE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): <a) and 
(b) A statement is enclosed. 

(c) Some quantity of Tobacco was 
purchased by STC in 1983 which was 
partly exported and partly sold to 
Cigarette manufacturers/exporters in the 
local market. At present S.T.C. i5 con-
centratiog on c'tports only. 

StatemeDt 

N .. e of •• jor Tobaeco procluci.g St.tea .ad tfle quaetity of Tobaceo prodaced durf •• 
1984-85. 

Quantity 

.. S. No. Name of the State foro Tonnea) 

1. Andhra Pradesh 171.7 

2. Bihar 13.4 

3. Gujarat 173.5 

4. Kamataka 30.5 

5. Tamil Nadu 1'.7 

6. Uttar Pradesh 26.S 

7. West Bengal 16.S 

ALL INDIA 472.' 
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3664. PROF. MADHU DANDA-
VATS: Will'tbe Minister of FINA·NCE 
be pleasod to state : 

(a) whether the Union Government 
tbroulh the notHieation No. 181/85 publi-
shed In its extraordinary Gazette of 1st' 
A'\1Iust, 1985 exempted Iii vcr aad· lold 
ornaments and articles from the whole of 
Central excise duty; 

(b) whether 8ubseq~ently the Central 
Excise apth9rities in Maharashtra issued 
trade notices that since the Central 
OovernmenCs notification did not conta~n 
any r.ference to exemption' from Central 
excise duty to lold and silver wires, strips 
and plates duty win be levied on them; 
and 

(c) if so, whether in view of the fact 
that 'the gold and silver wires, strips and 
plates were not manufactured saleable 
items under any Act, Government propose 
to issue a fresh notification stalin, in clear 
terms that Central excise duty will not be 
levied on them ? 

THE MINISTER OF STATE IN 
IHE MINISTRY OF FINANCE 
(SHRI JANA·RDHANA POOJA.RY): 
(8) By notification No. lSl/Ss..CcntraJ 
Excises dated 1.8.1985. ornaments and the 
like articles made of gold or silver or .. ,both. 
whether or not set with stones, scms or 
pearls were completely exempted from 
Central excise duty. 

(b) In· Bombay, Central Excise 
autborities issued letters to certain units 
manufacturins Bold wires, strips land plates 
stating that exemption under notification 
No. 181/Ss.CE dated t .S.8S was not 
available to such products and that they 
should clear such' loods after comply ina 
with Central Excise formalities. No such 
communication was issued in respect of 
silver wires, strips and plates which stood 
exempted from central excise duty under a 
separate notification. 

(c) Notification No. 194/86-C.E dated 
11.3.1986 has since been issued .exemptin, 
strips, wires, sheets, plates aod foUs ()f 

lold I,IsJd in. tpe man.IJ{acture Qf aru~es of 
jewellery aDCI' 'parii' t'bereot. The exemption 
for '~ilver . -w.~~.· strip~lI. p~~~es' ~~ ~o,ils 
available under the notification 'No. 
234/82 .. CE dated 1.11.1982 in' tbe" .erstwhile 
Central Excise Tariff, bas been continued 
in the new tariff under notification 
No. S3/86-:CE dated 10.2.1'986. . 

Dec.,foG to stop import of lupr 

3~. S.HR..I· T. ~ALA G.QUD : Will 
the Minister of FOOD AND CIVIL 
:SUPPLIBS, b. pleasod to state: 

(8) whether it is a fact that Govern-
ment have .decide~ to stop ill)port of 
sugar; 

(b) if so, whether it will reduce the 
quantity of sUlar being supplied to 
ration card kolders through Public Distri-
bution System; and 

(c) whctbcr the dual price policy and 
freesale of sugar will continue? 

THE MINISTER OF STATE ·,.IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PAN.JA): .(a) 
Import of sugar has been restricted to tbe 
extent of shortfall in the availability of 
indigenous sugar for meeting the require-
ment of internal consumption. 

(b) No, Sir. 

(c) The policy of partial control with 
dual pricing bas already been announced 
for the current 1985-86 season. 

Turnover based lacentiye to export.rs 

3666. SHRI SIMON TIGGA: Will 
the Minister of COMMERCE be pleased 
state : 

(a) whether 90vemment plan to 
provide incentive based on turnovers and 
not on profits and aJlow the ox,porten to 
retain a portion of the forcian excha~8e; 
and 

(b) if so. whcQi and 



13 . MAlCM :lIt 1"6 Wrilte" ~II.J"." 14 

(~) if not, tbe reasons therefor? 
THE MINISTER OF, COMMERCE 

AND FOOD AND CIVIL SUPPLIES 
(SHRI p~ SHIV SHANKER) : (8) to (c) 
There is no plan to provide any new 
iDccntives based on turnovers. Govern-
ment have not yet taken a decision on 
allowina exporters to retain a portion of 
foreian exchange earned. 

Cane price ad,J.ed by 'arlo •• Stat. 
GO'YerDlDeal' darin, 1985-M 

3667. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state tbe cane price advised by various 
State Governments during 1985-86, State-
wise details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 

State 

Andbra Pradesh 

A~sam 

Gujarat 

Haryana 

Karnataka 

lCerala 

Maharashtra 

Punjab 

TamH Nadu 

Uttar Pradesb 
East Uttar Pradesh 

Wost.& Central 

Uttar Pradesh 
West Benp) 

Bibat 

MINISTER OF STATE IN THB MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : Under the SUlar-
eaDC (Control) Order. 1966, the Central 
Government fixes only the statutory mini-
mum price of suprcanc payable by sUlar 
factories. For 1985-86 season the price bas 
been fixod at Rs. 16.50 per quintal linked 
to 8.5~'o reco,'cry with proportionate 
premium for every 0.1% recovery above 
8.5%. However, some State Governments 
have been advising the sugar factories to 
pay hiaher prices, taking into considera-
tion amona other things local factors. The 
Central Government is not involved in the 
determination of the State advised prices. 
However. as per information received 
from State Governments, the position in 
respect of major sugar proJucinl States 
is indica ted below:· 

Price per quintal 

Rs. 19.50 linked to 8.5~1o recovery. 

Rs. 22.00 

Has not advised. 

Rs. 24.00 for COlllmon variety. 

Rs. 26.ot for Co. 7314 and 7717 
varieties. 

Rs. 27.00 for CoJ 64 

Rs. IS.SO Hnked to 1.5~'~ recovery. 

Rs. 20.50 to Rs. 25.00 

Advance price of Rs. 20.00 (e,x-iicld) 

Rs. 24.00 for common variety. 
Rs. 27.00 for CoJ 64 variety. 

Rs. 19.50 1inked to 8.5~-;) recovery. 

Rs. 23.00 

Rs.2".00 

Rs. 25.00 
Rs.23.00, 



Stop,. .. of 10.. bl I .... tri •• De,~· 
topment "at of ladle t. We.t 

a..pl '11. De,elopa.nt Cor .. 
poration 

3668. SHRI SANAT KUMAR MAN-
DAL: Will tho Miaister of FINANCE 
be pl.lod to state : 

(a) whether it h; a fact that the In-
dustrial Development Bank of India(IDBI) 
which had a,reed to advance Joan of Rs. 
2.64 crores to the West Denial Film Deve-
lopment Corporation (WBFDC) for tb. 
Rs. S.S crore ,.lour laboratory project at 
Salt Lake has suddenly slopped relf'asin& 
funds; 

(b) if so, the around. for stop"in~ 
the paynlent which has resulted in t he pro-
ject bein& dcla}'ed; and 

(c) the action which the Il)Bl propo-
~es to take to continue payment to the 
WBFDC so that the project is not oluch 
delayed for want of funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDlfANA POOJARY); (a) to (c) 
The Industrial Developm~nt BanK of India 
(lOBI) has reported that it t,ad sanctioned 
in April, 1984 a term loan or Rs. 264 lakbs 
to the West Denial Film Development Cor-
poration (WBFDC) for ~elling up a colour 
film laboratory at Salt Lake, Calcutta. 
lOBI has so far disbursed R~. 220 lakhs to 
the project against Rs. 192 lakhs brought 
in by the promoters of WBFDC. The 
usual condition of loan agreement is that 

the disbursement win be made by IDBI 
only after the promoters have brouaht fa 
their contribution. Thi.. condition has 
been relaxed in tbe ca .. of WBFDC by til. 
IDBI whicb hal disbursed loan to tb. 

exteDt or R,. 220 lakhs out of a lOin of R.s. 
264 lakbs. Further disburlemcDt will be 
mad. by ID BI on the basi, of matchiq 
contribution by the promoters and 4epa. 
dina on tbe need for funds. 

World aa.k a •••• taace for project. 
laOd .... 

3669. SHRI LAKSHMAN MALLICK. : 
Will the Minister or FINANCE be please. 
to state; 

<a> the projects in Orissa that have 
been negotiated for eXlCution and lisis .. 
tane. from the World Ban.k durina (h. 
last five years; 

(b) whether some projects were aban-
doned due to non-supply of adequate in-
formation and plans to World Bank; 
and 

(c) if so, the: details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) The 
details ,ot projects in Orissa negotiated and 
approved by World Bank during the last 
five years are liven in the attached state-
ment. ' 

(b) No, Sir. 

(c) Does not arise. 

State.at 

Details of projects in Orissa .oaotiated and approved by the World Bank durin, 
the last five years. 

--
S. No. Name of the project. Date of 

Aareemcnt· 
-~ ~ --.-~ ... " .... ".-.~ ,~-,-_...., 

1 ~ 3'-

1. Mahanadi Barrlles 5.12.1980 

2. SubtCrnarekha 9.11.1982 -
Irrl,_dOn 

IBJlD 
Loan 

,4 

-

(In US $ MilJion) 

IDA 
Credit , 
83.0 

121.0 

Remarks 

.. __ .. _--... _._--......, 

6 

Blbar aud Orissa 
ate plrtfcipltiftl 
Stat.s. 



81 

1 

3. 

4. 

s. 

6. 

2 

Upper Indtavati-
HYdr~'EJec(rie. 

Orissa 'irrigation·YI 

National Agricul. 
tural Extension. 

3 

8.6.1983 

16.9.1983 

12.10 .. 1984 

12.12.1984 

lut'raatiC»Dal toarist traffic to Indi. 

3670. SHRIMATI JAYANTI 
cATNAlK : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND TOU-
ItISM be pleased to state : 

(a) the rate of tourist arrivals in 
India at the end of Sixth Plan ; 

(b) whether Government propose to 
take steps to increase the international 
touri5t traffic to India durin, the 
Seventh Plan 

.(c) if so, the tar,el set for the 
flow of international tourists to India in the 
Seventh PIa n ; and 

(d) the steps taken therefor 1 

THE MINISTER 01' PARLIAMEN-
~~Jty, AFFAIRS AND TOURISM 
(SHill H.:K.L. BHAGAT) : (a) The rate 
of' tourist arrivals exeludina the nati-
onals of Pakistan and Baqaladesh at the 

4' 5 

156.4 170.0 

105.0 

220.0 

39.1 

6, 

M.P., Orissa aad 
Rajasthan arc parti-
cipatiDi States. The 
share 0' Orilla is 
$ 10.6 Million. 

Orissa is one of'the 
9 participating States 
in this project. Out 
of a total of 7800 
rural godowns with 
a total capaeity 
of 43.7 lakb tonne~ 
envisaged under the 
project, 1225 8000-
wns of a ca.pacity of 
2.62 lath toones at 
a cost of Rs. 23.47 
crores will be cons-
tructed in Orissa. 

end of Sixth Plan was over 8 Jakhs 
per annum. 

(b) Yes, Sir. 

(c) The target envisaged by 1990 in 
the Seventh Plan proposals is 2.5 million 
tourist arrivals per annum. 

(d) The steps initiated to increa-se 
the inflow of foreign tourists to India 
include ,reorientation of publicity cam-
paiaDS giving, emphasis on consumer 
advertising, stepping up of public rel-
ations with overseas media agencies, 
tour operators and the travel agents 
abroad. participation in international 
travel fairs and exhibitions, develop .. 
ment of infrastruct facilities and 
improvement of transport systems. 

BraDchel or aatioDalised bank' opened i. 
West Bellial 

3671 • SHRI PRIYA RANJAN 
DAS MUNSI: Will the Minister of 
FINANCE be pleased to .tatc ; 



<a) wkethcr any rettrictioDl have· Men 
imposed by Reserve BaDk: of India· OD the· 
nationalised banks for obtainina new 
lice .... for branches of bania ; and 

(b) the number of new branches of 
natienaUscd . banks opened in West 
Benaal in 1'85 .. 86 and the 4etails, there-
of 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJARY): <a) The 
aim of bra,nch licensjng policy for )985-
~ is to achieve a coverage of 17>000 
population per bank office in rural and 
semi-urban areas of each bJock. 1 he 
policy also aims at fjlHng up spatial 
saps with a view to ensure a bank 
office within 10 Kms from each village. 
The Roserve Bank of India (RBI) has 
advised the State Governments/Lead 
banks to indentiry potential growth 
centres requiring banking and facilities 
taking into account the norms laid down 
by RBI to forward the list of identified 
centres to RBI as finalised by the 
State Governments. RBI wHl make 
al10tment of the centres identified in terms 
of the policy to the banks. In districts 
covered by Regional Rural Banks, pre· 
fereQce in allotment of identjfied centres 
will be given by R.BI to Regional 
Rural Banks. In districts not covered 
by Regional Rural Banks, allotment of 
centres will be made to commercial 
banks generally on the basis or their 
representation in the district. In the 
metropolitan and urban centres licences 
win be Iranted by the RBI on a selective 
basis keeping in view factors such as 
viabHity of the branch, clearly established 
need of the centre etc. 

(b) The details of the new branches 
opened by 28 public sector b"nks and 
the Reaional Rural Banks in West Benaa1 
dUrin, tbe period 1.1.85 to 30.11.85 is 
set' out below ~-

Bank/Bank Group 

1 

State But· of l1ldia 

A. •• oe;'tes of SBI 

No. of Branches. 

2 

56 

3 

96'· 

1 2 
• _~ _____ ... _.~ .. __ ~ __ ." ... _ ......__ 1_."" _ ... ~ .. ~" --_ .. _~ ...... "'_ 

29.Natfoualned Banks 235 

ReaionaJ Rural Banks 149 

Total 440 

----------------------------
Chit "iHhI CompaDle, fundlo .... ·fa. 

Oelld 

3672. SHRI RAMASHR.AY PRA. 
SAD SINGH: WtlJ the' Minister .of 
FINANCE be pleased to state: 

(a) the details of the Chit Fund 
Finance Companies fUDctionina in the 
Capital under the Madras Act: 

(b) tbe number of such companies 
that have closed down in the capital; 
and 

(c) the steps Government propose to 
tako to compensate ttt. bonfide sub-
scribers whose money was deposited 
with the- defunct Fund orlanisations 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Reaistrar of Chit Fund Companies, Delhi, 
has reported that as on IS th March, 
1986, there were 1152 Chit Fund Fin-
ance Companies functioning in the Union 
Territory of Delhi, under the Madras 
Chit Fund Act, 1961. 

(b) According to the information 
iurnished by the Registrar of Chit Fund 
Companies, Delbi Administration, 11 
Chit Fund Coml)afties have closed down 
in tbe Union Territory of Del·hi durin, 
the period 1973 to 1985. 

(c) The Chit Fund Companies fun-
ctioning under the Madras Chit Fund Act, 
J96I·.... extended to tho Union 'f.erritory 
of Delhi are'required to deposit half of 
the chit amount with the Registrar of 
Chit. Funds 'as teCurity for sar., runDin, 
of •. chit. The teCllrities depositM . witb t_ aqistrf,U of Cbit. Fuads _. baud .. 
OWl' to' tbe .Liquidator dwy appoiated iJy 
tbe~ Court·· who" i. tum dJokIea" ,....dilll 
thovp&vmeat doe to tbe "SUblcriMN. 
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MaUI·flbre Aareement. 

3673. SHRI SYED SHAHABUD .. 
DIN: Will tbe Minister of TEXTILES 
be pleased to state 

<a> the main provisions of Multi 
Fibre Aareen1ent currently in force; 

(b) tbe date when the ,resent laree-
ment is aoina to expire ; 

(c) the major points on which the 
aareement needs to be revised in order 
to secure a fair dea I for developing 
countries ; and 

(d) the forum ~lnd the possible Jates 
of ne&otiations for a new agreement ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
main provisions of the Multifibre Arrange-
ment (MFA) are shown in the paper 
which is attached as statement. 

(b) The present term of the Multi-
fibre Arrangement expires on 31 st July. 
19&6. 

(c) Since the M ultjfibre Arrangements 
was devi~ed as a tctnporary agreement in 
place of the provisions of the General 
Aareement on Tariffs and Trade (GAIT), 
developing countries want that trade-
in textiles and clothini shouU revert to 
the normal non-discriminatory ru les of 
the GATT. 

(d) The GATT Textiles Conlmittee 
. is the forum for the negotiations of the 
the future of the Multifibre Arransement. 
Negotiations are scheduled to be com-
p.leted before 31st July, 1986. 

Statement 

The main provisions of the Multifibre 
Arranaemcnts (MFA) are as follows :-

Article.! spells out tbe objectives of 
the MFA to be the expansion of trade, 
reduction of -barriers and progressive 
-liberalisation of trade in textiles. while 
cnsuriDi orderly and equitable develop-
ment of such trade and the avoidance of 

disruptive effects in both importiDI and 
exportjng cou ntries. 

Article 3 prohibits the introduction of 
new restrictions on. textiles imports, except 
in conformity with the provisions stipula-
ted. It authorised new restrictions from 
particular sources only if imports are 
disruptina the matket of the inlportiol 
country. These restrictions caD take, the 
form of either bilateral 8areement8 or 
uoiJate.ral actions. Th. determination of a 
situation of "market disruption" is define" 
in Annex A. The Article stipulates the 
consultation period between the parties 
concerned and reporting ceq uirements to 
the Textiles Surveillance Body. If action 
is taken under this article the level of 
restrictions is stipulated in Annex B. Annex 
B also provides for annual growth if the 
restraint is e-.;tended beyond one year, as 
well as certain flexibilities related to the 
utiliz.ation of quotas in the form of 
swina, carryover and carry forward. Such 
actions are ~ub.iect to review by the 
Textiles Surveillance Body. . 

Article" permits within the multilate-
ral fraole'work, the conclusion of bilateral 
aireements on mutually acceptable terms 
in order to eliminate real risk of market 
disruption and to ensure the expansion and 
orderly development of trade in Textiles. 
Bilateral agreement under this Article 
shall, on overall terms including growth 
and flexibility, be more liberal than 
measures provided for under Article 3. 

ArUde 5 specifies that restrictions 
under Articles 3 and 4 shall be administe-
red in a flexible and equitable luanner 
and over-cateaorization shall be avoided. 
The restrictions shall be set in quantitative 
units. 

Artlele 6 provides for more favourable 
treatment of exporters which are develop-
ing countrits. particuJarJy if they are new 
entrants, small suppJiers, or producers of 
cotton textiles. The article also refers to 
the special and differential treatment tor 
products to be processed and subsequently 
re-imported. 

Artlde 10 aDd 11 Jay down the terms 
of roferences of the Textiles Committee 
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aDd Textiles Surveillance Body, respecti-
vely. Article 11 also provides for the 
p.olsibility of brinaill8 certain persisting 
probJems to the Textile Committee, the 
GAIT Council or the CONTRACTING 
PARTIES. 

Article J l defines "textiles" under the 
scope of the MAF. HandJoom products 
and traditional folklore cottage industry 
products are exempted from tbe scope of 
MAF. 

The protocol or ExteDlloD of :nod De-
ccmber~ 1981 extending the term of the 
MFA from 1st January, 1982 to 31st 
J uJy J 1986 containi the conclusions reached 
in the meeting of the Textiles Committee 
on 22nd December, 1981 which reflected 
the then prevailing main concerns of the 
participants and their undertakings to 
accommodate th-em. 

Voluntary CODsumer Ageocy for 
luperTlsloD of public 
distribution .y.'~m 

3674. SHRI D.N. REDDY: Will the 
Minister of FOOD AND CIVIL 
SUPPLIES be pieasrd to state: 

(a) whether it. is a fact that lwelve 
voluntary consumor agencies in Delhj have 
been given statutory supervisory authority 
for public distribution system as reported 
in the Times of India of 19 January ~ 19~6; 

(b) if so, the details thereof; 

(c) whether this authority will be 
extended to Super Bazar shops, Mother 
Dairy and Delhi Milk Scheme supply 
depots: and 

(d) whether this authority will also be 
extended to loods ,and services now 
provjded by Union Government/State 
Governments Cooperative Sector and 
units in the capital including Road/Bus/ 
Ra.iJ, Air, DESU, DTC, Phones, 
Hospitals, P&T, Municipal Services .? 

THE MINISTER .. OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR'Y OF FOOD AND CIVIL 
SUPPLtES (SHltl A.K. PANJA): (a)' 

arid (b) In pursuance of powers con-
ferred upon him vide Clause lS of the 
Delhi Specified Articles (Regulation of 
Distribution) Order. 1981, tbe Com-
missioner, Food &, Supplies, Delhi Ad. 
ministration has authorised 14 individuals/ 
voluntary consumer organisations to visit 
Fair Price 'Shops and Kerosene and Coal 
depots licensed by Food and Supplies 
Department, situated in Circle Nos. 1.\,21 
30,31,32,34,3',36,37 and 38. 

(c) and (d) No, Sir. 

Grie.ance, of' cotton grower. In 
Prakalsm District of 

Aodhra Pradesh 

3675. SHRI C. SAMBU: WilJ the 
Minister of TEXTILES be p1eased to state: 

(a) whether Government are aware 
that the cotton growers of Uppuganduru 
in Prakasam District of Andhra Pradesh 
are being harassed at purchase centres of 
Cotton Corporation of India; 

(b) whether it is a fact that the cotton 
brought to t he yard by the growers is kept 
there for more than two months and as a 
result thereof it gets rotten; 

(c) whether payment of cotton arowers 
is a bnonnalJy delayed for more than two 
nlonths by the Cotton Corporation of 
India; 

(d) whether it is also a fact that 
officials of Cotton Corporation of India 
are in collision with tbe middlemen; and 

(e) if so, tbe remedia.1 steps beina 
taken by Government for the 
redressal of the grievances of cotton 
growers? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
K~URSHID ALAM KHAN): (a) No 
such incidents have been reported. 

(b) The Cotton Corporation of India 
has been purchasing cotton of fair averale 
quality or slightly below standard, every 
day in the market yard. 

(c) No, Sir. 



(d) No, Sir. 

(e) .D.s, not arise. 

[Tran,iation] 

Beaelt of bagclloOlQ 80t r~~e'\'ed by 
" ... ers ia Bibar 

3676. SHRI SALAHUDDIN; Will 
the Minister of TEXTILES be pleased to 
state whether it is a fact that ?cncfit of 
handloom is being received by ml~dle ~lass 
persons and not by weavers in Bihar. 

THE MINISTER OF STATE OF 
THE MINISTRY OF. TEXTILES (SHRI 
KHURSHID ALAM KHAN): No such 
report has 'been received by the Govern-
ment of India. 

[EnZlish) 

Vol •• tary Excise duty clilclOlure 
scheme 

3677. DR. CHJNTA MOHAN: Will 
the Minister of FINANCE be pleased to 
State : 

(a) Whether a Schenle of Voluntary 
Excise disclosure has been work\.d out; 

(b) if so, the details thereo f~ 

(c) how flluch leakage of Excise is 
estimated each year; 

(d) whether tbis Scheme will be similar 
to Income Tax disclosure Scheme; and 

(e) if so, how much collection is 
ex pected each year '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

(b) Does not arise in view of reply to 
(a) above. 

(c) It is not posjiible to sive any 
estimate of tbe leakqe of excise duty each 
year. However, the, evasion of excise duty 
detected in tbe last three years are given 
below ;-

1983 

19i4 

1985 

""1",,, AIII_f' 
Rs. 5515.99 Jakb 

Rs. 6448.96 

Rs. J4083. 14 JJ (prov .) 

(d) and (c) Does not arise in view .of 
reply to (a) above 

PI.DIJol Co .. mluioD Report 08 

Eu,ntia. Stap,Ue. Proar •• me 
3678. DR. G. VIJAYA RAMA RAO: 

Will the Minister af FOOD A NO CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Plannin& Commission 
in its report on Essential Supplies Pro-
gramme made recommendation for improv. 
ing the efficiency and performance of the 
Public Distribution System; 

(b) if so. details of the action Plan 
sUlgested and the follow .. up action taken 
thereon; 

(c) whether the~e recommendations 
have improved the existing system; and 

(d) if so, the details of the improved 
efficiency and the consumer satisfaction 
achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A K. PANJA): (a) 
Yes, Sir. 

(b) The study made by the Prognunmc 
E valuation Organisation of the Planning 
Commission has revealed that the Kaefits 
of the Publio Distribution System are 
reaching vulnerable sections of the popula-
tion in an amp Ie measure and thus tb. 
cardinal aim of adequately coverina poorer 
sections of the population in rural areas is 
being adequately fulfilled. Details of the 
action plan suggested in the report ,are 
aU ached as statement. All the State 
Governments/Union Territodes have 
been requested to take follow-up action 
with various recommendations of the 
Ytolramme Evaluation Otlanisation of 
tbe 'Plannilll Commission Report. 

(c) and (d) The primary respOG.ibiJity 
for imp1emen tin, the ~comm."datjons 
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made by tbe Proaramme Evaluation 
Orpnisation of the Planoina Commission 
is tbat all tbe State Governments/Union 
Territory Administrations who according 
to available reports arc implementina these 
r~ommendations. The recommendations 
of tb, PJannin, Commission are also 
under consideration of the Central 
Government. 

State.tat 

(i) The benefit of the element of sub-
sidy in the programme should flow 
in its entirety to the poor. There 
should be dual pricing in respect 
of all commodities made available 
throuah f~ir price shops. 

(it) Commodities like pulses. washing 
soap, tea leaves and coarse grain~ 
should also be made available 
through fair price shops. 

(iii) Government should take steps to 
minimi~e delays and to make 
etsential commodities available to 
fair price shops at rrescribed 
frequencies. 

(iv) Adequate storage facilities should 
be built at convenient points and 
for speedy transportation of conl-
nlodities from State to district 
and from the latter to the fair 
price shops, the job for trans-
portation should be centralised to 
one authority. 

(v) Necessary action should be taken 
to eliminate incidence of poor 
quality of commodities throuah 
a system of effective ql.iality 
control. 

(vi) Wheat and rice may be sold from 
fair price shops in pre-packed 
units of 5, J 0 and 20 kg. 

(vii) Based on a systenl of the assessed 
credit ratin!! of individual fair 
price shopkeepers, a system of 
according credit to a limited 
extent, but of a rovolvin, nature, 
couJd be considered and evolved. 

(viii) The whole structure or fair pric~ 

shops should be critically examin-
ed to ensure that tbe shopkeepers 
Ict a fatr return on their 
investment. 

(ix) The thrust of the expansion of 
the Public Distribution System 
should. be oriented towards far-
flung, backward and industrial 
areas. 

Redaction or wasteful expenditure 

3679. DR. T. KALPANA DEVI : 
DR. G. VIJAY A RAMA RAO : 
SHRI MANIK REDDY: 

Will the Minister of FINANCE. b. 
pleased to state : 

(a) whether the former Finance Millis .. 
ler during the Seventh Lok Sabha had 
annout1ced stoppage of issue of greetinl 
cards by the Government and its Jeaders; 

(b) jf so, whether this decision bas 
been implemented; if so, the estimated 
savings so far thereby; and 

(c) whether Government have also 
taken up reduction of other wasteful 
expenditure, especially widespread misuse 
of Governnlent vehicles on false and flimsy 
grounds by senior officers specially for 
coming to work and going home on the 
pretext of an hour before and after office 
bours? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
I nstructions issued in 1971 banning the 
issue of greeting cards by the Ministries! 
Departments of the Government of India 
have been recently reiterated for compliance 
by all concerned. 

It is not possible to make an estimate 
of the expenditure that would have occurred 
had there been no ban on printing of 
Ireetina cards. 

(c) It is a continuing process for the 
Government to initiate measures to curb 
inessential and avoidable expenditure in-
cludin, tbat on use of Government vehicles. 



,AtaentioQ, of tb. M1Qi.trifl,Departments·:' ·~a~~.,.~~Jlldi~.,(~~I) is at. ~~~1lJ ·.~~iDl 
'baa 'also been drawn reaardioa the use o~ '.' ~ne \R.~~Dal Office at Trivandrum 10 tbe 
Government vehicles in accordance with State of KeraJa. 
the extent luidelines. 

New .trategy for esport of laaDdloom 

"3680. SHltI P .1.. ICUMARAMAN-
"OALAM : Will the Minister orTEXTILES 
b. pleased to state. 

(a) whether a new strategy :lor hand .. 
100m will be demand-oriented instead of 
supply-oriented as at present and Will have 
a' properly planned market ina strategy; 
and 

(b) wbether the official delelation 
which recently visited U.K. has analysed 
the reasons for sluggish and lack-Iusture 
exports performance despite high quality 

. and demand of Indian textiles duc to their 
intrinsic quality and imaae through the 
ales? 

.THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES "(SHRI 
KHURSHID ALAM KHAN): (a) The 
Handloom Export Promotion Council is 
aiving necessary feedback to the handloom 
producers about fashion cbanges abroad 
10 tbat our production of handJoom items 
are demand oriented. 

, (b) No official delegation bas recently 
visited U.K. for the purpose of analysing 

. bandloom export performance. However, 

.. a delegation recently visited U.K. to study 
the market for Power-loom and Mill-made 
fabrics which are subject to specific limit. 

R~iooal OfIices 01 Stat. Bank 01 
lodla in Kefal. 

(b) The Reaio,nal Office at Tri\{aQCir·um 
is hoadcd by a Chief :Rqiooal ·)4a_er 
with 5 Regional Manqers UDder him. The 
Chief Regional Manager and the a.,ional 
Manalers bave been vested with consi. 
derable financial and administrative powers 
to facilitate quick' decision makiDI. SBI 
has also reported that it is cODsidering the 
feasibility of ·opening a second R~onal 
Office in' the State or l{eraJa to further 

. streamline its functionio •. 
[TraM/at/on] 

Deoria aDd Sltree Sftara. Supr 
MUI. in Deorl. di.frlet (U. P.) 

3682. SHRI RAM NAOINA 
MISHRA: 
S'HRI ltAM 
SINGH: 

BAHADUIt 

Will' tbe Minister or FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Deoria Suaar Mills and 
Shree Sitaram Sugar Mills in Deoria 
District of Uttar Pradesh have apin been 
banded over to their owners ; 

(b) if SOt the reasons therefor ; 

(c) whether it is • fact that the said 
mills had suffered cOmparatively more 
losses during the period these were run by 
Government ; and 

(d) if so. tbe causes of these losses and 
whether this bas been inquired into? 

'-TItE MINISTER OF STATE IN THE 
3681. SHRI T. BASHEER : Will the MINISTRY OF PLANNING AND 

Minister of FINANCE be pleased to' MINISTER OF STATE IN THE 
state: MlN1STRY OF FOOD AND CIVIL 

SUPPLIES (SHllI A.K., PANJA) : <a> and 
(b) The "O'c;vernment' decided in July, 

(a) the number of State Bank of 1985 to return the mins to the owners on 
India's regional offices in Kerala ; and " certain terms. " The oWners,'·l bbwever t 

refused to -take back tbe mills 00 the terms 
(b) the steps being taken to streamline otrered. 

the work of State Bank of India in 
Kerala ? 

THE MINISTER OF S1AT'E IN THE 
'·MlNISTRY ': OF "'FIK~CE '(SMRI 
JANARDHANA POO/Atn'): (a) State 

.. (C) and (d) The profit and JOSI nlue.s 
for the" ;pt&-tue· . over': period beinl Ilet 
available, the losses prior to tate over and 
during Central Oovemmt11t1' dIl~llt 
caDDot be compared. TM main reasons 



for l~~~1i~du.r.~." CeotJ:.u ,Govotament 
maaqement, howevef. ~ : 

(.):, HiM. ~ta'~ adviJe4· cane prices 
the mUIs ,were ... quired to pay., , ,.... , . 

(b) U odor-utilisation of capacity due 
to Jess, a vaiJab,ljJy of cane. 

,(c) ,Old! and, worn, out plants & 
machiDerYi; aDd 

(d) Weak financial position of the 
mills at tbe time of takeover. 

Despite various constraints, Shree 
Sitafam Suaar Mills made. profits during 
J979"iO ,and Decria Sugar Mills show09 
prQfits in the years 1919-80 and 198()..81. 
out of the six yean for which audited 
accounts are 8,·ailabJe. 

Coa.tructioD olaodo"n. for paddy 
In Vld.rbb. realon (Mahar.alltr.) 

3683. SHRI VILAS MUTTEMWAR : 
Wi" the Minister or P·OOD AND CIVIL 
SUPPLIES be pleased to state: 

<a) whether Government are aware 
tbat Vidarbba. ,in Mabarashtra is a major 
paddy srowing area ; 

(b) Whether it is al$o a fact that paddy 
production is continuously increasin, in this 
area, as a result or Gosikhurd Irrigation 
Project ; and 

(c) if so, whether Government propose 
to construct godowDs in the areas for 
storase of paddy t if so, when and the 
number and capacity thereof 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) Yes, Sir. 

(b) The Gosikhurd Irrigation Project 
in Vidarbha ,resion is under consideration 
." the Central Water Commission of the 
Ministry or Water Jlesources. 

,(c) The cover.d storage capacity with 
tbe Food CoJ;PQtation of India, owned and 
blred taken tOietber, for stor .. ,, of food· 

, , I 

~~\Q" iocl~~ ~~! .. jll V:id~~~~ .~esiRP':" 
II at presen,t. _bOut. 2.54 'laIcb to~.,., " 
Durin, the "Seventh Five Year' Plan. the ", 
Food Cox:po~tioD, of Indi. and t~c ~.q~ral 
Warehousina CorporlJtioD propo,e ", to , 
construct a storllo capacity of 0.12 lakb 
to~cs in Vidar.-,ha relieD. 

(&,U,ltJ 
Export of lroD ore to J .... 

3684. SHRI V. TULSIRAM: Will 
tbo Minister of COMMERCE be pl_~" 
to state: 

(a) whether it is a fact that Japan is 
payina less than the price aareed to for thl 
irOQ or~ export to that country ; 

(b) jf so, the reasons for ace.ptin, less 
than tb~ aareed price ; , 

(c) the extent to which India is JjkeJy 
to suffer a Joss in this respec:t ; and 

(d) the steps being taken to make up 
the Joss? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) No, Sir. 
Price paid by Japanese Steel MiUs is as per 
provisions of the contract(s). 

(b) to (d) Do not arise. 

Import of copra ander OGL 

3685. SHRI GEORGE JOSEPH 
MUNDACKAL: Will tbe Minister of 
COMMERCE be pleased to state whether 
Government arc takina any steps to prevent 
the impart of copra under O.G.L. 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHlU P. SHIV SHANKE.R): Import of 
copra is already canaJised throuab 8.tato 
Tradiol Corporation of India (STC)/ 
Hiodustan Vesetabl. Oils ,(::orporation, 'as 
per Import·. Export Polic)" 1985~88. 

Edfble oU ..... fer ,,"'etloa.oI 
V ..... tt 

3686. SHAI SURISH ·KURUP , 



Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

<a> what are the edible oils used fOf 
the production of Vanaspati ; 

(b) whether there is any rule stipulating 
.., particular edible oil to be used in the 
,production of Vanaspati ; 

(c) if so, the details of those oils ; 
and 

(d) whether Government propose to 
make proper rules to use coconut oil for 
the production of Vanaspati ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) to (c) Accor .. 
ding to the Vegetable Oil Products 
(Standard of Quality) Order 1975, the 
following edible oils are permitted for 
production of vanaspati : 

1. Cottonseed oil 

2. Mahua oil 

3. Nigerseed oil 

4. Rapeseed oil (imported) 

5. Palm oil 

6. Rice bran oil 

7. Soyabean oil ,. Waterme)onseed oil 

9. PaJmolein 

10. Salseed oil not exceeding 10~'o 

11. Mustard/rapeseed solvent extracted 
oil not exceeding 10<'}6 

12. Mustard/rap'5ced expeller oil not 
exceeding 3()~J~ 

(d) The use of coconut oil for the pro .. 
duction of vanaspati has not been al10wed 
as, unlike other edible oils which, on 
hydrogenation, produce plastic fat (vanas-
pati), coconut oil is found to give a white 
shining britt1e product which may not be 
accepted by the traditional consumers of 
vanaspati. 

IRDP p~r ~.pita javel'ment I. bllJ 
are.1 

3687. SHRI MANIK REDDY: WiU 
the Minister of FINANCE be pleased to 
state: 

(a) whether under Integrated R.ural 
Development Programme(IRDP) per capita 
investment was the lowest in hiU areas 
follow,d by agriculturally less developed 
areas apd tribal areas; 

(b) if so, the steps proposed in this 
regard; 

(c) whether Regional Rural Banks 
and Cooperative Banks had been ineffec-
tive in offering credit as compared to com-
mercial banks; 

(d) if Sf..), the corrective steps proJ"o. 
sed; 

(e) whether there have been many 
cases of misappropri ation of subsidy 
amount in coHu~ion with Bank and Block 
officials; and 

(f) jf SO~ the corrective steps taken/ 
proposed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to «() : 
The information is being collected and 
to the extent permissible wi II be laid on 
the Table of the House. 

nrafoaKe system of Pathlfti Tel 
Estate. 

3~8. SHRI SUDARSAN DAS: 
Will the Minister of COM~fERCE be 
pleased to state: 

(a) whether it is a J'act that the drain-
age system of the Pathini Tea Estate ;n 
Karimganj District of Assam, a Union 
Government undertaking and manaaed by 
the Tea Trading Corporation of India has 
been destroyed due to lack of maintenance 
causing serious damages to the plantation; 
arid 

(b) if so, the steps beiol ta ken for 
improvement of the drainaae ~ys1em 1 
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THE MINISTER OF COMMERC~ 
AND FOOD AND CIVIL SUPPLIES 
(SHRI· P. SHIV SHANKER): (a) and 
(b) Pathini Toa Estate is located on 
Indo-BangIa Dcsh border and main out-
lets from Pathini, on the border side are 
reported 10 have been blocked several 
years 8.10 by construction of embank-
ments. This bas resulted in water lOlling 
in certain areas of the Patbini Tea Estate 
and other estates in that area. 

For rest of the tea estate, there ~s a 
pbased programme of maintenance of 
drainage system which is being carried 
out every year. 

A •• istance to poor/backward class 
f.mllies by banks for tOo8truction 

of houses 

3689. SHRI SUBHASH YADAV: 
Will tbe Minister of rJNANCE be pJeased 
to state : 

(a) whether it is a fact that a num-
ber of poor/backward c lass families who 
have been aUoHed lands for their houses 
have failed to construct their houses due 
to financial difficulties in Madhya 
Pradesh; 

(b) jf so, whether Government pro-
pose to issue instructions to nationalised 
banks, Life Insurance Corporation and 
other financial institutions to advance 
loans for the construction of their houses; 
and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) Reserve 
Bank of India bas reported that they are 
not aware of the position that in Madbya 
Pradesh a number of poor/backward cJass 
families who have been allotted house 
sites have failed to construct their houses 
due to financial difficulties. 

(b) and (c) As per the existing guide-
lines of R.eserve Bank of India in respect 
or housinl finance for Scheduled Castesl 
Scbeduled Tribes and other economically 
weaker sections of the society. the follo-

wine types of advances are treat.cd as 
priority sector; 

(a) Direct Finance : 

Loans upto Rs. 5000/- for construction 
of houses granted to SC/ST and weaker 
sections of the society irrespective of 
DrCGC cover. 

(b) Indirect Finllnce: 

(i) Assistance aiven to any govern-
Olen tal agency for the purpose of construc-
ting houses exclusively for the benefit of 
SC/ST and Jow income groups and where 
loan component does not exceed Rs. 
5000/- per unit. 

(ii) Assistance to any governmental 
agency for slum clearance and rehabilita-
tion of slum dwellers subject to other con-
ditions specified above. 

The Life Insurance Corporation of 
I ndia and General Insurance Corporation 
of India and its subsidiaries have no sche-
me for assistance to poor/backward class 
families for construction of houses direc-
tly. However, loans are provided by 
LIC and OIC to HUDCO. Apex Co .. 
operative Housing Societies and State 
Governments for R ural, Housing Schemes. 

Sick industrial ualts in Public and Pri-
,ate lector 

3690. SHRI NARAYAN CHOU-
BEY: 

SHRI R.M. BHOYE : 

Will the Minister of FINANCE be 
pleased to state: 

(a) the nun1ber of sick industrial 
units (i) large (iJ) medium and (iii) small 
scale in public sector and private sector at 
the end of the year 19R3, 1984 and -]985; 
and 

(b) the nloney advanced by the pub .. 
lie financial institutions and banks and 
blocked in those sick units as loalls and 
interest thereon during the same period (i) 
hldu$try-··size .. wise and (ii) seeter-wiSt ? 



THB+MINISTEa~.OF STArE IN THE." 
MINISTRY OF FINANCE (SHill'. JA" 
NARDHANA POOJARY): (a) and (b) 
As PIt tho information furnished, by tho 
RBI. the total numbe.r of large sick units 
ill ,the, private and:. public sector 1n tlte 
_tu;ce portfoUo or scheduled commet .. 
dat banks as at the end of December 
1984 is as follows :.-

Private Sect-or 

Public Sector 

Larae 
units 

December ~r 
1983 1984 

391 413 

83 101 

(Public 
I sector 

J 
l Private 
l sector 

Medull. units 

Small.units 

Th6 ropQTtina s)'Stear' of RBI does'l1ot 
provide tor ICctorwi,,·. ~1s . of' sick. JDe-' 
dium and small scale Gaits. A. raT 'as 
financial institutioDs arc concerned tb. 
number of sick industrial uDit" in their 
assistance portfolio (except IRBI) was 
314 and 447 as at the ead of December 
1983 aDd December 1984. 

The detail. of outstandiJ1l bank. cre .. 
dit in respect o~ tbe sick units al at the 
end of December 1983 aDd December 
1984 for larle, medium and small sh:k 
units are as mentioned below :-

(Rs. in crores) 

December ]983 December 1984 

.91.79 417;99 

1370.41 J672.38 

3S7.97 428.58 

728.99 179.69 

As .rea~~ aU In~ja fin~cial.instjtutions (except IRBI) the amount of arrears in 
r~.of &let mdustrtal U1Uts as at the end of December 1983 and De(:ember 1984 
was Rs. 244.7 crores and Rs. 349.87 crores respectively. 

1 .... tri.1 V.it, re"Jed "it ... RBI 
••• I.t.aee 

3691. KUMARI PUSHPA DEVI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Industrial Reconstruc-
tion Bank of India (IRBI) functions as tbe 
principal credit and re-construction 
qency for Industrial revival; 

(b) '. if so, the number of Ift<Nstrial 
Utlitt)rtMved· with IRBI" er.d-it during the 
I .... dlree ,.ear-s; 

(C) the amount of Industrial ltecons-
troedotlL~L('ff -India credit: "i\fln fot the 
r .... lv.' ffJosre· .nits) -aDd, . . 

(4):, , the ·detaill ,th.r.of 1 

THE MINISTER O.F STATE IN.THE 
MINISTRY OF FINANCE (SHRI JA-
~AR.DHANA POOJARY): (a) Yes, 
SIr. 

(b) to (d) Durina the period from 
1982-83 (July-June) to 1984-85 (July-JuDe) 
108 unitt have been revived by.lnduatdal 
R.econstmlction Bank of India (IRBI). 
The amount disb.ursed to these ,units by 
IRBI tin lOth JUDa, 1985 stood at Rs.. 
138.46 crores. Number of. revived. unu's. 
~on.stitut.d 41.2.% of tbe total ,units' ,astis· 
ted by IR.BI till the. cnd of J~f 1985. ' 

Ga ....... i ... ., .... tlfted ., World 
.... ·fer ........... Wa ... ' 

l6I1. SHal B. V. . DESAI. I : 

W'tll~'dIe MinJIter of 'INA'NeR be pl ... ed~ 
to It.*-:.: 



_, (a): whotller '.the" World' 'Bank ~haa·.idon
. ,~~!ttltcl!'tbe"lDdialr prmcnt 11Iduttry, for 'pro-
I , '~fillancblt'aaMt8ce; 

(b) if 80, whetMr ,tbe WerJd Ba~k 
f ..... that tllo prment industry D1fcrs tre-
mondous scope for .rowtb botb I "dOlDe.tic 
and export: ' 

p~jot ~.rotljb "Te. ',A. £Qr, ~ tho ",DaWN of 
ChaD" tbat are to be eff«t"" in the pro .. 
p.oIed, "p(ilicy; no final, docilioa4u.s yet 
bees ,taken. 

IIJItIJIatioD.' eleetroaJc" ..... .eea for 
a'.ty ,.rpose. JD :,a..k. 

"_ ,~~ SHIt.~ RAJ J{UMAI\ ItAI; 
WJ"~ the MiJiister of FINANCE ~'pleased 
to state: ,(c) if so. '" tbe' total "mouat' of aid 

World ,Bank has .... ood '0 provide to 
assilt th. prment industry;' and 

(a) ,whether it bas 'beelt detlded t. 
(d) how this loan of tbe World Bank' . instal etectroaU:" appliances' in' 'therlbks 

is to be utilised by the sarment industry ? for safety purposes in view of" rbe i.creas. 

, THE MINISTER OF STATE: IN THE 
MINISTRY OF FINANCE "(SHRI JA-
NAR.DHANA POOJARY): (a): No 
Sir. 

(b) to (d) Do not arise. 

(T'fI1ulatiDn) 

"Import or Ntft,rlDt 

'3693. SHRI SHANTI DHARIW AL : 
Will the Minister of COMMERCE be 
pleased to state : 

~ (a) 'Whether Government are consi-
: ; derin, any proposal to end tbe 'monopoly 

of tb. State Trading Corporation in res-
pect of import of newprint to ensure that 

. the" price of newsprint in' the country is 
Dot· bisber than tbe price preYailina in the 
world market; 

(b) if so, wbether Government pro-
, 'pole to 'formulate any' natlooal policy to reoo 

duce the adverse effect oft the :future of 
bil newspapers and to raise in standard of 
journalism; 

.. (c) it so, when and if not, the reasons 
theretor? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(S,HRI P. SHIV SHANKER): <a) to (C) 
With a view to rationaJisin. the diatribu-
ti,o~ ,~r newsprint. Govertunent is evolvin. 
a policy that will eliminat. some of the 
oxistiq lacunae in this sph.re. However, 
as a part of this overha UUDI. thore is DO 
pto_osqJ t~ decaoalise the import of DOWS", , 

illl incidents of dacoides io' broad" ' day-
jjpt in the banks in and arouDd Delhi; 

(b) if so, the total lumber' Of~baDk.s 
where these appliances' 'have 'liuc.1' been 
installed; and 

(e) the results thereof? 

THE MINISTER OF STATE IN THE 
MI'NISTR Y OF PINANCE r':'(SHRI 
JANARDHANA POOJARY): (a) 'to (c) 
The Hiab Power Working Group. which 
had' been set up by the Govetnment criti-
cafly review security arranlements'll! BAnks 
had made several reCommendations 'inclu-
dina 'Instatlation ot approJ)'tiate

t 

'adarm 
systems in banks. Copies of the GrcStlps's 
report Were sent 'to all'.poblic sector 'banks 
and to' State .Governments/Union Territory 
'Aministrat'lons for' ·'Implementation. : "Tbe 
'public sector 'batlt~ have been impll-mtnt-
ing these recommendations in a' ~l1ased 

'manner a11· 'over -the country. In ""the 
Union Territory of' Delhi, almost all 
branches have already installed 
sUItable alarm systems. 'The 'banks 
have reported that on' tbe whole- the alarm 
systems arc functioning' satisfactorily . 

{English} 

MI •• ppropriatioll or mone, iD PuaJab and 
S'nd Bank, Heakaat Coloay Branda 

Dtlbl. 

369S. SHRI N. VENKATARATNAM 
Will the Minister of FINANCE pleased to 
state ,: 

(a) whether Oo~rDrnent are aware 
that ::"o':amouat of'1\s. 1 crore was misap. 
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propriated in the Punjab and Sind Bank, 
Hemkant Colony, South Delhi brancb; 

(b) the: persons involved and action 
taken a,ajnst them; 

(c) whether the money has beell re-
covered; and 

(d) the steps laken by Government 
to prevent the frequent misappropriations 
beinl done in several banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
Punjab &. Sind Bank bas reported commis-
sion of frauds in their Hemkant branch 
office, New Delhi involving a total amount 
exceeding Rs. 1 crore. The Bank lodged 
FIR with the Police and 2 officials of the 
Bank were arrested in this connection. 
The officials have also been pJaced under 
suspension by the Bank. The case is under 
investigation... An amount of approxima-
tely Rs. 4.5 lakhs is Iyiog to the credit/ 
under lien of the Bank in the involved 
accounts. 

(d) The banks have been instructoo 
to lear up the vigiJance machinery in the 
oraanisation and to improve procedures 
and systems so that frauds can be prevent-
ed. Accordingly. the banks have taken 
stops to stren&then control mechanisms 
and to improve management information 
systems as also effective follow·up action. 
Clearance of arrears in balancing of books 
and in reconciliation of inter .. branch and 
.ther accounts are also being undertaken 
on a continuous basis so as so prevent 

. frauds in those areas. I nformation is also 
circulated by RBI to banks gh ing details 

Name of Bank 

1. Central Bank of India 

2. State Bank of India 

3. Ban.k of Baroda 

4. Union Bank of India 

5. Punjab National Bank 

of novel methods of frauds and advisin. 
banks to adopt necessary aafeauards. Book. 
of instructions arc also circulated by banks 
amongst their staff indicatina prceautioDs/ 
checks which should be observed to prevent 
occurrence of fradus. 

[T~allslation) 

Loans advanced by nationalised .aklla 
Sapr Dlltrler (Madb,. Prad .. ) 

3697- SHal NANDLAL CHOUDH .. 
AR Y: Will the Minister of FINANCE 
be pleased to state: 

(a) the amount of loans liven by the 
nationalised banks 10 Sagar District in 
Madhya Pradesh from I st April. 1984 to 
31st March. 1985, bank.wise details there-
of; 

(b) the break-up of the beneficiar;e! 
belonging to scheduled castes aa d of those 
belonging to the general cateiory; 

(c) the total amount of loans distri-
buted among the Scheduled Castes and the 
people belonging to the general category, 
separately; and 

(d) the total number of Joan applica-
tions pertaining to the Scheduled Castes 
and the general category ~ separately reject-
ed or returned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA .. 
RDHANA POOJARY) :<a) Total amount 
of loans given by the nationalised and 
other banks in Sagar District durinl 1984-
85 is Rs. 17.63 crores. 8a.nk-wise det_Us 
are as under :-

Amount Di!bursed 
(Rs. in Jakhs) 

2 

289.78 

185.33 

108.87 

92.13 

59.6.8 
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6. 

7. 

I. 

9. 

10. 

11. 

12. 

13. 

14. 

r 

AUahabad Bank 

Bank of India 

Punjab and Sind Bank 

UCO Bank 

Canara Bank 

Syndicate Bank 

State Bank of J ndocc 

Dena Bank 

Indian Bank 

2 

27.19 

26.95 

14.1& 

15. Oriental Bank of Coolfnerct: 

25.99 

4.51 

13.41 

12.20 

8.87 

19.11 

4.94 

J6. Regional Rural Bank J 51.96 

17. Land Development Bank 

18. District Central Co-cpo Bank 
140.96 

577.00 

Total 

(b) During the period under reference 
the total Dumber of beneficiaries financed 
were 25291 out of which 7486 were Sche-
duled Caste/Scheduled Tribe beneficiaries. 

(c) The total amount of loan disburs-
ed was Rs. 17.63 crores out of which Rs. 
1.55 crores were disbursed to SCjST bene-
ficiaries. 

(d) TOlal number of loan applications 
which were rejec(ed and returned was 2316 
out of which 65 belong to SC/ST beneficia .. 
rjes. 

[Bn,Ii,h) 
Tr." between India and Canada 

]763.06 

GODWA: Will the Minister of COMME .. 
RCE be pleased to state: 

(a) whether trade between India 
and Canada has imprQ,ved during the last 
two years; and 

(b) if so, the particulars of agree-
1l1ents finalised during the the last financial 
year and also those likely to be finalised 
during the next financial year? . 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a), Yes, 
Sir. 

(b) The following agreements were 
3698. SHRI K. V. SHANKARA entered into during the year J984 .. 85 : 

1. 

Project 

Chamera Hydl'o 
Electric Project· 

Date of 
Agreement 

2 

• __ ~ ___ L .. _____ .. , _.",.~ • ____ •• _¥~' 

Amount 

3 

217 million Canadian 
dollars loan by Cana-
dian International De;. 
veJQpment AB~ncr~ 
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1 2 3 

2. Andbra Pradesh 12.10.lQ84 2 million Canadian 
Social Forestry dollars. 
Project for 
Coasultan~Y 
Agreements 

.In addition, Export Development Corporation of Canada has provided a loan of 
C$ 403 million to National Hydel Project Corporation for the Chamera Project. 

Two protocols were signed on 18.12. 1985. In terms of the firat protocol, Canada 
bas agreed to provide a line of credit of C $ 198 milfion for financing the purchase 
from Canada of goods and services related to oil and ,as exploration & dcveJopnlcnt. 
In terms of the second protocol, Canada has agreed to provide a grant of C$ S million 
tor financing the cost of training of Indian personnel in Canada as well as in 
India in certain technical fields. Both these protocols are likely to be translated 
into formal agreements shortly durin, 1986.87. 

Rice mills under Food Corporatioa of 
India Running io IOlses 

3699. PROF. K.V. THOMAS: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the number of rice mills under 
the Food Corporation of India at pre-
sent; 

(b) the number! out of tbose units 
which are running in loss; and 

(c) the steps proposed to be taken to 
improve the working of the rice mills 
run nina in loss ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) 25 

(b) All these units are economically 
and operationaJJy non-viable. 

te) Several steps including adequate 
. stocking of paddy t requests to State Go-
vernments for regular supply of power, 
installation of stand-by diesel generators, 
deployment of qualified supervisory staff, 
jnstallation of husk fired furnaces ctc. 
have been taken to improve their 
workjo,~ 

"".tcll aad ward .ta" in Food Corpo-
ratlOD of India 

3700. SHRI A. CHARLES: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is any proposal for 
entrustiDI the work of the watch and 
ward staff of the Food Corporation of 
India on cont ract basis; 

(b) if so, the detai Is thereof; 

(c) the total number of watch and 
ward staff now on the rolls of the Food 
Corporation of India in K.rala in the 
folJowins categories (i) part.time sweepers, 
(ii) daily rated employees, and (iii) casual 
labourers; and 

(d) the rate of the mon;hfy wases 
paid to the above three cateaories of 
workers? 

THE MINISTER OF STATE IN THJ: 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES' 
(SHRT A.K. PANJA): (n) No, Sir. 

( b) Does not arise. 

(c) The details of watch and ward 
staff on the rolls of f'CI in Kerala are as 
under ;-
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(i) 'Watchmen: 
(ii) Part-time 

sweepers 
Sweepers 
Scavenprs 
Gardner 

454 
24 

9 
1 

<a> whether instances of under-
weiahinl by Food Corporation of Iodia 
have come, to the notice of Government; 

(b) jf so, the details thereof; and 

Total: 34 (c) the action taken by Gov.rnm.nt 
to ensure correct woigbina by Food Cor-

(Hi) Daily rated employees: nil poration of India 1 
(iv) Casual labourers : nil 

(d) The rate of monthly waaes paid 
to the part-time workers ranles Itetween 
Rs. 00/- to Rs. 140/· per month. 

Esport ollloa-ballDatl rice by prl-
"ate parties 

370), SHRIMATI GEETA ~iU .. 
KHERJEE: 
SHRIMATI KlSHORl SINHA: 

Will the Minister of COM MERCE be 
rlcased to atate : 

(a) whether it is a fact that Govern .. 
ment have allowed private parties to ex .. 
port non-basmati rice whtch' was banned 
so far; 

(b) if so, the details thereof and 
reasons therefor; and 

(c) whether part of the export would 
be based on a package deal of rice to pay 
for import of essential goods? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHl V SHANKER) (a) 
Yes, Sir. 

(b) and (c) Taking into account the 
stoek position witb the publif': agencies and 
the exportable surpluses available, it has 
been decided to allow export of non. bas· 
mati rice within a limited ceiling on first-
come, first-served basis against 100% con-
firmed irrevocable Jetter of credit only sub-
.iect to Minimum Export Price of Rs. 
4000/- per Metric Tonne f.o.b. 

Uader-weiabID. by Fel 

3701. SHRI GURlJDAS KAMAT : 
Will the Minister of FOOD AND CI VIL 
SUPPLIES be pleased to stat.: . 

THE MINISTER OF STATE IN TH.i 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS.;. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) Recently 
ODe incident of short"'welghment at G ba-
vera depot 01 Food Corporation of India 
has come to the notice of the Govern-
ment. 

(bJ On 31.1.1986, Weights and 
Measures Department of Delhi Adminis-
tration weighed at random 10 bags out of 
30 bags issued by Food Corporation of 
India at its Ghavera Depot to DeJhi State 
CIvil Supplies Corporation for di stribution 
through fair. price shops and found short .. 
ages of 24.5 Kgs. 

(c) The Food Corporation of J ndia 
has been directed to ensure standardisation 
of bags as also l00~~ weighment of stocks 
issued. 

R aids 10 Karnataka 

3703. SHRI G.S. BASAVA.RAJ: 
SHRI H.N. NANJE GO\VDA: 

Will the Minister of FINANCE be 
pJeased to state : 

(a) whether the enforcement wjng~ 

of the income-tax, sales-tax, excise duty 
and other corporate taxes raided at several 
business and residential premises of Jeadina 
businessmen -in Karnataka durini the last 
four months; 

(b) jf so, the amount of bJack money 
detected in these raids and a Iso details of 
il)crimillatina documents, etc. seized; 
and 

(c) details of the premises on which 
raids wer. conducted and action contem" 
plated by Government in the mattet ? 
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THE MINISTER OF STATE 'IN THE 
MINISTRY OF FINANCE (SHRI JA· 
NARDH·ANA POOJAR Y): (a) to (c) 
The information to the extent possibJe is 
being 'collected and will be laid on the 
Table of the House. 

Proposal for cODstruclion of Yatri 
Nht'8. in Goa 

3704. SHRI SHANT ARAM NAIK : 
Wi) J the Minister of P ARLI AM ENT AR Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the places chosen by Ministry for 
the construction of "Yatri Niwas" in the 
country; 

(b) whether Goa has been included 
in the Jist of the selected places; and 

(c) if so, when the construction of 
"Yatri Niwas'" in Goa is likely to be 
completed? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) During 
the Seventh Five Year Plan period the 
Central Department of Tourism bas deci-
ded to financiaI1y assist the StatejUT 
Governments in cO!lstru~tjon of at Jeast 
one Yatri Niwas each in their respective 
States/UTs. Proposals so far have been 
received from 20 States/UTs. In 4 cases 
i.e. G08, Port Blair, Kurukshetra and 
Kancheepuram, funds have already been 
'released and the other cases are under 
processing. 

(b) Yes, Sir. 

(c) The construction of Yalri Niwas 
at· Goa at an estimated cost of Rs. 28.70 
)akh, has been approved and an advance 
amount of Rs. 10.00 lakhs has since been 
released for the purpose. The UT Go-
vernment will be taking up the construc-
tion work shortly. 

Variation in I ate rpreta twa of Ext-lIe 
Rty pro,iliobl by excl.e Alltboritle. 

3705. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) Whether attention of. Oovcrament 
has been drawn to t~e Dcws·i~ro captio-
ned 'No precise dofinition of Excise duty' 
appearing In the 'Times of India' of 23 
February, 1986; 

(b) if so, in how many cases the con-
cerned companies have gone to courts due 
to variance in interpretation of the ~x~ise 
duty provisions by excise authorities in 
different Sta tes; 

(c) the amount of excise dues still 
outstanding; and 

(d) how much of these dues is locked 
up in court cases and how much of the 
same is involved in cas,es as referred to in 
part (b) above? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY): (a) 
Yes. Sir. 

(b) to (d) The news item relates to de-
termination of assessable ,value and classi-
fication of trucks for the purpose of levy 
of excise duty at concessional rates. In 
relation to the first issue, the concerned 
,ompany has filed a Special Leave 
Petition before the Supreme Court. In 
this case, the amount of duty involved is 
about Rs. 80 lakhs. The total amount 
of duty in\ olved and outstanding in both 
the issues is approximately Rs. 17.40 
crorcs. 

Zone-wise profit/Jo •• la'NTC 

3706. DR. A.K. PATEL: Will the 
M'inister of TEXTILES be pleased to 
state : 

(a) the profit/losses of National Tex-
tjle Corporation in each of the last three 
years zone-wise; 

(b) whether there is a chaDge in pro-
fit/loss situation after implementation of 
the textile policy announced last year; 

(c) the quantity of cloth produced in 
N.T.C. in each of the la$t three years; 
and 

(d) steps being contemplated to im-
prove the workins of these mills'in tbe 



overall interests of the country and natio-
nal economy ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) A 
Statement showing the year-wise details of 
profit/loss of the nationalised mills under 
National Textile Corporation during the 
years 1982-83, 1983-84 & 1984-S5, subsi-
diary .. wise. is attached. 

The profit/Joss of the managed mills 
under the NTC during the years 1982 to 
1985 is aiven below :--

Year 

1982·83 

1983-8-4 

} 984· 85 

Profit/Joss position 
(Rs. in crores) 

(-) 17 87 

(-_._) 27. U~ 

(--) 50.10 

(b) The average monthly net losses 
of nationalised mills during the period 
July. 1985 to November, 1985 was Rs. 9.76 
crores a~ compared to R~. 14.36 crOTes 
during the year 1984-85. In the case of 
managed mills. 'he average monthly nel 
losses during the said period was Rs. 4.52 
crorts as compared to 4.18 crores during 
the year 198 .... 85. 

(c) The yearwise cloth production by 
NTC miJls durioa the year~ 19R2-to 19R5 is 
liven ~low :-

Year 

1982-83 

1983-84 

Cloth produced in 
million metres. 

760.50 

902.00 

920.00 

(d) Some of the important steps 
taken/being taken, within the limited res-
ources, to improve 'he performance of 
the mills under NTC are as,under :-

(i) Arrangements are being made 'or 
timely procurement of cotton from 
different available ¢hannels; 

(ii) Workini capital has been repleni-
shed to make up ior such 
losses; 

(iii) To overcome the power shortage~ 
self-generating capacity has been 
pro\,jded~ 

(iv) Selective modernisation progran1-
mes have been adopted for result-
oriented gains; for best utilisation 
of limited resources; 

(v) Cost control nlethods have been 
introduced for reduction in cost 
of production at all levels; 

(vi) Efforts are being made for redu-
cing the non-operational adminis-
trative expenses; 

(\ii) Workers 7 participation scheme in 
the management is being encoura-
ged to achieve higber produc-
tivity; 

(viii) The performance of NTC is beina 
monitored closeJy to reduce cost" 
improve efficiency and quality. 
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Nau .......... ef teEtHe ....... I. ..... ,. 
3707. SHill SHARAD DIGHE: 

Will tbe Minister of TEXTILES be pleased 
to stat. : 

<a> whether there is a proposal to 
nationati.. tM thirteon textile mills in 
Bombay, the manaloment of which was 
taken over by Government in 1983; 

(b) if so, when; and 

(c) the reasons for holding up natio-
nalisation of these mills ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a> The 
Textile Undertakin,s (Takina over of 
Manqement) Act. 1983 provides for the 
takin, over of the manalemcnt of 13 tex-
tile undertakinas of Bombay pendina na-
tionalisations. 

(b) It is not possible to indicate aoy 
specific date in this reaard. 

(c) Examination of the possibilities of 
action and modalities of Rationalisation of 
the undertakinls ha \'C to be complete ... 

{Tran./o';ollj 

Export of .lri~uJtar.1 producCs 

3709. SHltl NARSINH MAKWANA: 
Will tbe Minister of COMMERCE be 
pica sed to state : 

(a) the Dames of the agricultural 
products wbich a.re proposed to be 
exported and the names of tbe alc~ies 
through which these items will be 
exported; 

(b) whether any arraDaments have 
been made to koep a watch on tbe private 
tradina companies which export these 
item.; and 

(c) whethor any arranaements have 
been made to ensure that farmers produc-
in, ex.portable itoms aet roasonable price 
Dr their produce 1 

THE MINISTER OF COMMERCE 
AND fOOD ANP CIVIL SVPPLIJ;S 

(SHRl P. SHIV SHANKEJ1): (a) The 
apicultural products propo~ed to be 
exported can broadly ,be classified as oil 
cakes, tobacco and tobacco product., 
cashew kernels, spices cereals, frujtsclDd 
vClotablcs, PT9cessed foods, ~otton, 
meat and moat preparations, castor 
oil and derivatives etc. 

Most of the aaricultural products are 
exportod tbrouah private trad.. A few 
select items are canalised !hrOU8h NAFED 
or STC. 

(b) Commodity Boards and Export 
Promotion Councils regularly monitor 
exports of various commodities. In addi-
tion, all exports made are registered with 
the Customs Authorities and information 
in this reaard is made a vaiJabJe periodi .. 
cally to Government. 

(c) The exports of severa) aaricultural 
comodities are permitted with a minimum 
export price which ensures that the 
farmers producing exportable items .et 
reasonable prices for their products. The 
Aariculture Ministry administers support 
price operatiens for important aaricultural 
crops. 

Fraud or Customs Duty by Mil. L.D. 
Testlles Indu.triel Limited, 

Anldesh"ar 

.3711. SHRIMATI PATEL RAMA· 
BEN RAMJIBHAI MA V ANI : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government hilve taken 
some action recently against the Chief 
Executive of Mis L.D. Textiles Industries 
Limited, An kJcsbwar on the charges of 
fraud of customs duty amounting to Rs. 20 
crores and of Rs. 9 crores in reaard to 
import of loods; and 

(b) jf so. the detijils in this rela rd ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): (a) and 
(b) MIs. L D. Textiles, AnkJeshwar are 
suspected to have evaded customs duty 
amounlin, to Rs. 16 crores in rospoct of 
import of Polyester staple fibre under 
Adv,nc~ LicensioJJ Scheme, Shri Y opsb 
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M.hr~ Chiof .. ; Executive or MIs. L .. D .. 
Textiles was ,artested under. the CUSt.OIlUl 
Act and. thercalter detained under 
COFEPQSA. OD. 4.2.86, AdJudication 
procoss bas already been ,initiated and 
suitable action under the law win be 
tak'D~ 

[En,1i8h] 

Imp,a,c:t of Dew scheme of Ca. 
COQl..peJllatory Support 

37J2. SHRJ VIJAY N. PATIL : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) how far Governnlent's policy to 
introduce a new scheme of Cash Compen-
satory Support for exports will help to 
resolve foreign exchange crisis; 

(b) whether the new Cash Compensa-
tory Support would be adequate to cover 
the disparity in the prices of exportable 
products and price of these items prevailing 
in foreign countries; and 

(c) if so, the Policy of Government in 
the regard? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRJ P. SHIV SHANKER): (a) to (c) 
The new scheme of Cash Compensatory 
Support for exports is int.nded to promote 
exports and thereby earn foreign exchange. 
The scheme is designed to compensate the 
,exporters for various disadvantages and to 
m-ake their exports competitive in foreign 
markets. 

Trade deficit iu Seventh Five 
Year Plan 

3713. SHRI CHITTA MAHATA 
WilJ the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that trade 
deficit in the Seventh Five Year Plan 
period is to be more than the trade deficit 
during the Sixth Five Year Plan; 

(b) jf so, the reasons therefor; and 

(c) the steps Government propoc to 
~akc to reduce the deficit ? s 

Wrltt,,, A",.w" 121 

THE: MINI5TE& .01',. COMMER.CE 
AND FOOD AND qVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yts, 
Sir. 

(b) The export of crude oil which wa, 
substantial during the Sixth Plan period 
has been virtually stopped from May, 1985 
due to the development of domestic refill'· 
ins capacity. Besides, it is envis8.led tbat 
the domestic requirements of bulk impona 
which include amona other Petroleucn. Oil 
& lubricants, Metals, News Prints and 
Edible oils, would rise further durina the 
Seventh Plan period. 

(c) With a view to reducing trade 
deficit vigorons promotional measures 
have been taken during the recent past. 
These include increasing our export!", 
diversifying our productive base, modernis-
ing our productive apparatus, modification 
and periodic revision of our industrial and 
fiscal policies etc. Efforts are also being 
made to step our indigenous production of 
importables during the Seventh Five Year 
Plan period, particularly in the sphere of 
bulk imports. 

Syntbeti~. jadulltry VI. Jute JndQ'tQ' 

3714. SHRI SATYENDRA NARA· 
Y AN SINHA: Wi1l the Minister of 

. TEXTILES be pleased to state: 

(a) whethor attention of Government 
has been drawn to the Chairman of Indian 
J ute Mills Association alleging that synthe-
tics were destroying jute industry, as 
reported in the 'Economic Tjmes~ of 
February 27, 1986. 

(b) if so, whether 
industry depends on 
materials; 

the synthetici 
imported raw 

(c) if so, whether it is economical to 
promote synthetics industry against JocalJy 
a vailable raw jute based industries; and 

(d) the details about the cost of 
synthetics and the cost benefit of replacing 
Jute based packaging with synthetics based 
packaging. ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI KHURSHID ALAM KHAN); 
(a) Yes" Sir. 
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(b) Yes. Sir. 

(c) and (d) The price differential bet .. 
jute sacks and synthetic bags bas been 
fluctuatiol dependant upon the va.rious 
r.levant factors. Around 4 miJJion farmers 
and 2.' Jakh j ute mills workers are depen-
daDt upon the jute industry for their 
Iivel ihood. 

LoaD' to Ex·,ervlcelDtn Df baDks 

371'. SHRI AJA Y 
Will the Minister of 
pleased to state : 

MUSHRAN 
FINANCE be 

(a) whether Government propose to 
advise the nationalised banks not to insist 
on furnishing security· of immovable 
propt'cty of fixed deposits for advancin, 
loans to ex ·servicemen for their viable 
projects to be started by t hem with their 
own savings; 

(b) whether Government also propose 
to advise the nationalised banks to waive 
minor procedural formalities; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Under 
the existing guidelines of Reserve Bank of 
India, banks are not to ask for collateral 
security/third party guarantee for loans 
upto and inclusive of Its. 15,000/-
sanctioned to small scale industries. The 
banks have also been advised to sanction 
applications received under the Scheme of 
preparing Ex-Servicemen for S~lf-EmpJoy

ment (PEXSEM) without insisting upon 
collateral security/third party guarantee, jf 
the proposals are otherwjse viable. 

(b) and (c) Reserve Bank of India has 
adyised that banks are required to follow 
the prescribed norms/procedures before 
sanctioning loaos. 

Exports of Indian projects to 
Malay.ia 

3116. SHRIMATI KISHORI SINHA: 
Will the Minister 0 f COMMERCE be 
pJ~s", to s,a ~e ; 

(a) whether Indian projects arc beiDa 
exported to Malaysia and orders (or new 
projects worth 10 million Malaysian dollar 
have been booked recently; 

(b) jf so, whether tbese projects would 
also include Indian capital and expertise 
for hydro-electric project in Malaysia; 
and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (8) Yes, 
Sir. Indian projects are being exported to 
Malaysia but orders for new projects 
worth 70 million Malaysian dollars are in 
different stages of consideration and have 
not yet been booked. 

(b) Yes, Sir. 

(c) Discussions are going on. 

Rise iD prites of dry fruits 

3717. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Government are aware 
that the prices ot dry fruits are rising 
heavily; and 

(b) if so, the steps to be taken to 
reduc:e the same '! 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) and 
(b) The prices of mos~ of the dry fruits 
have been rising. Steps have been taken 
to increase their domestic production for 
stabilising the prices. 

Ceatra. Sllbsidy Scheme of supplying 
wheat and rlee for tribals in Andhra Pradesb 

3718. SHRI E. A YY APU REDDY; 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the number of tribal blocks and 
the approximate number of people cover-
ed by the Central Subsidy Scheme of 
wheat aDd rice fOf tribals in Andtlr"-
rl.~$h; 



(b)' wh~tlier the' Union Gove~eDt 
arc'issqini' identiFy cards to the beneficia~ 
ries unaer the above scheme; 

(c) if SOt the total number of benefi-
ciaries tor whom the subsidised r()o~8rains 
s~bem~ bas been covered in Aadbra 
Pradesb; 

(d) the estimated amount of subsidy 
for covering the tribal blocks in Andbra 
Pradesh; and 

. (~) whether the State Government 
hal 'bleen rc'iieved of tbe responsibintyof 
supplYIng subsidised rice at two rupees a 
K'g. in the tribal blocks of Andhra 
Pra'desh? 

THE MINISTER OF STATE IN THi:: 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): <a) There are S 
Integrated Tribal Development Project 
areas in Andhra Pradesh, which cover 27 
fuU blocks and 32 part blocks, with a 
population of 21.64 lakh (as per 1981 
Census). 

(b) No, Sir. 

(c) Does not arise. 

(d) During the year 1985-86, amount 
ot subsidy on issues under tbe scheme in 
Andhra Pradesh is estimated at Rs. 11.56 
crores. 

not issued any instructions for tb~ di.con. 
tinuance of tbe State schemes referred to. 

l)".,Free slaop,'lalmC IIGteI. 

3719. SHRI MOOL CHAND DA'OA : 
Will the Minister of PARLIAME'NTAlty 
AFF AIRS AND TOUR1BM be p1eased to 
state : 

(8) since wben duty-free' tho". are 
workin, in the hotels under India Tourism 
Development Corporation and where these 
arc located; 

(b) the earnings of such shops since 
their inccp'tion living details ot each botel 
separa'tely; 

(c) the details 0: earnings of hotels 
under India Tourism Development Corpo-
ration for the years 1983-84, 1984-85 arid 
April 1985 to Dccenlber 1985 in respect 
of accommodation, caterina and travels 
and tours respectively; and 

(d) whether those hotels art earninc 
profits or running in Josses in the above 
items. and reasons for each such condi-
tion ? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM (SMRI 
H.K.L. BHAGAT) : (a) No duty free 
shops are operated in the Hotels under the 
ITDC. 

(b) Does not arise. 

(c) and (d) The intormation is as 
(e) The Government of India have under: 

1983-84 1985·86 
April-Dec, 1985 estimated) . Turnover Net Profit/ 

Loss 

1984-85 
Turnover Net 

Profit/Loss Turn-over Net Profitl 
Loss 

(Rs.in Lacs) 
_---- ____ ~~_ ---~,--. -- -- .-.~ .... _.~_ --- ____ ... _ '''w __ " ____ _ 

Accommodation, 
Catering (Hotels) 3708.91(-)87.09 3999.51 (-)55.47 

Travel & Tours 
(Ashok Travel 
and Tours) 

540.72(--)26.80 535.29 (--)22.95 

35JO~70 48.34 

407.00 -7.43 



Tho ~in reasons for the losses are :-
(1) Oeneral decline in tourist traffic etc. due to disturbed conditions ill the 

country during peak tourist s~son. 

(2) ~ettjnl up of three new bO,tels in Delhi whi~h ~re Qn~er ,es~ti~n ~~riod 
entailinl financial burd~ll on ~count of boavy interest aad )Joprcciation 

(3) Surplus hotel accommoda~ion in cert.,in cjti~s. 

(4) Location of certain hotels (or purely promotional purposes. 
(S) Un-healthy competition from private transport operators with low establish .. 

ment 'expenses as compared to ITDC. ' 

(6) Operation of un-economic transport units. 

RebabJlit.U~D wo.,ker. of NTC l~ Bo.ba, 

3120. DR. DATTA SAMANT : Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the total number of workers of 
National Textile Corporation and other 
t,,,aUe mills in Bombay, who have not 
been liken back after the last te~tile wor .. 
kers' stri ke; 

(b) the steps takell by Government 
so far for taking these workers back on 
duty: 

(c) whether it is a fact that Govern-
ment have assured in the Textile Policy 
tbat workers who will lose thejr jobs be .. 
cause of modernisation will be properly 
compensated and rehabilitated; 

(d) if so, the funds provided by the 
Union Government for the purpose; and 

(e) the number of mill wor~ers who 
have been compensated and rehabilitated 
so far as per this policy 1 

THE MINISTER OF STATE OF THE 
M1NISTR Y OF TEXTILES (SHRI KHU-
;agHID ALAM KHAN): (8) While it 
bas been estimated tha,t the daiJy employ-
ment of worken in tpe Bombay mills has 
!4ecl,in_cd by about 49t OOO as compared to 
pre-strike employment, it is not possible 
to give any precise estimate of the number 
of workers reportina back for duty. but 
not taken back. 

(b) A majority of the workers, who 
ware removed from service, were taken 
~Qk .$ _04 ~hen tluJ :miUs req~.d. The 
re-instatement of _individual workers by 

various mills now would depend on tbe 
circumstances of each case.· 

(c) Tbe Textile Policy states that "it 
will be ensured that in the process of 
impleme~tation of modernisation pro-
gramme, the interests of workers arc ade-
quateJy protected·". Creation of a f~~d 
for this purpose by the Government is not 
envisaged. 

(d) and (e) Do not arise. 

LODII .. term M~Detarl PoHcy 

3721. SHRIMA TI BASA V ARf\JESH. 
WARI : Will the Minister of F1NANCE 
be pleased to state ~ 

(a) whether t here is any proposal to 
announce a long term rnonetary policy like 
long.term fiscal policy announced by 
Government recently; and 

(b) jf so. when such policy is likely to 
be announced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA. 
ROHANA POOJARY): (a) No, Sir. 

(b) Docs not arise. 

[Translation) 

SettlDI up of Tonrdt ViJlaaes durld' 
&tv.ath Plan 

3722. SHRI HARISH RAWAT; Will 
the Minister of PARLIAMENT AR Y 
AFFAIRS ~ND T.OURISM be pleased to 
stat. : 

(a) wh~tb.r there is a proposal to s~, 
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up tourist villages in various States during 
the Seventh Five Year Plan; and 

(b) jf so, the number of tourist villages 
proposed to be set up in each State and 
the details of the assistance proposed to 
be provided by the Union Government to 
State Governments for the development of 
tourism facility in these villages ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM <SHRI 
H.K.L. BHAGAT) : (a) and (b) During 
the Seventh Five Year Plan period, the 
Department of Tourism has no provision 
for construction of Tourist Villages. 

During the Sixth Five Year Plan, how-
ever, the Department had provided finan-
cial assistance for the construction of one 
Tourist Village at Shivpuri (Madhya Pra-
desh), which is now nearing completion 
during the current Plan period, 

[English] 

Sale of confiscated gOOds by Customs 
Department 

3723. SHRI ANOOPCHAND SHAH: 
Will the Minister of FINANCE be pleas .. 
ed to state: 

(a) whether it is a fact that Customs 
department is selling confiscated loods 
through a number of agencies and not 
directly to COf!sumers co-operative socie-
ties in Bombay; 

(b) if so, the reason~ therefore; 

(c) whether Government are aware 
that due to present policy they are losing 
4.S per cent of value of goods confiscated; 
and 

(d) if so, the details thereof and the 
names of the agencies etc. at Bombay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA· 
ROHANA POOJARY) : <a> and (b) The 
approved mode of disposal of confis-
cated consumers goods is by direct sale to 
National Co·operative Consumers Federa-
tion of India Limited (NCCF) (which in 
turn, disposes them through different out .. 
l,ts which include Super Bazars, State Civil 

Supplies Corporation, State Co-operative 
Feder •. tions, Cooperative Societies approved 
by. Central and State Governments & duly 
registered under the Co .. opcrative Socie. 
ties Act, military and para-military can-
teens and through direct sale to public 
through the rctail outlets maintained by 
the Customs Department. 

(c) and (d) As per the terms and con-
ditions of sale of confiscated consumer 
goods, discount of 14.5% is allowed on the 
fair prices fixed by the Pricing Committee 
to NCCF and 10% to other authorised lift-
ing agencies to cover their overheads. 

Confiscated goods are sold to the follo-
wing agencies at Bombay :-

(i) National Consumers Co-operative 
Federations; 

(ii) Individual Consumer Co-operative 
Societies registered under Co-ope-
rative Societies Act; 

(iii) Military and Para-military can-
teens; 

(iv) Direct sale to public through Cus-
toms retail counters. 

Recolery 01 gold biscuit, from botel 
room. la Delhi 

3724. SHRI MANIKRAO HODLY A 
GAVIT: 
SHRI SUBHASH Y ADA V : 

Wi)) the Minister of FINANCE be 
pleased to state : 

(a) whether attention of Government 
has been drawn to the news ... item appearinl 
in the Hindustan Times of 2J February, 
1986 wherein it has been stated that 99 
gold biscuits weighing 11.6 Kg. and valued 
at Rs. 24.36 Jakhs have been recovered 
from two' hotel rooms in Delhi on 20 
February, 1986 ; 

(b) if so, the details thereof; 

(c) whether any arrests have i?een 
made; and 

(d) the action beinl taken 81ainst tlfe 
culprits 1 



THE MINISTER ·OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> and 
(b): Yest Sir. Facts of the case are as 
follows: 

On 19th February, 1986~ the officers of 
Customs Collectorate, Delhi, recovered and 
seized forei,n marked aold weigbina 11.5 
Kp. valued at Rs. 23.03 lakhs from a botel 
and private guest house premises in Pahar-
lanj, New Delhi-55. The gold was found 
conceaJed in two steel roHers and three 
polyethene packets of of wet dateq. In 
addition, Indian currency of Rs. 4,070/-, 
foreign currency 150 U S. Dollars, 105 
U .A.E. Dirhams and one Saudi Arabian 
Riyal, miscellaneous goods alona with 
incriminatina documents were seized. 

(c) and (d) In this connection, four 
persons were arrested and remanded to 
judiciaJ custody. On completion of inves-
tiaation, appropriate act ion for depart· 
mental adjudication and launcing of 
prosecution in a Court of law would be 
takeD. 

D.A. to Central Government 
EmploJeel 

3725. SHRI V. S. VIJAYA-
R.AGHA V AN: Will be Minister of 
FINANCE be pleased to state : 

(8) whether it is a fact that the Central 
Government employees drawina a basic 
salary of Rs. 1000 and above do not aet 
dearness allowance when one instalment of 
it is released and they get it only when 
two instalments arc released ; 

(b) if so, the reasons thereof; and 

(e) whether Government propose to 
pay the D.A. instalments to all categories 
or employees whenever those are released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) and 
(b) According to the existing dearness 
allowance scbeme as recommended by the 
Third Pay Commission and further impro-
ved by the Government of India, Central 
Government employees in various pay rail'" are covered in a cycle of three 

instalments of 8 points each in the average 
CPI as under : 

(i) The first instalment on an increase 
of 8 points in a cycle of three 
instalments is payable upto pay 
of Rs. JOOO pcr month. 

(ii) Employees ,etting pay above Rs. 
1000 and upto Rs. 1600 per month 
are paid D.A. when there is an 
increase of 16 points in a cycle of 
three instalments of CPl. The 
employees getting pay above Rs. 
J 000 and upto RI. 1600 get cumu-
lative effect of both the instalments 
with effect from the date of due 
Of the second instalment. 

(iii) The employees getting pay above 
Rs. 1600 per month and upto 
Rs. 2750 are paid D.A. when there 
is an increase of 24 points in a 
cycle of three instalments of 
average CPI. These employees 
get cum!-dative effect of all the 
three instalments with effect from 
the date of due of the Third 
instalment. 

(iv) Employees getting pay above Rs. 
2750 per month are granted 
dearness a)Jowance at the rate of 
Rs. 150/ .. per month when there 
is an increase of 24 points in the 
cycle of three instalments of 
average CPI. 

(c) There is no such proposal under 
the consideration of the Government of 
India. 

Stabilization of es.chlnKe rate 
market 

3726. DR. X.O. ADIYODI: Will 
the Minister of FINA NeE be pleased to 
state : 

(a) whether there is any change effected 
during 1985·86 by International Monetary 
Fund to stabilise exchange rate market as 
the economic recovery of other countries 
are not at par with US doUar ; and 

(b) jf SO, tbe steps proposed to be 
taken. by India. to stabilise the .conomy in 



Our rupee.doUar on e~c,l¥Ptge rate market? 

THE MINISTER OF STATE IN THE 
~INJSTRY OF FINANCE (SHRI 
JA.NARDHANA POOJARY): (a) No, 
Sir. 

(b) Does not arise. 

Dnelopment of Mirik in West Bcolal 
,ad Goa .' touri.t. resort. 

3727. SHRI R.P. DAS: Will the 
Minister of PARLIAMENTAR Y AFFAIRS 
AND TOUR.ISM be pleased to state the 
steps taken by the Union Government to 
develop Mjrik in 'Vest Bengal and Goa as 
tourist resorts ? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOURISM 
(SHit! H .K. L. BHAGA T): The Central 
Department of Tourism does not develop 
tourist centres directly but assists State 
Governments to build up the infrastructural 
facilities for tourists. Schemes and 
proposals for financial assistance received 
from State Go,,'ernments are sanctioned on 
the basis of their importance and availabi· 
lity of funds. The Department of Tourism 
has sanctioned : 

(I) Rs. 1.71 lakhs for boats at Miri~ 
and Rabindrasarobar. 

(2) Rs. 39.65 lakhs for purchase of 
motor launch and boats in Goa. 

(3) Rs. 6.50 lakhs for floodlighting of 
. six monuments in Goa. 

(4) Rs. 28.70 lakhs for a Yatri Niwa'i 
at Goa. 

The Department of Tocrism is also 
settin, up a National Institute of Water 
Sports is Goa durina the 7th PJan. 

Nomination of non-official. on 
Board of Director. of 
Nationalised Bank. 

3728. SHRI P.M. SA YEED: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that ,non-
oftieial members have not been nominated 

by Goyernment to serve on t~e :pr~"llt 
Bo • .,d of Directors of the n.tiQn.Us~d 
b"nks; 

(b) jf so, the reasons for this departure 
from the usual practice; 

(c) whether there is a proposaJ under 
consideration of Government to in~ludc 
representatives of labour unions to serve 
on the Board of Directors of nationalised 
banks; and 

(d) if so. when a final decision is lik~ly 
to be taken in this regard? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b) The Nationalised Banks (~tanage-
menl and Miscellaneous Provisjqns) 
Schenles. 1970 & 1980 provide for 
~ppointmcnt of non-official directors on 
the Boards of nationalised banks. In 
terms of the provisions of the 
Nationaljs81ion Schemes, $uch of the 
non .. official directors who had complef..cd 3 
years have been notified as ha \ ing ceased 
to hold office from thc dates they com-
pleted the period 0& 3 years as directors. 
The process of selecting suitable persons 
for these vacancies is under way, Six non-
official directors as have not completed 
three years tenure, however, continue to 
function O,D the Boards of their banks. 

(C) and (d) Presumably the question 
refers to the appointment of representatives 
of the wQrkmen employees of the nati~lla .. 
Used banks. They are being appointed on 
the Boards of the nationalised banks in 
accordance wltb the prQvisi.ons of the two 
Nationalisation Schemes 'hhich govern the 
constitution of tlle B.oards of Dilcctors of 
all the nationalised banks. The selection 
is made from out of a papeJ of 3 wor.k;wen 
employees furnished to the Government by 
the le.preseDta~ive union of the bank., Such 
directors are on the Boards of rnost of the 
nationalisod banks. 

3129. SHill S.O. OHOLAP: Will 
the Minister of FINANCE be pleased. to 
state: 
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(a) Wb~ther Geneta' Insuraace Com-, 
pat!1' bli's starteCi many ~es 'fo;:' Whter 
sections; 

(b) if so, the' details thereof; 

(c) the number or ])ersonl covered 
under Ianata Aeeidentat POlicy, Otamin 
Accidental Policy and Fisherman Policy; 
and 

(d) tbe loss or profit from 1982? 

THE MINISTER Of' STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) and 
(b) Yes, Sir. The nationa-Jised plleral 
insurance industry has introduced various 
tailor-made insurance covers for weaker 
aections. viz. Cattle/livestock/poultry 
Insurance, Janata Persona) Accident 
Insurance. Graroin Accident I nsurancc, 
Aniolal Cart Insurance, Pedal Cycle Insu-
rance, Silkworm Insurance, Honey bee 
]nsurancc, Fish Pond Insurance, Hut 
Insurance, Agricultural Pumpsets Insurance 
etc. 

(c) The number of persons covered 
under Janta Personal Accident (JPA) and 
Ora,min Accident I nsurance (GAP) policies 
is as under: 

Year NtJ. o i.' persons covered 

1982 

1983 

1984 

1985 
(Provisional) 

(in Jakhs) 

(JPA) (GAP) 

20.16 1.30 

30.75 1.74 

35.10 3.04 

43.59 6.38 

The above figures pertainiul' to Janata 
Perlt)ftl Accident Insurance include'figures 
in re.&'fJCt of Fisbetmen·s policies also. 

(d) Wblle no separate fiaures are main-
tained ·reaardilll profit Or loss in r.spect of 
tbe aforesaid oateaoMS of policios, the 
position resardins their claims' ratio is as 
follows: 

Yoar 

1982 

1983 

1984 

1985 

{TrllttiJlation] 
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Claim btio 
(JPA) (GAP) 

84.49~{, 

50.96% 

57.23% 

34.29% 

36.02% 

Accounts are under com-
pilation and Audit. 

New scheme for defelopmeDt of 
Ayodhya (U.P.) 

3730. SHRI NIRMAL K-HATTRI: 
Will the Minis~er of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether the Union Government 
have received any new schemes from the 
Goverrment of Uttar Pradesh for the 
development of Ayodhya from tourism 
poi'Dt of view; 

(b) it so, the details thereof; and 

(c) the action being taken by Govern-
tllent to sanction this scheme? 

THE MINISTER OF PARLIAMEN. 
T ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) to (c) Yes, Sir. 
The Department of Tourism has received 
three proposals from the State Govern-
ment : (1) beautification & providing way-
side amenities at Ayodhya (2) beautification 
and extension of Ayodbya ghats and (3) 
extension of Down Stream Guide Bundh 
of AyodhY8 Bridge. The Department has 
a,reed in principle to provide wayside 
facilities at Ayodhya, other proposals, how-
ever, are not within the scope of normal 
activities undertaken by the Department of 
Tourism. 

Claims of Inlurance of IIfeltock, 
crop., elc. pending with insurance 

companies 

3731. SHRt DILEEP SINGH 
BHURIA : Will the Minister of FINANCE 
be pleased to state': 
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(a) the number of claims of scneral 
insurance in respect of livestock. crops, 
etc. pondiDI for settlement with various 
Inlurance Companies of the country as on 
31- January, 1986 pertaining to the 
beneficiaries of loans given through banks; 

(b) whether it is a fact that generally 
these claims have been pending for tbe 
last two to three years; and 

(c) the reasons for Dot settling these 
claims for such a 10Dg time'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
position regardin, pendency of livestock 
and crop insurance claims pertainina to 
the beneficiaries of loans through banks. 
as estimated to be on 31st January, 1986, 
is as under: 

No. of claims pending 

(i) Livestock. insurance 51136 
claims 

(ii) Crop insurance claims 204 

(b) No, Sir. 

(c) The main reason for pendency of 
livestock insurance claims is non-receipt of 
the requisite claim documents. As for 
crop insurance claims, one claim under the 
Pilot Crop Insurance Scheme pertajnioa to 
Rabi 1984·85 of Orissa has been pendio& 
for want of the final yield data from the 
State Government. The remaining 203 
claims pending as on 31.1.1986 relate to 
Ccmprehensive Crop Insurance Scheme 
introduced from Kharif 1985 seaSOD. These 
claims have been preferred only in October/ 
November, 1985 and the final yield data 
which are just being received by ole rrom 
the concerned State Governments are 
under scrutiny and verification for 
settlement. 

Audttors 10 Government UadertakiaKI 

3732. SHRJ BHATT AM SRI RAMA 
MURTY: WHI the Minister pf 
FINANCE be pleased to state; 

(a) the criteria prescribed for appoint-
ment of Auditors for the Oovenuneat 
U oderta kin,s; 

(b) whether it is a fact tbat audit is 
cond ucted by Chartered Accountants who 
do not have even five ycars experience and 
established firms arc overlooked; and 

(c) whether Government propose to 
ensure that audit work of Government 
undertakinas is allotted to.' only weU· 
established and experienced Chartered 
Accountants ? 

THE MINISTER OF STATE IN THa 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> No 
criteria ha.ve been prescribed by the 
Government of India for appointment or 
auditors of Government Undertakin,s. 
Section 619(2) of the Company's Act 
provides that the auditor of a Government 

. Company will be appointed by tbe Central 
Government on tbe advice of tbe CAG of 
India. In recommending auditors for 
Government Undertakings, the followinl 
broad guidelines are laid down by the 
CAG: 

0) the location of the company; 

(H) the nature and the complexities or 
the company to be audited; 

(iii) the location of the Chartered 
Accountanes firm; 

(iv) the fee for the audit; 

(v) the organisational streoath of the 
firm of Chartered Accountants; 
and 

(vi) their record of work and 
experience. 

(b) and (\!) Audit is entrusted either to 
partnership firm in which atl .. lt one 
partner bas more than five years experience 
or to a sole proprietary firm in which the 
proprietor has more than .5 years 
experience. Thus, audit is entrusted to 
only.ostablished and exp,ri,ncfd Cb;nter~d 
Accountant" 
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Hlrl .. of lodo ... for It ..... of 
roMp.IDS aad .apr by FCI 

3733. SHRI D.B. PATIL : Will the 
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(I) whether it is a fact that aodowns 
are being hired for storage of foodarains 
and sugar by Government and Food 
Corporation of India; 

(b) if so, the Dumber of godowns so 
hired in 1983-84, 1984 .. 85, and April, 1985 
to December, 1985; 

(c) the total rent paid for above-
mentioned period; 

(d) whether it is a fact that in some 
cases the yearly rent is high and that it 
comes to nearly 25 per cent or the value 
of the aodowns so hired; and 

(e) if so, the reasons for hiring 
aodowns at such a high Tent? 

THE MINISTER OF STATE IN 
THE MINISTR.Y Of PLANNING AND 
MINISTER OF STATE IN THE 
MIN.ISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
The aodowns are hired by the Food 
Corporation of I ndia for storage of 
foodgrains and sugar. 

(b) The number of 80downs hired by 
the CorporatioD was 1359 as on 31.3.1984, 
1562 al 'on 31.3.J98S and 1486 as on 
31.12.1985. 

(c) The rent paid by the Corporation 
for the hired lodowns was Rs. 29.65 
crores for 1983-84 and Rs. 43.09 crores for 
1984-85. The rent paid for April to 
December, J985 would be known at the 
cad of the financial year after tbe annual 
accounts are finalised by the Corporation. 

(d) and (0) The cost of construction of 
hired aodowns is not known to the 
Corporation. It is therefore not possible 
to know the percentage of annual rcnt to 
the cost of such godowns. 

Mea •• rel 10 reduce trade .ap 

~734. SaRI Y.S. MAHA/AN: Will 

the Minister of COMMERCE be pleased 
to state: 

(a) whether it js fact that in view of 
the high bill of import of petroleum pro-
ducts, fertilizers, edible oils and sugar, tbe 
trade gap bas widened substantiaUy and 
it bas affected seriously the balance of 
payments position; 

(b) if so, apart from the recent 
increase of petroleum products what 
measqres Government propose to take to 
reduce irnport of these loods and 
other non-essential items to brina down 
the trade gap; and 

(c) whether Governn1ent are consider .. 
ing any proposal to educate masses to 
change their food habits to reduce con-
sumption of edible oils, sugar and other 
consumer goods and which are heine 
imported? 

THE M1NISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) 
According to the provisional data availa-
ble, the high rate of imports during April .. 
September, 1985 is largely due to increase 
in the imports of bulk commodities~ 
including crude oil and petroleum pro-
ducts, fertilizers, edible oils and sugar. 
There has also been increase in import of 
non!ferrous metals. steel. machinery and 
transport equipment. 

(b) and (c). A special programme for 
stepping up production of oil seeds has 
been initiated in order to reduce tbe 
import of edible oil. Simultaneously t 
vanaspati industry bas also been permitted 
to use increased quantities of mustard oil 
so that t.hey can manage with less impor-
ted oil. The indIgenous production of 
nitrogenous fertilizers is being rapidJy 
built up by setting up six new plants in the 
Seventh Plan Period~ the first two plants 
at Thal-Vashil and Hazira have already 
been commissioned. 

Demand for beaU h foods abroad 

3735. SHRIMATI MADHUREE 
. S'INGH : Wilt the Minister of COM-
MERCE be pleased to state: 

(a) whether attention of Government 
bas been drawn to th~ newspaper report~ 
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that the Western countries have shown 
interest in importing health foods from 
J ndia.t like cheese, puffed rice and other 
vege~ables and non-vegetarian food-items 
for which. our· country bas production 
potcDtia]; 

(b) if so, the details thereof; and 

(c) Governments reaction thereto' 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) and 
(b) Yes, Sir. Government is aware that 
India has potential for increasing produc. 
tion of fruits & vegetables, not .. vegetarian 
food items like meat . and meat products 
and cerea] products like puffed rise. etc. 
These products have export possibilities to 
Western Countries. 

(c) Export of fruits and vegetables and 
meat products are allowed. 

EltabHabmeat of VaHspati pl.at. 

3736. SHRI HARIHAR SOREN 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have a pro .. 
posal to establish some Vanaspati plants 
in the country; 

(b) if so, the names of the States 
where Vanaspati plants are proposed to 

- ,be set up; 

(c) whether Government propose to 
set up some Vanaspati plants in Orissa; 

(d) jf so, the places selected in Orissa 
for the establishment of Vanaspati plant; 
and 

(e) the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 

,SUPPLIES (SHRI A.K. PANJA): <a> 
and (b) The ayaHable capacity foc produc-
tion of vanaspati is, by and larlc, 
adequate. However, creation of additional 
capacity, jf ~t all necess8CY fo remove 

resiona) imbalances in the States where 
prodUCtion C81'1City is less than demand, 
will be considered at .an appropriate 
time. 

(c) to (e) One licence has been 
sranted to Mis, Industrial Promotion and 
Investment Corporation or Orissa Ltd. 
«(PICOL), Bhubaneswar. The plant is 
under installation at Cuttack. 

World Baa.k ailistaace for laylq 
under.rouad raU.,A, IJoe. la 

"'eIJiogdoD 1.I.n«) •• 
COC.dD (Kera.la) 

3737. SHRI P.A. ANTONY: Will 
the Minister of FINANCE to be pleased 
state: 

(a) whether any neg.olialions have been 
beld with the W orJd Bank for assistance in 
laying underground railway lines in 
WeUingdon Island in Cochin (Kerala) and 
for constructing a bridge to replace the 
Mattancberry bridge; and 

(b) if so, the outcome or the nqotia-
tions and when is the aid likely to come ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JA.NARDHANA POOJARY): (a) No, 
Sir. 

(b) Does not arise. 

RetreachmeDt of depart.eatal labour or 
Food Corporatloa of ladia 

3738. SHRI C. MADHAV REDDI: 
Will the Minister of FOOD AND CI VIL 
SUPPLIES be pleas~d to state : 

(a) whether it is a fact that the Food 
Corporation of India (FCI) under advice 
from the Union Government is retrenching 
its (FeI) entire force of departmental 
labour of 7000 to bring about a drastic re-
duction in its handling cost; 

(b) whether it is a fact that by this 
mass retrenchment, FCI win save only 
twenty three crores of rupees aftDually; 

(c) . whether t here are any plan to 
provide emp10yment to the retrenched 
labour; and 



(d) if so, the details thereof 1 

THB MINISTER OF STATE IN TilE 
MINISTR.Y OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA) : (I) Tbo Goyern-
mont have approved retrenchment of only 
the departmental labour of FeI workins 
at major ports as imports and exports 
operations' of FCI have shrunk in size 
considerably. 

(b) There will be a saving of about 
Rs. 23 crores which the Corporation is 
incurring every year towards payment of 
wiles to this idle labour. 

(c) No, Sir, However, the labour will 
be free to seek employment with other han-
dlin, agencies at the ports or with Dock 
Labour Board or elswhere. 

(d) Does not arise. 

Procurement of iron ore from Kudremukh 

3739. SHRI SRIKANT A DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the total quantum of iron ore pro-
cured by Minerals Metals & Trading Cor-
poration (MM rC) from different iron ore 
mines in Karnataka during the last three 
years; 

(b) whether MMTC has been reques .. 
ted to i Dcrease the procurement of iron ore 
from Kundremukh and other iron ore 
mines in Karnataka for export purposes; 
and 

(c) if so, the steps being taken in this 
rep.rd 1 

THE MINISTER OF COMMERCE 
AND FOOD & CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER): (a) Minerals & 
Moalt 'Ttadina Corporation of India Ltd" 
(MMTC) durin, the last three yean has 
procurolll ttle foi)owidl quantities of iron 
ore hom mines located in Karnataka Stat. ' 
(oxeludinl Kudremukh ore) , 

Year 

1982-83 

J983·84 

1984-8.5 

1985-86 

Quantity procared 
(in lath Metric TODDes) 

32.30 

34.59 

41.42 

41.92 

(upto January, 1986) 

(b) and (c) Export of iron ore conce-
ntrates 'of Kudrcmukh ori&in is canaliscd 
through Kudermukh Iron Ore Company 
Ltd., (KIOCL) MMTC does not procure 
Kudremukb concentrates for export but 
has assisted in procuring orders for its ex .. 
ports to countries like Japan, Yugoslavia 
etc. 

MMTC, however, produces iron ore from 
other mines in Karnataka State both from 
private sector and public sector Corpora-
tion viz., National Mineral Development 
Corporation for export. MMTC has already 
taken effective steps to increase the pro-' 
curement by liberalising its procurement 
policy for saleable grades of iron ore. 

[Translation} 

Step. to make good the 'OIS due to decl JDe 
in rorejp exchange reserTes 

3740. SHRI KUNWAR RAM: Will 
tlie Minister of FINANCE be pleased to 
state : 

(a) wh,other the foreign exchange re-
serves have declined durins the last three 
years; and 

(b) jf so, the steps taken to make 
good the Joss ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA ... 
ROHANA POOJ.f\.RY): (a) No, Sir. 

(b) Does not arise. 

[English] 
Assist.nc. to small scale iddustrie. by 

b.at. or Or'.la 
3741. SURI ANADI CHARAN DAS : 

Wilt the Minister of FINANCE be pleased 
to stat. , 



<a) whether tbe nationalised banks 
help the small scale industries/proposed 
sman industries by advancing Joans for 
purchase of machinery, plant etc. to the 
proposed/prospective sma]) scale entrepren-
eurs; 

(b) if so, the' details of criteria laid 
down; 

(c) whether there is any restriction 
such as the small industry is to be register-
ed/unregistered etc.; and 

(d) the number of applications receiv-
ed for loan and the number of applicants 
arantcd loan (with sanctioned/disbursed 
amount) bank-wise, in Orissa during the 
Jast two years separately ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F.INANCE (SHRI JANA-
ROHANA POOJARY) : (a) Reserve Bank 
of India has reported that banks have been 
advised to grant term loans to smal] scale 
industry (SSI) units for acquisition of fixed 
assets including plant and machinery on 
concessional terms viz. term loans of not 
less than 3 years are sanctioned at all 
annual interest rate of 12.5~'~ in backward 
areas and 13.5C}~ in other areas. 

(b) Reserve Bank of India issues dire-
ctives from time to time on the rates of 
interest to be charged by banks for various 
purposes/sectors of the economy taking 
into account number of factors such as 
cost/availability of funds, adminstrative 
costs and the emphasis is to be given to 
certain desired sectors and areas (back-
ward or otherwise). 

(c) Reserve Bank of India has advised 
that registration of a small scaJe industry 
is not a pre-requisite for availing of bank 
credit. 

(d) Data on scheduled commercial 
banks advances,to SSI Units in Oris'sa as 
furnished by Reserve Bank of India are 
Ii yen below : 
,_,_,-._--....... _-_._ -~-----__,.--. "'_., .--"".~,. '-"'-

Last Friday 
of December 

1911 

No. of Amount OUt-
Accounts standing 

44092 

(Rs. in 
lakbs) 

3994 

1982 

1983 

1984 

4'OS1 

5.5270 

59051 

.722 

641S 

8606 

006ure of bank branche. of oatioDaU ... 
baak. tn P.DJab 

3142. SHRI SOMNATH RATH : 
SHRI PRAKASH V. PATIL 

Will the Minister of FIN ANCE be 
pleased to state : 

(a) whether it is a fact that Govern-
ment are contemplating to close some 
branches of nationalised banks in Punjab 
as these are not beina given adequate pro-
tection by the local administration; and 

(b) if so, the details in this regard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA-
RDIIANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

Iucrease in Reftned 011 Price. 

37-43. SHRI PRAKASH V. PATIL: 
SI-lRI SOMNATH RATH : 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) wh~ther it is a fact that immedia .. 
tely after the presentation of the budact, 
the prices of refined oil have shot up; 

(b) if so, the increase effected in dift'e-
rent varieties of edible oil after the budaet; 

(c) whether the increase is substanial 
in some cases; and 

(d) if so, the reaction of Government 
in this reaard ? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF PLANNING AND MINI· 
STER. OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHltI A .Ie. PANJA): <a) There ha. 
been some in~reage in prices or 101M 
brands of rofined oil. 



(b) and (c) Tht increase in retail prices 
or few varieties of refined oil. ranaes bet .. 
weea R.I. J.30 per ta. to R.s. I.SO per kl. 

(d) The jmported refined ,cc1j~le oils 
are belDl suppJied to State Governmentsl 
Union Territories Administration at issue 
price which has remained at the samo level 
sinCe 15.11.198S. 
Trala.aa e .. tr.. I. hell •• r. area. r.r 

tralalq ....... pIo,ee. 
3744. DR.. G.S. RAJHANS: Will 

tbe Minister of FINANCE be pleased to 
state : 

(a) whether it is a 'fact that as per 
directives of Prime Minister, training cen-
tres have b~en set up in different parts of 
the country, especially in the ba.ckward 
areas for training bank employees with a 
stress on improvin, efficiency; 

(b) jf so, the details of such centres, 
State-wise; and 

(c) to what extent the bank services 

in the backward areas of the COUfttry have 
lot efficiency ? 

THB MINISTBR. OF STATE IN THE 
MINISTR.Y 01' FINANCE (SHRI 
JANARDHANA POOJAllY): (a) to (e) 
Government have not issused any directive 
in this reaard. However I accordiDl to tbe 
information made avaUable by the publi~ 
sector banks they operate their own 
trainiq centres iDCludiDI those ill ba~k. 
ward areas dependiDI upon their require. 
monts. 

Accordina to the information furnished 
by the public sector banks there are 208 
Staff Training Centres of Banta as ott 
1 ... 11-1985, the Bank-wise details of wbich 
are liven in the attached statement. 

Traininl programmes are e~pected to 
improve the quality of manpower in tb. 
banks and equip them for handlin, their 
tasks better. This is an input. the cont-
ribution or which to increased efficiency 
cannot be measured in concrete term. but 
can be relt in handling/disposal of work. 

Stateme_t 

s. No. 

1 

1. 

Staff Traini_. Ceatre or B •• ks 

Name of the Bank 

2 

State Bank of r ndia 

No. of Staff Training Centres of banks 
that have been established in tb. 
country and the location of such 
Traininl Centres. 

3 

3 Apex level Training CoJle.cs--onc 
at Gurl.on and Two at Hyderabad 
and 48 Ro.ional Training Centres 
located at followina places :-

1. Ali pore Road Calcutta, Park 
Street, Calcutta t SiJiauti, Bandra 
Bombay, Pune, Akola, Nasik, 
AUran,abad, Panaji (Goa), Ban-
aalore, TiruchirapaUi, Kilpauk. 
Madras Belaaum, Naaapattinam, , , 

AmbaJam.du. Perambur Madtas§ 
New Delhi, Debradul1, Meerut, 
Ajmer. Alra. Kalll'ur, LuckllOw. 
Allababad, Bareilly, Varaa •• i t 



1 2 

2. Stafe Bank or Hyder.bad 

J. State Bank of Indore 

4. State Bank of Bikancr a. 
Jaipur. 

s. State Bank of Mysore 

t. State Bank of Patiala 

7. State Bank of Travancore 

I. State Bank of Saurashtra 

9. Centr*1 Bank of India 

10. 

3 

NaiDital, Baroda, Ahmedabad, 
A"rptt Hydwa1Mcl, StculiU-
bad. XakiDada, Vlii.Dljaram, 
MaauUptD ... , So..; .. .. 
Hyder.bad, PatD., Ma .. .. 
:atIopal.llIdote, Btl ••• , .~ 
pur, .b ......... r. ..urk.ta. 
J8IUIll, CIsaDclWIrb, Amtlttar, 
o.ubat'i, SbI1Job" 

J Trajoin. Ceatrcs-Two at 
SecuDderabad and one at Gul· 
bat ... 

2 Traiftina Centres-both located 
at Indort!. 

3 Stall' Trainioa Centres-One 
..A at Jaipur. Bitaner and 
Udaipur. 

3 Traiftinl CelUtes-Two at 
Bana_lore and one at Mysore. 

J Traiain. Centres-One each at 
Patlala, Chandi •• rh and Pan-
thkull. 

2 Traininl Centres-One is at 
Trivandrum and one is at 
Ernakulam. 

2 Traiaina Centres-One each 
at It.jkot add Bbtvnapr. 

2 StafF Trainio. Institutions-One 
each at Bombay and Dbanbact 
12 Staff' Trainina Centres, located 
at followin. places : 

Ahmedabad, Bombay, Bhopal, 
C8Jutt •• Chandiprb, Delhi, Hyde 
rabad, Lucknow, Madras. Patna. 
'Pune and Muzzafrarpur. 

J S Trail)ift. Centres ineludi11l ODe 
toll. jOiDt1, run with Bank of 
Baroda. The Jocation o( tbes. 
arc a. follows : 
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1 2 

11. Punjab National Bank 

12. Bank of Baroda 

13. U nit.ed Commerc:ial Bank 

14. Canara Bank 

1'. United Bank of h,dia 

16. Dena Bank 

... 
3 

Two at Bombay and ODe each at 
Ahmedabad, Bhopal, Bbubanes. 
wu. B .. bay, Calcutta, Cbaadi-
.arh, Delhi, LuckDOW, Madr.s~ 

Na,pur. Pata •• PUDe and Secun .. 
derabad. 

14 Trainin. Centres : 

One Staff TrainiDi CoJlele at New 
Delbi, Eleven Zona) Traininc 
CcntJ'cs ca~ at Bangalorc, JJho-
pal. Calcutta, Chandiaarb, Delhi, 
Dobradun, Jaipur, Kanpur, Ludhi-
au, NaDUt It Patna. Two It-.i. 
onal Rural Banks Trajninl Cen-
tres each at Lucknow and 
Ludbiana. 

13 Training Centres-Two each 
at Ahmedabad, Bombay and 
Lucknow and one each at Baroda, 
Calcutta, New Delhi, Jaipuf, 
Madras, Pttne and Patna. 

4 Traininl Colleges-One each 
at Calcutta, Bombay Madras and 
Jaipur. 

1 TraiQjlll Colloie and 9 Staff 
Training Centres. The collcae 
located at BaDgalore and Train· 
iDa Centres are at A,ra, Banaa ... 
lore, Bombay, Calcutta, Hydera-
bad, Madras, Madurai, MangaJore 
and Trivandrum. 

2 St'" Trainina CoUeaes-one at 
Calcutta and another at Bhubane-
swart 

1 Joint Staff Trl. Cotlcle 2 Zon.al 
and 7 Relional Centres-Joint 
Staff Trl- CoJlclo located at 
'Bombay, Zonal Staff Trl. Centres 
at Bombay and Ahcmedabad. 
R.oP1_ St'" Tr,. Colleaes aro a~ 



1 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

2A. 

25. 

26. 

27. 

· J4I.CII 21, lta~ """ ..... "." 
2 

Syndicate Bank 

Union Bank of India 

Allahabad Bank 

Bank of Mabarashtra 

Indian Bank 

Indian Overseas Bank. 

Andbra Bank 

Punjab and Sind Bank 

New Bank of India 

Vijaya, Bank 

Corporation Bank 

Odclltal Bank. of Commerce 

3 

Rajkot, Surat, Pune. BaopJore, Cal. 
cutta, Bhopal and New Delhi. 

9 Sta1f Trl. Collcps-Jocatedat at Udupi, 
Banaalore, Be1aaum, New Delb i, 
Calcutta, Hyderabad, Bombay, Erna .. 
kulam and Ahmedabad. 

1 Std Callcle at Banpiore and 7 
Stall' Training Centres located at 
Ahmedabad, AJwaye, Banlalore, Bordi, 
Bhubaneswar, Lucknow and Obazipur. 

2 Training Ccntres-One located at 
Calcutta and one at Lucknow. 

1 Staff Traininl College at Punt and 
5 Trainiol Centres located at Pun_, 
Bombay, Naspur, Belgaum and New 
Delhi, 

1 Staff TrMining College located at 
Madras and 5. Stair Trainins Centres--
Delhi, Bombay, Calcutta and Hydera-
bAd. 

II Training Centres located at Banla-
lore, Bombay, Calcutta. Coimbatore, 
Delhi, Hyderabad, Madurai and Triva-
ndrum and Rural Bantilll Traininl 
Centres at Madras and Tanjore. 

] Staff Training Collese and 3 Staff 
Training Centres, located two at Hyde-
rabad and one each at Visakhapatnam 
and Vijayawada. 

3 Training Centres, located at New 
Delhi, Chandigarh (Residential) and 
Chandi.arh (Locational). 

2 Staff' Trainiol Co IJelcs, located at 
Faridabad and Cbandiaarh. 

2 Training Centres, located at Banaa-
tore and Mulki (Dakshini Kannada 
Distt.) 

3 Trainina Centres located at Manla-
lore, Banplore and Bombay. 

1 Trainina Centre located at Now, 
friends Colony, Now DoJbi. 
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IDcome .. tax u.e ..... Dt. In ,.rloul tax 
brackets 

/ 
3745. SHRI K.P. UNNIKRISHNAN: 

Will the Minister of FINANCE b~ pleased 
to state : 

(a) the total number of income-tax 
assessees in the country in tho tax brackets 
and annual income returns of' (i) upto Rs. 
50,fX1J/·, (ii) Rs. 50,octJ/ .. to Rs. 1,20,000/-, 
(iii) Rs. 1,20,000/- to Rs. 5 lakb, (iv) Rs. 
S lakh to Rso 10 lakh and (v) Rs. 10 lakh 
and above, in 1982·83, .J 983 .. 84 and 
1914-85; 

(b) the taxes collected from these 
durerent catelories in 1982·83, 1983-1" and 
1914-85; and 

(e) tbe demand outstanding and per-
centage-wise contribution of these cate-
lories to the total income-tax collection in 
the above years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA .. 
NARDHANA POOJAR Y): (a) to (c) 
The information is being collected and 
will be laid on the Table of the House as 
soon as it is received. 

Ca. Compensatory Support Scheme 
to '.('lIitate (ndiaD shippers to step 

up export. 

3746. SHRI SRIBALLAV PANI .. 
GRAHl: Will the Minister of COM .. 
MERCE be pJeased to state : 

-
(a) whether there is any proposal 

under the consideration of Government 
to ensure tbe speedy imp1ementation of 
its cash compensatory support scheme to 
facilitate Indian Shippers to step up their 
exports; 

(b) whether any men10randum con .. 
tainins lome suagestions has been submit-
ted to Government regarding this plan; 
and 

(c) if so. the details of the suuestion 
wiUcb have heen accepted hy Govern-
meot? 

THE MINISTER OF COMMERCE 
ANn fPOP AND CIVIL SUPPLIES 

(SHRI P. SHIV SHANKER): (a) to (c) 
Effective from 1st July, 1986 a new scheme 
of cash compensatory support will be in-
troduced. The CCS scheme is intended 
to promote exports. The salient features 
of the new scheme arc as follows . 

(i) I n respect of industrial products 
reimbursement of unref'unded 
indirect taxes will continue to be 
the main clement for determinin, 
the CCS rates. However, the 
cascaded structure of taxation 
will be taken into account. 

Oi) Compensation for product/market 
development will be given only in 
a highly selective manner on the 
basis of a phased out proJI'am-
me. 

(iii) For agricultural items, such as 
fruits and vegetables which are 
perishable in nature, a special 
eJement of compensation wilJ be 
provided for the high cost of 
transportation within India. 

(iv) For handicraft items, the value 
added by labour win be one of 
the main factors to be considered 
for determining the CCS rates. 

(v) The restriction regarding grant of 
CCS not being allowed to exceed 
25~b of the value added i.e.r.o.b. 
realisation less REP entitlement 
(under the Import Policy for 
Registered Exporters) wil1 con-
tinue. 

(vi) The present policy for granting 
CCS on certain categories of sup-
plies within India treating them 
as deemed exports will continue. 

Bank dacoitles in Delbl 

3747. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(8) whether Govern.~etlt. have taken 
note of increasing dacolhes In the banks 
r,esulting in buge financial Josse~ and bara-
s~JIl~"~ t<> the pubU(: O\U.·in8 th~ p.st tbrco 



years jucJ~djJll tIle curr~t fbltUl,jll 
year; 

(b) if 10, the details of the r~PQft,d 
incidents of bank 4acoities and )poti,t}.J, till 
date in the Union Territory of DeIhl 
alo,~1 wit,h tllo ""'O\lnts invol\'cd in oaeb 
case; \.~d 

(c) the aclion taken by Government 
to r~medy t.he situation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a)..,.nd.(b) 
In(ol'mation regarding "bank roa,beries/ 
dacoitJ.s in b.raD~bes of public sector banks 
in Delhi ,during 1983, 1984 and 1985 and 
the amounts in'\lolved in cash, as ..,:cport.,d 
by R.eserve Bank of India, is liven in tbe 
attached statement. So far durina 1986 
there has been no bank robbery/dacoity 
in pub lie sector banks in Delhi. 

(e) A m .. tin. of the rtpresentat1ves of 
the public sector banks in Delhi. tbe re-
pre!entative5 of the Ministry of' Home 
Affairs and the Comm issioner of Police 
for Delhi ,discussed the question of'ltre,DI" 
thenina th.,$ecurity ,.rr:&DIOments in banks' 
branches in Delhi. ,The followm, instruc-
tions to banks, were reiterated: 

(i) to observe .. we"')' . off day. in 
~rancbes cola~diDl with the clos-
._.. ,<Jay, of tl)e _ m~4et .\0 '$he 
,arca · 

(ii) each branch should have an 
. aANd : sec~ty "pard : 

~iii) -•• b b_k l-bruch ah6Mlld.~_v. a 
eollapsiblc pte at tile \ aptf4Dee 
properly chained .aad ,.Iocked· ,e 
altew eDelI'y/ail to oNy, Qlle por-
SOD at a time; 

(iv) there should b4f self·)ockina wir. 
m08bed oabins' (or caahiers; 

(v) each bank branch should . .hav. 1& 
proper alarm system which should 
net be feeble- but should be a I.tld 
one; and 

(vi) there should be periodical check· 
,iQ or "C:Ufity arf.~~ts by 
iemor officials of the b~n~s. 

Most of the ,bancbes of Danks in 'Delhi 
have . iDl-PJemeated tac .. above security 
arraoacments. 

, S'ate.eat 

1.(ormatioD rea-till ... &be •• k robberlts' •• eoUie. ~b.t OCf:arred ia Delhi In 
pubJJe .•• etor baai. dud" .. tbe ,earl 1983, 1914 • J~ •• the amol.' lafol,etl t herela II 
... tIlorted .. "RBI. 

51. Name of bank & branch 
No. 

Da&c of ~cuucnce 

1981 

1. 

2. 

3. 

State Bank of India, Khureji Kbas, 
Delhi. _. 

State Bank of India, Swasthyavihar. 
Delhi. 

Punjab National Bank, Survodaya 
Enclave. New Delhi. 

Total 

15.2-.83 

29.9.83 

17.11.83 

Amount in-
volved 

(Rs. in taiha) 

'0.28 

0.63 

5.31 



1914 

.1.. Central Baak of India, Connauabt 
Cireul, N. Delhi 6.2.84 1.2S 

z. Stato Bank of Bikaner & Jaipur. New 
Rohtak Road, N. Delhi. 4.6.84 3.90 

3. Syndicate s.nk, N~ Detlli~ Narela. 7.6.84 10.00 ' 

4. Union Bank' of India;' Suodema.ar, 
N. Delhi. 19.6.8. LSI 

s. Allababad Bilnk. Tu.takabad, 
N. Dolhi. 21.11.84 5.54 

----
Total 22.20· 

---
1915' 

1. Union 'Bank of India. Anand Niketan, 
New Delhi' 4.3.85 0.45 

2. State Bank of India, Greater Kailash. 
New Delhi. 14.3.85 4.19 

3. Bank of India. New Friends Col.ny. 
New Delhi. 21.5.85 

4. New Bank of (ndia, Masjid Moth, 
Pancbshecl Enclave. 10.7.85 3.02 

s. Bank. of India, Chittaranjan Park. 
N. Delhi. 21.8.85 4.19 

6. Indian Bank, Safdarjang, E.nclave. 4.10.85 2.88 

----
Total 14.13 

(Data provisional) 

ForeilD tourllt. to Ori ••• 

3741. SHltl BRI\JAMOHAN MO-
HlAN1'Y : Will the Minister of PAJtLIA: 
MENTAllY AFP'AIRS AND TOURISM 
be pleated to state : 

(8) tho total number ,of foreilft touri-
st. who visited Oriua durioa last three 
yom,' year-wise detail. thoreof; 

(b) ,tbe -antioipated Dumber of, touriats 
Ukely, to vilit Oil.'" towards tbe ond of 
the~Se¥elltb, Pi" Year- PIan; 

(c) whttber any study bas been con-
ducted about their requirement of accom-
modation and air tra vel arrangements; 
and 

(d) if so, the details thereof? 

THE. MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND 'TOURISM (SHRI 
H.K..L. BHAGAT): (a) and (b) Sta-
tistics of foreian tourist arrivals are not 
compiled State-wise or place-wise. How .. 
ever, as per the Por.aD Tourist Surv.:y 
1982 .. 83 about 1.6 per cellt or the (or,illl 
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tourists visiting India spent at least a night 
. in Orissa during that year. ' 

(c) No specific study bas been under .. 
taken by the Central Department of 
Tourism about the requirement of accom-
modation and air travel arranaements in 
the State of Orissa. 

(d) Does not arise. 

Loan. dJ.bursed by rural bank' in 
Tamil Nadu 

3749. SHRI N. DENNIS: Will the 
Minister of FINA NeE be pleased to 
state : 

(a) the number of rural banks in 
Tamil Nadu; 

(b) the amount of loans disbursed by 

these banks during the last three years; 

(c) the recovery position of these 
loans durin, the same period; and 

(d) the number of small farmers who 
bave availed of these loans durin, the 
same period? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) There 
are two regional ruar) banks viz, Pandyan 
Grama Bank and Adbiyaman Grama 
Bank, at present in Tanlil Nadu. 

(b) and (c) National Bank for Agri. 
culture &. Rural Develtlpment has repor-
ted that Adhiyaman Grama Bank was es-
tablished only on 27.12.1985. Insofar as 
the Pandyan Grama Bank is concerned, 
the position regarding Joans outstandiol 
and the recovery position of these loans 
during the last three years is as follows: 

(Rs. in lakhs) 
----------------------_._-

Period endina Loan Outstanding ~ ;,age of recovery 
to demand 

June 1983 

June 1984 

June 1985 

1825.32 

2174.60 

2754.57 

59.00 

39.00 

63.00 

(d) According to the information received from NABARD the number of smalI 
farmers who availed of loan from Pandyan Grama Bank, during the last three years 
js as follows : 

June 1983 ]64749 

June 1984 

June 1985 

Credit elmps 18 Ker.la 

3750. SHRJ MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
(If FINANCE be pJeased to state: 

(a) whether credit camps for distri-
bution of bank loans have b.en held any .. 
where in Kerala; 

(b) jf so, the details thereof; and 

(c) if not, the reasons why Kerala has 
be.D .,,-eluded? 

123949 

190640 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The credit camps are organised by the public 
sector banks as a part of the overall mea-
sures taken to increase the flow of credit to 
weaktr sections in line with the tarlcU laid 
down by the Government. These camps are 
.cnera1Jy organised by l,he field function· 
aries of the banks. and separate monitorinl 
of such functions j·8 considered neither 
feasible nor necessary. The total out-
standin. credit in favour of the ·w .. ker 
sectioDs' in Kerala went up from as. 191 
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erof. hi December 1983 to Rs. 257 crores 
iD December 198.t, 

CaNt or _Iolatloa of FERA •• 
Kera •• 

37S2. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister 
of FINANCE be pleased to state; 

<a) the number of cases of violatjon of 
Foreip Excban&c RClulation Act reported 
frem Keralt durio, 1985; 

(b) tbe number of cases of the above 
nature durin. 1985 ended in con\'iction in 
Kerala; and 

(c) the Dumber of cases charaed under 
" the ab.ve Act in KcraJa in 1984 or before 
still pendina trial? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY : <a> The 
Enforcement Directorate registered 632 
eases of prima facie violation of the pro-
visions of FERA. in Kerala durina the year, 
1915. 

(b) The number of cases ended in 
cODviction in Kerala are 29 durin, the 
year. 1985. 

(c) 4 cases in which prosecution were 
launched durina the year 1984 or earlier 
are pondina trial in tbe courts in Kerlla. 

S.aback. to tODrt •• due to terrorist 
.~ti,It'e. 

3753. SHRI ANANTA PRASAD 
SETHI: 
DR. O.S. RAJHANS : 

Will the Minister of PARLIAMEN-
TAR.Y AFFAIRS AND TOURISM be 
pleased to state : 

(I) whether it is a (act tbat tourism has 
received a severe 5.tba~k. due to terrorist 
aetivjties in the country; 

(b) if so, the step$ takln by Oo~etn· 
meat to create confidfnce amon,st tb. 
prOlPICtiv. teurists; and 

,'0 
(c) the details of the foreign excbange 

earned from tourists during the year 
J98S1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (a) and (b) There 
had beeD a decline in the inflow of foreign 
tourists in J984-8~ due to a series of adver-
., circurr,.~ances in our country incJudin, 
terrorist activities. The Department of 
Tourism took action to counter-act these 
by undertaking a reassurance campai,o in 
the international media projectina India as 
a country of continental dimensions, larae 
parts of which remain free from law and 
order trouble inspite of out-break of terro-

. rist activities in some, invitina media 
representatives to visit India to observe for 
themselves the normalcy of the situation. 
A number of events including sendina 
promotional delegations abroad and holdin, 
travel marlS. etc. were arranged with a 
view to instjJljng confidence. 

(c) Figures of foreign exchange earninas 
from tourists during the year 1985 are not 
yet available from the Reserve Bank of 
India. 

Cri'eria for determiniDI slcknels 
in iadultry 

3754. DR. B.L. SHAILESH: Win 
the Minister of FINANCE be pleased to 
state : 

(a) wh.ther the Reserve Bank of India 
has set two objective criteria for determinina 
sickness in Industry and evolved a 9-point 
checklist for banks to identify usti~ky 

Joans advances"; and 

(b) if so, the broad outlines of the new 
noms to determine sickness and sticky 
loans worked out by the Reserve Bank of 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
AI per current definition of Reserve Bank 
of India (RBI) a unit .:an be classified as 
sick jf it incurs cash losses for one year 
and in the judaement of the financiDI bank 
is likel, to continuo to in~ur cash losses 
for the current as well as the foJlowina 
y.ar. and which bas an imbafanct in itt 
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fin.Deial structure. such as current ratio of 
Jess than one and worsening debt equity 
ratio. Commercial banks are, therefore, 
apply;ng this definition for identifying 
bcmowal, accounts in their port-folios for 
tho purpose ~of identification of sick units. 
Rlocently RBI has introduced a comprehen-
sive:- aad uniform system for aradiq the 
-ell/aDCcs for determining their quality or 
h .. kll. Accordingly, the bankS'· arc requi~d 
to. cJusif¥ their borrowal accounts into 
eiaht different cate80ries such as satis ... 
faetory;.irle&ular; sick. viable under nursing; 
lick,· non-viable/sticky; advances recalled; 
suit-filed accounts, decreed debts; and bad 
'" doubtlul debts accordinl to their 
respective health. 

Bn.teral trade between India and 
Indonesia 

3755. SHRI K. PRADH.~Nl : 
SHRIMATI 
PATNAIK : 

JAYANTI 

Wilt the Minister of COMMERCE be 
pleased· to state : 

(a) whether measures to boost the 
bilateral trade between India and Indonesia 
were discussed at the high level talks which 
were held in jakarta duriog the last month; 
and 

(b) if so, which were the thrust 
products identified by I ndia for export to 
Indonesia? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SRRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) ENGINEERING SECTOR; 
Textile machinery and parts, auto parts. 
bicycles and parts J seamless pipes & tubes, 
pipes and tube fittings, hand tools and 
cutting tools, pumps and compressors. 
machine tool and accessories, valves for 
tyres and tubes, industrial valves. bearings, 
electric motors and parts, misc. electrical 
items and machinery, scientific and measu-
riog instruments, electronic compooe.nts. 
forgings and castings, tractors and 
implements, power aeneration machinery 
(n~n·electrica) food processioa.macbinery. 

NON·ENGINEERING SECTOR: 

Chemicall. Ir.plaite: eJectroclft~ ,dyeS';', .. nd 
intermediates, pharmaceuticate~ pasts 'and 
varnishes, plastic moulded products, 
alumma,. raw· cotton, whoat, iron or., 
pellets, soda ash, aD'Mal feed stuff, x-ray 
films and dnematoaraphic films. 

GutdeUael for i ... e .f i ••• ta tlotb 

3756. SHRI K. PRADHANI: Will 
the Minister of TEXTILES be plea~ed to 

. state: 

(a) whether any criteria/guidelines b4ve 
been Jaid down for the issue of Janata 
cloth to the various States particularly in 
the backward State like Orissa, which has 
lot a chunk of poor tribal population; 

(b) if so, the details thereof; and 

Cc) the quantity of such cloth supplied 
to Orissa during 1985-86 and how it 
compared to their demand7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b) 
In the handloom sector targets for pro-
duction of Janata cloth are fixed on the 
basis of certain criteria, such as, the 
number of looms engaged in the production 
of janata cloth, the past performance of 
the State and so on. No separate weisht-
a8e is given to tribal population while 
working out the entitlement for 
consumption. 

(c) On this basis Orissa was given a 
target of production of 30 million square 
metres for 1985 .. 86 'as well as for 1986-87. 
It is not linked to the quantum of total 
demand either in the country as a whole 
or in the States. 

Estabhshment or ,anaspat; plaat at 
Bal.sore In Orisla 

3757. SHRI K. PRADHANI: Wilt 
the Minister of FOOD AND CIVIL 
S U PPIJES be pleased to state : 

(a) whether his Ministry has since 
considered the Orissa Government's 

project for the establishment of a Vanaspati 
plant at Balasore; 

(b) if so, whether his Ministry. has 
cleared it; 
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(c) if Dot, the stale at which it stands 
at present; and 

(d) the difficulties wJlich lie in the way 
of his Ministry in cJearina it and forwarding 
it to the Ministry of Industry for the issue 
of a letter of intent? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) 
MIs. Orissa State Cooperative Marketing 
Federation Ltd. have applied for issue of 
letter of intent for the establishment of a 
vanaspati plant at BaJasore. 

(b) to (d) The appJication can be 
forwarded to the Ministry or Industry 
after considering the relative priorities of 
the other applications which have been 
received from Orissa, 

OpeDIDI or branches in rlilalel 
. dur_ Stltb. P.l~D 

3758. SHRI AMARSINH 
RATHAWA : Will tbe Minister ;.r 
FINANCE be pleased to state : 

(a) the number of branches oponed in 
vil1a,es in each State by the nationalised 
banks by the end of Sixth Five Year Plan' , 
and 

(b) the details of the help ·rendered by 
these banks to the villagers? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF fl.NAl'lCE (SMftI 
JANARDHANA POOJARY) : (a) and (b) 
State-wise break-up of rural branches of 
the public seeler banks (SBI Group Uld 
20 Nationalised Banks) operating as on 
31st March~ 1985 is given in the attacked 
statement. The outstanding advances' on 
the last Friday of March, 1985 of thes. 
branches amounted to Rs. 538' cro~es 
(provisional). 

Statement 

Number of braanches of public sector banks (SBI Group and 20.Nationalised 
Banks) in rural areas of the country (1971 census) 

1. 

2 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

. 12. 

13. 

14. 

Stale/Union Territory 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himacbal Pradesh 

Jammu & Kashmir 

Karnataka 

Kera)a 

Madhya Pradesh 

Maharashtra 

Manipuf 

M~jhalaya 

Na,aland 

Number of rural branches 

2 

1528 

3J9 

1399 

'1307 

429 

371 

110 

1144 

487 

J293 

l!i85 

25 

52 

37 
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1 

IS. Orissa 

16 Punjab 

17. Rajasthan 

11. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Benaal 
23. Andaman & Nicobar Islands 

2~. Arunachal Pradesh 

25. Chandigarh 

26. Dadra & Nagar Haveli 

27. Delhi 

21. Goa Daman &. Dj u 

29. Lakshadweep 

30. Mizoram 

31. Pondicherry 

Applications for agr I~ultural lOans 
peadlnl In DebraduD braaeb or 

Analaabad Bank 

3759. SHRI SIMON TIOGA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that a lar&e 
number of applications for agricultural 
loan arc pending in the Dehradun Branch 
of Allahabad Bank; 

(b) if so, the number of applications 
pending with the bank and the amount of 
Joan asked for therein; 

(c) the action being taken by b:.tnk 
authorities to clear the backlog of loan 
applications; and 

(d) the details of the Joans disbursed 
b)' ttlis bapk sipce 1982 tiH date, yea.r-wisc? 

2 

569 
961 

825 

14 

1183 

31 

2287 

900 
9 

33 

J9 

5 

62 
175 

oS 

12 

26 

Total 17209 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
Information is beiDa collected and to the 
extent possible will be laid on the Table or 
the '"ouse. 

Export of chea, quality rice 

3760. SHRI CHINTAMANI JENA: 
Will the Minister of COMMERCE be 
pleased to state : 

(8) whether Government are conside-
rina to allow the export of cheap quality 
rice; 

(b) if SOt the quantity likeJy to be 
exported and at what rate; 

(c) the names of tbe countries 
interested to import cheap quality rice; 

(d) whether it will h~yO ap), eff~t p~ 
o~r ~eIPapd; ang 
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(,,) if so, tho details tbereoN 

THE MINISTER. OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHR.I :Po SHIV SHANKER): <a) No, 
Sir. 

(b) to (e) : Do not arise. 

eo .... ptIOD or .. pr 

3761. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 

stato tbe State-wise consumption of supr 
durina 1983·84 and 1984-8S (includiDJ 
defence requirement) aloDswith break up 
of imported and indiaenous suaar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF, PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : A 
statement showing State-wise consumption 
of ~uiar durin, the sugar years 1983.84 
and 1984-85 in respect of indigenous sUlar 
and imported suaar is atta~beQ. 

Statemeat 

Statement sbowinl State.wise consumption of sugar durinl 1983·1984 and 1'84-85 
aUlar year (October-September). 

(Figures in '000 tonnes) 

S. No. State/U.T. 1983·84 1984-85 (Provisional) 
Illdiaenous Indiaenous Imported 

sug •. r sUlar sUI_r 

1 2 3 4 5 

1. Andbra Pradesh 453$ 361 100 

") ... Assam/ Arunachal Pradesb 157 143 8 

3. Bibar 425 401 40 

4. Gujarat/Dadar Napr Haveli 598 579 60 

5. Maharasb&ra 1188 1150 123 

6. KeraJa/Lakshdweep 332 281 ()3 

7. Madhya Pradesh 428 439 25 

I. Tamil Nadu 501 446 92 

9. Karnataka 381 364 ..1 

10. Orissa 144 118 .., 
11. Punjab 454 482 20 

12. Haryana 225 220 20 

13. R.ajasthan 389 323 4' 
14. U.P. 1008 9]5 102 

] oS. West Dcnaal 531 471 133 

16. ,J cl K 3R 45 3 

17. Delbi 152 148 41 

11. Hirnacbal Pradesh ~7 40 ~ 



1 2 

19. MaDipur 

20. Tripura 

21. Poudicherry!Karaikal/M'aha/YatlIM 

22. G'. DlHDan Diu 

23. 'N8Ialand 

24. CblnlUprh 
25. Mizoram 
26. Meghalaya 

27. Andaman Nicober 
21. Siftitb!Bhutal1 

29. Defence 

Total 

3 

6 

It 

7 

20 

9 

21 

4 

3 

24 

7546* 

$ 

W,,,,. .. A..... 110 

4 
~ ---... -.-----.------~--, 

l' 

8 

19 

7 

20 

Net. 
4 

4 

4S 

7050 970 
'-----------

,-Nos-Below $00 Tonnes of importod s11l8r. 

·Excludes some quantity diverted by Export Aaency from ports for internal 
consumption. 

Clal.s for lotent he. received fro. 
ne'w sligar factorlel '.ad espaolioR 

proJecb 

376~. SHRI BALASAHEB VIK:HE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIeS be pleased to 
state : 

(a) the number of claims for incentives 
leceived by Government so far from new 
sugar 'factories and expansion projects, 
separately; 

(b) the number of claims where the 
final certi1icates have been issued; 

(c) the number of claims pending for 
finalisation and since bow Jong these are 
pendina; and 

(d) the reasons for 'de1ay in finaJisinl 
these claims'? 

THE MINISTER OF STATE IN THI: 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI· 
STRY OF FOOD AND CIVIL SUPP. 
LIES (SHRI A. K. 'PANJA); (a):.\s 

on 15.3 .. 1986, 93 claims bav. been 
received from ttew walr factotie! and 65 
from expansion proj('cts. 

(b) Final "ttificates ha\'C been _ued 
to 61 now su,ar factories and 50 expansion 
projects. 

S claims of new factories are at advan-
ced stalc or finalisation. 

4 claims of new susar fac:toti.s :aDd 9 
of expansion projects were rejected. 

(c) 23 claims of new .usar l8(;tories 
and 6 of oxpansion projects are rendin. 
finaUsation. 

Details of pendinl cases are as under : 
.... _. ,. "_, --,.,,,_,._. " .. , ,,-,~.-.•. ,,-,---~ .. ,-".-------------. 

Year New factories Expansion . 

1981 3 1 
1912 2 1 
1984 3 1 

1985 14 , 
1986 1 ... 
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(d) BaeklOi of elaials received earli.-
_10. iDQt •. tiYO scllemo of 197' ~J.JJd be 
proceswt only . .after .DDO~CD.t Of t" 

. reviled iDcoDtive ICb.me in November, 
lil80 W its modalities ~~. 4~ 
IOttlemeDt of iDQeutive c:laiml requir. spet 
exam.iQltion of ... ractories ror ,_,*ifi4alioJl 
of toclulical and accountJnl details. 10 
tbe ca .. of now lupr factor~t"provilion.l 
incenti", fr ........ roleasos ~. Al.d. ip o~ 
or two stabs below their entitlement to 
~D&bl. \bftDl to tid. over tu~ fin,~ 
4ifticuitiOl even before iStue of tlnal 
';'rtiftc,,-. 

R ... Ol.~f .. 1 ....... " Be" 
lupr '.derlel .... ",Ins'on 

proJeen 

376). SHl\,l BALAS~HlJI VIJ(.Jl£ 
P A TIL : Will the Minister of FOOD 
AND CIVIL &lJPPLIES .,. pleased to 
Itale : 

(a) the tluantity of free sale sugar 
10lea804 .as incentive free sala .to :Dew .up.r 
f •• tori.. aDd expaftsion proje~ts since 
1911 .. 13. year.wise; 

(b) the perc.nt .... of free sal. quet. 
as por entitl.m.Qt ulld,r i~ntiv. schem., 
y~~wj .. for tbe abov~ r.~t,~i~; 

(~). wbether tbere if MY .~ort(all in 
reloato of incentive frM sal. 'auaar to' dlos, 
fl ...... : and 

(d) if 5&, when the factories will be 
com~n.at.d for tbe aame? 

THE MINISTER OF STAT~ ll'-J THIl 
MINISTR Y OF PLANNING AND 
l4INJ~TER OF STATE IN TJlJ? ~l;NlS" 
TItY OF FOOD AND CIVIL'SUPPLIES 
(S~JU A.K. PANJA) : (~) .~~ (b) Two 
statements IbowiD& tbe quantities of inceo-
tive (rco.llo suaar ~~~ -1# ,r 1,~.83t 
1983-84· and J 914-1' MaSOIlS prodgction 
a.4 Plleentaae' of rroe ~ Q~ M' ptr 
entitlement under the incentive scheme. 
ODe for new supe factories &Dd .the other 
for .xpansion project., are attached as 
Statements-I and II r.spoctiv"y. 

(e) and (d) Release of ineentive free. 
sale suaar tet factories is as p4tr their 
ODul)emcn t. 

C)lfntlty of,lreelale ...... ,.tea ....... I.e.~ti •.• ,fr .... le to ne" aalar l"'rlf". 

Sl. Name of the 
No. factory 

(1) (2) 

1. Modioaaar· 

2. Ramala 

3. KbatauU· 

4. Anoopshahr 

,. ·Nanauta 

6. ebbatta 

Quantity of frees.le 
•. Illar r~.c~d as 

Percentage of freesa) • 
quota as .per entitle-

incentive rreesale ment under incentive 
.(In tOJlQ~s) scheme 

1981-~3 1983 .. 84 1984 .. 85 1981-83 1~83 .. 84 1<184 .. 85 
Season Season Season Season Season Season 

(3) (4) (5) 

(Bas~ on (:Q~d on 
despatches) releases) 

15840.1 14135.8 66S9.9 

11684~6 12147.6 7947.2 

16084.9 16111.3 16210.1 

1095$.' 8180.1 466$,3 

11261.0 9821." 11309.5 

1$'3.1 . "'79.8 28~.9 

(6) (7) (8) 

89 89 60 

100 ., 100 65 

64 

85 

82 

78 

64-

8S 

82 

78 

64 

59 

S~ 

" 
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1 2 ; 3. 4 5' 6 7: I 
_.... -~ ... ~" .----.__. --_ .... ---_._--,---.,..""' ..... _---

7. Harduaaarij 4027.3 3357.1 1386.9 71 11 71 

I. Chandpur 9987.4 8077.8 2368.4 18 78 55 

9. BiJaspur 9303.8 9643.7 6211.8 100 100 65 

10. Tilbar 5063.8 3186.0 3731.8 75 75 75 

11. Nadehi 12944.3 12769.9 7314.0 100 100 6S 

12. BisaJpur 8719.5 8624.8 6320.1 100 100 6S 

13. Belrayan 7353.2 5200.0 6919.7 75 75 75 

14. Badaun 7926.2 7514.2 3783.0 -100 100 6S 

. IS. . Mahm udabad 2232.0 4829.6 82 12 

16. Nand,anj 2543.8 2323;3 366.0 78 78 55 

17. Daryapur 5951.7 4265.6 1416.8 78 78 5S 

18. Karna) 8749.0 8022.0 6433.1 77 77 77 

19. Sonepat 8058.9 6809.7 4632.2 71 77 77 

20. Gurdaspur 1092.4 10284.6 J3365.8 79 79 79 

21. Zira 818S.9 7504.2 9983.9 81 81 8J 

22. BarIai 615S.2 4997.7 . 2847.2 82 82 55 

23. Bhimasioahi 3022.3 2193.9 63 63 

24. Metpalli 42S1.S 2193.9 2409.3 64 64 64 

25. Tirupati 4404.1 2173.6 3208.8 93 93 60 

26. Cuddapah 1795.2 630.6 58 58 

27. Hindul'ur 4044.2 JlS7.S 2537.4 75 7' 51 
. 28. Mirya1auda 3468.2 688.8 394.2 71 71 51 

29. Kovur 2888.5 3519.7 1381.0 85 85 59 

30. Nandyal 1920.5 731.8 430.6 78 78 18 
31. Mahuva 10668.0 10008.0 7082.7 7. 78 55 
32. Sayan 16207.9 14976.8 7446.8 93 93 60 

33. Cachar 941.6 200.1 '79 19 79 
3-4. Valsad 16606.2 lJ509.o 38'1.. g9 19 6() 

'So Talala 6224.4 7106.2 1312.4 93 93 60 
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1 2 3 4 5 6 7 a 

36. MaroU 8451.8 8340.3 8951.6 64 64 (upto 89 
30.6.84 
and 89 
from 
1.1.84) 

37. Karamveer 3224.8 1762.8 ' 1774.6 46 43 .2 

38. Kadwa 2529.3 1237.0 3543.9 52 47 4S 

39. PaIse 3475.9 1471.2 844.6 49 45 43 

40. Sooai 6735.6 4090.7 4329.1 57 51 41 

41. Paithan 4807 24S0.0 6581.9 57 51 48 

42. Bbima 6049.7 2884.4 5835.8 57 51 4. 
43. Vitbal 6695.7 2684.S 10137.6 57 51 4. 

44. Vairal 477S .J 592.1 3228.8 57 51 48 

45. Mab~·J 6642.5 2463.3 S21.S 6J 57 51 

46. Gaodbina1aj 7512.3 35JO.9 7478.0 57 51 48 

47. Kaimpnj 

48. Kapl 6104.8 2446.1 4076.9 57 51 48 
49. Shankarnapr 6486.6 1493.1 5776.1 67 60 53 

(Godavari Manav) 

SO. Jai Bhavani 3653,6 1814.7 3133.4 49 4S 43 

51. Kasoda 2896.3 46 

52. Faizpur 3719.2 46 

53. Bel,lnaa 2284.S 1858.3 4S 45 

54. Pathri 5366.7 1271.4 5084.3 67 60 53 

55. Basmath.n ... r 5731.9 1046.0 3321.5 67 60 53 

56. Kad. 50$6.5 1234.6 2302.4 '7 51 48 

57 .. :tt.iba. 1330.4 101S.5 985.8 44 41 40 

sa. GOkak 38.59.2 ' 1339.6 3439.0 57 51 48 

Sf. a-nan·ti 2099.8 392.3 « 41 40 

Q). Situpppa 3812.4 1059.7 8S4.20 49 46 44 

'1. Ibadra .832.3 3021.4 f61t.2 65 $6 52 
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1 1 3 6 7 8 

'2. Sncrama 33~.5 1011.6 S-, 51 48 

63. 'kOIlOial 1146.8 46 

64. Tirupattur 1095.9 2.252.3 216.9 74 ,,. 
6S. ",.norc, 6)611.3 8517.9 71 7' 
". Ullundrupct 6I24.~ 10821.0 4957.0 lfS \~ " 
'7. 11aanjavuf 7930 72735 78 1,' 

68. PbrambaUur 13484.7 ltlOOl;9 6213.20 96 96 63 

69. Oajraula m3.9 82 

71. ftanuman 2'715.0 3S66.etO 7' 18 

71. Ziri (Burhanpur) 2127.1 8S 

72. Shindre (Ajinkyatara) J80S.7 82 

73. Hutatma ".29.2 12 

., ... Baadra 1619.2 52 

. 7S. Mladravati 3793.9 - 82 

'6. 'cnni 17217.6 93 

77. Sultan pur 1278.4 IS 

'I. Tirutanni SOl 1. .. - 93 

79. Vijaynaaar 1722.1 12 
(Sanjay) 

80. Padrauna IS28.0 
~urt case) 

NOTE: The _ures of releallS/despatches ,ivolt -in tbe above statemelt may not b. 
strictly accordiqa to entitlemont out of that particular seasoD's ,prodUCtion 
in some of tbe cases on account or adjustment .required to be made ill 
resPNt of sbort/excess deli";.s made l'm earlier yean as '. 'MIUlt ~or cillo,. 
in entitlement, percent ... etc. 

Incentives art btin, ."vert .as new uftits lIndet court order •• 
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SI. Name of the factory Quutit)' of Porcent... of fr ..... 
No. (retlAlo .uaar quota as ~r CAW'" 

relealed a. ment under incentive 

' .... VOlr... scbeme on ••• , ..... 
sale LiD tODDeJ) produetio.n 
1982-83 1983·84 1914-1' 1982·13 1913·84 1914-8' 
SealMl Soaon S .... Season Suso. ' ..... 0 

t') <2' (3) (4) (t) (6) (7) ~ 

'ExpaoliDD fact.leI (BaM (Baed 
OR .... 08 Bet 
patchos) roleases) 

1. Dlur,). .788.0 11S8.5 292.5 SO SO SO 

2. Mawana S513.6 2498.2 2398.8 SO SO SO 

3. Aira 598.5 336.3 598 . .5 50 50 Sf 

4. Balrampur 160.1 799.3 84.7 SO 5. SO 

S. Captainpnj 325'.5 22S2.4 238.7 60 SO SO 

6. Tulsipur 1163.8 60 st SO 

7. Harinqar 4443.2 208.6 221.5 90 75 70 

8. Robtak 1922.7 1"24'.4 75 70 60 

9. Yamunanaaar 4896.0 4614.3 3060.0 75 70 60 

10. Cbodavaram 350.9 168.0 SO SO 56 

11. Etikoppaka 430.5 39.0 SO 51 50 

11. Vuyyuru .cuI.S Z3~9.0 1392.0 50 50 50 

13. Bardoli 6'tl~~O 

14. ChaUhan 1496.3 151-3.2 1496.3 SO 58 50 

15. Gandevi .. m~s 1783.3 997.5 50 :50 SO 

1'_ Pravaranaaar «t6.5 41 

17. Sanlamnor 354.4 354.4 354.6 40 ~ 40 

11. Ak1Uj 91414 "18.2 ·t1S~O 40 -40 .. 
19. Sa4asbivanapr 114.1 359.4 354.4 40 40 40 

20. 'Witwa ' !-., ~.7 MOA .,. ..eo 40 

11. I~balkar.njj 787.5 7'7.6 1711.7 40 40 40 
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1 2 3 4· 5 6 7 • 
22. Bidri 629.8 40· 40 040 

23. Shiro) 590.6 590.6 571.2 40 40 40 
24. U,arkhurd 787.S 12S~5 639.1 40 40 40 

25. Shim°l. 8S.5 40 40 40 

26. Mandya 223,.8 40 40 -40 

27. Sam eerwad i 787.5 427.7 40 40 40 
28. Madurantakam 1496.3 1678.1 691.0 50 50 SO 
29. NeUikuppam 1866.3 SO 50 50 

30. Aruna 4185.4 

31. Kal1akurichi 1496.3 1SI.3 646~8 SO 50 50 

32. Salem 1496.3 520.4 821.5 50 SO 50 
33. Amravathi 1496.3 50 SO SO 

34. AlaoaanaJlur 997.5 638.3 997.4 SO SO 50 

35. Majhaulia 1166.3 4861.7 90 75 70 

36. Sanjivani 2105.4 297.9 40 40 40 
37. Simbhaoli 1388.4 50 

38. Deoband 70975 SO 

39. Sarsawa 2793.0 .sO 
40. Bazpur 9467.6 - SO 
41. Gola 10272.6 SO 

42. Panipat 1679.0 60 
43. Morinda 14699.6 60 
44. Hospet 13.6 40 

45. Tanuku 687.7 50 

NOTE: Tbe figures of releases/despatches given in the above statement may not be 
strictJy accordioa to entitlement OQt of that particular season's production 
in some of the cases on account of adjustments requited to be made· in 
respect of short/excess deliveries made in earlier years as " r~su1t {)f ~hanl' 
in entitlement, pcrcentaae clc. 
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,GtiWeU .. ;for ..,.e ...... , .:oter-
....... ·Prkt.tR.·t.JdI .. ·.e ...... . 
3764. SHRrSANAT KUMAR MAN-

DA~ : Win the Minister' or COMMERCE 
be pleased to state : 

(a) the auidelines laid down for pay-
ments under the international price reten-
tiOD Icheme (IPRS) by the organisations 
under the Chief Cont·roller of ImpO£.ts It. 
Exports under his Ministry and the man .. 
ner in 'which the claims are sorutinised and 
payments made; and 

(b) whether it has been ensured that 
this scheme also does not suffer from any 
flaws .like the drawback or cash compen-
satory schemes which had recently been 
expJoited for some infirmities therem by 
the business bouses ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHR.I P. SHIV SHANKER): (a) A 
statement giving the required information 
is attached. 

(b) The Scheme has been devised in 
a manner so as to prevent its misuse. 

Statement 

The application for reimbursement is 
made to the Regional Offices of Engineer-
ing Export Promotion Council (E.E.P.C.) 
with whom the exporter is registered 
alongwith tbe necessary document1. After 
s~r:utin)' ·of claims, the Council send two 
sets of tbe application to the concerned 
licensing authority. After the application 
is receiv:d from the EEPC, the licensing 
authority exercise such checks as are pre .. 
scrtbed, on the claims received and issues 
payment authority to the EEPC, on one 
~o.t. Thereafter, EEPC is issue a cheque 
for an amount as authorised by the 
Jicensing authority. In order to enable 
BEPC to make payment, necessary funds 
are placed at the disposal of EEPC. The 
funds so made a yailable is kept in separate 
bank accounts at the pJaces where EEPC 
has its reaional offices and is operated by 
detianated officer by EEPC at these 
places. 

As· per the luidclinos issued to Lioen .. 
siQl Autbority tho. cheeks wbich are to bo 

e9lereised by ·the Itcensina authority are as 
Uflder : 

1. that the application is complete 
and duly sianed by the appli .. 
carlt; 

2. that all the drescribcd documents 
have been l'urnished by the appli .. 
cant and these are complete and 
in order; 

3. that the applicant is registered 
with EEPC and the validity of the 
RCMe CO\'ers the dates of ex .. 
ports againgt which subsidy has 
been claimed. This is to be seen 
from the certificate to be given 
by EEPC on each claim; 

4. that in case of third' party ex· 
ports, either the bill of lading or 
the invoice attested by the bank 
bears the name ot applicant and 
the other party. In such cases, 
it has also to be seen that tbe 
applicant has furnished a proper 
disclaimer certificate in tbe pre-
scribed form from the other 
party; 

S. that the exports covered by the 
applications have been made. 
This is to be checked from the 
shipping biBs kept in the CCS/ 
REP clainls subnlitted by the 
applic~nt to tbe licensing autho-
rity against the same exports 
covered by the applications for 
steel price subsidy. Where no 
REP/CCS claim has been made, 
this check is to be exercised 011 
the basis of photocopy of the 
shipping bill' to be furnished by 
the applicant. 

6. verify the dales of exports wIth 
reference to the shipping bins in 
CCSjREP file available in the 
port offices for the same exports 
and wherever there is no such 
file, from the photocopy of the 
shipping bills furnished by t~c 
applicallt. Date of expo~ts wdl 
be the date of bills of lad1na ~nct 
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the date of mates receipt which-
ever is later as laid down in tbe 
import policy. 

7. check that subsidy has been cal- . 
cil1ated at the rate applicable en 
tbe dates of exports; 

8~ that the application has been 
submitted with the time limit for 
submission of such application. 

9. that the quantity of steel consu-
nled is as per norms prescribed 
bY.DGTD wherever such norms 
are available. A list of norms· 
of consumption may be obtained 
by tbe licensing authorities from 
the DGTD. This check is to be 
exercised on percentage basis 
and the extent of percentage will 
have to be fixed on the basis 
of experience. For the present 
percentage check of 25% may 
be adopted on random basis; 

10. that the calculations made by 
EEPC to arrive at the net amount 
subsidy are correct; 

11. claims for reimbursement has been 
made only for those items of steel 
which are covered under the 
scheme. 

For scrutiny of claims submitted under 
the Scheme for protection against price 
increase affected on 9.2.1981, the checks to 
be exercised by. the licensing authorities 
wi]) be the same as indicated above in para 
2. In· addition, the licensing authority 
wiU have to check whether the contract 
entered into by the exporter was actually 
registered in terms of the relevant import 
policy. 

After exercising checks if the licensina 
authorities are satisfied that the amount of 
subsidy found admissibJe by the EEPC is 
correct, he will issue necessary payment 
authority. If however, an amount less 
than the amount certified by EEPC is 
found admissible by tbe licensing autho-
rity, he will issue payment authority for 
the lesser amount as found admissible by 
him. Such payment authority win be is-
sued under the signature of the Accounts 
Officer. The claims are also to be scruti-
nised by the Ac(;ount~ Officer bimself and 

Accountant workiaa under him. Where 
there is no Accounts Officer/AccQuutant 
for scrutiny of such claims, the claims 
may be scrutinised by the Controller and 
DCCI & E and Payment Authority may 
be issued under tbe signature of 
DCCI & E. 

CCI&E has desired that claims rela-
ting to scheme for pr'otection to exportera 
of enaineerinlloods a,ainst prices of steel 
should be dealt on top priority basis and 
there should not be any arrear on tbis 
account. 

State B •• I&: of hull. brallcb sanctlbaed 
for M.'uatpur. Vna District (H.P.) 

3765. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(8) whether a branch of the State 
Bank of India bas he~n sanctioned for 
Mehatpur, Una District in Himachal 
Pradesh and the licence has been issued 
by the Reserve Bank of India; 

(b) if so, Whetl the bran~h would be 
opened; and 

(c) if not, the likely date by which 
the licence would be issued for orening of 
branch ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to (c) 
Reserve Bank of India bas allowed the 
State Bank of India to open a branch at 
Mehatpur, District Una, Himachal Pra-
desh. The Validity period of licence 
issued to State Bank of India in May, 
1985 has been extended upto 30.6.86. The 
State Bank of India has been asked to 
open its branch before the expiry of vali-
dity period. 

Opealna of bank br.Dcbet iD Hi ... • 
ch.1 P,ad elb 

3766. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) wbether any of the nationalised 
banks fUDctionina in Himacbal Prades has 



flot yet opoll~d the branehes for which the 
Roserve Bank of India issuod licences 
durin. tbe past tbree years including the 
current financial year; . 

(b) jf so, the names of the places, 
district-wise for which the licences were 
issued and the names of the banks concer-
ned; and 

(c) whether it wouJd be ensured thal 
aU sucb branches are opened before. June 
30, 1986 ~o as to provide the necessary 

bank facUities to tbe people ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI JA-
N:ARDHANA POOJARY): (a) and (b) 
Reserve Bank of India has reported tbat 
out of the licences/ authorisations issued 
durin8 the brancb licensing policy period 
1982·85 and the current financial year in 
Himacbal Pradesh for opening of brancbes 
to tbe nation a Used banks. the banks could 
not open tbeir branches at the foUowina 
centres :-

Name of District. Name of the bank Centres where bank have 
not opened branches 

Hanlirpur Punjab National Hank l. l)era Parol 
2. Jungle Beri 

3. Dhaued 

. 4. Lambloo 

Simla 
Simla 

Punjab National Bank 
lTeo Bank 

1. 
1. 

Sarin 
Kupvi 

Una Punjab National Bank 1. Thana Kalan 

(c) Reserve Bank of India has repor .. 
ted that all these 8 centres are in surplus 
blocks. However, It has renewed the 
licences in respect of 2 centres namely Sa-
rm and Kupvj in Simla District upto 30th 
June, 1986 as a special case and the banks 
are expected to oren branches before that 
date at these centres. 

Settbaa up of .ore Gra.i. Banks In 
Himachal Pradesh 

3767. PROF. NARAIN CHAND 
PAR ASHAR : Will tbe Minister of 
FINANCE be pleased to state : 

(a) whether a Parvatiya Gramin Bank 
has been set U.p in Chamba District of 
Himachal Pradesh; 

(b) jf so, the brief outline oi the fun-
ctionina of the bank includina the ar .. of 
its jurisdiction and the date on which j( 
was set up. 

(c) whether Government propose to 
let up such Oramin Banks ill other reaions 

2. Saloh. 

also which are. not covered by the two 
existing banks-nam!1 y Himachal Gramin 
Bank (Mandi) and Parvatiya Gramin 
Bank (Chamba)~ and 

(d) jf so, the date by which decision 
would' be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The Pa.rvatiya Gramin Bank was set 
up under the Regional Rural Banks Act, 
1976 on 2nd Nov., 1985 coverina district 
Chamba in Himachal Pradesh to meet the 
credit gap in rural areas. The Regional 
Rural Bank would provide finance to a 
restricted clientele consisting of small and 
marainai farmers, landless labourers, arti-
sans and small entrepreneurs ha ViDa an 
annual income of not more than Rs. 
6Soo/ ... 

(c) and (d) Identitlcation of loeations 
for the establishment of new Re,ionaJ 



Rural Banks is·, a continuous, proc.ss and 
such locations are decided keeping in view 
iasu:flicient !cQveragc of area .by comm~rcial 
banks· branobes; credit gap in meeting 
needs, of small/marginal farmers and other 
we.ker sections; and the state of coope-
radve credit structure in the area. At 
present there is no proposal with the 
Gov.ernment to· open· another Regional 
Rural Bank ill Hjmachal Pradesh. 

Subsi4lise" (GOdgr.lns to rural 
families in Orisla 

3168. SHRI AN:ANTA PRASAD 
SETHI: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the number of persons of rural 
families and the number of districts of 
Orissa going to be notified from 
central Scheme of distribution 
of subsidised foodgrains to rural families 
in the Integrated Tribal Development 
Project areas being implemented; and 

. (b) the details regarding the quantity 
of wheat, rice and other foodgrains aHot-
ted in favour of Orissa ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) In Orissa, 
Integrated Tribal Development Project 
areas in 9 districts (3, fully covered and 
6 partly covered), with a population of 
72.29 lakhs (as per 19H1 Census) are ex-
pected to benefit from the scheme. 

(b) . A total quantity of 2095 tonnes 
of wheat and 1868 tonnes of rice have been 
issued by the Food Corporation of India 
to the Government of Orissa as on 12th 
March, 1986 for distribution under the 
scheme. 

. Production o( cardamon In Sikkfm 

3769. SHRIMATI D.·K. BHANDARI: 
Win the Minister of COMMERCE be 
pJeased to state: 

(a) the activities of Cardamom Board 
let ~p in Sikkim; 

(b), whether' production of cardamc»n 
ha~ increased anel the quality. imP1,o_ 
with the, setting up of the· Board iQ that 
State; 

(c) jf so, the dotails thereof; and 

(d) the prod uctien of cardamon at 
present in that State and its percental''' in 
the production in the country? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Carda-
mon Board's activities in Sikkim. primarily 
relate to implementation of sche-
mes for ilnproving productivity, quality 
and marketing of large cardamom . 

(b) and (c) The activities of the Car-
damom Board are expected to gradually 
jmprove quality and production as adop-
tion of modern tillage and crop practises 
take some time. 

(d) Sikkim accounts for 88~~,~ of the 
large cardamom production in I ndia. Rough 
estimates of current years production is 
2900 tonnes. 

Expan.'on of Non·via:ble textile aftlts in 
KeraJ. 

3770. PROF. P. J. KURlEN : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether a.pplications :rom nop. 
viable textile units in Kerala for expan-
sIon ace being turned down by the Minis-
try of Industry on the ground that they 
are not located in backward areas; 

(b) whether Go\-ernment have tal:en a 
decision not to allow such expansion 
except in backward areas; 

(c) whether this will not lead to indu. 
strial units remaining non-viable and sick;" 
and 

(d) if so, the remedia1 measures bein8 
taken in this re,ard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHU. 
RSHID ALAM K.HAN)': (a) to (d) I As 
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per the existing locational policy swdeli-
nes, the issue of fresh industrial licences 
ill"t&".lpinntna ·Mttor. Ife" itt ,the' c.Wdtntty 

. course restricted' to catcaery 'At back-
ward areas. However, in those States where 
tbtte·at. no sUob areas, fresb licences may 
be' cdnsidered in' category tB' backward 
areas also. The above locatlol'ral policy 
has been evolved taking into account that 
there already exists' adeql1ate' spinninl'~ ca-
pni" in the ,country·: An opportunity to 
represent alainu the decision or rejections 
is'given and 'aft asoeets are taken into con-
sideration ,before takina a fin-af decision' in 
such cases. 

b,."of" iot~elt ~It.rgetl'b, ft ... dal i"~· 
tltatiGn froDt'lmafl scsle' I nda.trl~1 . 

3771. SHRJ HUSSAIN DALWAI : 
Will the Minister of FINANCe he pleased 
to state: 

Sinal( Scale Indus try 
--........_...."..._...--.... ......----_._-...... __ 

Composite loans upto Rs. 25.006/-
(a) Backward Area~ 

(b) Other Areas 

Short .. Term Advances 

(a) U pro and inclusive of Rs 2 lakhs 

(b) Over Rs. 2 lakhs and upto 
Rs. 25 Jakhs 

(c) Above Rs. 25 lakhs 

Term Loans of not less than 3 years ----,_,._---- -------------"._. 
(8) Backward Ateas 

(b)' Other Areas 

(b) and (c) Banks have the discretion 
to charge the rates of interest from 14.0~'~ 
per annum,·to 17.5% pot annum with res-
pect to working capital advancos. Bank.1 
while sanctioning loans take into account 
all' relewt1f factors' such as 'Dlture' of busi-
n_,. risk 1nvolved;: conduct of the bono-
wm-'account,' adherenee to fiaancial discip-
lino, absence of adverse;fea.tures" etc:. 

(a,. tbe: rait' of' inttrt~f clltrge"d t1y 
var~ous financial insfihltions from small 
scale" illltusfries; 

(b) whether thoro is any dispatity- in 
the rate of interest charged from small 
scale ind'ustrJes; 

(c) jf so, the reasons therefor; and 

(d) the steps Government propoSe to 
take to bring uniformity in the rate of 
interest cbargeabJe from all. small scale 
industries through out India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' PI NANCE (SHRI· JAN A .. 
RDH-j\NA POOJARY) : (a) The rates of 
inte .. est charged 'by commercial banks with 
respect to advances to SSI Units are as 
under: 

(Rate of interest 
(~I~ per annum) 

10.0 . 

12.0' 

Not exceeding 

14.0 

Not exceeding 

16.5 

Not exceeding 

17.5 

12.5 
13.5 

(d) Reserve Bank of India' issues 
directives from time to time on' the tates' 
of interest to be charlod by banks for vari-
ous purposes/sectors of the economy 
taking into aCCO\lnt a number of factors 
such as the cos,t and availabilit)' of fUQds, 
administr.tive expenses', and t~e emphasis 
to be liven to certain desired·· sectors and 
areas (backward or otherwise.) 



Raid. on bODlea of oiBeera of COlllm.rce 
MiDls.rJ 

3772. PROF. NIRMALA K·UMAR 
SHAKT A W AT I Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a J'act tbat bouses of 
the offieer of Comm'cree Ministry have been 
raided by C.B.I.; 

(b) if so, the total assets recovered 
in the raids; and 

(c) the action taken aaainst the 
officer? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Durinl 
the month of Feb., 86, 12 searches were 
conducted by the CBI in residential/office 
premises of the officials of the CCI & E, 
Ministry of Commerce throughout the 
country in connection with the investiga-
tion of 7 cases registered by the various 
Branches of the enI on the allegation of 
possession of assets disproportionate to 
their known sources of income, cheAting &. 
criminal misconduct. 

(b) During the course of searches a 
large number of jncrinlinating documents 
pertaining to financial transactions and 
investment in moveable/immoveable pro-
perties were recovered. The details of 
items both moveable/immovahle recovered 
items during the course of searches 
are as under: 

1. Cash, Bank Balances. 
FDRa, NSCs, Shares 
etc. 

2. Moveable asset.s likes 
jewellery, VCRs, TV s 
costly electrical gad-

Rs. 7,49,257.00 

gets etc. Its. 7,25,~7S.00 

3. Immoveable assets 
like houses, plots 
and lands etc. Rs. 35,42,500.00 

(c) All the cases in which searches 
were conducted are under investiaation. 
Two officials have been placed under sus. 
pcusion by the Millistry. 

[Tram/atiolf) 

Me •• ure. '0 pro.ote export' 0' "ret'oul 
Itoa.1, Jewelle.ry ete. 

3773. SHRI SHANT! DHARIW AL : 
Will the Minister of COMMERCE be pl •• -
sed to, state ; 

(a) whether attention of Government 
bas been drawn to tbe fact that precious 
stones, jewellery. carpets, &armcots, bandi· 
crafts and bandJoom industries are- passin, 
throuah world-wide stiff competition; 

(b) if so, the measures proposed to be 
taken by Government to encouraae the en-
trepreneurs of these industries with a view 
to promote the export of their products; 
and 

(c) if no such measures are proposed 
to be taken, the reasons therefor? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. However, the exports of thes, items 
have shown increase durina the current 
financial year upt" September, 1985. 

(b) Liberal acce$S to imported inputs, 
areater assistance (or sponsorina and (und-
iog promotional activities such as market 
studies, BuYer·Selier Meets, participation 
in international fairs and exhibitions, pro .. 
vision of infrastructural support for product 
development, are some of the steps taken 
by the Government to boost expors of 
these products. 

(c) Does not arise. 

[E1Igibh) 

Amouat .pent OD lub.idy I ••• rloa.sectorl 
3774. PROF, P. J. KURIEN: Will 

the Minister of FINANCE be pleased to 
state: 

(a) the total amount bcina spent as 
subsidy in various seeton; 

(b) whether there ia any perspective 
plan to eliminate the subsidy altoaeth.r 
without raisin, the prices of the eommo .. 
ditics coneerned; and 
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tc) if so. the details thereof 1 

THB MINISTElt OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH) 
(a) The provision m'ade in/the Bud,et for 
major subsidies, is as follows :. 

(Rs. crores) 
---_ .. _.----_._---_._--

1985·86 1986-87 
---"'---------- .. '._ .. -. __ .... --- _,------

BE RE BE 

3959 4921 4741 
_._ ._ .. _._- ..... --------

(b) No, Sir. 

(c) Does not arise. 

Parch.slal power duriD. Sixth I?he Year 
PI •• 

3775. PROF. P. J. KURIEN: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the purchasing power of 
the people has gone up during the Sixth 
Five Year Plan; 

(b) if so, the facts thereor~ 

(c) the percent,age of rise in prices 
durins this period~ and 

(d) the impact ot this rise in prices on 
tbe purchasing power of the people? 

THE MINISTER OF STATE IN THE 
MINrSTR Y OF FINANCE (SHRI JAN· 
ARDHANA POOJARY): (a) to (d) The 
per capita income .• which is the indicator 
of the purchasing power of the people, at 
constant (1970-71) prices went up rrom Rs. 
64.7 in 1979 .. 80 to Rs. 771.5 in 1984·85 or 
by 16.1 per cent. 

Settj ... up of Tribunals for Lie claim. 

3776. DR. CHINTA MOHAN: 
DR. G. VIJA Y A RAMA RAO: 
SHRI C. MADHA V REDDI : 

Will the Minister of F.JNANCE be 
plea sed to state : 

(a) whether Government bad agreed 
in principle to mak~ pro\.-isions fo~ setting 

up Tribunals to look into the matters re-
latina to the problems of policyholders and 
claimants of deceased policy-holders for 
rcdressina different types of arievances or 
tbe proposers, policy-holders and claimants 
of the deceased policy-holders of Life 
Insurance Corporation before the Petitions 
Committee of Seventh Lok Sabha; 

(b) whether it is a fact that the repre-
sentatives of his Ministry stated before the 
Petitions Committee that Government 
propose to introduce in Pa rliament a BiU 
containing inter alia provision for setting 
up of the Tribunals to look into the _mat .. 
ters reJating to the problems of the policy .. 
holders and the claimants; and 

(C) if so, the reasons why the Claim! 
Tribunals have not been set up so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) to (c) The Committee on Petitions, 
7th Lok Sabha, had been informed that 
the Government proposed to introduce in 
Parliament a Bill containing, int" alia. 
provisions for setting up of Tribunals to 
look into the problems of policy-holders 
and claimants for life insurance policies. 
The Life' 'nsurance Corporations Bill, 
1983, was later introduced in 1983 contain-
ing illler alia, a provision for constitution 
of Claims Tribunals but the Bill lapsed 
because of dissolution of the 7th Lok 
Sabha. Government later considered the 
InaHer afresh and decided not to pursue 
the questiun of introduction of the Bill. 

On the question of setting up of Tri. 
bunals, in the changed perspective after 
it was dec~ded not to purusc the question 
of introduction of the Life Insurance Bill 
as above, Government examined the matter 
afresh. The percentage of repudiated 
claims to the total death claims is negligi .. 
ble and does not justify setting up of se-
parate Claims Tribunals. The existins 
arrangements for r:edressal of grievances 
of policy-holders were reviewed and streng-
thened. At present, Government have no 
proposal for seUina up Claims Tribunals. 
Proposal for .fa,tlal adventure tourism la 

SlkkilD 
3777. SHRlMATI D. K. 'BHANDARI: 

Will tho Minist"f of PARLIAMENTARY 
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AFFAIRS AND TOURISM he pleased to
slate :

(a) whether his Ministry has rec.eiv~d
any proposal rrom Go~ern~ent. o~ Sikkim
to start. adventure tourism to Sikkim;

(b) if so, the details thereof and the
action taken by Government thereon;
and

(c) if not, whether his Ministry pro-
poses to initiate such tourism in that
State 1

THE MINISTER OF' PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT): (a) ,Yes.

Sir.

(b) Government of Sikkim had for-
warded proposals for financial assistance
for the construction of trekkers huts as
well as for purchase of trekking equipment
for use along the various trek-routes in the
State. The' Department .has sanctioned
an amount of Rs. 15.86 lakhs and Rs. 3.88 .
lakhs respectively for the above purpose.
An advance of Rs. 10.49 lakhs has already
been released.

(c) Does not arise.

Restoration of provisions of section
35CC of Income Tax Act

3779. SHRI DIGVIJAY, SINGH:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
allow income tax deduction in respect of
expenditure incurred on programmes for
afforestation of waste-lands; and

(b) if so, whether section 35CC of
the Income Tax Act is proposed to be
amended accordingly?

THE MINISTER OF STATE {N THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJAR Y): (a) Under
the existing provisions of section 35CCB
of the Income-tax Act, any person incurr-
ing expenditure by the way of payment of
any sum 10 an assocuuion Of institution

which has the objective of undertakina
any programme of conservation of natural
resources including afforestation of waste-
lands, the amount so paid is allowed as
deduction if the said amount is used for
carrying out any programme of conser-
vation of natural resources by such asso-
ciation or institution. For this purpose
the association or institution has to be
approved by the prescribed authority
which in this case is the Central Board of
Direct Taxes. There is no proposal for
change in the existing provisions.

(b) No, Sir.

Complilints about auctioning of
cardamom

.~

3780. PROF. P.J. KURIEN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether complaints have been
received against the present system of
auctioning of cardamom in Kerala;

(b) if so, the details of the comp-
laints; and

(c) the steps being taken to remedy
the situation ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV, SHANKER): (a) and
(b) Cardamom Board at the behest of
growers had relaxed restriction on credit
allowed on sales in auctions, to boost de,:·
mand and stabilize prices in view of the
abundant supplies in the . current year.
This has resulted in some increase in over-
due payments compared to last year.
There are also reports of alleged use of
State Agriculture Income Tax Registration
permits by growers, other than those in
whose names the permits have been
issued.

,jl

(c) S;lOW cause notices have been
served by Cardamom Board on defaulting
exporters/traders/auctioneers and Car-
damom Board IS taking steps to ensure
that overdues are cleared early.. Auctio-
neers have been directed tf/) register sales
in the name of actual sellers only and
the Cardamom Board is also in touch
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with State Government for initiating suit-
able action.

Production of standard cloth
by N.T.C.

3781. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have asked
the National Textile Corporation to pro-·
duce standard cloth for the use of com-
mon people during the Seventh Five Year
Plan;

(b) the quantity of standard cloth pro-
duced by the National Textile Corporation
and its subsidiary units during the last two
years; and

(c) the variety of the cloth and the
price at which it was sold to the consu-
mers?

THE MINISTER OF STAT·E IN THE
MINISTR Y OF TEXTILES (SHRI

KHURSHID ALAM KHAN) : (a) The
National Textile Corporation produces
controlled cloth which is meant primarily
for the weaker section of society.

(b) and (c) Details of production of
Controlled Cloth during the last two years
reported by the NTC mills are as under'. .

......•.-

Year

1983-84 294.99 Million sg. mtrs.
(cotton varieties)

8.00 Mtrs.
(polyester 'cotton blen-

. ded shirring)

245.73 M. sg. mtrs.
(cotton varieties) 7.00

. M. mtrs. (polyester
cotton blended shir-
tings).

1984-85

At present 4 varieties of controlled
cloth viz. dhoti, saree, long cloth and
polyester cotton blended shirring arc proa
duced by the NTC mills under the Con-
trolled Cloth Scheme. Consumer price
HInge of various sons of such cloth varies

frolll: Rs. 2.65 perIinear mtr. to Rs. 12
per linear mtr. .

Proposals to boost exports during Seventh
Plan

. 3782. SHRI AMAR ROYPRADHAN:
WIll the Minister of COMMERCE be
pleased to state:

. (a). the value or exports during the
SIxth FIve Year Plan and the expected ex-
ports in the Seventh Five Year Plan;

(b) whether it is a fact that Govern.
~ent are considering to boost the export
In the Seventh Plan period;

Cc) if so, the details thereof; and

. (d) if not, the reasons therefor?

THE MINISTER OF COMMERC~
AND FOOD AND CIVIL SUPPLIES
(~HRI P. SHIV SHANKER) : (a) Accor-
ding to the data available from DGCI& S
India's exports at current prices during the
Sixth. Five Year Plan Period are as
under

Year

1980-81

1981-82

1982-83

1983-84(P)

1984-85(P)

Source : DGCI & S,
Calcutta.

. (Value: Rs .. crores)

India's Exports

6710.71

7805.90

8803.58

9872.10

11656.93

(P) Provisional and
subject to revision.

In the Seventh Five Year Plan period,
exports are projected at a total figure of
Rs. 60,700 crores at 1984-85 prices.

(b) Yes, Si 1".

(c) Increasing our exports, diversify-
ing our productive base, modernising our
productive apparatus are some of the
steps taken by the Government. Modifica-
tion and· periodic revision of our indus-
trial and fiscal policies are also the addi-
tional steps taken from time tp time.
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(d) Docs not arise. 

RaW. at perlonl 10 fllb· tN.·.Ddt 
el.-=tri.: fa .. J»,.~'D~I~ i~ C.l.t.at• 

3783. SHRI DHARAM PAL SINGH 
MALIK.: 
SHRI M. RAGHUMA 
REDDY: 
SHRI B,ANW A~I . LAL 
PUR·OHIT: 

Will the Minister' of FINANCE be 
plMHd.to state : 

(a) whether attention of Oover.nmcnt 
has been drawn to the news-item appear-
ing in "The Times of India" of 19 Feb., 
1986 wh~rein it has been stated that In-
come Tax authorities raided· the estabJi· 
sbm~nts· ,of ,some persons in Calcutta doing 
fi$h, trad.e .and electric fan b\lsiness and 
s~~zed, bJ.ck money and jewellery; 

(b) if so, the, details thereof; 

(c) whether any arrest has been 
ll;lade; and 

(~) the af_';tion Government have 
taken against the firms ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) and (b) 
Yes, Sir. Income-tax Department conduc-
ted searches at Calcutta on 18.2.1986 in 
the cases of Sbri Fulchand Shaw & others, 
olectric fan dealers and Smt. Julekha 
Khatoon & others, wholesaJe deaJers in 
fish. The searches have resulted in sei-
zure of, prima-facie, unaccounted assets 
worth ·Rs. 20.01 lakhs approximately in 
the cases of fan dealers and Rs. 3.72 lakhs 
in the cases of fish dea1ers. 

(c) No arrest has been made in res-
pect of these searches as the Income-tax 
Act does not provide for arrest as a con-
sequence of search action. 

. (d) Necessary action under various 
provisions of Direct Taxes Acts has boen 
initiated asainst the persons concerned. 
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Bilateral trade aareemeat bet"eea 
I ..... , ... : IrehuHt 

3784. SHRI DHARAM PAL SINGH 
MiA~.K; 

SHRI Y ABHW ANTRAO 
OADAKH PATIL : 

SHill K.V. :SHANKAaA 
GOWDA: 

'SQ,~,I M. RAG.HUMA 
~'S,D~Y ; 
SHRIMATI JAYA,NTI PAT-
NAIK : 

Will the Minister of COMMERCe be 
plea,c4·l(o st.a..,: 

(a) whetbcr·a fi~c' yeJf bilat ... al tl.~' 
agreement has been signed betwec.Q I.Il4ia. 
and Poland durina the third week of 
February,. 1986; 

(b) if so, the salient features @f the 
agreement; and 

(c) the major items of export and 
imp~rt between the two countries and the 
vaJue. thereof ., 

THE MINISTER OF COMMERCE 
AND FOOD & CIVIL, SUPPLIES (SHRI 
P. SHIV SHANKER): (a) to (c) Yes, 
Sir. A new Trade & Payments Agreement 
between India & Poland renewina the Ru .. 
pee Payment arrangements for a further 
period of S years w.e.f. 1.1.86 was conclu-
ded in Warsaw on 22nd February, 1986. 
The provisions of the new Agreement are 
practically the same 8S those contained in 
the previous one. The Agreement provi-
des for the settlement of al1 commercial 
and non-commercial transactions between 
the two countries in noh-convertible 
Indi~n Rupees. the trade between the two 
countries will continue to be conducted on 
a bilateral and balanced basis, namely, the 
impo~ts and the exports would be balan-
ced over a period of time. The only 
change that has been made in· the new 
Agreement relates to invoicinl of contracts 
for 'imports from Poland to' India which 
will be in Jndia~ Rupees with effect from 
1 .1.1986, ins,tead of in US' dollars al in 
tbe past. The exports weuld continue 
to be involved in Indian kupe.s. 



Major items of export to P,oland are : 
Jl'.()undout. extractions, ,deoil.d cakes,' tea. 
mica,. pC.pper t finished leather and leathor 
aoods. raw cotton, jute manufactures. 
cotton textiles, etc~ Major items of import 
from Poland arc ; Sulphur, rapeseed oil, 
cootdDi coal, machinery for power .stati-
ons. oq uipmont for railways, minin, macbi-
nor)t, te«tile machinory, ship 'cnaines, 'Steel 
,f""cts, ctc. 

The quantity/value for export/import 
of these items will be p'rolrammed tbrollih 
spocific anDu.) tr.ade protocols on a year-
te yoar basis. 

CORlrol on prices ef c8'lCntial 
commectttlel 

3785, SHRI HUSSAIN DALWAI: 
WiJJ tho Minister of 'FOOD AND CIVIL 
SUPPLIES be pleased to state' : 

(a) tbe s,te,ps Government have so far 
taken to control the prices of essential 
commodities; 

(b) whether it is a fact that though the 
pr~cel 'Of eS'Sentlal commodities at its origin 
are kept under control but on aCCouht of 
increase in price of petroleum, tyres, rail-
ways and the transport chargest these are 
enhanced; 

(c) the action Government propose to 
take to make the essential commodities 
available to the customers at the basic 
prices~ and 

(d) whether Government propose to 
adopt old system of giving ioodgrains and 
other essential commodities at subsidized 
rates to the customers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATB IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIBS 
(SHAI A.K. PANJA) : (,a) The main 
tbr.ust of the Government policy c'ontinues 
to ·be to increase the production of essen· 
tial commodities, particularly the cOntm'o" 
diti.s which are in short supply. The 
Public: Distribution Systom is bein, stream-
Ii"'~ aad oxpaaded. SGR'lC of the esse,ntial 
~ommodides aro importod, j.f $0 required, 
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to ,suppl.ment the domestic supply. The 
export of some essential commodities; is 
banned and/or regulated. Action is beilll 
takln by tbe State Government. aaaiolt 
blackmarket_rs and profiteers und.r tb, 
Euential Commodities Act, 1955. and tb. 
Provontion of BJackmarketioa and Main-
tenance of Supplies of Essential Commo· 
didcs Act, 1980. The rural poor will 
conthluo to aet supplies of ric. and vlbcat 
at cheaper prices under varieus . ,p.eia} 
proaramm.s. 

(b) The consumer prices of various 
commodities including essential commodi .. 
ties arc based on various factors includina 
input costs. taxes, freight and procurement 
and distribution costs. 

(c) and (d) It is the constant endeavour 
of Government to keep the prices of 
essential commodities under check and 
make them available at reasonable prices 
to consumers. The Central Government 
bas assumed responsibility for procu'r,. 
mont and supply of seven essential 
commodities viz. wheat, rice, levy sugar, 
imported edibie oils, kerosene, soft cok. 
and controlled cloth to the States and 
Union Territories for distrjbution to the 
conmImers through tb. network of Public 
Distribution System. Rice, wheat and 
controlled cloth supplied through the 
Public Distribution System are already 
beina 'subsidised by Government. 

Reduction In lending rate of supplier. 
credit b, Etport-Import Bank of 

India 

3786. SHRI YASHWANTRAO 
OADAKH PATIL: Will the Minister or 
FINANCE be pJeased to state : 

(a) whether the Export .. Import Bank 
of India has reduced its lendina rate of 
suppliers credit; 

(b) if so, the details thereof; and 

(c) the objective thereof; 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY): (a) to (e) 
Ex,port~lmport Bank of India has reduced 
the interest rate of. Suppliers Credit from 
9% to 8.5% per annum with effect fr~m 
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Februa(y 21, 1986. This is mainly intended 
te achieve the foUowing : 

(i) To encourage Illdian Exports and 
to match the competition faced by 
Indian Exporters to the extent 
financina can achieve. 

(ii) To reflect the interest rates of 
competing export financinl 
agencies of other countries. 

Negotlatioos for a,oldlol doable 
taxation on Iudiaos residinl in 

U D ited States 

3787. PROF. K.K. TEWAR'y : WilJ 
the Minister of FINANCE be pleased to 
stAte : 

(a) whether any negotiations were 
carried on with the United States in recent 
weeks on the question of avoiding double 
taxation on Indians residing in the United 
States; and 

(b) if so, the resuhs of those neaotia-
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Nelotiations for concluding an agreement 
for avoidance of double taxation of income, 
that is, avoidance of imposition of tax on 
the same tax payer in respect of the same 
income in both the countries, are in 
prolress. The Jast round of negotiations 
was held lit New Delhi in July, 1985. It 
is not possible at this stage to say what the 
hal outcome would be. 

lano" of colour T. V. sets and V.C.Rs. 
froID HODI Kong and Slogapore 

3788. SHRI ANATA PRASAD 
SBTHI: Will the'Minister of FINANCE 
b. pleased to state: 

(a) whether Government are aware 
tbat some organised syndicates send their 
r.presentatives as 'tourists' to Hong KOhg 
and 9io.apore for bringing colour TV sets 
and VCR.s to be sold in India on good 
, f roftt&; 

.(b) if so, the average number of colour 
TV sets and. VCRs brought into the 
country per day ,durina the Jast one year; 
and 

(c) the step5 Government have taken 
in this reaard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHItI 
JANARDHANA POOJARY) : (a) aDd (b) 
No specific information has been received 
regarding such syndicates. However tbe , , 
baggage allowances are only for bona-fide 
passengers and customs officers are empo-
wered to" deny the free allowance and/or 
confiscate the goods in case of abuse. 
Th('re are also restrictions on the sale of 
articles imported as baggage and in such 
cases the articles can be confiscated. The 
average number of Colour Televisions and 
V ideo Cassette Recorders brought as 
baggage through international airports per 
day during 1985 was approximately 250. 

(c) The baggage rules have recently been 
amended to restrict the free allowance that 
can be set-off against the va1 ue ot Colour 
Televisions, Video Cassette Recorders, 
Video Cassette Players, and Video Cameras 
for chargins duty to Rs. 500/-. Further 
with effect from 1.3.86, additional ,duty of 
customs of Rs. 1500/. per set on Colour 
Television sets of screen size exce~jna 36 
ems. and of Rs. 10001- per set in the case 
of those of screen size not exceeding 3' 
ems. have been imposed. These steps 
would act as discentive for such activities. 

{Translation] 

J Dstractions to Government Depart. 
meats to reduce petrol consumption 

3789. SHRI VISHNU MODI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether instructions' have been 
issued to the Ministries and Government 
Departments to reduce the consumption of 
petrol and empbasis laid that these 
instructions must be followed by a parti .. 
cular date; 

(b) if so, the details in reaard to the 
instructions and the date from which these 
hutruetions have come into foret; 



(c) the· detail. lill reaard to the Minis-
tries/DepartIMnts conlumiDI ,~alimum 
and minimum quantity of petrol separately; 
aDd 

(d) whether Government will lay on 
the Table a statement showin, month-wise 
details of petrol consumed by each Minis-
try during the Jast two years and the total 
amount of expenditure borne by Govern-
ment in this reaard? 

THE MI~ISTEIl OF STATE IN THE 
MINISTRY' OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Yos, Sir. The instructions were issued by 
Government on 22nd May .. 1979 to aU the 
Ministries and Government Departmen ts 
for restricting the consumption of petrol 
by Don-operational vehicles including staff 
cars to 66.2/3% and for operational vehi-
cles tn the field offices to 85% of the COD-
sumption consumed by the vehicles during 
the year 1978-79. In the case of cars used 
by the Ministers and their personal staff 
the consumption of 900 litres . per quarter 
fixed earlier was also reduced to 750 litres 
per quarter. 

(c) and (d) The information is not 
centrally available nor is it practicable to 
collect the same, within reasonable time. 

ProdactloD aDd esports of ba.dloom 
aad otber •• rmeat. 

3790. SHRIMATI USHA 
CHOUDHARI: Will the Minister of 
TEXTILES be pleased to state : 

<a> the total production of handJoom 
cloth, readymade aarments,. made-ups and 
fabrics, in the country; . 

(b) the names oftheit important centres 
of production; 

(c) the quantity and value of exports 
of handloom in 1985; and 

(d) tbe tlames of tbe CouDtrils to 
_hieb Iadian bandJooms were exported 
toeether with volume, value and items 01 
.~,ort. country-wl.e? 

2t. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHR.I KHU-
RSHID ALAM KHAN): <a). ID the 
handloom sector separate figures of pro-
duction or readymade garments, made-ups 
and fabrics are not available. However, 
tbe total production of handJoom cloth for 
the year 1.984-85 is provisionally estimated 
at 3514 minion metres. 

(b) The important handloom produc-
tion centres are located in the States of 
Tamil Nadu. Andhra Pradesb, West Ben,al 
Orissa, Uttar Pradesh Karnataka, 
Haryana, Madhya Pradesh. North Eastern 
States etc. 

(c) The value of handloom exports in 
1985 is estima ted at Rs. '258.80 crores. The 
units of quantity not being uniform for 
all products, it is not possible to live the 
total quantity. 

(d) A Jist of major importers of hand-
100tn products with the value of exports in 
1985 is attached as statement. 

Statemeat 

Major importers of handloom fabr i cs 
and made-ups from India durina J98S. 

Country 

USA 

EEe 

Japan 

Australia 

Sinaaport 

USSR 

Sweden 

Malaysia 

Dubai 

Value 

(Rs. Crotes) 

78.93 

36.26 . 

20.99 

7.27 

9.78 

12.99 

6.72 

•. 7j 

s .• , 

M-:Jor importers of handloOftl .. rm~ts 
from Tndia dl.lriq 191$ 



'VSA' 

~SC 

Canada 
s..,2ea 

A.fl.ia 
Japan 

VaIpe,'; 

1 ' 

1_75 " 

17.72 
,e~13 

0.54 

9.71 

Source .: The Cotton Textiles Export Proe. 
moti.n Council. 

, and 
Tbe Appar,eJ. E){port Promotio,n 
,Coul:lcil. 

AC'cumulated .t"cIt 01 cloth a .. yarn 
"Ith N.T.C. 

3191. SHIU BASUDEB ACHARIA : 
, Will the Minister of TEXtiLiS be pt.ased 
to state: 

(a) the total accumulated stock of 
cloth and yarn with the National Textile 
Corporation; 

(b) whether the NTC is incurrina. loss 
dUI to this accumula'tion; and 

(c) th~ measures proposed to be taken 
to over,omc the problem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUR~HID ALAM KHAN): (I) The 
total accumulated stock of cloth and yarn 
of nationalised mills under NTC, as on 
31.12.1985, is given below: 

1 tem of Stock 

Cloth (Packed & 
looms) 

Market Yarn (Packed) 

(Rs. in crores) 
Stoe,k 

(provi siona 1) 

65.73 

20.81 
. 86.61 

• 

":':(1:J) ~CiM"'~~'.' _ 1,f8ads 
.... iUl 'me pltiMhl'tti~lf' of'1#tW1ei.' ".', " 

(c) The followins measures ba ve betD, 
taken to overcome the problems : 

«) .~ti)'1 ,MNk~~,:' ~~~ :' .J~/'lP' 
~~tr)f ,'lAd. :~~~d .. ,.;.ct/ 
i''¥tiv., ,acbeDM to ~hq''''~l 
ser;ni·wlloloaal~$. . . 1 

(ii) Oponina of yarn depots is the 
con~umina ce~res .. 

(iii) Diversification .of markets QY 
increasins institutional salos to 
DOS &. 1:>, Defence a~d 'Public 
Sector Enterprises and incroase:~ 
export efforts. . 

(iv) Concentratod product publicity. 

(v) Im'f'reving ~eeor/di,play and up-
keel' ·of rettait showrooms etc. 

Ope .... 01 f'.epre ... tatt .. elBce 
b,lIoyal Oaok 'Of Can." f1J 

IndJa 

3792. SHRI K.V. SHANKARA 
GOWDA: WHI the Minister of FINANCE 
be pfeated to state: 

(a) whether it is a fact that Royal 
Bank of Canada has opened its represtnt-
ative offic~ in India for the first ·time; 

(b) if so. whether with its opening, 
Royal Bank of Canada plans to increase its 
operations in India; 

(c) if so, to what extent opeflina of 
such banks will help in growina trade 
between the two countries; 

(d) whether tbe Royal' Bank of 
Canada plans to provide Joan facility to 
various projocts in India; and 

.. 
(e) if so, the projects that wiJJ be 

assisted by the Roya. Bank of Cana~? 

'tHE MINISTER OF' STATE IN THE 
MINI8~"Y GF FINANCE (SHRI 
lAN."D~NrA ,POOJA&V), : ,(a) Rese"_ 
lank or lim. bas "i,RJ)OIted dlat ~ it hal 
J)ermitted the ·'R.oyal Bank, of Canada' to 



open' itl lleprolotative Oiftco at New 
Delhi,' Tho Ofticc has yot to become 
operational. . . 

machinory is allowed II per the provitiolll 
of tbe Import Policy in VOlue. Only tbat 
textile machinery ia allowed for import is 
hiahl, sophisticated and· for whj~h ther. i, 

(b) Tbe Representative Oftlcc of a no ind~enous aD~I. T~e jm~ort policy 
.. k ,::ia ot ).~o"'itt. te- ..... " jt~t ::: jSfevie~ed fro~ tIme to tlm.,.a~4i Dec .... r)' 
-.11 i" a i;'" ~!""" , '" Co_rqal ~ .. :' -.DdQlentl a!e e1fecttd lJl: It 80. ~,s to ~ ill; alW "n~ ~r .. .. ensure ,"at! t.... user in4U1try~ does Dot activity. '.. ~, .. I 

(c) The branches/offices of for.ian 
banks ,in India and vice-versa are opened 
with a view to helpina the trade between 
t~ c~ce~ed;~ou.rie~ . 

,J 

(d) and (0) The Royal Bank of Canada 
has reportedly granted f,acilides to anum .. 
ber of Indian entities spread across the 
banks' global Net Work .. 

l .. ort..:iOf tutl~ maebill!ry 

3793. SHill K.V. SH'ANKARA 
GOWDA: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether Governme.nt are con~i
d.ins_ proposali reprding Import of textde 
maehiDery liberally; 

(b) if so, whether the Union Minister 
of Industry had stated that Gov~rnment 
would import such textile machinery which 
was not available indigenously; 

(c) wh~ther Gover,nment propose to 
gear up the textile machinery industry fully 
to meet 1he entire requirement of such 
rehabilitation and modernisation 'of the 
textile industry; and 

(d) if SOt t~ steps Government pro,-
pose to take to ensure that the weaker 
sector in the textile industry viz. the hand-
loom sector was adequately protected? 

THE MINISTER OF-STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KaURSHID ALAM KlIAN): (a) to (c) 
The tCl',tile .macbinery industry is cur,rent,!Y 
in a position to mee~, alQlost the entire 
raDle of machinery., required, by ,t,he cotton 
textile.,indijstry. HQwever, i.mpon of textile 

suffer. 

(d) .In c.1rd~r to protect the! handloom 
sector, Oov'rnmont bave reserved a ~.num
ber of hapd~om .textilf ite~s to b, 

, exelusively : mlt;tlufacWJ'fd ': iii this ':Iector 
'omy. \; 

Propo ••• fo.r;abollt'on of -bt4ep. 
. ,oIFCI 

3794. SHRi A. CHAltLBS*: WllJ the 
. Minister of tOOD>AND'C1VIL SUPPLI!:S ,_ , .,' 

be; pleasect.'to state: 

(b) whe.her there-,is an,y pr()po~J (or 
the aboIitiQll of sub-depots of the,:"Food 
Corporation; of India; 

(b) if so, the details thoreof; 

(c) the deta1,s of funds alloUed durin, 
the financial year 1985-86 for the construe.-
tion of god~ns of the Food Corpotation 
of India in KeraJa showing the amount 
allotted for each godown; and 

(d) the amQ,unt spent durini)985 .. 86 in 
respect of each such godown1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MtNISTEIt OF STATE IN THE MINIS .. 
TRV OF FOOD AND CIVIL SUPPLI!S 
(SHRI A.K. PANJA) : (a) and (b) FCI in 
consultation .with concerned State OQv.rn .. 
ments has decided not to undertake the 
retail distribution work on behalf of the 
State Governments which is not its normal 
function. As a result those distribution 
centres/depots which are not required for 
the. purpose may be closed or de-hired. 

(c) and (d) A statement is attached 
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AlloCltlon 01 loaltl by LIe and Gle 

379S. SHRIMATI OEETA MU-
KHERJEE: Will the Minister of 
FINANCE be pleased to state: 

• 
(a) whether it is a fact that the alloca-

tion of loans sanctioned by the Life 
Insuranc e Corporation and the General 
Insurance Corporation decreased from 
Rs. 90. J9 crores in 1984-85 to Rs. 86.30 
crores in 1985.86; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the allocation proposed for the 
year 1986-87 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The LIe and OIC allocations for 
Socially Oriented Programmes in the State 
Plan are as under: 

1984-85 
1985-86 

Rs. 339.48 crores 
Rs. 382.96 crores 

For the year 1986-87, Planning COln-
mission have allocated Rs. 418.16 crores 
from LIC and GIC, in regard to the 
aDove. 

Bank Robberies 

3796. SHRI GURUDAS KAMAT: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of bank robberies that 
took place during 1984 and 1985 and the 
amount inv01ved therein separately, year-
wise; 

(b) the number of cases solved and the 
number of cases pending so far; and 

(c) whether security arrangements in 
banks have been stepped up '? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) As 
per reports received from commercia 1 
banks by Reserve Bank of India, the 
nWli~er of bank, robbfries/dacoities ancl 

the amount involved therein for 1984 and 
1985 arc aiven below : 

Year No. of bank Amount involved 
robberiesl (in lakhs of 
dacoities rupees) 

."'---,,-~-. 

1984 85 145.03 

1985 78 163.32 

(Data provisional) 

(b) The present data collection system 
does not yield year .. wise information 
regarding number of cases solved and 
number of cases pending. However, the 
RBI has reported that for the period 1970 
to 1985, out of 356 cases of. bank 
robberies/dacoitics, 75 cases have been 
solved. 

(c) The State Governments are 
primarily responsible for the maintenance 
of law and order and have been requested 
to take suitable preventive measures for 
curbing the incidents of bank dacoities/ 
robberjes. A High Power Working Group 
was earlier set up by the Government to 
critically review security arrangements in 
banks and to ni'ake suggestions for 
improvenlents therein. As recommended 
by the Working Group, banks have, inter-
alia, appointed Chief Security Officers to 
advise the management on security 
measures. On the advice of the Chief 
Security Officers. the banks have identified 
vulnerable branches and have taken 
measures to strengthen the security of the 
premises and posting of security guards in 
a phased manner. The Government had 
also convened a meeting of the Chief 
Security Offic~rs of public sector banks 
and the nt.:t:J for tightening the various 
security measures within the, bank premises 
was reiterated. At this meeting the banks 
have been advised to classify their bank 
branches according to the risk and make 
improved security arrangemerits in 
branches with high ri sk. 

eDI raids on Bank Officials 

3797. SHRI GURUDAS KAMAT: W~lI 
the Miaister of FINANCE be pleased to 
sta~e the total number of raids conducted 
by the Central Bureau of Investigation on 
officers of nationalised banks durin& the 
l~Sl tllrr:e years. y~ar~wjs~, soperattly ? 



THE MINISTBR OF 'STATE ~ IN 
THE MINISTRY OF PINANCE (SHill 
JANARDHANA POOJARY): The CDI 
has reported" that the total number of 
searcbes c(.\nducted by it on tho ofBcesl 
residential premiles of bank. ofBcials 
durJna the years 1983, 1984 and 1985 were 
64, 5S and 57 respectively. 

Detelopment or COD.anaer co-operatl,. 
.tore. tbrouab central aid 

3798. SHRI K. PRADHANI: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(_> whether twenty three proposals 
iceking financial assistance anlounting to 
Rs. 62 lakhs under the centrally sponsored 
scheme for the developnlcnt of urban 
consumer cooperative stores submitted by 
the Government of Orissa have not so far 
been cleared by his Ministry~ 

(b) jf so, the reasons therefor; 

(c) whether the needful will be done 
during 1986-87 and necessary funds made 
a vailabJe; and 

(d) if nol, the reasons therefor and 
what is the bottleneck holding; up the 
clearance of these schemes carried over 
from the Sixth Five Year Plan 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER Of STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) to 
(d) Out of the 23 proposaJs for seekina 
financial assistance amounting to Rs. 61.69 
lakhs for tbe consumer cooperatives under 
the Centrally Sponsored Scheme for the 
development of consumer cooperatives, 
received from the Government of Orissa, 
4 proposals have already been approved. 
Proposals in respect of 7 consumer stores 
could not be aareed to as thoy were not 
found feasible due to, the unetonomic 
fUllctioning of the stores. In respect of the 
remainin. 12 proposals, further informa-
tion, such as, feasability report, availability 
01 buai.osl premises, and aupited accounts 
hay. bMll caUed .. or from the Stato 
GOvefoment, which is awaited. 

Th.ese· proposals wlH be considered 
duriq1986·81 as and when'the roquisite 
infonriation/documents are ,received. 

Norm. for .torale of r~dlraID' and 
.tor •• e 101H. or FCI 

3799. SHRI JAOANNATH 
PATTNAIK 
SHltl R.M. BHOYE ; 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that Govern .. 
ment have fixed some period after which 
foodgrains i~ storaa.; become unfil for 
human consumption; 

(b) jf so, tlie detaiJs rCiardina the 
procedure beina ad.opted in this regard; 

(c) whether there have been $usta"'led 
storage losses durina the last three years; 

(d) if so, the steps Government pro-
pose to take to minimise the losses; 

(e) whether Government have made 
proper arrangements regarding verification 
of quality of aU the foodgrai~s stock.s kept 
in the various godowns of the Food Cor .. 
poratlon of india; and 

(f) the quantity and value of food-
afalDS whJch became unfit foc human con .. 
sumption dunng tbe lasl thrt:to: years, 
year-wIse 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNIN(.j AND 
MINISTER OF STATE IN THE 
MINiSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) :,' 
(a> No, Sir. 

(b) Does not arise. 

(c) and (d) Some loss is due to drinaae, 
multiple handling, etc. The steps tak.en to 
mlnlmlse storage losses include l00~·~ 
weiabment both at the time of receipt and 
issue, reduction in fillina weight of baas, 
increased machine-stitching, surpris. 
cbecks by squads at receipt and i.sut 
points, bettcr preservation and scientific 
'lora,e of stocks, etc, 



<e) Y est ,Sir .. rQuaUied ,Quality, c..trol 
st.. ate poa&ed at tile depotS:for repJar 
iDSpcttioJ1, or stock, and. for' u.aa.dedakiDI 
plophylactic and curative treatments 
.pinst insect infestation. Besides. t~e 
,odOWh. art inspected periodicaUy by 

Period 

(1) 

1,...3 

1'&3-14 

1 ... 85 

Quantity of 
flbodp'aifts 
ftalrslerteel 
.from ',aeuad 
to damaled 
pM 
(JUb. to .. ~ 

(2) 

O .. ~ 

1.01 

O.~ 

eCtllltrIld'Ob "!'ornt LodIn'lafhra 
IlwfDtlr Plen 

38tM). SHRI SHANT ARAM NAIK: 
Wi)) the Minister of P ALIAMENT AR. Y 
AFFAIRS AND TOURISM be pleased 
t •• tate : 

(ll) tbe"ntl1'l1ber' or foreSt lodaes pto~ 
posed to be cotlstructed· in the country 
durin. the Seventh Pi~' Year Pta'n- tJeriod: 
and 

(b) tbe' ptaee~ chosetJ by hf1 Ministry 
for' C'OJlstrUetinl' 'forest lodles 1 

THE MINISTER OF PAR'LIAMENT-
J(fty APPAlltS AND TOURISM 
(SHttl H.K.L. BRAGAT) : Ca) and (b) : 
Durin.. the SeveJlth Five Year Plan. the 
Central Department of t outism has provi. 
ded funds for the construction or Forest 
Loda. at Manas Wild Life Sanctuary. . . 

Proposals received for financial 
assistance for construction of forest Jodps 
at Obanaari (Corbett), Dudhwl, Madhu. 
malai. J'oDa'Dam and Renuka Sanctuaries 
ar. beinl processed. 

In addition, funds are also beiDa 
provided for tbe completion of similar 
prejecta talten up' in the Sixth Five Year 
'Ian, at .tt.t B..nthambor., Mandant.nAn, 

~iM:' 06:rers~ for WI .. d_ 0·' the 
q~ of .. i'DodBraiDs. 

(I) The details of rOGdaWoa- whicbl 
MeaBlC . unfit for human cODsWDptioa 
duriaa .,the last 3 years, are· aiven ·below : .. 

Value %aae ot, 
(in Rs. dima&e' to' 
crores averale stock-
aft'~t holm'OI 
deducttrra 
realisable 
value) 

(3) (4) 
-,. - ... -........ -.... ~----.--- ..... -- ----

3.26 0.50 

9.9S 0.8S· 

7.71 0\40 

Enjal, Simil~al and Bandhavaarb 
Sanctuaries. 

Other St •. tea/UTs have also been 
requested to forward their propoaaII , 
which will be considered by the Depart. 
ment subject to the availability of funds. 

Conee •• lonal aid ror IncJra '. 
dneloplDeDt piaDI 

3801. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be pltased 
to sta1e~ 

(a) the "efforts so far made to secure 
concessionaf aid for India's devefop.-
mental pl1alrS tnd' prOlra~ UDder 
ID:1PE1lht; and 

(b) bow tbe aj·d under IDA.s;pt 
wiD' com,..: with. tb.·t WIder IDA-...... 
IJ)A.:Six" aGd IDA.Pin iDd~. the:· 

. pef!OIJBta&.~sb ... of aid to ·llJdia· under;,t" 
respeoti ... ·ai ..... e~' ? 

THe MINISTBlt OF STATE IN 
THE MINlSTltY OF PfNANCE (SIftlI 
JANARDRANA' POOJA'Ry)': '(a, The 
EiIMb' Replenishment of IDA (IE)Jfi·I) ,il" 
to become .efictfw ftom' July, 1"'. 
Nepttittfoft'· lOT' IDA-a; ... ~ .tarttMI' in 
J MRI8rY,' 198f'wHb tile fint· meet_r·of ttie· 
F'presentative! of' major' dOD.or ,,",",ttl· 



in 'Yaris. No decision on the size of IDA·8 
is reported to ba vc been take n' in that 
meeting. India is engaged in a dialogUe 
with major donor countries in this 
rClard. 

(b) From IDA· V of, ,9 biUio'A size, for 
the" fiIcaJ years 1978 to 1980, In4ia 
received .. t" 3618.5 'miUion which works out 
to ' 40.81%. Oot of a ,total of .' 12, billion 
gf IDA·VI for fiscal years 1981 to 1984 
Iadia pt f: 4.24! billion which works out 
to 3$:31%. The size of IDA·VII,is $' 9 
billi8n- for the fiscal years 1985 to 1987 of 
wbidI India baa, received' 672.9 million 
ia tbe year 1985. As IDA-VII will be in 
operation tin 30th June, 1987 tbe total 
sb.re~ of India in the tbree year period 
can Dot be assessed at this stage. 

{TrfUII lal ION) 

Frauds ;n banks in DeJIa. 

3802. SHRI RAJ KUMAR RAI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of banks in Delhi in 
which frauds have been committed in 
connivance with offi'cers and employees of 
the' banks d'urin, the year 1985-86 and the 
number of pers8ns heJd responsible 
therefor; 

(b) the names of the major banks in 
which such fraud~ have been committed; 
and 

(c) the action taken or prol'osed to be 
taken by Government against guilty 
J'e!SODS ? 

. THE MINISTER OF STATE IN 
THE MrNISTRY OF f'INANCB (SHRI 
JANARDHANA POOJARY : <tt) Reports . 
receivod from public sector banks indicate 
that so far during 1985';86, 33 ca:ses of 
frauds were committed in Delhi in con-
nivance with 34 'bank officers/employees. 

(b) The names of fhe public sector 
banks in which the frauds have reportedly 
been committed are-

Central Bank of India. 
·Blnk of India. 

Puajab ,National BaRk. 
Bank of Baroda. 
Canara Bank. 
United Bank of India. 
Syndicate Bank. 
Allahabad Bank. 
Indian Bank. 
Punjab & Si~d Bank. 
Indian Overseal Bank. 
New Bank of India. 
Corporation Bank. 
State, Bank of India.. 
State Bank of Pattala. 

(c) The' banks have reported that 22 
delinquent officials ha~e been placed uuder 
suspension and one has been dismissed. 

, Departmental action has been initiated . .". ..... 

against four other employees. Three cases 
have been referred to Central Bureau of 
I nvestiaation/Police for investigation. 

Bank facilitie. in newly de,.loped 
colOJl.le. 10 Delbi 

3803. SHRI RAJ KUMAR RAI : 
Will the Minister of FINANCE be pleased 
to st,ate : 

(a) the criteria laid down for provid-
ing bank facilities in colonies inhabited by 
middle class people in metropolitan cities 
of the country; 

(b) whether any survey has been 
conducted recen.tly in the newly set up 
colonies of Delhi with a view, to providing 
bank facilities; 

(c) jf so, the details thereof; 

(d) whether it is a fact tbat bank 
facility is not available in Yamuna Vihar 
colony set up in 1976 as a result of which 
residents of the colony are facin., a Jot 0' 
inconvenience; and 

(e) if so, the time by which ban~ 
facility will be psovided there ? 

THE MINISTER OF STA. TE IN 
THE MINISTRY OF FINANCE (SR.,I 
JANARDHANA POOJARY): (a) 11:1 
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terms of the current branch licensing 
policy for the period 1985·1990, co .. 
terminu,s with the Seventh Five Year Plan. 
branch expansion in metropolitan centres 
would be considered by Reserve Bank of 
India (RBI) in a consolidated and' selecti~e 
manner takina into account the growth In 
population and economic activiti~s, 
increase in residential and conlmerclal 
complexes etc. 

(b) and (c) A survey of the Delhi! 
New Delhi metropolitan centre was con-
ducted by a Working Group consistin, of 
representatives of major banks for 
identifying unbanked/underbanked locali-
ties, under the last branch licensing policy 
for 1982-85. The Working Group had 
identified SO localities of which 32 were 
allotted to various banks. No survey has 
been conducted recently under the current 
brancb licensing policy for 1985-90. ,... 

(d) and (e) Yamuna Vibar had not 
been identified for opening branches of 
banks. No bank had also applied for 
epening a branch in the locality under the 
last branch licensing policy for 1982-85. 
RBI has reported that representations for 
opening a bank branch at Yamuna Vihar 
have been received from some residents of 
the locality and that RBI would consider 
the question of opening a bank branch in 
the locality on merits in the light of the 
current branch licensing policy for 
1985-90. 

(English) 

Threat to official. by business bou.es raided 

3804. SHRI SANAT KUMAR MAN. 
DAL: 
DR. B. L. SHAILESH: 

Will the Minister of FINANCE be' 
I'leased to state ; 

, (a) whother Government have se~n 
in the Press a series of statements made In 
self-defence by business houses who have 
recently been apprehended for the evasion 
of Income Tax, Central Excis. duty and 
other taxes and malpractices like tho 
wrOfte withdrawal of drawback claims and 
lome of them .ven threat.ninl the Officers 

. with 1 ••• 1 suits; and 

(b) if so, the steps which Govern-
ment propose to take to, discountenance 
such actions and threats by these rich 
people? 

THE MINISTER OF STATE [N THE 
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : <a) Attention of 
the Government has been driw~ to the 
Press reports roferred to in the question. 

(b) Raids/searches are conducted by 
the authorities in accordance with the 
provisions of the relevant laws & GOvern-
ment will not be deterred from taking such 
action. The Government has however~ no 

'intention of curbing the freedom of expres-
sion as guaranteed under the constitution 
of India. The culpability or otherwiso of 
the charged parties would, however, b. 
decided by the court/appropriate authori-
ties and not by the media. 

Action plan for strengtbening and expansion 
of Public Distribution SY5t em 

3805. SHRI SHARAD DIGHE : Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the present number of fair price 
shops which receive foodgrains from the 
Food Corporation 0" India for saJe to 
consumers; 

(b) whether it is a J8Ct that at the 
seventh meetjna of. the Advisory Council 
on Public Distribution System an action 
plan for strengthening and expanding the 
public distribution system was di.;cussed; 

(c) if so, the suggestions in that action 
plan; and 

(d) how many of these sugaestions 
have been implemented so far ?' 

THE MINISTER OF STATE IN THE. 
MINISTRY OF PLANNING AND MINI .. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. ,K. PANJA): (a) There are 
at present 3,25,081 fair price shops in th~ 
countty which sell wheat and rice to con-
sumers under the Public Distribution Sys-
tem. Most of the State Governments! 
11 nion Territory Adm.inistrations ha v. 
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nominated State ,Civil SuppUes Corpora-
ti 001 or State Marketina/Consumer Federa. 
tions to lift wheat and rice from the ,od. 
·owns of Food Corporation of India locat-
ed in th "ir respective areas and they in 
turn supply food,rains to fair price shops. 

. (b) to (d) No specific action plan for 
strengthening and expanding the Public 
Distribution System was discussed at the 
'Sev~nth Meeting of the Advisory Council 
OD Public Distribution System held in 
,New Delhi on 29.10.1985. However, 
States/Union Territories were impressed 
upon tbe need for making available all 
·the essential commodities under Public 
Distribution System to the bonafide con· 
sumers, to strengthen and expand the 
Public Distribution System in their States/ 
-Union Territories, to check irregularities 
in the distribution of essential commodities~ 
-to improve viability of fair prices shops 
through widening of commodity coverage, 
to carry out an in-depth study of the 
working of the Public Distribution System, 
to develop a -proper monitoring system at 
the State, District and Block level and to 
tighten enforcement measures. The State 
Governments & Union TerritoiY Administ-
rations ha vo also been asked to prepare an 
Action Plan for development of requisite 
infrastructural facilities, opening of fair 

'price shops particularly in rural areas and 
streamline their distribution arrangements. 

BOlUS io~ome tax claims rectets uaeartbed 
in Madras and Bangalore 

3806. SHRI V. S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
to state : ' 

(a) whether bogus Income-tax claims 
rackets were unearthed in Madras and 
Bangalore recently; 

(b) whether salaried employees and 
. employees working in public sector have 
also been found involved; 

(c) the amount uneartheu; and 

(d) the action taken against the erring-
-persons? . 

THE MINISTER OF STATE IN THE· 
MINI$TRY OF FINANCE (SHRI lANA .. 
RDHANA POQJJ\.R.Y) : (a) to (d) Tbe in-

formatio,D is beiDI collected and will be 
,laid on t~e Table of the House as soon as 
it is recei ved .. 

Export of baodlooms 

3807. SHRI VIJAY N. PATIL: WilJ 
the Minister 0; TEXTILES be pleased to 
state: 

(a) the number 'of countries buyin& 
Indian handloom cottons; 

(b) tha total amount of Indian haod-
loom cottons e~ported in 1984-85, 1985-86 
and to date; 

(c) the steps being taken by Gover .. 
ment to export non·traditional items such 
as furnishings, fabrics, upholsfry material 
and other house-hold textiles; and 

(d) the steps Government propose to 
take to tackle the problem of non-avaHa .. 
bility of yarn at reasonable prices for ex-
port production, increased cost of produc-
tion and intelligence on fashion trend 
abroad 1 

THE MINISTER OF· STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN): (a) There are 
about 120 countries which are importing 
Indian cotton hand loom products. 

(b) Total export of cotton handJoom 
fabrics 'and made-ups during 1984-85 was 
Rs. 168.36 crores (Provisional). Exports 
during April ·85 to Jan -86 amounted to 
Rs. 136.46 crores (Provisional), 

(c) (i) Cash Compensatory Support 
is allowed on handJoom tex-
tile products exported from 
the country. These rates 
were substantially increased 
w.e.f. 1.1.1984 which were 
continued during 1985. These 
rates have been extended up-
to 31st Dec'. 86 subject to re-
view before 31 st March, 
1986. 

(ii) Under the Import & Export 
Policy, 1985-88. REP licen-
ces are given under Appen-
dix 17 of the policy permil-
tina import of essential raw 



materials required for ex· 
ports. nte Goyemmet ills 
been livins additional a'Ssis .. 
tance for exports of new "pro 
ducts and to new markets. 
to"/o biaMr ·R.E'P. is allowed 
for tbis purpose. Higher 
rate., or.pants are also allo-
wed for export promotion 
activitios in Latin American 
and African markets 

(iii) The Government has been 
jiviDj liberal assistance for 
sponsorina .and funding pro-
motional activities s.uch as 
market studies, buyer-sener 
meets, participation in .inter-
nafional fairs and exbibitio,ns. 

(iv) Export-oricnted production 
programmes are also operat. 
eO by Government. 

..(d) Yarn is avaiJable at reasonable 
p.(iOO$ at present. However, yarn availabi-
.lit)' is improved by Yarn Depots and Hank 
Yarn obligation. The Government has 
sanctioned the' setting up of the Institute 
'of Fathion' Technology. 
~ S.ppI, of pelle. tbr-ougb Fair Price Shops 

3*. SHltI VIJAY N. PATIL : Will 
the Minister of FOOD AND CIV1L 
SUPPLIES be pleased to state; 

(a) the steps Government have taken 
,to :bdna the :needed prot eins tbrO"8h pluses 
>within the reach. of the comnlon man; 

(b) whether Government propose to 
take into ccmsideration the supply of 
pelses tbr-OllAh fair price shops at subsidis-
eO rates; ·and 

(c) if~, :the details of policy for 
lupplyiDl pr-oUins to common man at 

'",Ion.ble ptice ? 

·TH-E' MINISTER OF STATE IN THE 
MlN.tSTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP. 
LIES (SHRI A.K. PANJA): (a) to (c) 
-ne major thrust of the Government policy 
bas 'been to increase tbe production of 
pettet by 'Minaina more 8Tea under pluses 
~U}tivadt)l1, intercroppin, of pulses, 

multiplication and usc 01 jmprovod pulsot 
.. seeds A imprOl'Od poat .. bemtst _II.,.." 

B.sides-. GoverJ:UDtnt ,JI.8 .aJao ;! .... 

8lllewiq import of .... tlaroup Ope 
Ocaeral.Liccmce to _ ... at the a"aHabJlty 
of .puls •• '. in the. country ·10, aa . to; • ..are 
that the common man lets the much need. 
od proteins throu.h -puIMS. 

The Central Government bu~al1"" 
responsibility for procurement _4· ....,a, 
of sevon essential oQllU'8oc1ities 1broUlh 
Pubtic Distdbution Sysiem viz .• \¥Mat, 
rice, suaar J imported ,edibJe oiJs, controlled 
.cloth, soft coke aDd kerosene oil. TM 
Government ba ve no plan to take rtspea-
sibility for 'Procurement and stIPP),..of 
pulses for distribut10n tll·rouah rai.r·"" 
sbops. The S,tate Governments aad lJ'Dion 
Territory Administrations .have bton .• dri.· 
cd from .time to :time to include additional 
commodities of mass cOllsurnptien eo_de-
r~d by them as essential after arra~ lor 
pr.ocurement on their .owo. Somo of tJae 
State Governments are al.o dist.ributtftl 
pulses through various outlets of Public 
Distribut.io.n System. 

Leg •• lation t~ .protect aod sateaaa·rd ,.te,.,t 
01 Isers aad COMU ••• 

3809- SHRI D. N. REDDY: Will tbe 
Minister of FOOD AND CIVIL SUPP. 
LIES be pleased to state: 

(a) whether Government propose to 
bring forward legislation to protect and 
safesuard the interest of users aDd tonsu-
'mers of loods and servJces supplied, on the 
'lines of Bill intruduced in Karnataka; 

(b) if so, the salient features of the 
Bil) proposed to be introduced;, 

(c) when the same is likely to be bro-
ught forward 1 

THE·MINISTEIt OF,STATE IN ,THE 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN'THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHR[ A. K. PANJA),: (a) The Draft 
Model Law on Consumer .Protection for 
adoption by the States/Union Territories. 
proposed to be brou,ht >.·forward, iaeludes 
joods but not !.he ,clvic.s, on tIM 1ine~ of 
the 'UI jJltr.Qd\J~ea in X,.,pataka. . 



(b) The Draft Model Law provides 
tor Httiq up a Consumer Prote~tion 
"Coullcil, -'Directorate of Consumers' Affairs 
and a Consumer Dispute Redressal Forum. 
.The,Qbjective of. the propo~d measure is 
to, protect and" promote consumer interest 
and provide for a forum for speedy and 
inexpensive redressal of ·grievances of con-
'aumors. Tbe· Consumer Proteotion, Council 
abaI~ ,promote ,aDd. pootoct th~, rights of tbe 

,eoAMIllOt such as ript to .salety, right to 
be informed. right to choose,' right to be 
heard and right to seek redressal against 
,un.crupulous.·exp)oitation of consumers by 
aomc. matlufact.urers/tr.aders, The Council 
will .under'ake PlQlramme for providing 
lofor.mation ,and education to consumers 
and development of consumer prot~ction 
movement. The Directorate of Consumer 
Affairs will be an executive arm to receive 
consumers' complaints and to act on them. 
'The Consumer Dispute Redressal Forum 
wiU be a quasi-judiciaJ machinery for 
speedy and inexpensive settlement of con .. 

. sumer disputes. 

(c) The Model Law is likely to be 
bro.ught for~ard shortly. 

De'felopment of Aile ppey in Kerala State 
as a tourist centre 

3810. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of PARLI-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) 'whether Govcrnnlent propose' to 
take steps for the. development of Alleppey 
iri'..K~rala State, called the Venice of the 
East, as a tourist cClltrc; and 

(b) if so, whether Government pro-
p.O$c to organise the· tourist to come to 
Alloppey when the snake boat races are 
coAd.uclod there ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND' TOURISM 
(SHRI H.·K. L. BHAGAT): (a) 
On the request of the State Government, 
the Department of Tourism has sanctioned 
a project for the' construction of wayside 
Imeniti", with accommodation ·at a total 
COlt Of Its. 10'.28' 'lakns and released Rs. 
4.00 'laths /·as advance durina the current 
financial year. An amount of Rs. 2.56 
Jflkbs has also bee~ released durin, tile 

( 

",.rent. .fi:.ucial. year for the O.J_ation 
.,ef On am , Festival. 

(b) Tbe State Govcram8·at Das •• de 
'8 ,docu~tary .DIm· "0 the an'n ual· teativaJ 
which. : are beiq 4istr,ibuted to (Be tnarel 
agents' in order to attract more tourists ta 
the Snake Boat Races conducted at 
Alleppey. 

Offerslon of fourists tramc to South 
India 

3811' SHRI V AKKOM PURUSHO-
THAMAN : Will the Minister of PARLI .. 
AMENTARY AFFAIRS AND TOU-
RISM be pleased to state' whether there 
is any' proposal to divert the tourists 
traffic to South India especially to KeraJa, 
when it Is off·seaton in North India due to 
extreme weather conditions? 

THE MINISTER OF PARLIAMBN. 
TARY AFFAfRS AND TOURISM 
(SHRI H. K. L. BHAGAT:: The 
Government of India Tourist Offices pro-
mote aJl the States of India includinl 
Kerala bearing in mind the weather condi. 
tions obtaining there round the. year. 

CODvers'on or black monlty Into white 
through National Deposit Scheme 

3812. SHRI B.V. DESAI: 'Will the 
Minister of FINA NeE be pleased to 
state: 

(a) whether his Ministry has asserted 
that the new National Deposit Scheme 
proposed in the Jong-term fiscal policy 
will in no way help the conversion of 
black money into white; 

(b) whether the proposed National 
Deposit Scheme was major step towards 
expenditure tax; 

(c) if so, to what extent thjs new 
scheme is expected to heJp to improve the 
financh:aJ position; and 

(d) the steps being taken to unearth 
the black money ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI J-;A-
NARDHANA POOJAR Y): (a) to (C) 
The deposits under the proposed Natio-
nal Deposit Scb~me. 3ccordjns '0 sch~me 
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.outlinod in the looa-term, Fiscal Policy, 
would form a parl of the declared income 
of the assessee. Tbe Scbeme is not '"VIsua-
lised as a means of convertiol undeclared 
income. The Scheme bas been referred 
t. the Committee on Expenditure Tax. 

(d) All possible measures to check 
tal. evasion, including administrative, leais-
Jat"ive and institutional, are beinl taken 
from time to tIme. 

EJport or cotton textile. 

I 3813. SHRl B.V. DESAI: Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether the outlook for exports 
of cotton texti1es bas turned uncertain 
after a phase of marked uptrend in 
1984-85; 

(b) jf so, whether the value of exports 
of cotton textiles including yarn and made 
ups touched a record of Rs. 472 crores . 
in 1984·85; 

(c) if so, whether during the first half 
1985.86 exports slowed down to Rs. 222 
crores; 

(d) whether during the financial year 
) 986.87 exports of cotton textiles are 
likely to be further slowed down; 

(e) if so, the main reasons therefor; 
and 

<f> the efforts being made to improve 
the outlook for exports of cotton textiles 
during 1986-87? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): <a> to (d) 
The exports of mill made and power loom 
cotton textiles during the current financial 
year arc more or Jess at the same level 
as last year.' The exports durin, 1984 .. 85 

. were Rs,. 472 crores and durins the first, 
six months of 1985-86 were Rs. 222 
crores. 

(I:) Does Dot aris,. 

(f) The followinl measures have been 
taken to improve export performance of 
cotton textiles; 

(i) Soft loan scheme is available for 
modernisation of the textile in .. 
dustry. 

(ii) Sophisticated textile. machines 
Dot manufactured indigenously 
are aJlowed to be imported on 
OGL. 

(iii) Wide width shuttJeJess looms and 
rotor spinning machines are aIJo-
wed to be imported at concessio-
naJ import duty linked with ex-
port obligation. 

(iv) with effect from 1 st January, 
1984 rates of Ca~h Compensatory 
Support (CCS) have been revised 
upwards tor many categories of 
textile items. Sewing/embroidery 
threads were also made eligible 
for CCS w.e.f. 4th July, 1984. 
This 'policy was continued during 
1985. The CCS rates have' been 
extended upto 31 st December, 
1986 subject' to review to be com-
pleted by 31 st March. 1986. 

(v) A Scheme of lOO~{) Export Orien-
ted Units is in operation which 
includes several textile items. 
100% Export Oriented Units and 
units;s Free Trade Zones arc 
eligible for several facilities such 
as duty free import of capital 
goods, raw material, components, 
etc. 

(vj) 

(vii) 

Government has been sponsorina 
and funding promotional activi-

. ties such as market studies, buyer-
seller-meets, participation in in-
ternational fairs/exhibitions in 
order to increase and diversify 
our exports in terms of products 
and areas. 

The import ... export policy has 
been further liberaUsed with a 
view to promotioa export of te~-
lileS,alrom India. 



24S ""11'" A",w" 
Selti .. up new AlI'leultura' aad Pro-eel.' Food Product. Export Dne-

lopmeat Autborlty. 

3814. SHRI V. TULSIRAM: Will 
the Minister, of COMMERCE be pJeased 
to state: 

<a> whether Government have set up 
a new Agricultural and Process~d Food 
Products Export Development Authority 
in the country; 

(b) if so, the constitution and func-
tions of the Authority constituted; 

(c) the items to be exported by the 
Authority to various countries; 

, . 
(d) the extent to which such exports 

will hit hard the domestic needs/requi re-
tnen"ts of the common man; and 

(e) the steps being' taken to meet the 
domestic requirements ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) & (c) A statement is attached. 

(d) & (e) Exports are alJowod under 
\.pe Export Policy formulated by the 
Government. While formulating the 
policy, various factors are taken into con· 
sideration, like domesti.c consumption, 
the need of ensurina reasonable return 
to produc.ers, etc. 

Statement 

Part (b): Under the Agric~ltural 
and Processed Food Products Export 
Development Authority Act, 1985 the 
Authority shall consist of the folio .. 
wins :'_ 

1. Chairman. 

2. The Aaricultural Mark'tina Ad. 
visor to the Government· of India. 

3. One member to r'present thl 
Plannina Commission. 

4. Three Members·~ot Parliament-
Two elected by the House of ~ tb. 
People and on. by the Council 0'-
States. 

s. Biaht members to represont tb. 
Ministries of the Central Govt. 
dealina with Agriculture ~ aad 
Rural Development, Commerc., 
Finance, Industry, Food, Civil 
SUpplies Civil Aviation and Shipp.:. 
in, and Transport. 

6. ~ive nlC~mbers to represent the 
State Governments arid Uniori 
Territories. 

1. Seven members to represent :-

8. 

(i) th~ Indian. Council of Agricul. 
(liral Research; 

(ii) the Nationa I Horticultur al 
llQard; 

(iii) the National Agricultural Co· 
operative Marketing Federa-
tion; 

(iv) the Central Food Technol()-
gical Research Institut. ; 

(v) the Indian Institute of Packa· 
ging; 

(vi) the Spices Export PromotiOn 
Council ; and ." 

(vii) the Cashewnut Export Pro-
lnotion Council; 

Twelve members to represent !-

(i) fruit and vegetable products 
industries; 

(ii) meat, poultry and ('airy pro" 
ducts industries; 

(iii) other Scheduled products in" 
du~tries; 

(iv) packaaina industry; 

. 9. Two members spedalists and Sei.ot .. 
thts in the fteld of •• ricuJtllr.,· 



economic.s and mat,keting of pro-
ducts mentioned 'in the schedule 0 
the. Agficultural &. Proces~ed Food 
Products Export Development 
Authority Act, 1985. 

The Authority will undertake measures 
for' the 'development aQd promotion of 
cJ;ports of products mentioned in the 
schedule··to· the A'Ct. The measures may 
include' underta'king of surveys .and feasi,. 
bHity studies, participation in joint ventu-
res, fixing of standards and specifications 
for products of exports, inspection of 
meat and meat products .in slaughter hou-
sos, processing plant etc. improvements 
of packaging an.d marketing, promotion of 
export oriented production. 

(c) Under the Agricultural and Pro-
cossed Food Products Expert Development 
Authority Act, 1985 (82 of 1986), the Au-
thority will take measures for de\elopment 
aad ·promotron of ' exports of the following 
items: (I) Fruits, vegetables' and their 
products; (2) Meat and meat' products; (3) 
Pouitry and Poultry products; (4) Dairy 
pr.oducts; (5) Confectionery, biscuits and 
bakery products; (6) Honey, jaggery and 
sugar products; (7) Cocoa and its 
products. Chocolates of all kinds; (8) 
Alcoholic and non-alcoholic beverages; (9) 
Cereal products; (10) Cashewnuts, ground-
nutt, peanuts and walnuts; (11) pickles, 
chutneys and papads; (12) Guar Gum 

,(13) Floriculture and floriculture pro-
du~ts, and (14) Herbal and medicinal 
pl"nts. 

DiebarlemeDt of J080J to eDRineering 
ancill.,y unih 

38.15. SHRI V. TULSIRAM: Will 
the Minister of FINANCE be pleased to 
stat'.; 

(a) whether Government are consi-
dering. the terms and conditions of dis-
bursement of 70 million dollar loans to 
enaiuecring ancillary units in the country; 

(b) if so, the extent to which these 
terms and conditions are favourable to 
the engineering- units particularly in the 
mattor of repayment of loans; 

(c) whether Govcrnmtnt have taken 

up this matter with the World B.aakJor 
softening the terms in order to cnable the 
units to avail of the Joan fllcUities; 

(d) if so, ~he details thereof; 

(e) the number of units and location 
thereof which will be given this loan and 
the number of these units locatee. in 
Andhra Pradesh; and 

(f) if there· is no unit in And·bra 
Pradesh, the reasons therefor? 

THE MINISTER OF STATE' IN-
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(d) Loan Agreements for· a total "oan of 
US$ 250 million-US$ 90 million to GOI 
and VS$ JOO.million to ICICI with 001 
guarantee· were signed with the World 
Bank on 21-1-1986 for the Industrial Ex-
port (Engineering Products) Project. Out 
of the loan of US$ 90 million to GOP S 
7? m~lljon will be passed on to 4 partici. 
CJpatlOg Banks viz., State Bank of India, 
Bank of Baroda, Punjab National Bank 
and Can~ra Bank as eq uHy for finaacinl 
the foreIgn currency portion of eredits 
provided to smaJJer engineering ancillary 
firms for their expansion, modernization 
and specialization efforts. 

The loans from the commercial Banks 
to engineering ancillaries would carry an 
interest of J 5% p.a. with a maturity of 3 
to 10 years including a grace period of 1 
to· 3 years. The rate of interest corrC5-
ponds to the non- subsidized rate for com· 
mercial bank's term loans to industry, 
established by R.eserve Bank of India. 

(e) and (f) There is no State-wise 
allocation and the Banks will' finance all 
eJisjbJe enterprises. 
NOI pubi~. suppor·t to bond. of ITt aDd NTCP 

3816. SHRI V. TULSIRAM ': Will 
the Minister of FINANCE be pleased to· 
state : 

(a) whether it is a lact that there 
has been no public support to tbe first 
two bonds of Indian Telephone Industrje~ 
and National Therrnal Power Corporation, 
as reported in tho Economic Tim •• of 16 
February, 1986; 



(b), if so, 'tbe main. reaSODS .for :the 
uapopularitt'. of the .bonds am~nalt the 
"Dorai .. ,p.ubJic: 

(c) the extent to which Government 
have to sufTer 10.ss; and 

(d) the step~ boilli ~aken, by·· Govern-
ment to popularise the bonds or to find 
some" other. moans. to raise·,the requir-ed 
money from the public? 

THBMINISTER OF STATE IN THE 
MI~lSTR:Y OF FINANCE:. (SHRI JA· 
NARDHANA POOJARY): (a) and.:(b) 
The public issue of bonds by both Indian 
Te~one Industries' and National Ther-
mal Power Cor.poration have' peen over 
subscribed; be nee the question of unpo-
pularity with the public does not 
arise~ 

(c) Government had not to sufTer by 
loss in the above issues by the two com-
panies. 

(d) The Guidelines issued by the 
Government for these bonds already con-
tain certain attract,ive ."eatures such as 
ea-sy transferabil"ty and tax benefits 

Bonds ISlued by Public Sector Com-
paahe 

3817. SHRI SATYENDRA NARA-
Si.NHA: Will the Minister of FINANCE 
bo pleased to state : 

(a) whether the bonds recently issued 
by severa) public companies are negoti. 
able; 

(b) Whether these can also be trans-
ferred by endorsement; and 

(~) if so, whether, there· ar,:'Contradi. 
ctiODS between the instruction . issued. b~', 
his .. Ministry and tho'· provi$ioDs of th.~ 
Companies Act in this mattor ale reported' 
in .Economic Times of ·27 February. 19867 

THE"MINrSTER' OF STATE IN· THE 
MINrsttV OF PlNANCE . (SJiRl 
JANAltDtI AN A POOJARY.). 
(a)'a~~) Yes, Sir. 

(c) The.GuidlUtes issued by tbe- Mi-
nistEy ,of .Finance rcal.rdi.aa, the floatation. 
of bonds by public sector undertakinss ,jo, 
the telecommunications and pow.er sectors 
only indicated the facility of transfe,r of 
bonds by endorsement and delivery.and 
these guide lintas were not instructions. is-' 
sued, by the .Ministry in contradiction of 
the provisions of the Companies Act" To 
provide the fa"ciJity of transfer by endof,.c~ 
ment and delivery, Government have also 
pl~edr. a· notification in both, the· Houses 
of Parliament uRder sub-section (2) of the,' 
section 620 of tbe Companies Act dirc~ 
ting ,that the pr.ovisions of sub"section (I) 
of seotion 108 of the said Act, in so far as 
it req.uites a proper instrument of. 
transfer to be d,dy stamped aDd executed. 
by or 00' beh.alf of tbe transferer and :by 
or on behalf of the transferee sbaH not 
apply wjth respect to bonds issued bya. 
Government company, provided that an 
intimation by the transferee specifyiDaf .. 
his name. address and occupation, jf 'any, 
has been delivered to the company along-
with th e certificate relating. to the bond~ 
and if no such certificate is in existence, 
along with the, letter of allotment of the 
bond. 

Propagation of modern techniques or 
farmiDI amoag jate farmera 

38'18. SHRI SATYENDRA NARA-
Y AN SINHA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether raw jute yield,s could be 
raisod considerably by resorting to modern 
techniques of farming as demonstrated by 
Indian Jute Mills Association; 

(b) if-so, whether jute milJs would be 
persuaded to help spread the~e techniques 
among. jute farmers; . 

(c) whether any programme of coope-
ration exists between jute farmen and 'jute 
mills; and 

(d) if' not, W;l ether Government 
would' initiate such programmes 7 

THE: MINilSTBR"Op: STATE'OP THe' 
MINiSifIl y. OF TeXTILES' (SHItI KHU .. 
RSHID.. ALAM· KHAN): <a) to·· (d) 
AltibOulll: tber.: is no I spedfi. PfOItItft_ .. 
of ·ooopota.ioa: bot-.een jute· t_rmer.s; and' 
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jute mills, Indian Jute Industries Research 
Association has developed a technique for 
uPlradinl quality or fibre and initiated 
certain measures for improvement of 
yields. The J ~te Aariculture Research 
Institute has also developed ,a technique 
of m~chanical decortica don of ribbon,ing 
which permits controlled retting in mini-
munl water and can replace P1annual ex-
traction to some extent. 

The Minis~ry of Agriculture and Rural 
Development bas on-going programmes 
like Intensive Jute Development Prog-
ramme for improving production and pro-
ductivity of raw jute. Recently a P;lot 
Scheme has also been taken up for impro-
vine raw jute productivity in consultation 
with the State Government of West Bengal. 
in Gaighata Development Block in 
District North 24 Parganas of West Bengal. 
The project is to be financed entireJy by 
Jute- Manufacturer's DeveJopment Council 
from its Cess Fund and operated by Jute 
Corporation of India in association with 
the State Government. 

Bank assistance to"ards poverty 
eradication programmes in Madhya 

Pradesb. 

3819. KUMARI PUSHPA DEVI: 
Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether Government have stepp-
ed up bank assistance towards various 
poverty ~radication programmes during 
1985-86; 

(b) if so, the amount of bank assis-
tance provided to the weaker section by 
different banks in Madhya Pradesh'towards 
various poverty eradication programmes 
during 1985.86; and . 

(c) the details thereof 'I 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) to (c) The public sector ba nks have 
been advised to increase the flow of credit 
to weaker sections so that their share in 
the total prority sector advances and in 
total outsandina credit is not J.ss than 25% 
and 10%.' respectiveJy. 'As per the latest 

provisional data available, the advances 
of public sector banks outsta~dinl as at 
the end or December, ,1984 in respect of 
7.56 lakh accounts belonaios to weaker 
sections in Madbya Pradesh stood at R.s. 
209.32 crores. This constituted 24.8% or 
the total priority sector advances of pub-
lic sector banks in the State. 

Openina of bank braacbes In M .dhya 
Pradesh. 

3820. KUMARI PUSHPA DEVI: 
Will the Minjst~r of FINANCE be pleased 
to state: 

(a) the number of branches of State 
Bank of InQia opened in different districts 
of. Madhya Pradesh; 

(b) whether State Bank of India 
proposes to expand its branches in the 
backward States; . 

(c) if so. the nunlber of branches pro .. 
posed to be opened in Raigarh and other 
backward districts in Madhya Pradesh in 
1986-81; 

(d) the pJaces identified therefore in 
Raigarh district; and 

(e) the number of new branches pro-
posed to be opened in the 'other districts 
of Madhya Pradesh during 1986-87; 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (8) Reserve 
Bank, has reported that as on 30th Nove-
mber, 1985 there were 561 branches of 
State Bank of India functioning in different 
districts of Madhya Pradesh. 

(b) to (e) Under the branch Jicensina 
policy for the period 1985 to 1990 the State 
Government have to identify potential 
centres for opening bank offices in ace or ... 
dance with certain norms. .It is proposed 
to have one bank branch for a population 
of 17,000 in the rural and semi .• urban areas 
of each block. In addition, a bank ~ffic. 
should be available.,within a distance of 10 
Kms from each village. Licences ror open. 
ins of .d~itional bank offices in the Stat. 
of Madhya Pradesh would be .ranted by 
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Reserve Bank to the various banks ,inclu. 
din, State Bank of India on receipt of re· 
commendations from the State Govern-
ments and in the lilht of the above policy. 
Under the branch iicensin& policy no 
quantitative tar,ets State-wise or bank-wise 
have been fixed by Reserve Bank of India 
for openio, new bank offices. 

LoaD b, Lie to Municipalities/Cor-
poratlons for exetutluc ".ter 

sup,), scbemes 

3821. SHRI AJAY MUSHRAN : Wlll 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Life In-
surance Corporation. grants Joan to various 
Municipalities/Corporations for executing 
their water supply schemes under the gua-
rantee . of the respective State Govern-
ments; 

(b) the procedure for granting such 
loans; 

(c) the details of loans granted under 
this procedure to Corporations/Municipa-
lities of Jaba]pur District, Madhya Pradesh 
so far; and 

(d) whether Government propose to 
simplify the procedure by granting Jump-

s. No. Name of the Year 
Scheme 

1 2 3 

sum loan to the State Governments as per 
pJan allocations and making them respon-
sible .for arantinl loan to tbe Municipali-
ties/Corporations and recov~y thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHit! 
J:'NARDHANA POOJARY): (a) Yts, 
SIr. 

(b) to (d) The loan applications for 
technically and administratively approved 
schemes of Government received from 
State Governments or the State-level 
Board, wherever constituted, are examined 
by the Life Insurance Corporation of 
India and justification and financial viabi-
lity of the Scheme established before sanc. 
tioning loans. After execution of agree-
ment by the borrower and Guarantee Deed 
by the State Government concerned, loans 
are disbursed in instalnlents looking to the 
financial and physical progress of the 
Scheme in halld subject to the allocations 
made by the Planning Commission. 

I n the overall interest of the policy .. 
holders, it is necessary for tbe LIC to 
monitor the ,physical progress of each Sc-
heme to ensure proper utilisation of funds 
and also matching contributions by the 
Mun'icipalities, etc. Details of loans grant-
ed by the LIe to the JabaJpur Municipal 
Corporation are as under: 

Amount Remarks 
(in lakhs) 

4 5 

1. Water Supply 1965-66 40 

2. Water Supply 1978-79 265 Released in instal-
Project n1cnts commencing 

Phase I from 1979-80. Last 
instaJment of Rs. 5 
lakhs was released 
in the current fina-
ncial year (1985.86) 

3 •. Water Supply 1985-86 270 To be released in 

Project (current surtable instal .. 

Philse II year) ments. The firs~ 



1 2 3 

.RBI In,t"1 ctionl to priftte Daane .. 1 
".stJ •• '" to 'tSalate deposits. 

3822. SHRI SURESH KURUP: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Reserve Bank of India 
has given instructions to the private 
financial institutions to regulate thei"r 
doposits; . and 

(b) the action Government propose to 
take .gaiBst those institutions' wbich are 
'oot following the .guidelines of Reserve 
Bank of India ? 

THE MINISTER OF STATE. IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and 
(b) Deposits acceptance activity of non-
banking finan~ial companies jacorporated 
under the Companies Act, 1956 is .governed 
by the directions issued by the Reserve 
Bank of India. These directions seek to 
reguJate the deposit acceptance activities 
of such companies. Violation of these 
directions may render them liable for 
prosecution. 

Tbe deposits acceptance activity of 
individuals, l1rms and other un-incorpora-
ted association of individuals is regulated 
by the provisions of Chapter-Ill C of the 
Reserve 'Bank of India Act, 1934. In terms 
of the provisions of the said Chapter, 
these un-incorporated bodies are prohibited 
from .ccepdnS deposits' from more than 
the number of .depositors specified therein. 
Contravention. of the provlslons of 
Chapter-III C of the Reserve Bank of India 

4 

:JDstalmOllt ,. of .. a,. 
150 lakhs _ill!-be 

, re1eated . ifter 
completion of ueee-
ssary formalities 
by' .a. Namicipal 

. <iJorpoRtion, and 
'the" State Govern .. 
me.at ,of Madhya 
Pradesh. 

Act shall be punishable with imprisonment 
for a tC1iDl extendins ,upto two yoars or 
with tine as provided in the Act. Rturve 
Bank of India and .the State Gover.nmoats 
have concurrent powers to &pprehond "he 
persons violatins the provisions .of ~tcr . 
III .. C and also to prosecute them as provi. 
ded in the ACl •. 

Some of these un-incorporated bodies 
had earlier challenged the consti·utional 
validity of the provisions of CbapterorIII C 
of the Reserve Bank of India Act in the 
High Court of Delhi. These petitions were 
dismissed .. A number of them have how-
ever filed appeals in the Supreme Court 
and the matter is sub·jlldice. . 

Amo~nt received from Kerala by W.Y 
or Customs Duty, Excise Duty, 

Jacome Tax etc. 

3823. SHRI SURESH KURUP : WiJI 
the Minister of FINANCE be pleased to 
state: 

(a) the details of the ,amounts received 
from KeraJa by the Union Government by 
way of customs .. duty. excise duty, income 
tax etc. during the Sixth Five Year Plan 
period; and 

(b) the details of the amount released 
to Government of Kerala by the Union 
Government during the Sixth Five Year 
Plan period '? 

THE MINISTER OF STATE IN 
THE MINIST-RY OF .FINANCE (SHill 
JANARDHANA POOJARY): (a) Tbe 
details' of Customs duty, Bxcise Duty and 
lncoJD~ Tax, ~tc, fo~'iv~d ·fr9lll Keral• p>, 
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Unioa.Qovt.,dgrinl· the Sixth Five Yca'r 
,lao :uc a. follows :-

(Rs. in .'CtDres) 

Customs duty Ex:cise duty Income Tax 
etc. 

.479.46 1148.24 364.91 

(b) The details of dle -amount released 
to Govt. of Kerala by the Union Oovt. 
durio, the Sixth Five Year Plan are as 
follows :-

(Rs. in crores) 

I ndirect Taxes Direct Taxes 

645.51 208.74 

Repretleatatloa of .... 11 farmers on 
conee Board 

3824. SHRI SURESH KURUP : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the number of members in the 
Coffeo Board representing small farmers; 

(b) whether Government propose to 
increase the number of representatives of 
small scale farmers on the Coffee Board; 
and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHR[ P. SHIV SHANKER) : (a) to (c) 
The number of members repre-
senting small growers in the Coffee Board 
bas already been increased from S to 7 
with effiect from 26th August, 1984 when 
tbe Board was reconstituted. 

TadII' ratel of,iatported',..".print 

,3825. SHRI SURESH KURUP : WHJ 
the Minister of FINANCE be pleased to 
stllte : 

(a) whether Government propose to 
restructure -the tat"iff rates 'of imported 
DeW,print: and 

THE MINtSTER 'OF STATE IN 
THE MINISTRY OF FINANCE (SURI 
J:ANARDHANA POOJARY) : (a) and 
(b) Customs duty on newsprint has re-
cently been fixed at Rs. 550 ,per tonne. 
H'owever, customs duty on newsprint is 
reviewed from time to time in the liaht of 
representations ,made to the Government 
by the newspaper industry and other 
relevant factors. 

Allotmeat of .pace at Pragatl Maidan 

3826. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the criteria laid down for a)Jotment 
of space/stall during the -exhibitions 
organised by the Trade Fair Authority of 
India; 

(b) the rentals charged for such space/ 
stalls; 

(c) whether it is a fact that the rental 
charged by the Authority is more and the 
exhibitors charge more for their wares on 
that account; 

(d) whether any st udy has been con-
ducted in that regard and if so, the 
flodinas thereof; 

(e) the number of Government De-
partments which have taken space 
permanently on rental basis in Pragati 
Maidan, Ne'Yt Delhi, from the Authority; 
and 

(f) the purpose for which the space 
has been taken and the monthly 
rental charged from them by the 
Authority'? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) The 
allotment of space/stall in the e xhibjtions 
organised by Trade Fair Authority of India 
at Pragati Maidan is generally on "first 
come first served ba sis". However, other 
important factors such as standina and 
capabilities of the flrm lire also kept in 
vi~w. 
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(b) The existins ronta 15 are 
under :-

India International Trade Fairs 

as in India International Trade Pairs to 
f project India '8 ad vaDc.ement jn variOUI 
[fields. For thi$ purpose, licence fee is 
l char.c~ by T.P.A.I. @ Rs. 200/- per S'q. 

Covered space Rs.700/- per 
Sq. Mtr. 

Opened paved Rs.250I- per 
Sq. Mtr. 

Open space Rs.2oo/- per, 
Sq. Mtr. 

Specialised Commodity Fairs 

(i) With facilities 
such as cove-
red ~pace, 

floor coverina 
facia writing 
and partition 
walls, (Interi-
or construc-
tion of stall is 
the responsi-
bility of parti-
cipants). 

Rs. 250/- per 
Sq. Mtr. 

(ii) With facilities 
such as cove-
red space, 
pfus partition 
walls, facia 
writing, Hoor 
coverilli in-
cluding interi-

Rs. 400/- per 
Sq. Mtr. 

or construc-
tion of the 
stal1 on 
standard pattern. 

(c)' The rat{!s charged by the T.F.A.I. 
frorn the participants are reasonable con-
sidering the 'facilities provided to them, 
and therefore the question 0" charging 
more on this account by the exhibitors 
should not arise. 

(d) No need has been felt for such a 
study so far. 

(e) and (f) 19 State Governments, 9 
Central Ministries and 2 Public Sector 
Undertakings/Comalodity Boards have 
permanent pavilions in Pralati Maidan and 
tb,y arc utjlised for participation, by tllem 

Mtr. 

ShortcomlDl1 In Price St.JDpIDI S,lt •• 

3827. SHRI MOOL CHAND DAGA: 
Will the M~nister of TEXTILES be pleased 
to state: 

<a) whether a number or shortcominls 
in the current Price Stamping System on 
cloth have come to the notice of his 
Ministry; 

(b) jf so, the details thereof; 

(c) the number of cases of infringe .. 
ment of the present stamping policy wbic h 
have come to the notice of Government 
during the last three years; 

(d) whether the number of cases of 
infringement is increasing or decreasing; 

(e) the nanles of the State in which 
the number of cases of infringement has 
beeri maximum; 

(f) the action taken against the 
defaulters; 

(g) whether Government propose to 
review the present system and adopt a new 
policy to help the public; and 

(b) if so> when? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM_ KHAN): (a) to 
(b) : There are certain major 
deficiencies in the existing price stamping 
on account of which it has become difficult . 
to take action in case of infringement. 
Action has been initiated to introduce a 
revised scheme under the new Textile 
Control Order. 

Fall in sale of cla_rette. due to bike 
In Centra. Excise 

3828. DR. DATTA SAMANT : Will 
the Minister of COMME~CE be pteased 
to state; 



<a) whether there is fall in the sale of 
ci.arettes since the hike in Centra) excise· 
on, ciaarettes in September, 1985; 

I 

I (b) if so, the extent of raU in sales; 

(c) the consumption of cisarettes in 
tho country in 1983, 1984 and 1985, year· 
wise details thereof; and 

(d) the loss' in revenue due to fall in 
the sale of ciaarettes 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRl P. SHIV SHANKER) : (a) to (d) 
The information is being collected and will 
be laid on the Table of the House. 

[ Translation] 

Iisue of licences to Nainita' .. Almora 
Rellonal Rural Bank for openioe of 

branches 

3829. SHRJ HARISH RAWAT : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether. the Nainitai ... Almora 
Regional Rural Bank has been issued 
licences for opening new branches during 
the year 1986-87; 

(b) if so, the number of such Jicences 
issued and the places for which these have 
been issued; and 

(c) when these branches are likely to 
be opened? 

THE MIN-ISTER .OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Reserve Bank of India has reported that 
no licences have been issued so far to the 
Nainital-Almora Regional Rural Bank for 
openina new bank offices durjng 
1986-87 

(b) and (c) Do not arise. 

Sbow Room. of N.T.C. f. 
Vttar Prade.b 

3830. SHR.I HARISH RAWAT : Will 
the Minister of TEXTILES b. pJeased to 
"at' : 

(8) whether National Textile Corpora. 
tioD.proposes to open some show rooms 
in Uttar Pr.desh durina the year 1986-17, 
and 

(b) if so, when a nd the names of tb. 
places where these show rooms are pro-
posed to be opened 1 

THB,MINISTER OF STATE IN THE 
MINISTR.Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and 
(b) Opening of show-rooms in hill aroas 
will be considered only after asscssiOI tho 
demand and reviewing the performance of 
the two show .. rooms opened last year. 
However, at present there is no proposal 
to open any show-room·in Uttar Pradesh 
during 1986-87. 

Issue of licences to nationalised bank. 
for opealn8 of brauches iu Pltboragarh 

Oi.trlcl (Uttar Prades~l) 

3831. SHRI HARISH RAWAT: 
Will the Minister of FINANCE ~e pleased 
to state: 

, 
(a) the total number of proposals 

received by the Reserve Bank of India 
from various nationalised banks of districl 
Pithoragarh, Uttar Pradesh to set up their 
branches during 1986 .. 87 and the number 
of licences issued by the Reserve Bank. in 
this reaard; and 

(b) the names of the places for which 
licences have been issued to open branches 
and the time by which these branches will 
-be opened? 

THE MINISTER"OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a): 
Reserve Bank of India has reported that 
it has not received an), application from 
any of the 20-Nationa Jised Banks for 
openinl branches in Pitbora&arb District 
(Uttar Pradesh) in 1986. 

(b) Does not arise. 

Sap,l, 01 eueatlal comlDoditie. to 
l;ttar Pradelb 

3832. SHRI. HARISH RAW AT: Will 
tht Minist.r of POOD AND CIVIL 
SUPPLIBS be plcased to st ••• ; 



<a> the" 'fI'ttantity ef wheat, rice, sugar 
ami levy cement allotted'to Uttar Pradtsh 
during the last six months, month-wise; 

(b) whether allocation of sugar and 
levy cement to Uttar Pradesh is be~ng 
reduced continuously; and 

(c)" if so, the reasons therefor '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING ~ 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) A statement 
is attached. 

(b) No, Sir. 

(c) Does not arise. 

Statement 

Month Rice . Wlleat SUlar Levy celllC8t 

(Qty. in '000 tonnes) (Qty. in tonne~) 

1985 

Octobet 50.00 45.00 50.466 I • I 
November 50.00 45.00 50,466 I 2,55,'09 •• I • I 
December 50.00 45.00 50,466 ) 
1986 

January 50.00 45.00 50,466 I 
February 50.00 45.00 50.466 I 2,55,500 •• 
March 50.00 4500 50,466 J 

• For the months of October and November, 1985, additional quantity of 
8067 MT. were made. 

•• Levy" cement is aJlocated only on quarterly basis. 

[English) 

Proposal to set up Food Processing 
UBit iD Kerala 

3834. SH. V.S. VIJA Y ARAGHA VAN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is any proposal to 
set up a food processing unit under the 
Modern Food Industries Ltd. in Kerala; 
and 

(b) if so, the details thereof '1 

. THE MINISTER OF STATE IN THE 
MINISTRY OF P'LANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SU.PPLIES (SHRI A,K. PANJA): (a) 
,No, Sir. 

(b) Does not arise. 

D.A. to Central Government Employees 

3835. SHRI V.S. VIJA Y ARAGHA-
VAN: Will the Minister of FINANCE be 
pleased to state: 

(a) the total amount paid to the 
Central Government employees as dear-
ness allowance tn }985; 

(b) the amount that has been received 
back as income tax; 

(c) whether any demand bas been 
made that the dearness allowance should 
not be taxed; and 

(d) if so, the re.cHon" of Goverament 
thereof? 



THE MINISTER. OF STAl'£ IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA, POOJARY): (a) The 
tota1 amount paid to Central Government 
erwpioyee8 as Dearness Allowaneel Addi-
tional D.A., Adhoc D.A. during fiftancial ' 
year 1985·86 is approximately Rs. 3040 
crores~ 

(b) For purposes of deduction of tax 
at source, the D~A. is' not, tr~ate4 as' a 
separate item but forms part of the income 
under'the head 'Salaries'. 

(c) and (d) On receipt of certain 
representfttions the Government is con-
sidering the proposal to exempt DA/ AD A 
fully ,of'partiaJly from tax. 

ImplementatIon value-added exports 

3836. bR. K.G. ADIYODI : Will the 
Ministor 0"° COMMERCE be pleased to 
state the steps being taken to inlpJement 
value-added export and its impact on our 
economy during 1985 .. 86, ending December, 
1985 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : Export of 
commodities in value-added form and of 
other value added products is being 
encouraged through various policy 
meaSLlres, including Import-Export Policy, 
schemes relating to 100% EOUs and 
Export Processing Zones and fiscal 
incentives. Exports of va) ue added pro .. 
ducts are expected to graduaJ]y increase. 

Direct sale or doth and yAro by easIer. 
relion subsidiary or National Textile 

Corporation 

(d) wbother any Cbs,DIO in the method 
of marketing by the National Textile 
Corpo.-ation is 8o~1 to take place ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM' KHAN) : (8) NTC 
(WBABO) sells cloth through indeouDi 
agents and yarn locally throuab deaJ«5. 
No final decision has been. taken to soU 
cloth directly. However, in case ef 
accumulation of stock, ,direct sal. ha,1 
been resorted to in past on few occasions. 
Recently, a decision was taken by the 
subsidiary corporation to liquidate the 
accumulated stock by sUPl'Jementing the 
efforts of the agents and dealers with those 
of direct buyers at prices not be~Jow the 
floor price fixed by the Subsidiary Sales 
Committee, from time to time. Since 
this decision has been taken recently, no 
problem has been reported from any 
quarter up till now. 

(b) and (c) Do not arise. 

(d) No change in method of marketina 
is contemplated by NTC as at present. 

Securing of deposits by non-baakfna 
companies 

3838. SHRI P.M. SAYEED : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
has conducted a comparative study 
regarding rate of growtb and attracting 
rqulaaed cash deposits from the public 
by the non·banking companies and the 
scheduled banks during 1983 .. 84; 

3837. SHRI ,R.P. DAS: Will the (b) if so, the salient points that have 
Minister of TEXTILES be pleased to' been brought out by the study; 
stat.' : 

(a) whether decision taken by the 
eastern 'region subsidiary of the National 
TextHre 'Corporation to make direct sale of 
its clotlt, and yarn stocks has run into 
trouble; 

(b) if so, details thereof; 

(0) tM, measures taken to' sol\'e the 
problem;! aDd 

(c) whether non .. bankina companios 
have been securinj much more deposits 
from the public than the banks during 
the last three years; 

(d) if so, the reasons tberefor; and 

(e) the action taken or proposed to be 
taun by Govorwn.nt so that banks do 
not lal behind in this rcpr" 1 



THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) It is 
presumed that the reference is to deposits 
raised by non-banlcinl companies incor-
porated under the Companies Act. 19S6. 
If so, R.eserve Bank of India (RBI) bas 
reported that it carries out an annual 
survey of deposits witb non-bankinl com-
panies incorporated under the Companies 
Act. 19S6.· The last survey of' RBI relates 
to the position as on 31. !.1984. 

(b) RBI's survey of deposits with non-
bankins companies incorporated under the 
Companies Act, 1956 bas ind~cated that 
the deposits with such companies have 
riscn by Rs. 357 crores from Rs 1977 . .5 
crores as on 31.3.1983 to Rs. 2334.5 crores 
as on 31.3.1984 representing an increase of 
18 percent. RBI has reported that the rate 
of growth of deposit with Scheduled Com-
mercial Banks was 17.4 percent in 1983 
and 17.9 percent in 1984. 

(c) No, Sir. The total deposits with 
the non·banking companies (other than the 
exempted deposits) constituted only 3.8% 
of the total deposits of Scheduled Com-
cial Banks as at the end of March, 1984. 

(d) and (e) Do not arise. 

",It"" Au"", 
Fre, •• at ella ... 1ft the post 01 

Claalna •• , S. T .c. 
3839. SHR.I P.M. SAYEED: Will 

the Minister or COMMERCE be pleased 
to state: 

<a> whether it is a fact that the post of 
Chairman in the State TradiDI Corpora-
tion bas chan,eel hauds very frequently 
durin, tbe last 10 years; 

(b) if so, how freq ucntly and the 
reasons therefor and the present position; 
and 

(c) the adverse effect it has OD the 
performance of this public undertakina 
and reaction of Government thereto ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI SHIV SHANKER) : (a) and (b) A 
statement showing the names of persons 
who have held the post of Chairman, 
STe. in the Jast 10 years, their duration 
etc., is attached. Action has already been 
initiated to select a fu1J.-time Chairman for 
STC. 

(c) Durina the period of JO years from 
1975·76 to 1984 .. 85, the total turnover has 
gone up from 981.00 crores to Rs. 2865.53 
crores, and profit before tax from Rs. J 4.5 
crores to Rs. 61.13 crores. 

Sfate.eftt 

During the last 10 years, the following persons have held the post of Chairman, 
STC 'or the period mentioned against their names :-

From To Remarks 
--_,,,_ ... --- "_-. 

1 2 3 4 

l. Shri V.V. Parekh 8·6-1913 31-3-19'7 Whole-time 

2. Shri P.K. KauJ 
then Additional Secretary ~ 
Ministry of Commerct 31 .. 3·19" 1·8·1977 Additional 

Charae. 

3. Dr. S.C. Bhattacharjee 1-8·1977 31-1·1981 Whole-tim. 

4. Sbri P .K. Kaul 
tben ~ecretarYJ Ministry 1·2"1981 11·8-1'81 Additional of Commerce eberl" 



1 2 3 4 

!. Sbri Abid Hussain 
then Secretary, Ministry . 11·8-1981 22-S.1982 Additional 
or Commerce. char,e. 

6. Sbri P.K. Das Gupta 22·5·1982 27-8-1983 Whole-time 

7. Sbri P. C. Luthar 27·8-1983 1·8·198' Whole-time 
Shri Luthar 
remained on 
leave from 
4.7.85 to 

31.7.85 and 
relinquishod 
char.e of the 
post of Chair-
man from 
1.8.85. 

8. Shri S. V .S. Rashavan 8-7-1985 10 .. 2 .. 198b Additional 
Chairmen, MMTC charge. 

9. Shri R.K. Dang 
Additional Secretary, )0-2·1986 Continuing Additional 
Ministry of Commerce charge. 

--------.. -~-, .- ... ---.....--.....----------~-.-... , --~-----" ... -------.-
-~--- ... --..- ..... -_. -....-- - ~- ... -- ,. - .. ---

At present the post is b~ini held by Shri R.K. Dang as an additional charge. 

Expor.s to .elected African couotrles 
aad measures to boost thereof 

3840. SHRI CHINT AMANI'- JENA : 
Will the Minister of COMMERCE be 
pleased to state : 

<a> the value of the loods exported to 
African countries viz. Niacria, Zambia, 
Kenya and Tanzania during 19~3 .. 84 till 
date year-wise; 

(b) the value of goods likely to be 
exported during 1986·87; 

(c) whether it is a fact that there 
is decline in ,xpon of ,opds tc) these. 
~oWltrie~; 

(d) if so, the reasons therefor and the 
steps being taken by Government to cbeck 
the decline; 

(e) whether it is also a fact that a 
large amount of Indian investment has 
been blocked in those countries; 

(f) if so, tbe details thereof; and 

(g) the steps being taken to 1 eaHs. 
it ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHA'NKER) : (a) Value 
of Indian exports to Niacria, Zambia, 
Kenya and Tanzania (rom 1983-84 till 
April.Sept., 198'-86 are given bolow ~~ 
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Country 1983·84 

Nigeria 39.92 

; Zambia lS.~S 

Kenya 16.78 

Tanzania 12.39 

• Pr6visional. 

(b) Exports depend upon a number of 
factors and are likely to show an upward 
trend. 

(c) Indian exports to Nigeria 'and 
Zambia ,have declined. 

(d) Drought, fall in primary commodi-
ty prices, and foreign exchange shortages 
in these countries are mainly responsible 
for decline in Indian exports. Several 
measures such as exchange of delegations, 
organisation of fairs/exhibitions, .establish-
ing special bi1ateral arrangements are 
being undertaken to improve exports. 

(e) and (f) Details of Indian blocked 
investment arc not readily available, 

(8) Negotiations at Government ~nd 
financial institutions levels are beIng 
held. 

[TratJslat ion] 

Consumption and export of ' Opium 

3841. RROF NIRMALA KUMARJ 
SHAK.T AW AT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that the biggest 

Name of the 
country 

1 

1. U.S.A. 

Z. U.S.S,R, 

1984 .. 85* 

35.89 

10.22 

28.37 

15.92 

(Rs. crores) 

4.47 

12.01 

7.07 

(April .. Sept.) 

producers of opium in the country are 
Kota and Chittorgarh districts of 
Rajasthan and Mandsore district of 
Madhya Pradesh; 

(b) whether opium is used in the 
manufacture of lifesaving drugs; 

(c) the quantity of opium consumed 
in the country, the names of the countries 
to which it is exported and the quantity 
exported to each country; and 

(d) whether Governnlent propose to 
explore additional international markets 
for opium? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SARI JANARDHANA POOJARY) : (a) 
Yes, Sir. 

(b) Opium derivatives are generaIJy 
used in the manufacture of pain relieving 
and cough suppressant drugs. 

(c) The quantity of opium consumed 
in the country, for the manufacture of 
alkaloids, etc. varies from year to year 
and was of the order of 94 tonnes at 900 

consiStence during the year 1984-85. The 
names of countries to which it is exported 
and the quantity exported to each country 
during 1984-85 are furnished below :-

Quantity exported during 
1984-85 

(In tonnes at 900C) 

2 

382.650 

lW.OOO 
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1 

3. Japan 

4. Pranc. 

5. U.K., 

(. provisional) 

(d) Yes. Sir. 

Depotl,. I. S"I •• Baak. bJ Indl ••• 

3842. PR.OF. NIRMALA KUMARI 
SHAKT A W AT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact tbat nearly 20 
per cen~ of the capital deposited in Swiss 
banks beloDls 10 Indians; and 

(b) if so, whether Government propose 
to take some important steps to attract 
them to invest this amount in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (~HRI 
JANARDHANA POOJARY): (a> No 
information is available with the Oovcrn-
menl. 

(b) In view 01' (8) above, 'question does 
not arise. 

Co.plaial. rqardlDI exploltatloD of 
o,lulII Iro"erl by NareotlCl 

Departmeat 

3843. PROF. NIRMALA KUMARI 
SHAKT A W AT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether complaints reaarding ex-
ploitation of opium growers by the Nar-
cotica Department bave been received by 
Government from time to time; 

(b) whether the licences of opium 
,rowers of Chittor.arh and· Mandsaur 
Di.t~ict~ have been cancelled; 

(~l if 10. tbo r~sons thorcfori 

2 

60.000 

35.000 

57.175 

684,825 • 

(d) whether Government propose to 
constitute any other eng uiry team so tbat 
exploitation of farmers could be stopped; 
and 

(c) the other steps Government pro-
pose to take to alleviate the hardships of 
opium growers? 

THE MINISTER OF STATE IN THI! 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (0) 
There have been, from time to timc, com-
plaints from the opium poppy cultivators 
aBainst the staff of the Narcotics Depart-
ment, on which necessary and appropriate 
action is taken. While specific compJaints 
are enquired into in depth and appropriate 
corrective, administrative and other mea-
sures are taken, there is no proposal to, 
constitute 'any enquiry team in this behalf. 

2. Grievance. Cells have also been 
constituted in each Unit fot the redresse) 
of the arievances of opi urn srowers. 

3. The licences of on1y such of those 
opium poppy cultivators in Chittoraarh 
and Mandsaur districts, who could not 
tender the minimum qualifying averalc 
yield fixed by the Government, or who 
were not eligible otherwise than in accor·' 
dance with the licensing principles have 
cancelled. 

Deyelopment of mODumeDt. of 
Na"abJ of A"adh In Fa'Dbad 

3844. SHRI NIRMAL KHA ITRI : 
Will tbe Miliis~er of PARLIAMENTARY 
AFFAIRS AND TOURISM be p1f8sod to 
at.to : 



(a) whethtr there is any proposal to 
develop' the monuments beloaaiDl to the 
period of Nawabs of Awadh in Faitabad 
district among which Gulabbarl and the 
tomb of Bihtibegum are prominent from 
the poiDt of view of tourism; and 

(b) jf so, the details of the steps beina 
taken in -this resard? 

THE MINISTER OF P ARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (a) No proposal has 
been received from the State Government ' 
for development of monuments of Naw~bs 
of Awadh in Faizabad. 

(b) Dties hbt arise. 

Delay 10 settlement or insurance 
claims of IRDP beneficlarlel 

'3843. SHRI DILEEP SINGH 
BHURIA : WilJ the Minister of FINANCE 
be pleased to state : 

(a) the number of insurance 'Companies 
in tb'e country engaged in genera] insurance 
'business; 

-(b) the names of the companies having 
offices at the divisional level and of those 
having offices at the district level; 

(C) whether it is a fact that in most of 
the "tHees of insurance companies not 
exi$ting at the district level, the claims of 
the beneficiaries through the banks remain 
unsettled for years together; 

(d) whether it is also a fact 'that as a 
rc~ult of this most of the beneficiaries of 
I.R.D.P. are not getting full benefit from 
this programme, that is, in the case of 
death of cattle, say a bullock, another 
cattle cannot be had· on account of non-
settlement of the e8:rlier claim; and . 

(e) if so, the remedial steps beina taken 
by Govornment in tbis regard? 

THE MINISTER OF ST A TE IN 
THE M~NIST1tY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) Five 
'includins General Ins\.rance Corporation 
fIlf lndia (GIe), 

(b) AU tho four subsidiaries of ole 
viz . ., "National", "New India" 'fOrieDtal" 
and '''United India" have 'o&es . at divi-
sional lovel all over the country. How-
ever, at district level one or ll1oro of the 
above subsidiaries have offices in 43' out 
of 441 districts in the country. 

(c), (d) and (e) Claims of bencficiaries 
throu,h bank. do not remain unsettled due 
to Don-ex'istcDce .of offices at district lcvel 
because wherever a ,partintlar ItlSurancC' 
Company does Dot have an office, the 
district is serviced by an Ibspactor throuah 
the office in an adjoiDing district. The 
main' reason fer tlte delay in Icttlcmcnt of 
these claims is non-receipt of requisite 
claim documents. Insurance companies, 
on their patt, pursue such cases with the 
concerned quarters. 

In respect of I.R.D.P~ berreficiaries, 
1I1suranee Companiea, whHe mak4u8 "ay-
ment of' c"ims to the bank, iarorm 
l.R.D.P. authorities simultaneously so that 
r"placement of the animal may be ex-
pe4ited. Wtth a view to expedite settlement 
of ;such cl'aims. claims settlement proce-
ducers have since been simplified by 
dispensing with valuation certificate, post-
mortem report, etc., ·and death oertificate 
sianed by two village officials is now 
a~ceptcd by the Insurance Companies. 

[Engll,h] 

Iwwelter, eaft»idon in om .. 
3846. SHRI P.M. SA YEED: Will 

tl\e 'MIniMer 'of 'COMMERCE " pJeased 
to state: 

(a) whether jewellery exhibition 'was 
held in Oman by the Handtcrafts and 
Handlontns Export Corporation in Feb-
ruary, ] 986; 

(b) the net ~sult of the exhi~ition in 
terms -of sales made and the exp~nditure 
incurred; 

(c) whether it is a fact that the exhibi-
tion proved to be a flop and if so, the main 
reasons tberefor; and 

,Cd) wbelMf tbe fiSht type of exbibitors 



wer.,-, M14cted aDd I " .. Iter they, were 
properly equipped with correct informatioa 
aDd al$o furnished with pre ... exhbiition sur-, 
voy· report·? 

THE MINISTER OF COMMERCE 
AND. BOO'D' AND CIV·IL SUPPLI&S 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. " 

(b) Thl total sales duriDI the cxhibi· 
tio~, ~p1pun.t~4 1Q, Rs. 4.Q, l.~s.IlAd the 
total expondituro was Rs. 6. 74 1.~"'s. 

(c) No. Sir. 

(d) Yes, Sir. 

3847. SHRI D.S. PATIL: Will the 
Minister of TEXTILES be pleased to 
state: 

. (a) whether a large number of power-
100m units have been closed in Maha-
rashtra because of n,ew textile policy; 

(b) if so, the number of powerJoom 
units CIOlCd till January, 1986; 

(c) the number of workers rendered 
jobless because of closing down of these 
po~erloom units; and 

(d) the steps taken or proposed to be 
taken by Government to rehabilitate these 
workers? 

THE -MINlSTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
~HURSHID ALAM KHA·N): (a) No, 
Sir. ' 

(h) to (d) Do not arise. 

1"",', e ..... r.5 consultaRel services 

3848. SHRI D.B. PATIL: Will the 
Minister of COMMERCE be pleased to 
state! 

<a>. the stalidin. our country in exports. 
of eonsultaacr services in eemparison to 
cI.v.16p~ countries as well as to· develop .. 
ID, countries in particular with China; 

27&', 

(b) tb~ step~ beiq. take~ to .nhanci 
eXI?Q!1s of consu~ancy se~vic.s; aD~ 

. (c) the types of cODsultatlcy servic.s 
beibl export.d at present? 

Tali MINISTJiR Of' COMMEaCE' 
ANP, . FQOD A,NP. CIVJL. ~lJPPLIES 
(Sa~l P. SliJ V SijAN:K.B.R): (I) OVlr 
tb~ last (OW decades t I~Qia b,., a~qujred 
the cxp.ri~p~~ and c.pabjlitics to off.r 
consult'ancy services in div~JF1t ti.~lds. At 
prescnt, over 200 consultancy organisations 
empJo¥,iIll Illor •. thap 2Q,IOOQ prof.q~ioll .. 18 
ar~ eDQied ip tbi. fitJeJ. a~r,t frorQ ip4i-
vidual c®~~Jt~nts wQ~kinB in sJ?~{;i;lUs,ed 
fie~. W,hil, it is not possible to. lUak. 
an accurate assessment of India's exPft-
tise in various fields vis .. a .. vis other 
develop~q/d.v.'oping countfjes~ lndian 
~onsultancy services are compara hIe to the 
beal international standard. 

(b) The foUowing incentives and faCI-
lities are available to Indian consultancy 
organisations : 

(i) Consultancy services exporters, 
whose an1", uaJ foreign exchange 
earnin~s by way of export of 
services are not Jess thl'.O Rs. 5 
Jakhs, are eligible for foreian 
exchange faciJi ties for busiJ,1ess 
development, purchase of tender 
docwnent,payment of commi!;sion. 
bid bonds, etc. 

(i·i) Ad .. hoc applications for import of 
designs of drawings, office equip. 
ment, instruments,. tools and 
accessories and other itims may 
be considered from technical 
consultancy firms, constru~tion 
agencies, and design engineering 
firms. 

(iii) In order to cover risks, EGGC 
has designed . p,o.licies to cover 
spe~ific transactions of. service 
exports. 

(iv) Marke~~ I;)evelopment As~jst'\nc. 
is provided to consultancy oraani .. 
,a~iollJ wb.i~h are reai5tercd. With 
PIEO 'for un4ertakina market 
studies, openina of foreiln offices, 
publicity campai,Ds and feasiDllity 
Itudi,s, 
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(v) Under Section 80-0 of the Income 
Tax Act,consultancy oraanisations 
are entitled to the deduction upto 
50% of the net foreign exchange 
earnings in computina total 
income. 

(~I) EXIM BANK has introduced a 
scheme under which deferred pay-
ment facilities are available from 
EXIM BANK In respect of 
consultancy jobs to be undertaken 
from India. 

(c) The types of consultancy services 
beina export'ed from India include; techni-
cal consultancy t economic consultancy, 
management consultancy and financial 
consultancy. 

Interaal sale and esport of coffee 

3849. SYED SHAHABUDDIN : Will 

tbe Minister of COMMERCE be pleased 
to state: 

(8) the quantity of coffee released lor . 
internal saJe durin, 1983, 1984 and 1985; 

(b) tbe per ullit price for internal 
release; 

(c) the averale export price durina 
these years; 

(d) the quantity of coffee purchased by 
the USS R; and 

(e) the export duty per unit durin, 
tbose years? 

THE MINISTER OF COMMER.CE 
AND FOOD AND CIVIL SUPPLIES 
,(SHRI P. SHIV SHANKER) : (a) to (e) A 
statement is attached. 

Statement 
'- ", ..... ".,...-;_ ,----"._" 

Item 1983 1984 1985 

1 2 3 4 

L- Qty. released for internal 62770 57824 . 69JOO 
sale (in tonnes) 

2. Mean A verag~ Prices secured 
for main varieties in domesti~ 

auctions. 
(In Rs. per tonne)' 
Plantation 'A' 13665 J~620 1102.5 

Ar. Cherry 'AB' 11455 14830 14990 

Itob. Cherry 'AD' 1124~ 1663' 14S8j 

~. Average Unit Value realisation 
on exports 
(Rs. I'er tonne) 21006 25898 ·23963 (Prov) 

4. Exports to USSR: 

Green Coffee (in tonnes) 27000 18500 3S000 
Instant Coffee converted into 
raw coffee equivalent 3942.3 3237.1 2639.3 
(in tonnos) 
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J 2 3 4 

S. llates of Export Duty prevalent 
per tonne @ Rs. 5300 1.1.84 to 1.1..85 to 

Opeal •• of. braDch 01 Reler,e Bank 
at SIUl8rl (W .B.) 

3850. SHRI AMAR ROYPRADHAN: 
Will the Minister of FINANCE be pleased 
to state: 

<a) wbether Government propose to 
open a branch of the Reserve Bank of 
India at Sililuri, West Bengal to avoid 
inconvenience to the public; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA .. 
NARDHANA POOJARY) : <a) Reserve 
Bank of India bas reported that it bas no 
proposal under consideration to open a 
branch at Sililuri, West Banaal. 

(b) Docs Dot arise. 

(c) Accordinl to Reserve Bank of 
India it is bavina an office in the State 
Capital of 'Yest Bengal at Calcutta which 
catera to the bankina needs of the entire 
State of West Benaal. 

Decline fa lalo. 01 tourish from 
abroad 

38.51. SlilU P.M. SA VaSD : Will 
, tbo MiJli.ter. of P AJlLIAMENTAR Y 

APPAlIlS AND TOURISM b,'pleased to 
" ali,.: 

6.S.S4 28.4 SS 
@. Rs. 5300 @ Rs. 7200 
7.5.84 to 29.4.85 to 

, 8.10.84 9.6.85 
@ Rs. 6400 @ Rs. 5700 
9.10.84 to 10.6.85 to 
31.12.84 1.8.85 
@ Rs. 7200 @ Rs. 4150 

2.8.85 to 

31.12.85 
@ R. 3000 

(a) whether it is a fact that inflow of 
tourists from foreign countries has been 
on the decline during the last two years as 
compared to previous years; 

(b) whether it is also a fact that the 
number of. Indian tourists is also aoin. 
down; 

(c) jf so, the reasons therefor; 

(d) the steps proposed to be taken 
to strengthen tourism infrastructure at the 
State leve); and 

(e) the measurcs adopted to encour-
age weaker sections of the society in India 
to undertake tours whenever they aet 
time '/ 

THE MINISTER OF PARLIAMEN .. 
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) Foreign 
tourist arrivals (excluding nationals of 
Pakistan and Bangladesh) durin, the last 
3 years are as given ~Jow :-

Year Number 

1983 884.731 

1984 835,S03 

1985 836,908 

(b) No statistics are avaUabl. in this -
retard. 
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, (c), The decline in foreiltl tourist arri· 
vat. was mainly due to the adverse media 
coverale of some of the unfortunate 
eventl in India during the latter half of 
1984 and the first haJf of 1985. 

(~ Tllc b.sic approacb for the ~eve. 
lopment of tourism infn\stnlcturc IS to 
mobilisc thc resour~cs of the Central and 
State OovernmentQ, pubUc institutions and 
priv_ ,on_tropEcneunJ. 

(e) Special .empha,sis is beiDa aiven 
for the promotion of domest~c tourism and 
croalion of infrastructuro to cater to the 
needs of low/middle income sroup of 
tourists~ One, recent initiative of,the Cen-
tral Government in this regard is to in-
troduce a scheme for constructing Yatri 
Niwases in various places of tourist imp or-
taace .,the country. Also State Tourism 
Corparatioas have been asked to organise 
ch_, packages and many are already 
operating such packages. 

, ca,.,apillS* OIleaal. 01 FM' Corp.-
ratioa or Indl. 

3852. SHRI C. MADHA V REDOl : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

<a) tbe number of cases bookod alai· 
nst the officers of the Food Corporation 
of India in the year 1985; 

(b) the number of officials dismissed; 
and 

(c) the number of cases pending at 
present? 

THE MINISTER OF STATE IN 
THE. MINISTRY OF PLANNING AND 
MIINISTBR. OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PAN1A): (a) 
609 

(b) 41 

(c) 9'. (As on 31.1.1986) 

1 •• tall .... of weJlh·brldaes in F0e4 
Corporation olIndl. 

. . 

38S3. SHRI C. MADRA V REDDI : 
Ww. 1b.c. MiDistcr. of FOOD AND CIV 1 L 
IU,PL1IS ,b~ plo,se,d to state, : 

(a) the number of weiab .. bridges ins-
taJ1~4 by th~ Food CorpQrat~o~ of India 
in the cotlAlry.; 

<h> the approximate cost of these ins-
tallation of these wei,h .. bridges; 

(c) whether Government expect to 
,ave any amount by these ,installations; 

(d) if so, how much; and 
.. ' 

(e) how many weigh-bridaes are ins .. 
tailed in Andhra Prad~sh ? 

THe MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIJ_, 
SUPPLIQS (SHRI A. K. PANJA) : 
(a) As on 28.2.1986, 2S7 Weigh-
Bridges have been installed by the Food· 

, Corporation of IndIa. 

(b) The approximate value of all the 
Weigh-Bridges installed so far is Rs. 3 
crores. 

(c) and' (d) Installation of Woirh-
Bridges wiH ensure 100010 weighment of 
stock resulting in effective control on ope-
rational losses which in turn will contri-
bute to substantial savings.' However it 
is not possible to quantify the savinp in 
this context. 

(e) 17 Wei8))·~ridles h;.lve already 
been installed in Andhra Pradesh. 

p,opoted .0 sta,t iateraaUOIlal naarke-
.'iIlg,C._PAr,1 at Ceh.. . 

3854. SHRI P.A. ANTONY: Will 
the Minister of COMMERCE be ple,s.c;d 
to state: 

(a) whether the Trade Fair Auth9rity . 
of India bas a~)' prol)osal to start an in· 
tcrnational marketina centre at Cochin; 
and 

(b) when the Centre is likely to b~ 
opened? 

THE MINISTER OF COMMERCB 
A~Q P.Q.QP .t\~D CIVI~. .$JJ PPlrJlS 
(SH~. P.· SHIV S~NKBJ\): .(a~,. No" 
Sir. . 
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'\ .......... '01~_ri .. ; .... r1llllftlka 
1 ........... '.·:1'1'. Ytat Wi. 

,.N55. &Hal ·SRIK.ANTA DATTA 
Ns\R~IMHARA.JA W ADJYA·R, : Will 
tile Mi,bi.ttr· of P:AM.UANENTAR. Y 
~FF.IIlS *ND TOUfllSM De P!Ohed 
to state: 

. (a) the amount earmarked duriq ~he 
Seventh Five YMr ·Plan for the promotIon 
of tourism 'in ,Kamataka; 

(b) ·t'he various tourism developme?t 
Kbmes proposed -to be impleftlten.ted 10 
Karaltaka dudeS Sevemh Plan; a·nd 

(c) th~' d~aib thereof? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURisM 
(SHRI H. K. L. BHAGAT): (a) Rs. 
100:00 lakhs have been earmarked for tou-
rism under' State sector for the Seventh 
Five Year Plan. 

(b) ia\\d (-c) The tourisnl development 
schemes ,proposed to be Kn1)te .... enred are 
creation of tourist accommodation and 
management of tourist lodges, openiftg of 
regional tourist offices and information 
centres, creation of tourist statistical cell 
and tourism training institute, production 
of publicity material and organisina exhi-
bitions, resurrection of Hampi, develop-
ment of beach resort, sports tourism, pro .. 
vision of tourist infrastructure facilities 
and way-side facilities on the Highways, 
organism) package tours an'd 'deve lop-
ment of ground facilities for tourist trans .. 
port. 

Inspection of foreian fishing boats by 
Cu.toms 

3856. SHRI SOMNATH RATH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether governmeut. have taken 
adequate safeguards to ensure that forcign 
chartetec! fishins boats are Inspected in our 
harbours;. 

... 

ti.oa tbelr catch by Customs officials beiore 
departure to foreiao.portl;·and 

. (c) 'tbe'~s bldnl tab1\"too "tl.Hute . 
proper and effective safeauards by CustolD' 
to ptt~t illelal activities by "forti,D 
b'Oats ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SRltIIA. 
NARDH·ANA POOJAlty): (a) Ind 
(b) The foreign fishing boats are re· 
ported to be in·s.,ect~ by a dt8floatcd 
t)fft~er of Ute . Ministry of A..ritlJ1Mre. 
The catch is ina,ected by Mari~ PtCJducts 
EXI'nrt Dev~10l'merU Autbority add') on 
tbe balis of the eertUlea te issued 'by' Utero 
tlte declaration in the E)lport 
Documents is checked by C\tMems 
offici als before dtperture 0 f ttl. ~n 
fishing vessels. Customs,. however, carry 
out random inspection of the 'vessels as a 
safeguard against smuggling' activities. 

(c) In view of (a) and (b) ·above, (c) 
does n'ot adsc. 

Vialt of Belgian Trade Delegation 

3857. SHRI SOMNATH RATH: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Belgian Trade Team 
visited India recently; 

(b) if so, the nature of discussion 
held with the trade team; and 

(c) the outcome thereof 1 

THE MINISTER . OF COMMERCE 
AND 'FOOD AND CIVIL SUPP't.IES 
(SHRI P. SHIV SHANKEIt): (a) No, 
Sir. 

(b.) and (c) A Belgian mission on en .. 
ergy led by the Belgian Minister of State 
for foreicn Trade visited . India between 
3· 7 March, 1986. The purpose of the mis .. 
si9n was to discuss possible areas of Indo- . 
Belgian cooperation and transfer of tt"ch. 
nology in the. eneray sector. 

, Lootioa orb.oks In Punjab 
3858. SHRI SOM·N,ATH RATH : 

SHAI PRAKASH V. PATIL : 
Will the Minister of FINANCE be 

pte_'" to stare : 
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<a) whether Qovern~ent are aware 
that banks located in Punjab are very 
frequently looted by extromists; 

(b) if so, tbe amount so rar lootod 
from various branches of banks in· Punjab 
since 1985 till date; and 

(c) the steps beina taken by Govern .. 
ment to stop sucb recurrence 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA, POOJARY): (a) and 
(b) Information regarding bank robberies/ 
dacoities that occurred in branches of 
public ~ector banks in Punjab and the 
amount involved therein during the period 
January, 198.5 to February, 1986 as reported 

by Resorve Bank Qf India, is liveD In 
the attached statement. 

(c) A HiP Power Workiol Group 
bad becn set up by Government to criti. 
caJly review security arraD,ements in banks 
and to make suacstioD. for improvemeats 
therein. The report of the Group wa. 
sent to aU public sector banks and State 
Governments/Union Territory Administra-
tions (or implementation. Banks havo 
been implementinl the measures recom-
mended by tbe Working Group in a pha. 
'sed manner for providing areater socurity 
for branches. In addition, Reserve Bank 
of India have advised all' public sector 
banks regarding steps for streDathenil1l 
security arraDlements in their brancbe. in 
Punjab, including installation of alarm sys-
tems and posting of armed Buards wherever 
necessary on a high priority basi&. 

Statement 

Information regarding bank robberies/dacoities that occurred in public sector 
banks in Punjab during the year 1985 and upto February 1986 and the amount invol-
ved therein as reported by Reserve Bank of India. 

SI. Name of the bank & branch 
No. 

I 2 

1985 
1. State Bank of Patiala, Sik.h 

National College Ext. Counter, 
Dowal. 

2. New Bank of India, Manak-
wahad Dist. Jutlundbar 

3. State Bank of PatiaJa, JaJaJdiwal. 
Dist. Sangrur. 

4. Indian Overseas Bank, St. Francis 
School, Amritsar. 

5. Punjab &. Sind Bank, Kbiala Kalan J 

Distt. Amritsar. 

6. Punjab &. Sind Bank, Barundi, 
Dist. Ludbiana. 

7. State Batik of Patiala, Banaowanj 
,,"unjor Di8~. O\lrdaap\Jf. 

Date of 
occurrence 

3 

~6.1.8S 

12.2.85 

2.5,85 

11.6.85 

21.6.85 

5.7.85 

Amount 
involved (Rs. Jakhs) 

4 

0.08 

0.11 

0.18 

0.14 

0.27 

0.10 
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1 2 3 4 

I. Indian Overseas Bank, Ludhiana 6.12.85 lS.2 
lo".strial Estate. 

9. Oriental Baok of Commerce, Daodhar, 19.12.85 0.18 
Teb. MOl8 Dist. Fuidkot. 

10.. State, Bank 0 f Patia:la, Ooniana 22.12.85 2.90 
Bbatinda. 

Total '.16 

1936, (.,to F.brnfJ- 1986) 

1. State Bank of Patiala, Bhuchkalan, 
Dist. Bbatinda. 

2. New Bank of India, Taran Taran, 
Dist. Amritsar. 

3. Punjab National B~n,k, Shahapur 
Jajan, Gurdaspur. 

4. Canara Bank, Boota Mandi, 
Dist. Junundhar. 

s. Punjab & Sind Bank. Nathuwala 
West, Dist. Faridkot. 

'(Data provisional) 

Control o~er working of priva!e non-
banklDa tompeoiel 

38S~. SHRI T. BALA GOUD: Will 
the Minister of FINANCE be pleased to 
state- : 

(a) the number of Private non- bank-
ina, compa,nics operating in the country 
baving'deposits of more than rupees one 
crore; 

(b) whether any complaints have 
bo •• recoi'¥od by Govornment about such 
compaDies; 

(e) the' role of Reserve Bank of India' 
ill; CODtroW., wOl'lkin, of such, institutions; 

(d~ whnllor aay such companies in 
Andbr. Pradesh arc cbeltin, the p\lbli~; 

1.2.86 0.37 

8.1.86 4.00 

30.1.86 8.36 

8.2.86 0.98 

26.2.86 0.62 

----
Total 6.33 

(e) if so, tbe details thereof and tb, 
steps being take,n by Government to safe-
guard the interests of the citizens: and 

(f) whether t keeping in vrew the hi,h 
roso'ureo requirement of tho Softnth 
Five Year Plan, there is aay J)l'opgaaJ te, 
utilise the resources available with tbese 
institutions? 

THE MINISTER OF SI'ATE IN TllB, 
MINISTRY OF FINANCE (SHRI;J,ANA-
ROHANA POOJARY) : (a) to (t) Int_. 
mation is being collected and to the extent 
available and permissible under,tlle st •• tel 
wHl be laid on Ule Tablo of tho, Houeo;' 

D.A. InltahaeDts to CeDtr •• Goy.r.-
.. t •• E.pl.~ ... 

~860. SYED SHAHABlJDJ)l~ : WU' 
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the Minister of FINANCE be pleased 
to state: 

<a) the dates when instalments of 
additiona 1 dearness aJlowance fell due for 
Central Government employees durinl the 
year 1985; 

(b) the dates when these instalments 
were announced and sanctioned; and 

Date from which 
instalments fell due 

1 .. 5 .. 1985 

1·8·1985 I 
1 .. 11 .. 1985 I 

1-1 .. 1986 

(c) the jncrease in the cost of livin, 
index between the date of falling due and 
the date of sanction durins that period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! 
JANARDHANA POOJARY): (a) and 
(b) The following instalments of Additio-
nal Dearness Allowance were sanctioned 
to the Central Government employees 
during the financial year 1985 .. 86; 

Date on which orders regarding 
payment of DA instalments were 
issued 

2 .. 9 .. 1985 

15 .. 1 .. 1986 

28-2-1986 

(c) The details regarding increase in the cost of living index between date of an 
instalment falling due and the date of sanction of the instalment during that period is 
as under :-

Index level of CPI at 
which D.A. instalment 
fell due 

The leve1 of CPI on 
the date when due 
instalment was 
sanctioned 

Increase in the C.P.I. 

5'4 (1 .. 5-1985) 
615 (1-8-1985) 

625 (1 .. 11-1985) 

618 
630 

630 

24 points 
15 points 

5 points 

630 (1-1 .. 1986) CPI for the month of February, 
1986 not yet available. 

Submission of periodical report by branch-
es of Public Sector Bank. 

3861. SYED SHAHABUDDIN : Win 
the Minister of FINANCE be pleased to 
state: 

(a) whether each branch of a publiC 
sector bank submits a periodical report on 
the number of applications received, sane .. 
Honed and amount disbursed; 

(b) whether the district administra .. 
tion has been authorised to monitor the 
progress of credit flow; and 

(c) 'Whether public representatives are 
associated with supervision of credit flow ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) Branches 
of Public Sector Banks are required to sub. 
mit reports to their controlling offices as 
well as to the lead bank regarding number 
of applications received, sanctioned, 
disbursed and pending under priority 
sector lendings. 

(b) In the case of Integrated Rural 
Development Programme and Scheme for 
Self .. Employment for the Educated Unem. 
ployed Youth, banks are required to fur-
nished data to District Rural Development 
Agencies and District Industries, Centres, 
rtspectiyeJy. The District 'cv~l consultative 



ttee and its Standiol Committee meet peri. 
()(Iically to monitor the proaress of flow 
of credit to priority sector. 

(c) The State Governments were ad-
vised to constitute block level advisory 

committees with local MLAs beina includoa 
as members, for recommend ins measures 
to ensure smooth flow of credit, under 
Intesrated Rur a1 Development Prosrammc. 
At the district level also the district level 
review committee ha vins local representa. 
tives, has been assigned the task to review 
the flow of credit under the Annual Action 
Plan. 

SuppJy of esseotia. commodities under 
tribal lub·plan to Bbatia Lepcha 

3862. SHRIMA TI D. K. BHANDARI 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether his Ministry is aware that 
the Tribal Sub-Plan under which Tribal 
people viz. Bhulia and Lepchas get wheat 
and rice at subsidised rate, covers only 50 
per cent of tribal people; and 

(b) if so, what concessional proposals 
Arc there for the tribals who are residing 
outside notified B/L (Bhutia Lepcha) cons-
tituencies and other people who live in 
scattered villages and also below poverty 
line ? 

~ THE MINISTER OF STATE IN THb: 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) to (c), The 
scheme of supply of wheat and rice at 
specially subsidised prices is presently res-
tricted to the population Jiving in the 
Integrated Tnbal Deve)opment Project 
areas and the tribal majority States. Other 
schemes in operation are expanded coveaae 
of the Rural Employment Programmes 
and additional support to the Supplemen-
tary Nutrition Programme for young 
children, pregnant women and nursing 
mothers. 

, J,er.a.e f. ~xpor.t price of irell-ore \r' 

:~'~3. SHRIMATI JAYANTI p~t~,; 
N All{ : Will the Minister of COMM ERCE 
... plt,sod to state: 

· <a) the sate prices of iron ore in .tlJ. 
country; 

(b) the rate at which iron ore is ex. 
ported to Japan and other countries; 

(c) whether there is a need to rai,. 
the export prices of iron ore in view of th. 
risinl cost of transport; and " 

(d) jf so, the steps beini taken in the 
matter '1 

THE MINISTER OF COMMERC. 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Minerals 
& Metals Trading Corporation supplies 
iron ore to domestic steel plants at a pric. 
ranging from Rs. 67.50 to Rs. 90/- p.i 
DMT depending upon sectors concerned. 

(b) Export prices of Indian iron or. 
to various countries vary dependioj upon 
the grade of the ore to be shipped, corn-
petitiveness in terms of the Ian ded price in 
the country of import, port of loading in 
India etc. MMTC's .prices for 1985-80 for 
export to Japan for Bailadilla fines is 26.23 
US Cents and for BaHadiJa lumps is 30.73 
US Cents per 1~~ of Fe FOB per DLT. 
Prices of iron ore of alJ other grades and 
sectors for export to Japan and other 
countries are generally derived from above 
prices keeping in view other relevant 
factors. 

(c) and (d) Yes, Sir. However, supply 
of irod ore In inlerpational market is very 
much in excess of demand deaUng to sever 
cOlnpetition and depressed pClces. For 
competing in the international market, our 
saJe prices have to be in line with the 
prices offered by other leading producers 
like Brazil and Australia. 

New Casb Compensatory Support ,cheme 

3864. SHRIMATI JAYANTI PAT. 
NAIK : Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government have decided 
to introduce a new Scheme of Cash Com. 
pensatory Support for exports; 

(b) if so, when such a sc:heme is loint 
to be launcbed, 



(e) the major products .ro\ij)s likely 
to be covered under the above scheme; 
and 

(d) the salient features of the new 
scheme' 

tHE MINISTER OF COMMERCS 
-AND FOOD AND CIV~L SUPPLIES 
(SHRI P. SHIV SltANKER) (a) 
Y .. , Sir. 

(b) lat July, 1986. 

'(C) The major product afOUps to be 
c:over~d under the new CCS scheme will 
"- i'!ft81neering Ooods, Chemicals and 
A1lied Produets, -Plastic Goods, Processe(i 
"GOds, 'Marine Products, Agticultura1 
Ptedacts, Leather Goods, Jute -goods, 
Sputts Goods Handicrafts, Textiles, elc. 

~ The 'sa·lient featur~ of the new 
QQI 'SebeMe an as ,follows : 

ti' In Tespect of industrial prodncts, 
l'eimbutsement of un-refunded in-
diTeot taxes will 'continue to be 
tbe main element for determining 
,tbe CCS rates. HoW'Cver, the cas .. 
caded structure of taxade-n will 
alra be take!) into account. 

i(Ji) Compensation for product/ma1rket 
development will be given only ,in 
a highly selective manner on the 
basis of a phased out programme. 

'(iii) ~Por ,agrieul1ur .. l items, such as 
fruits and vegeta·blcs which Me 
.perisba9le ift n&tllWc, a special 
fAemeDt ,&f oGmpeAsation will'be 
J)l\OVided .f0r the high oost of fran-
sportati:on witbin India. 

(iv) For Handicrafts items, the value 
aIded by Ja-hoor will be one of 
the main factors to be considered 
for (tenmnininl th-e CCS rates. 

(v) The restriction regard'jng grant of 
CCS not beiDg allowed to exceed 
2'% of the value-added i.e. ,r.o.b. 
realisation less 'R'SP entitlement 
(under fM tmpl)tt PoUey for Re-
Fst.r~ Exporters) will continue. 

(vi) The present ,polky ,for IAn .... 
CCS on certain Qatoaerita.or 
suppl ies withia India t .. etJ .. 
them as deemed exports will 
cOIt·tinue. 

[rrtm'S/mio,,] 

,Ap,lie.tloa. ~ror ••• istance .&der leW 
Emplo,me at Scltem e forwarded by District 

InGultry Centre. Santbal ParaatoB ,(8I11ar) 

3865. SHRI SALAHUDDIN: Will 
.the Minister of FINANCE be plea·sed ,to 
state: 

(a) the number of cases forwarded by 
District lndost·ries Cent,re, Santhal Parpn8, 
Bihar, during the last th:ree years upto 31 
December, 1985 for providing assistance 
under the self-erhpleyment sdheme to each 
branch of the ban,ks in this district: 

(b) the number of persons provided 
with tuch assista'noe as on 31 December, 
198'S and the n't1mber of those casts in 
whioh the assisfanc~ has not been ·given; 
and 

(c) the time by which assistance will 
be provided in all the cases and the details 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAN'C~E ,(SHill 
JANARDHANA POOJARY) : (a) aod (b) 
Under the Scheme for providing Self-Emp .. 
J.oyment to t,he Educated U·nemployed 
Y o\lths, the numb~r <>f 8pplica'1i0Ds ~ 
mmended by the Distr.ict Indust'Res Centre 
in Sant'hal Parga.na District to banks were 
2031 and 1.517 foOr the years 1983.'84 .. nd 
1'984-85 respectively. 'Out of the abeve, 
t-he ,number of applicatiOfts sanet10tlN -by 
banks were 491 and 598 fot the years 1'98'. 
84 and 1984-85 respectively. I nf-orma'tion 
for the year 1985·86 has not yet Men 
reported. 

(c) U,nder the Self .. Em,ployment Scheme 
the banks caD sanction C890J uJ)to tM 
tar.t assigned to them. Uader tbe f.ltYi .. 
ed procedures the 'istrict Industries 'eee.. 
tres have been advised not to recommend 
more tMtI 10% ef the apfJIie&4kM. "over 
and above the tarlet fix~d for the bank 

, l1rlilCbes for sanction uf:lc!er 'lb. ·~"m •• 



The Joan proposals are '~to be disposed of, 
by the 'bank branches within 14 days 
from.dto date of receipt of applications. 
Time frame for the release of the assistan-
ce mttn1y depends upon the taken hOle for 
the ,procurement of the assets and the 
Rhased requirements of the working 
capUal. 

IE",lishJ 
Aisistance by banks to victim of riotl Ind 

disturbances 

3'866. SYED SHAHABUDDIN : Will 
the Minister of FINA~CE be pleased to 
state : 

(8) whether the Reserve Bank of 
India has issued guidelines to the banks 
for providing relief and rehabilitation sys-
tems to the victims of riots and distur-
bances; 

(b) if so, brief particulars of the 
schemes under operation; 

(c) the total amount sanctioned as 
Joan by the banks to such victims during 
1984-85 and 1985·86, State-wise break-up 
thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHR;I JA· 
NARDHANA POOJARY): (a) and (b) 
Yes, Sir. Brief particulars of the important 
facilities given to the persons affected by 
riots and disturbances iare as under: 

(i) Loans for rep lacement of essential 
household effects could be sanc-
tioned upto Rs. 5000/ .. per family 
carrying 'interest at 1'2.5 'per cent 
,per annum repayable in a period 
of three to five years. 

(ii) Advances would be san~ 
for repairs/reconstruction ot hoUses 
on the basis of &Messed' 'lamalt. 
These advances would carry ,,a 
conccssional rate of interest of 
12.5 per cent 

(iii) Credit at a concessional rate of 
12.5 per cent would alio be am-
Jable to truck and transport ope-
ratdrs whose vehicles were'dtst: 
royed or damaaed in the distur-
bances. 

(iv) Advances would be available to 
retail traders whose shops ,bad 
beea destroyed, for continuingl 
restarting their busi'ness upto !the 
limit of Rs. 5 lakhs carrying a 
concessional rate of interest of 
12.5 per cent. 

(v) Fresh advances to small scale 
industrial units danlaged/destroy-
ed would also be sanctioned upto 
a limit of :lts. 5 lakhs at a conces-
sional rate of 12.5 pel' cent to be 
rqlaid in three interest of to .five 
years. 

(vi) No margins would be stipo'lated 
for loans upto Rs, 25,,000/-. -For 
advances over Rs. 25,000/- sraatsl 
subsidy given by Government 
would serve as the margin. In 
-cases where no grant/subsidy is 
given by the Government the 
margin would 'be built up IFadu-
a Ny 'after the borrower Md 
started acquiring income on a 
regular basis. 

(c) The State-wise data as at the end 
01 March, 1985 and Decemb,er. 1985 (Cu-
mulative) is set out in the attached State-
ment. 

Statement' 

Annexure 
State.wise position on amount saJ1ctioned to riot atf'ected persons. 

-liates}Union As at the end of As at the end of 
T,rritories MarQb. 1985 December, 198$ 

Total amount Total, amoUnt 
aallftioned sanctioned 

. J (Amount in lakbs) 

OuJarat 4.09 



Delhi 

Himachal Pradesh 
Punjab 

2962.04 

29.88 

3404.?8 

45.27' 
39.00 

West Bengal 

Rajasthan 

Madhya Pradesh 

Uttar Pradesh 

Bihar 

Maharashtra 

115.64* 52.94'· 
4.35 

(:13.50 

759.32 

162.13 

8.18 

732.77 

829.61 

255.21 
138.67£ 60.88££ 

Tami] Nadu 9.74 

Jammu & Kashmir 18.6i 

-----.. --'-~' , .. - ·-... ·---·--'-.. __ ~ ____ w. __ ._. ___ .... ___ • 

* 16 Banks Reporting 
lit. 9 Banks Reporting 
£ 8 Banks Reporting 

££ Few Banks Reporting 
Data : Provisional 
Source: Reserve Bank of India 

_,,--,-... ----.... -..._ ....... J--.. ~.- __ ~_... .... -.-----~--

De~elopment of non-mulberry silk areas 

3867. DR. T. KALPANA DEVI: 
Win the Minister of TEXTILES be pleased 
to state: 

(a) whether suggestions for develop-
ment of non-nluJberry silk areas have been 
roceived by" Government from the Silk 
Manufacturers' Association of India; 

(b) if so, action/decision taken by 
Government thereon; and 

(c) whether Government propose to 
encourage iInprovement of Tusser silk in' 
view of its vast untapped potential and' 
tbus he1p improve economic condition of 
the people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI KHU .. 
RSHID ALAM KHAN) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

.. -~ - -_ ~----- ... --. - ... -... 

Refrenchment or labour force of 
Food Corporation or India 

3868. DR. D.N REDDY: 
Minister of FOOD AND 
SUPPLIES be pleased to state: 

WiJl tho 
CIVIL 

(a) whether Government have decided 
to retrench 6465 labour force of Food 
Corporation of India as a measure to save 
non .. plan expenditure as reported in 'Eco-
nomic Times' of 3 March, 1986; 

, 
(b) whether this figure was arrived at 

by the Food Corporation of India manage .. 
ment itself after a detailed study; 

(c) whether Government have under-
taken similar studies for his Ministry and 
its subordinate offices also; and 

(d) if so, the action proposed to save 
non-plan expenditure drastica1Jy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
'TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) and (b) The 
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Government havo approved retrenchment 
of only the depa~ntal labour of PCI 
workins at major ports as the imports and 
exports operations of FCI have shrunk. 10 
size considerably. This will briDg lavings 
of about Rs. 23 crores every year which 
the FCI was incurring towards payment of 
idle wages to this labour. 

(c) Yes, Sir. 

(d) About 200 posts have been identi-
fied for surrender in both the Departments 
of Food & Civil Supplies with a view to 
reducina expenditure. 

Effects of raids on diamond trade 

3869. SHRI D.N. REDDY: Will the 
Minister of FINANCE be pleased to state: 

(8) whether it is a fact that recent 
Income Tax raids may halt diamond trade 
which is ftourishing and bringing in size-
able foreign exchang! _ earnings and 
employment of workers; 

(b) if so, the corrective steps taken/ 
proposed. if any; 

(c) whether trade has been following 
Central Board of Direct Taxes guidelines 
for book-keeping; and 

(d) whether Go'Vernment propose to 
introduce computers to simplify the tedium 
of accounts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) Income-
lax Department has conducted searches in 
~he cases of diamond dealers on receipt of 
specific information regarding transactions 
outside the account books & seized only 
unaccounted diamonds acquired out of 
undisclosed sources. Accordingly there is ' 
no possibility of genuine diamond trade 
being affected by Income-tax searches. 

(b) Does not arise. 

(c) It is not possible to say whether 
the diamond traders arc following the 
Central Board of Direct Taxes guidelines 
issued in respect of maintenance of 
a.cco\Jnt~~ 'But J.ll~()lTle .. ta" Department is 

ma' ·ina seizures only in cases where acc:oullt 
books, are Dot maintained u per tbese 
luidelines and/or where stock found is Dot 
reflected jn the account books. 

(d) Incomo-tax Department is intro-
ducing computers in a phased maDDer to 
simplify the tedium of accounts. 

I.eome-tax eo IDluranee claim. 
paid ID exces. of written ,alue 

of macbinery 

3870. SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) when insurance claims are paid in 
excess of the written value of machinery is 
the excess taken as income for computin, 
income-tax; 

(b) when insurance clainls are paid in 
excess of the purchase va1ue, does the 
excess amount attract income·tax or capital 
gains; and 

(c) what is the exces'S insurance claims 
over the purchase value in case of Pure 
Drinks, Mohan Machines, Kool Crowns 
and Cec Jay Crowns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The information is being collected and will 
be laid on the Table of the House as soon 
as it is received. 

World Bank's policy towards de,e-
loploK and developed countries 

3871. DR. SUDHIR ROY: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the World Bank has been 
advising tbe less developed countries to 
foHow a policy of free trade; 

(b) whether the World Bank gives 
same advice to the developed countries 
like, USA etc. which actually follow severe 
restricti ve trade policies; 

(c) whether India has advised or pro-
poses to advise the World Bank to folto~ 



.• uuifollD pOKey t.owal~$ d,v.elopiJlI as 
• .u al. 4eVfdopad·. c;oun.riet; and 

(d) whether India,'s policy of uuilatlEal 
liberlisation of imports has contributed to 
tM.QOlUltIYY'S "lanco of trade dc:ftcit and 
to w,bat oxtent? 

THE MINISTER OF COMMERCE 
AND FOOD AND' CIVIL S'UPPLIES 
(SHRI P. SHIV SH,ANKBIl): (&I) to (c) 
As far as Inqia is cOIlcorned interaction 
with the World Bank is within the frame .. 
work of the Bank's Articles of Agreement 
and in conformity with India's national 
economic policies and priorities. We are 
not, aware of the policy prescription. that 
the Bank may be making in relation to 
ot~er countries. 

(d) The trade deficits during last four 
fi.nancial years and upto September, 1985 
h~ve been as follows: 

Year In Rs. Crores 
----_._---_.--

1981.82 5802 

1982-83 5503 

1983.84· 5891 

1984-85· 5435 

April-Sept. '85* 4124 

*Figures are provisional. 

Tbe import policy is framed keeping 
in view the overaH foreign exchanie posi-
tion and the needs 0; the economy. The 
trade deficit is attrabutable mainly to import 
of bulk items such as petroleum and 
petroleum' ~roducts. fertilizer, edible oils. 
iron & steel and sugar. 

[TranS/lllion] 

Exemption of Income-tas to Birla 
Initiate of Tecbnology) Me.ra. 
Ranchl for conductiog rtsearcb 

work 

3872. SHRI VlJOY KUMAR 
YADAV : Will th~ Minister of FINANCE 
p. pleased to state: 

""1'11,,,: .... ,., . 

~). WlMthDf it i. a _t: ... Qliat 
"'''''' ~1 •• rijr~ Nqu (O •• a);. Ori .. t 
PII*' MiU~ AmbaJai (Mad... :Ira .... : 
Hindwqsll Motor"t UtMr Para (I"'-t 
B.o.nsal) hAw= been enjQyial ... ..,aOA ,.f 
.IJlQGnlcMa'" QQ the aJAO"llt \leiq __ 
res.oarcb work; 

(b) whether exemption in income-tax 
has been given to the Dirk Inttit.Q" of 
Technology, Mesra, Ranchj in the name 
of conducting research woJ".lk; 

(c) whether the Birla In.titutc af 
Technology, Mesra have neither moatiOiled 
about the amount of expenditure in this 
regard in their annual bu~g~ noc they 
have sot conducted any such research 
wor-k; 

(d) jf so, whether Government propose 
to conduct a high Jovel enquiry into the 
matter of exemption in the income-t .. , 
giving full detaiJs of concernod reeearch 
work; and ,., 

(e) if so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) 'to (e) 
The information is being collected and will 
be laid on the Table of the House as soon 
as it is received. 

(EngUlh) 

New projects for development of 
tourism 10 19 4-85 and 1985-86 

3873. SHRI C. P. THAKUR: Will 
the Minister of PARLIAMENTARY AF-
FAIRS AND TOURISM be pleased to 
state : 

(a) the new proje'cts for development 
of tourisQl taken up during 1984·8S and 
proposed to be taJ.cen up in 1985-86; and 

(b) whether any project from the 
Government of Bihar bas been included in 
the list? 

THE MINISTER OF PARLIAMEN-
TAltY AFFAIR.S AND TOUItISM (SHit! 
H.K.L. IlHAOAT): (8) and (b) Develop-
fllept 9f t p\lrism fJl~Uiti~s i$ Cl contiD\lQUI 
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process involving the combined efforts of 
the Centre. the State & the private sector. 
Projects are taken up by the Department 
after evaluation, depending upon the 
potential,. availability or funds and inter·se 
priority. Durillg 1984-85 the Department 
released funds for 4S Central schemes that 
included three projects in Bihar. DtAring 
1985-86 the Department has so far taken 
up 65 projects out of which two projects 
are in Bihar. 

Iacome Tax, & Excise Customs eases pcnding 
in courts 

3874. SHRI KAMLA PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state : 

(a) whether custonlS raids and invest-
igations yield large scale prosecution but 
the income .. tax raids on the other hand 
are rendered infructuous as they are 
usually litigated" and in the absence of con-
crete evidence that a suspect deliberately 
tried to cheat Government, CO'Urts decide 
against criminal convictions; 

(b) if so, how Government propose 
to deal with the situation; 

(c) how many cases Of income-tax, 
central excise, customs etc. a~e locked up 
in the courts, since when and what steps 
have been taken to expcJi le their fiualisa .. 
tion; and 

(d)· whether there is any proposal for 
the creation of special jncome-tax courts? 

THE MINISTER OF STATE IN THE 
MINISTRY·· OF FINANCE (SHRI JANA .. 
ROHANA POOJARY): (a) to (d) the 
information to the extent possible is beiaa 
coUected and will be laid on the Table of 
the House. 

RaIds at residences of offttlals of the OllIe. 
of Joint Chief Controller of Imports aDd 

Exports 
3875. SHRI BANWARI LAL PURO-

HIT: Will the Minister of COMMERCE 
. be pleased to sta te : 

(a) whether the Central Bureau of 
Investigation (eBl) has recently raided at 
the residential premises of the official of 
the office of the Joint Chief Controller of 
Imports and Exports at Bombay as report-. 
ed'in the news papers of 20th February, 
1986; 

(b) if so, the details of the officials 
on whom raids w re conducted and full 
details of incriminating documents and 
fixed deposits receipts, etc, seized during 
the raids; and 

(c) the action contemplated by 
Government against the officials of tho 
office of the Chief Controller of Imports 
and Exports in this regard? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) A statement is attached. 
(d) The in\'e~tigation of these cases 

by the CBI is in progress. 
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Settlna ap of floor mills in Haryana 

3876. SHRI CHIRANJI LAL 
SHARMA: Wi]] the Minister of FOOO 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the number of applications receiv-
ed for setting up of flour mills in Haryana 
upto December, 1985; and 

(b) action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) and (b) 
The genera) policy of the Central Govern-
ment since May, 1980 has been not to per-
mit establishment of new roller flour rniJJs. 
However, keeping in view the prescnt easy 
availability of wheat in the country, the 
above policy has been reviewed and it has 
been decided to permit a limited number of 
new units of capacity up to 30 1Y1Ts per day 
to be set up in States/Union Territories. 
The State Governments have been advised 
to obtain applications from eoterpreneurs 
for grant of permission ilnd fon,vard thcln 
to Central Government before 30.4.1986, 
for further consideratjoo~ The requests 
received for establishment of new units in 
Haryana before 26.12.1985 ,were rejected 
in accordance with the policy then prevail-
ling. The applications now being receiv-
ed wiIJ be considered after 30th April, 
1986. 

Subsidy on rice paid to States and 
Unton Territories 

3877.' SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of FOOD 

AND CIVIL SUPPLIES be pJeased to 
state : 

(a) the amount of subsidy on rice 
provided to' each State and Union Teqi-
tory by the Union Government for distri-
bution of rice through PubJic Distribution 
.System during 1985 .. 86; 

(b) the subsidy contributed by. the 
Union Goverrlment to the rice sold a,t lls. 
2/- per kg. in Andhra Pradesh and the 
contribution of the State for subsidy; 

(c) whether Government have exami-
ned the subsidy scheme of sale of rice at 
Rs. 2/- per kg. in And-bra Pradesh and the 
reaction of Government th~reto; and 

(d) whether the subsidy scheme of 
Andhra Pradesh selling rice at Rs. 2/- per 
kg. will be laid on the Table '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
~1INISTER OF STATE ,IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) and (b) 
A staten1ent showing state-wise, the off-
take of rice from the Centra] Pool for the 
public distribution system and the amount 
of consumer subsidy, thereon, during 1985-
86, is attached. 

The Governn1ent of Andhra Pradesh 
have reported that in 1985-~6 their subsidy 
on the rice sold at Rs. 2.00 per kg. wiJl be 
around Rs. 176.64 crOfes. 

(c) No, Sir. 

(d) Does not arise. 

Statement 

Statclnent showing the off-take of rice from the Central Pool and the amount of 
subsidy thereon during 1985.86 (April 85 to January 8-6) 

Name of the State/ 
Union Territory 

1 

Andhra Pradesh 
n" '''i''':'' __ ~ __ '''''' __ '' 

Quantity lifted· 
(in 111etric tonnes) 

2 

8,62,000 

Subsidy· 
(in Rs./crores) 

3 . 

68 



Assam 

Bihar 

IGujarat 

Haryana 

HimaohaJ Pradesh 

Jammu & Kashmir 

Karnata:ka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipnr 

. Meahalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

U ttac Pradesh 

West Denaa1 

Andaman & Nicobar Islands 

Chandi,arh 

ArUll&chal Pradesh 

D~dra &. Nagar Ha veti 

Delhi 

Goa, Daman & Diu 

Mizoram 

PODcticberry 

2 

8,62,000 

21,000 

91,000 

8,000 

35,000 

79,000 

3,54,000 

1l,98,000 

1,82,000 

3,24,000 

21,().{)O 

74,000 

40,000 

61,000 

2,000 

6,000 

25,000 

3,77,000 

76,000 

J ,46,000 

6,02000 

7,000 

31000 

33,000 

300 

1,21,000 

30,000 

50,000 

8,000 

-The fi,ures are provisional and approximate. 

~ 

21 

2 

7 

1 

3 

6 

28 

94 

104 

26 

2 

6 

3 

5 

"0.2 

0.5 

2 

30 

6 

12 

47 

1 

0.2 

3 

0.02 
10 

2 

4 

1 
'" , ., 
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Subsld, to Aadhra Pradesh on f.,odgralns 

3878. SHRI BHATTAM SRIRAMA 
MURTY : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Union Governnlent was 
living about one hundred cr~res to A~dhra 
Pradesh by way of subsidy on foodgralDs; 

(b) if so, the details of the above 
amount of subsidy as stated by him recen-
tly at Hyderabad; 

(c) the over all quantum of sarees and 
dhoties supplied by the Andhra Prade5h 
State Government and to what extent the 
Centre is offering subsidy; and 

(d) the similar figures for distribution 
of rice at Rs. 2 per kg in Andhra Pradesh 

THE MINISfER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b) During the 1985 calendar year, 9.78 
Jakh tonnes of rice Dnd 3.75 lakh ton.ncs 
of wheat were lifted by Andhra Pradesh 
from th Central Pool at the Central issue 
prices for distribution through their public 
distribution system and other schemes. 
The Central subsidy on rice was about Rs. 
77 crores and on wheat about Rs. 25.5 
crores. 

(c) and (d) The schernes arc of the 
State Government. 

Proposal to increase Income Tax 
exemption limit for the purpose of 

sale of property. 

3879. DR. K.O. A·DIYODI: Will 
the Minister of FINANCE be pJeased to 
state : 

(a) whether it is a /act that the seller 
of a landed property upto Rs. 50,000/ .. is 
not required to produce incolne tax clear. 
anee certificate to the registering authority 
to register a sale deed; 

(b) whether Government are aware 
tbat to avoid production of income tax 

clearance certificate to the registeriDI 
authority the sale value of property is kept 
below Rs' 50,000/- even though the actual 
sale is much higher . in order to cvad. 
stamp duty and registration fee; 

(c) jf so, whether Government pro" 
pose to increase the limit of Rs. 50,000/-
to at least Rs. one lakh; and 

(d) if not, the steps proposed to 
curb evasion of stamp duty & reaistration 
fee? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) Yes, 
Sir. 

(b) No material in the form of em-
pirical evidence is available with the In-
come-tax Department which can establish 
a nexus between the requiren1ent of a cer-
tii-kate under section 230A of the Income-
tax Act and the evasion of stamp duty 
and registration fees. However, in order 
to avoid hardship likely to be caused to 
small irnmovable property holders and to 
effectively nlanagc the workload, it is 
necessary to have a prescribed limit for 
the production of income~tax clearance 
certificate to the registering aut horities. 

(c) The proposal to increase the exis-
ting litnit under section 230A of the In-
con1e-tax Act is under the consideration 
of the Government. 

(d) Stamp duty on instruments con .. 
nected with sale of landed property is a 
State subject of taxation under Entry 63 of 
the State List-II of the Seventh Schedule 
01' the Constitution. The revenue from 
stamp duty has been assigned to the 
States who collect and retain the pro-
ceeds of such duty. The Indian Registra-
tion Act, 1908, is also administered by the 
State Governments. Hence it is for the 
State Government concerned to take re-
medial measures relating to evasion of 
stamp duty and registration fees. 

Request of Andhra Pradesh Government 
for permission to procure rice 

through F. C,I. 

3880. SHRI E. A YY APU REDDY 
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Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Government of A ndhra 
Pradesh have requested the Union Govern-
ment to permit it to procure 27 lakb ton-
nes of rice through the Food Corporation 
of India and to permit the State Govern-
Incot to utilise 22 lakh tonnes for the 
State's requirement especially to supply 
subsidised rice to peopJe below poverty 
Hne; 

(b) whether Union Government have 
agreed to the said proposaJ; and 

(c) if not, the reasons for not agree-
ing the said proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN1NG AND 
MINISTER OF STATE IN THE MINIS-
TR'Y OF FOOD AND CIVIL SUPPLIES 
(SI-IRI A.K. PANJA): (a) Yes, Sir. 

(b) No, Sir. 

(c) The procuren1enl of such a large 
quantity in a rice consuming State, in the 
context of present production. would not 
be conducive to the food economy of the 
region. 

StrinR(\nt action against coin hoarders 

3881. SHRI B.V. DESAI: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether the Union Government 
have asked the State Governments to take 
stringent action against coin hoarders; 

(b) if so, whether in a communication 
to the Chief Ministers he has pointed out 
that adequate steps including imports of 
coins to enhance availability have been 
taken; and 

. (c) if so, the other points raised by 
him in his communica tion ? 

THE MINISTER .OF STATE IN THE 
MINISTRY OF FINANCE (SHRI) 
JANARPli~l'1A POOJARY): (~) Yes, 
Sir. 

(b) Yes, Sir. 

(c) The other points covered in tbe 
communication were :-

(i) steps taken to increase the pro-
duction of coins such as intro-
duction of incentive schemes 
in the Mints, increase in the 
working hours, introduction' of a 
second shift· in the Calcutta Mint 
etc., and 

(ii) steps being taken to establish a 
new Mint at NOIDA, U.P. 

{Troll .. lation] 

. Relief to syntheti c yarn industry 

3882. SHRI C. JANGA REDDY: 
Will the Mjnister of TEXTILES be pleased 
to state : 

(a) whether it is a fact that Govern-
ment had given relief to the tune of Rs. 
131 crores to synthetic yarn industry but 
this relief did not percolate to the consu-
n1er; and 

(h) if so, the facts thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM .KHAN): (a) and 
(b) rn regard to the reliefs given to tex-
tile industry in August 1985, the N. T .C. 
mills manufacturing low price fabrics under 
the 'Sulabh Cloth Scheme' have passed 
on the benefits of duty concessions to the 
consumers. The duty reliefs have also 
had as impact on prices of certain textile 
itenls and the price situation of textiles 
has genera1Jy been satisfactory during the 
year t 985-86. However, in certain areas, 
the benefits have reportedly not been 
passed on in entirely to the consumers. 

11.59 hrs . 

[E1lglish] 

PROF. K.K. TEWARY (Buxar)! Sir 
it is a very important matter. I have 
seen in newspapers today and I have sent 
a notice also. The Press has reacted 



very violentJy to a very innocuous obser-
vatio. made by you in the House. 

PR.OF. 
(Rajapur) : 
order.. 

MADHU DANDAVATB 
Sir, I am on a point of 

nop. K.K. TEWARY: This House 
ls supteme. 

SHltl K. P. UNNIKRISHNAN: 
(Badaaara): I have given a notice. 

MR. SPEAKER: I have got it. 

l'Z. br •. 

MR. SPEAKER: No, DO. I was as .. 
king you whether yoo haYe also· liven 
notice of the prh'ilege motion. 

PROP. K.K. TEWARY: Under the 
rules and \lnder 'he Constitution, your 
observations cannot be challenged. 

(Interruptions) 

SHRI K.P. UNNIKRISHNAN: 
have given notice of privilege. 

MR. SPEAKER: It seems be bal 
PROF. MADHU DANDA V A TE: also given. I will Jisten to you. 

Sir, I am on a point of order. (Interruptlon3) 

MR. SPEAKER: On this? PROF. MADHU DANDAVATE: 
am on a point of order, Sir. 

PROF. MADHU DANDAVATE: I 
am raising a point of order regarding MR. SPEAKER: What is your 
this. point of order, Sir? 

PROF. K.K. TEWARY: Let me 
finish my submission. After that you can 
raito. 

PROF. N.G. RANOA tGuntur): 
Before his point of order, let him make 
his point. 

PltOF. K.K. TEWARY: Mr. Spea-
ker, ~erybody respects the freedom of the 
press, but,' Sir, the sovereignty of the 
House ..• 

(Interruptions) 

SHRI K.P. UNNIKRISHNAN : Has 
he liven any notice ? 

PROF. K.K. TEWARY: I have 
liven notice. 

MR. SPEAKER: Might be. But Mr. 
Unnikrishnan's notice has come to my 
knowledge. Prof. Tewary, have you also 
aiven notice ? 

( lnltrtuptlolts) 

PROF. K.K. TEWARY: You have 
called me first, Sir. 

( Interruptions) 

Mit. SPt:AKER.: No, no. He bas 
liven notice, I have received that, Let him 
ask. 

(!"t""uptIOIlJ) 

PROF. MADHU DANDAVATE: 
Let him finish and then I wiH raise the 
point of order. 

( interruptions) 

PROF, K.K. TEWARY: My sub-
mission is that under the rules of the 
House and under the Constitution your 
observation cannot be questione'd outside 
the House, cannot be made a matter of 
controversy. We all respect freedom of 
the press, but the attempt of the press to 
gag the Speaker and the cast aspersions 
on the Speaker, this question must be 
decided once for all. 

MR. SPEAKER: That is all right, 
you have made your point. 

( Interruptions) 

MR, SPEAKER: It is all:ri~t, I 
have heard your point, I have listened. 

( Interruptions) 

MR. SPEAKER: It is' an right, 
there is a limit to everythina. Now you 
have finished. 

PROF. K.K. TEWARY: What limit 
yoti have put for me ? 

Mil. SPEAKER': You ha'le done 
your job. 



~~ItOf. ;.t{tK. "T-elV~Y,: 't Lt~~Wd 
• eek your rwins OD it. 

1'\. 

¥il . ..sP~iJt : • I. will '; Jee,*o it. 
, .,:/nlerrIfJltlpnf) 

,1.,\ 

PROF. MADHU DAr-{DAV ATE : I 
am raising the point of order regarding the 

;lQOn4u~t,.'of the,: pr.oco~ajnls of the, !;louse. 
iMy point ·of, ,or.der js-X, ,have ",with me 
Kaul and Shakdher, and I would 1,ike to 
remind you that ..• 

PBOF. K.K. 'TEWA!t.y';: There are 
better books, on this. 

PROF. MADHU DANDAVATE: 
'When you write, we win relet to it. ' 

On 17·3·1960 a Ruling was given in the 
, ~.,k ~Sabba, .that as Jar ,as the Speaker's 
·,lluli'llIS are cQncQrQ~d, no public contro-

MerlY or, controversy with the pre~,~ ,will 
be carried OD. Today the press ha& (epor-
ted that you have already fortunately 
clarified to the asssociation's re-
presentatives of the press that you 
have already said that you do not have 
any animous agairlst them. You have a1-

" reAdy said that, Sir, and as a result of 
-that, :that -clarification bas come in ,the 
press. My contention is, according. to 
the rulings regarding the proceedings and 

· the 'powers of ·the Speaker as far as clari-
" fications are concerned~ t,hey, should not 
· be given outside the' H'ouse, but i they 

should" be a ; 'part 'of,the House and so I 
demand that as required by the precedent, 

. /,y~u. shQuld" cl,Uify the positjon in this 
tHo~se. and .)to.ur clarification will become 

· a part, and parcel of the Lok .sabha re-
cords. So, as your ruling was in ,the 
House, the clarification must be in the 
House. It must not be in the Chamber 

I of the, Speaker, but it, must be in the 
Chamber of the Members of 'this House. 
That is what I demand. 

Sir, I seek your Ruling. 

. MR .. SPEAKER: I will she my 
, Ruling. 

PROF. N.G. RANOA: Chamber is 
a., part of the House. 

(Interrupt 10111) 

PROF. 'MADHU ,DANDAVATE: 

,PJwe ~atifY 7 ~t".!y~~r ;.f._a~'~r!, qanoot 
be a substitut~ (or" ~l.lj.s C~aw.ger . 

SHRI K.P. UNNIKRISHNAN: I 
,btfc. liven a 'Aotic~ .•• 

MR. SPEAKER: Yes, I have re-
ceiyed it. 

SHRI 'K.P. UNNIKRISHNAN : .•• 
for privilege against Mr. Anantar~man, 
President of the Delhi Press Association, 

Mr. SUbhash ·Kirpekar, Sec~etary ~~d other 
Members of the Executive who seem to 
have adopted an extraordinary resolution 
yesterday and this resolution not only 
brings your office into ridicule, into disre-
pute, but it chatJenaes Ithe .very basis. of 
our constitutional democracy. And I am 
astonished that something bas .been . circu-
lated. I -do not know, it is a, fatherless 

J document. unsigned document, in the 
,name of Lok Sabha" Seore.ariat to :the 
press. That clarification has also .come. 
What nappened is, an unsigned document 
has b~n ~ircuJated as a reply to :tqis re. 

,solution in the, name of th~ Lok .. ,$a~a 
Secretaria t. 

, MR. SPEAKER: No, no. 

SI;lRI K.P. UNNIKRISHNt\N: .. It 
is an unsigned document. That is .. PJ'~i
sely the point. This is an extraordinary 
situation because this is a document. 

MR. SPEAKER: No. 

SHRI K.P. UNNIKRISHNAN: If 
that is true, it calls for an exphl'nation 
from whosoever is responsible for it. I 
have written to you separately. It is 

, good that you clarify these questions: 

(1) ,On. a motion of prjvi~ie. for 
which notice has been,.sent. 

It is one of the graYest. proyo,cations 
which I have seen in my parJia'meqtary 
career and this unsigned document which 
has be.en circulated to the Press. 

,PROF. K.K. TEWARY: I am on a 
point of order. 

SHRI 'K.P. UNNIKRISHNAN: I 
will read it. 



PROF. X..K. TEWARY: It is absol-
ately riaht OD the part 01 ••• 

(Intlrruj7tlonsj 

SHRI K.P. UNNIKRISHNAN : 'Here 
is tho document. I will read it. 

PROF. K.K. TEWARY : Because you 
have made tbe observations uDder the 
r\1]o •••• 

.. MR. SPEAKER: Now listen to 
me. 

(Interruption$) 

SHRI K.P UNNIKRISHNAN: This 
is not the way to do it. 

PROF. K.K. TEWARY: Because 
you have made the observations under the 
ru1es, you do not owe any explanation to 
anybody, whether it is the Press or any-
body else. 

PROF. MADHU DANDAVATE : 
It is a right clarificatioD at the wrong 
place. It should be made here. 

MR. SPEAKER: Just ]isten to mc. 
Now t you Jisten to me. There is nothing. 
No· clarification has bt"en issued. No-
b'ody, 

( Interruptionj) 

SHRI K.P. UNNIKRISHNAN : Who 
Issued it ? 

Mr. SPEAKER: I have listened to 
you. I have listened to both of you. Now 
you listen to me also, I have Hstened to 
both of you. Prof. Saheb's contention 
also. 

PROF.MADHU DANDAVATE: I 
have quoted the precedent. 

MR. SPEAKER: I have taken note 
of it. 

As you know, being the Speaker, I am 
accessible' to every person and when any 
hone Member or public or even the 
Press come to me, 1 have to see them and 
I must see them. As Prof. Rania said, it 
il a part of it. This is tbe cbambtr, here. 

,,12"· 

But that is part and parcel of your cham-
ber .. 

PROP~ MADHU DANDAVATE: Wo 
cannot raise a point of order in your 
chamber. We have to raise it here. 

( Int.rruptlon.Y) 

Prof. Itanaa will misunderstand you 
and ,0 to your chamber to raise a point 
of order there. 

MR. SPEAKER. : That is what I have 
soid, Professor. The chamber is this. 

( lnlerrllptio.nl) 

MR. SPEAKER: That is what I have 
clarified. That is what, I have said. 

PROF. MADHU DANDAVATE: 
We caD have a cup of tea in your chamber. 
Can we take it in this chamber? We 
cannot. 

SHRI K. P. UNNIKRISHNAN 
There are some proprieties. 

MR. SPEAKER: That is what I have 
said. I did not disagree with you on this 
subject. Did I? I did not. 

PROF. MADHU DANDAVATE: 
Prof. Ranga has a misunderstanding. He 

. is a founder member of the Constituent 
Assembly. He should not misunderstand 
it. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : Mr. Speaker, 
Sir ... 

(Illterrupt ions) 

MR. SPEAKER : Please sit down. I 
have allowed Mr. Bhaaat. 

PROF. MADHU DANDAVATE: 
What is your point of order? 

SHRI H. K. L. BHAGAT: I am 
speaking on what you have said. 

I am makin. a respectful submission. 
through you, Sir, to aU the hone Members 
of the House. You said, something in 
the House and you bav. mad. your 



observations, Aiid your observations 
certaiDly cannot be cballeqed. But 
certain leelioas developed lin the minds of 
the Pross. They brought them to your 
notice. I do not soc anythml wrona in 
you meeting the Press and listcninl to 
them and talkinl to them and sayana 
whatever you wanted to say. It is a lood 
tlt~AI· 

Pleaso hear me. DOD't interrupt mc. 
I did not interrupt you. 

SHRI K.P. UNNIKRISHNAN : It is 
outside the House. 

SHRI H.K.L. BHAGAT: Just wait. 
You can arlue it. I have a risht to say 
what I want to say. 

( Inte'rllpllon~) 

MR.. SPEAKER: Don't aot a,itated. 
No problem. 

SHRI H.K.L. BHAGAT : It is a very 
risht thins. In meeting them, there is 
nothina wrong in it. 

( Illterruptions) 

Madhuji, I do not expect you to 
interrupt me. I did not interrupt you. 
Don't provoke me. 

MR; SPEAKER: Don't get provoked. 

SHRI H.K.L. BHAGAT : What I am 
saying is, the matter is already 80rt of 
cleared. I do not think any further 
clarification or anything else is needed at 
all. Ii is not necessary. The Speaker is 
fre~ .to meet anybody in his chamber. 

(Interruptions) 

MR. SPEAKER: Now, Jisten to me. 
I am on my legs. 

([nterruptioll,' ) 

MR. SPEAKER : Why are you trying 
to interrupt ? There is no problem. We 
are trying. to create somethina which is not 
there. . 

SHRI SOMNATH CHATTERJEE 
(Botpur) : We clo llot want to create a 
pfohlem but 'to solve the pro~lem. 

MR. SPEAKER: Let me solvi it. 
There is no ~roblem either. ,/ 

SHRI SOMNATH CHATTERJBE: 
You have bten good enough to express 
the feeling. Let it go on record hero. 

SHRI DINESH OOSWAMI 
(Guwahati): Lot the clarificatien for. 
part of the record. 

( Int~rrupti()n,) 

MR. SPEAKER: Look here. I &Ai 
sayini somethina. Why don't )'ou allow 
me to say somet hing ? Why are you 
intorruptina unnecessarily? 

Why don't you sit down? 

SHR.I H.K.L. aHAGAT: They art 
trying to recreate a controversy which is 
already over. There is no controversy. 

MR. SPEAKER : I t is all right. 

PROF. MADHU DANDAVA-TE: W,b)l 
arc you getting angry? Otherwise, you ar. 
such a sweet person. 

MR. SPEAKER: Jt was a question 
raised and in good faith. Everything was 
said on the floor of the House and at your 
intervention, I said that, Press is one of 
us. There was no question at any time in 
my mind to malign it. There was ftlothina 
at all. It should have ended. But it was 
a question, certain times people do not 
study in a calm atmospherc,as Bhagatji was 
saying "Don't try to provoke me". That is 
the thins. We are all human beings. We let 
carried away by the moments which we 
are in. There was nothing. The Press 
and ourselves we have to work band in 
band. We have always worked like that. 

( Interruptions) 

MR. SPEAKER: Don't interrupt. So 
many things have been said certain times 
and we have overlooked everythina. There 
is no question at all. But, when people 
come to me, naturally I have to see them. 
They are hone 'Members, part and parcel 
of ours and when they have certain things. 
they come and I must listen and talk and 
then everything is clarified. There i. I 

notbin. wron, about it. 



PROF. MADHU DANDAVAT~: 
Whatever you have clariffed, please 
clarity it here. Let it be part of the 
record,;' What Press, friends could b"enefit, 
let us· also, benefit. 

.. MR. SPEAKER : That bas I akQady 
been ·c:larified, whatever- there was. 

SHRI K.P. UNN1KRI5HNAN': They 
are questioning your. right. You have 
your sovereign right. You also represent 
tfti"'ri~hts' of1thiS House'; 

MIl, SPEAKER: Unniji, that is what 
I am saying. Your' supremacy and the 
supremacy of the House can never be 
challenged. Y 00' are i slll'rem. and yo ur 
supremacy must be kept intact. That is 
my job -to' do it. I am't.going, to upbdld' it. 
I; am only sayinr wt/ in· our' position' are' 
trying', our Jeve1 best to be up and at level. 
We have got no animosity against anybody. 
NothingJof the sott.We just go on certain 
facts and if they are not taken in the pro-
per light; 1hey can be· clarified. 

everythi~ i . y~u' reaQ it and YO.· will l 

tiM ~jt.,1 IdoD't(ha_10~ciarify,··it~ , 

SHRf'I<!4iP. UN'NIRRISHNAN : W1iM~' 
ab'6U'tjtfte~'dbcuJlle'nt '1' 

MR.' SPEAI'13R;"I: No· qUe9tiOtt: NW~ 

part of my office, nobody from my otJ!tb6;' 
has circulated anything. No. 

(lnt.,.,uptlons) f 

AN HON. MEMBER: We are satisfied. 

PROF. MADHU DANDAVAT..E : Do.· 
we take it that the clarification made in 
the Chamber is the official clarincation 
here? 

MR. SPEAKER: What I have said 
here' is Oil the' record. That lis mY r~aord, 
what I have saId here. 

( /"te·rruptlonJ) 

SHRI SURESH KURUP (Kottayam) : MR. SPEAKER: Shiri S. J..".I 
They are browbeating you. Reddy, 

MR. SPEAKER: No Question of SHRIMATI GBETA, MU~HE,lU·EE 

br owbeat ins; at all.' (Pltoskura) : You allow me also . . , 
P·ROF .. MADHU DANDAVATE: I 

, have OM submission. We are happ~ that 
you have taken this 'correct attitt~de. Let 
it be a part of tbe record namely the 
referell'ce ill yesterday's ruling was only' -
abOQ~' 8lrri Jiteudra Prasada"s case, and 
there· was no general aspersion on· the 
Pross. 

Mil., SPEAKER: That is aJready on 
the record. 

PROF. MADHU DANDAVATE: 
No .. It is not on the record: 

MR. SPEAKER : If you. read it, you 
will find it. 

PROF. MA·DHU DANDAVAT·E: I 
ba~e, read, it and I say that whatever you 
clarified to the- Press, let It be-"cla·rified' 
b.,e. 

MR. SPEAKER : My rulina contains 

( Interruptio1ls) 

12.15 hr. ' 

{Eng/llh} 

Anodal R~pertIOf{*,D.;.'nt~" otrlilc1ta.; .. 
IDs titute or ~~k."l"l\ Bombay for 

198~·85, Ove rs ea s Co DstructloD. 
, Council of , Ind. a, Bombay. 10.. 1984~85 

and Detailed D~mand. for Grant. 
of tbe Ministry of Commerce lor 

1986 .. 87~ 

PAPER'S LAID'ON THB TABLE· 

THE: MINISTBR.· OF COMMSACE 
AND FOOD AND CIVIL SUP.PUBS· 
(SMRI P. ~HiV SHANKER): t bc,f'tct,' 
lay.on the Table :-



J2ft: ~iAM., 

(I), (I) 1 A', ctlpy. o'"tlie AblluallUpo., i 
(Hindi tallll JBllatMll ¥..,~}; 
of the Indian Instit411'- ~ of~ 
Packaging, Bombay, for the 
)pCiar' 1984"8S, aJoag with 
Audited. Accoums; , 

. (U); ftfi COptl of: theL Review 
(MMdi fari BrJIIil11' ,'Versions) 
by~' tltt G$lftrnmeut, on the 
wo.t~ing:J of the- ' ' Indian 
InstillUte ' of . P1ickaging, 
B0mbay; fot, tbe year t 984· 
85.1 

(Maced in'library S'ee. No. LT -2306/86] 

(2j' (i) A copy of th'e Annual Report 
(HIndi and EngJtshv versions) 
of th~ OV'erse4s"'CO'i1struction • COtlncU of India1 Bombay, 
for the yeaF 1984~85 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
aDd.. English versions) by the 
Governmen~' on the working 
of' the" Overseas Construc-
tion Council of India, 
Bombay, for the year 
1984-85~ 

(3), A statement (Hindi' and English 
versions) shCJwing'rellsons for delay 
'in laying the papets mentioned at 
(2).abQv~. 

[JlJaced in liBrary See. No CT -2307 /86] 

.. (4) j AICOPY of the DetailedI' Demands 
1m) Gl'lPlls (Hindi, and English 

¥'Veftk*ts) of:,tbe, Ministry of Com-
rftette rf« 1 986-81'. 

[~U1Ced iii1 libr_y" See4 \ Nt) L T -2307/86] 

SHill S. JAIP,AL REDDY (Mahbub-
naaar).: So many, problems as ha.ve been 
referred:, to jUlt' , now in the House are 
arising from our failure to dis~uss Ram 
Swarup caae. 

MR. SPEAKER~: Again" the same 
thlq.. Not:aUowed.: Irrelevant; 

sa .... a. JMPAL ll£DD¥:, Why are 
~ nut1aUowiq.:it?, 

MIl. ·s?I!AKBR: f) haw" satd' Iqattr 
h4'~r I ca_e, db~it) . 

SHRI S. JAI~AU ltIIDD¥': '\Vh7" 
not? 

MR~ SPEAKER':· Be{:ause it is sub • 
judice. ,I am not going t'o, expJain any-
tning. It is my ruling. 

:;HRI SURBSH KURUP (KottaYI8I) : 
Why not?· 

MR, SP,EAKER: I have told. you so 
many times. Ai~ you raise tbe same 
thing. I cannot do. it. Nothina,goes on 
record~ whatever the genUemaD says. 

(Interrupt ions)· 

SHRIMATI GEETA MUKHERJEE 
(Panskura): An hon. Member of this 
House, Shri Narayan Chaubey is on in-
definite hunget" strike. 

MR. SPEAKER: Tbat ' is somethHtr 
you have to take care. Please take care 
of' Nit: ChaUI1~. He is' a good friend" of 
mine. 

SHR'IMATI'OEETA MUKHalOEE: 
I request you to take it up with' th'e' 
Human Resources Deye1opment. Minister 
so that the strik~ is settled. l " 

.. .MR. ,~PJ~AKER: That is all riaht. It 
is not on th'e Agebda. Irrelevant'. 

SHRI SOMNATH CHATTERJEE 
(B'01pul')': That'is vc'ry impbrtant. 

MR. SPEAKER: It! is a1l risht. I 
have aJready said it. 

P APBRS LAIn ON 't-Hli TABLE. 
Contd. 

[English] 
R~e.. 08i1lDd.A.n .. aI.Repert~·~ .. 1 

HaocUoca. ne.a:1opment" Corponatloa" LttL, , 
I;.e ..... lor. 191J4.... .., 

• "., I 

'T4iB ,MINlS •• ""kjli Sr~T,6.oail'&It; 
MINISTR.Y OP' TEXTILES (SHAll 
KHUR8MIO' AJiAtd,KHAH)/:·, '1 ",to 

.Not recorded. 



lay, on the Table a O,Opy each, of the folio-
wiDI papers (Hindi and English versions) 
undor sub-section (1) of seetion 619A of 
tho ,Compan,ies ~ct, 1956:-

(I) Review by the· Government on 
the workins of the National Hand-
loom Development Corporation 
Limited, Lucknow, for tho year 
1984-85. 

(2) Annual Report of the National 
Handloom Development Corpora-
tion Limited, Lucknow, for the 
year 1984·85 alon. with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. 

[Placed ill: library. See No. L T -2309/16] 

SHR! SARAT DEB (Kendrapara) : 
You have already given your rulin, relar-
dina tbe Press matter. 

MR.. SPEAKER: Give me in writina 
if you want 8nythina more. 

SHRI SARAT DEB: One more thinl 
I want to say ..•. 

Mil. SPEAKER: What is your point 
of order? 

SHltI SARAT DEB: Whatever re-
marks you have made ... 

MR. SPEAKER: It is irrelevant. Not 
allowed. 

Sbri lanardhana Poojary. 
(IlIttrruptiollJ) III 

PAPER LAID ON THE TASLE-'. CONTD. 

[E",Il,h) ~ 

Notifications uDcler Central Esclle Ralea, 
LIfe Jalar_Dee CorporatloD Act, two .tate-
•• ot. re delay In l.yiD, paper. uoder LIC 
Act .Dd ADDual R~port etc. of National _It fol' Aar1calt1lre aD' aaral D •• elopmeat 
Ad. 

THE ;MINISTER OF'·$fATB.IN THE 

·Not reeordcd. 

011 t"~ TlIbl, 

MINISTRY OF FINANCE (SHRI JANA. 
RDHANA POOJAlty): I bel to lay Oft 
the Table: 

(I) A copy or Notification No. G.S.R. 
490 (E) (Hindi and English ver-
sions) publisbed in Gazette of 
India dated the 11th March, 19&6 
together with an explanatory 
memorandum leckins to provide 
e1fective rates of excise duty ia 
respect. of packago tea. tea ba,s, 
instant tea and instant coffee l\lb .. 
jeet to the condition that duty of 
excise on loose tea or cured 
coffee, as the case may be, from 
which they are made, has already 
been paid, issued under tb. 
Central Exci$e Rules, 1944. 
[Placed in Library. See No. LT-
2310/86] 

(2) A copy each of the followina 
Notifications (Hindi and EnBlisb 
versions) under sub-section (3) of 
section 48 of the Life Insuranc. 
Corporation Act, 19.56 : 

(i) O.S.R. 302 (E) published in 
Gazette of India dated the 
18th February, 1986 contain-
ing corrigendum to Notifi-
cation No. G.S.R~·' '357 (E) 
published in Gazette' of India 
dated the 12th April, 198,5. 

(Ii) , ,O.S.R. 303 (E) published in 
Gazette of India dat,ed the 
18th February,. 1986 contain-
ing corrigendum ·to< Notifica-
c:ation No. G .S.R. .794 (E) 
pubJished in Gazette of India 
dated the 12th Octobor, 
1985. 

(3) Two statements (Hindi aft" Eng. 
lisb versions) showina reasons for 
delay in Jayina the notifications' 
mentioned at (2) abo"e. 
(Placed in Library see No. LT ..... 
2311/86] 

(4) A copy of the Annual R.epo~ 
(Hindi &. Enali1h versions) of the 
: ·NatioDa), Bank·· for AaricultuN 
and Rural Development lo~ ,-,. 
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year 1984.8S ,aloq with Audited 
"ACCOUDt., uDder tub-section <S),' 
, of ,section 48 of tbe Natioaal Bank 

for Aariculture and Rural Dtve· 
'I lopment Act. 1981. 

(Placed in Library. See No. LT -
2312/86] 

12.16 hrl. 

ASSENT TO BILL 
Motor Vehicles (AlDead_eDt) 8111 

(English) 

SECRETARY.GENERAL: I be, ,to 
lay on the Table the Motor Vehicles 
(Amendm.ent) Bill, 1986, passed by the 

1- Shrimati Indumati 
Bhattacharyya 

2. Shrimati Vyjayanthimala 
Bali 

3. Shri Charan Sinah 

4. Dr. G. S. Dhillon 

5. Shri B. V. Desai 

6. Shri Bharat kumar Odedra 

7. Sbri B. B. Ramaiab 

Hous,. of Parliament ,dunPI tbe 'lurront 
session and assented to. 

12. 16-30 brs. 

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE .HOUSE 

[E",Ulh] 

MR. SPEAKER: The Committee on 
Absence of Members from the Sittin.s' 'or 
the House in their Third Report presented 
to the House on 20th March, 1986, have 
recommended that leave of absence be 
Irallted to the following Members for the 
period mentioned aaainst each : 

7th to 20th December, 
1985. 

18th November to 20th 
1)ecenaber, 1985 

20th February to 18th 
April. 1986. 

20th February to 14to 
March, 1986. 

20th February to 18th 
April, 1986. 

3rd March to 31st March, 
1986. 

25th February to 24th April. 
1986. 

Is it the pleasure of tbe House that leave as recommended by the Committee may 
be granted? 

SOME HON MEMBERS: Yes. 

MR. SPEAKER : The leave is Bra~ted. 
The members will be informed accordiolly. 

12.11 hrl. 

PUBLIC ACCOUNTS COMMITTEE 
Twenty-EI,htb and Thirtieth Reports 

[En,lilh] 
SHRi E. A YY APU REDDY(KurnooJ): 

J be, to present the followjna Reports 
(Hindi and EnaJisb versions) of tbe Public 
~"Ount8 CommittM ; 

(1) Twenty .. Eighth Report on Para 33 
of the Report of the Comptroller 
and Auditor General of India for 
the year 1981·82. Union Govern .. 
ment (Civil) regardina Delay in 
remittance of collections by Public 
Sector Bank. 

(2) Thirtieth Report on action taken 
on their 212th Report (Sevcuth 
Lok Sabba) reaarding Central 
RaiJway--construction of broad 
Jauge lino between Diva and 
Bassein Road stations and North 
liastern Railway-Gause conver .. 
lion from Samastipur to Da~ .. 
bbanp. 

(/III,rrupti on,) 



.'1 

. M 1\.. "S'EA"I.EIt: Mr. Dell, 'it ' is 
irrelevant. Please sit down. 

(Interruptions) 

MR. SPEAR.ER : There is no point of 
order. 

.. SHIlI SARA T DEB. (Kendrapara): I 
am not mentioning anything about "Ram 
SwarO'Op"s' ease. I. I W1lt1t· to i' ·say fsOmethins 
about Orissa. 

MR. SPEAKER: You can come and 
. tell 'me "in the Chamb-er. '~J.No "Ori~sa busi-

DeSS here. 
t1"ltWru~tt"ti' , 

"·MR..JSPBAKER: 'I' woeld ',like you 
: tolwitbdr"w'from·tbe 1HGtlse if you ·do 

like that. It is a"State'mtttter. 
(In tetrupllons) 

MR. SPEAKER: Orissa Government 
is [bot bere. It cannot be discussed here. 
It can be taken up' on Ithe floor of that 
H6t!se. 

'Now··matters· under Rule 377. 

12.18-30 brs. 
MATTER.S UNDER RULE 377 

[Trans/atio,,) 

: (I): De ..... for cOnStnetteD of·, a ~ .. all-
way line from Maharajpur Station to 

,~'Malltll. FOO,·jn, ·MaA,a- .(lj!adesh. 

: 'SHRI M.L. JHiKRAM '(MandJa) 
f'i'Mr; ',Spoaker , Sir, I would like to raise the 
,ftfOHUWiJ18}Matter of public impol'tance under 
, i}tule' j71 !-

District Mandla of Madhya' Pradesh is 
most backward in the matter of transporta-

, 'tton fatlllUles land l tltei'e 'is riot even a' single 
''t.ftltional'lIhilhWay there. ,'L)uring the 
'. Brlt'ish wgime' there' was a proposal to 

(: JobftStrUct 8' t'ailway 'lino from N ainpur, the 
, I rttlain i 'Junction ; ot South ..:·eastern narrow 
\~·:·I"tlle::U"e ........ to ~Ma,nd'lal Fort, but instead 
'··the··Und' Was con'stricted 'up' to iMaharajpur 
"(:.,,IY'on 'the C)ther· 'side'o'of )larmada river, 

which is unsuitable from" every point of 
view. In this i ~OD'*'t'ion I had made a 

. "aIIUG" .. lU6 

:,..,.8tl ea.t.-..jrail",., Un. '. extended 
',(rCMl"tfttbatajpur.to Madla:tBort which i. 
UaWeW,l'in I';.t.' record. tBtell today tho 
··~·tjotet5~."isn.hill!'be·~ fof Mandla 
Fort, but its~ ,utvey!;\w •• ~.eeaducted upto 
1he Qtirer.,aide ... of NarmaoarWer only. The 
most important thing 'wa •. ';t.8e f construction 
of a railway bridge on Narmada river 
which has been abandoned. 

Sir, one can tasily understand why ... the 
Britishers must have deliberate1y abando-
ned the pr090saJ, bet,.use they were 
fouej,ners aJ1d they were merely in,terested 
in ruling the country. They were least 
bothered about public welfaro a.D~. 'Provi-
sion of facilities to the people. Even 

'though our Oovermtl'8nt is commUted to 
tbe~development of ba*:kward Ilndr·"un4elve .. 
loped districts, it has aot done, e:ctYtltiN in 
this· direction for the last 38 years. 

Therefore, I urge the' hon. Railway 
Minister to pay special attention in,.this 
direction and give priority to the construc-
tion of railway line in this ,stretch ,of S 
kms. between Maharajpur Station and 
Mandla Fort. This is .absolutely . .essential 
in public interest. 

(ii) Need to provide adequate relief to tbe 
drouaht affected people of Cbura 
dl.trlct bf' Rajattllan. 

SHRI NARENDRA BUDANIA. 
(Churu): I want to draw the attention of 
the Central Government under Rule 377 to 
the plight of my Constituency,' Churu-
which. is a desert district of Rajasthan. 

The farmers of Churu have been ruined 
by famine conditions which has struck the 

,district regularly for the last eight years 
during the Jast decade. Due to acute 
shortage of water and fodder, cattle wealth 
is perishing. The purchasing power of 
weaker section has gone down cOll.siderabJy. 
The Fair Price Shops are not playing a 
decisive role·' in improving the ,situation. 
Though'the dis,trict ,.bas a ,~popuLation or 
about 15 lakhs, but only 18,000 people 
have been provided employment. opportu· 

. nitics under the famine' ·r.Iief rpt"J:)Jp'amme 
'whi4:h is ,far· (rom adequate. I,. tberetore, 

I appeal· to" the 'Govunment 1. to ; rprMide 
employment to at least 1,lakh') Poo~ .. P4CIple 
under the famine relief proaramme. It is 
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.senti .. l that more and more roads should 
be ~Jl.tructe4 in order to provide trans-
portation facUiti ... to this baikward area. 
Duo to acute shortage of drinking water, 
people ate miBratiDg to other places along 
with the livestock. More funds should, be 
provided under the Minimum Needs 
Programme. In order to drill more tube-
\V~tJs in my area ria machines should be 
made available in my area. 

(III) Need to take o,er tlae Anand Suaar 
Mill J8 KhaUlabad, V. P. 

DR. CHANDRA SHEKHAR TRI-
PATHI (Khalilabad): Mr. Speaker, 'Sir 
reports are pouring in from various parts 
of the Country that some industries have 
already closed down and somo are on the 
verge of closure or are likely to be closed 
down in near future. In this connection, 

. to keep a close watch over sick industries, 
the Government has introduced a Bill 

, envisaging improvement in conditions and 
,smooth functioning of "nits and it is pen-
'ding for consideration in the House. 
Nevertheless, there are some problems, the 
solution to which does not seem imminent 
even when the Bill is passed. In this very 
context, I would like to draw the attention 
of the ,Government to Anand Sugar Mill 
at KhaJilabad in district Basti of Ut~ar 
Pradesh. The reported announcement about 
the closure of the mill due to inability of 
the concerned mill owners to run the Mill 
is certainly unfortunate. Whereas due to 
the closure of the Mill, on the on~ hand 
thousands of workers would be rendered 
jobless, and their families will face. starva-
tion, on the other hand the farmers who 
have produced sugarcane by the sweet of 
their brow, will be deprived of their money 
as the mill owners are nbt in a position to 
pay tbe arrears of Jakhs of rupees due 
towards them. As a result of this there is 
widespread resentment among the farmers 
in tbe enrire area. 

(Iv) DemaDd for .penIDI' AyltlWdlc 
"Hd.tttll"lt fn e.er, 'Dllfrfct', .0I,lt.1 

• .... 11.ln. tIY ..... fa, etc. to tb. 
Ayu"edlc doctor. as i. ibeiDIII.eD 
to the Allopatb.Jc doctor •. 

DR. PRABHAT KUMAR MIS'R.A 
(Janjgirj : Mr. Speaket, Sir, I would )ike 
to draw the attention of Government to 
the deplorable plight of Ayurvedfc system 
of medicine and Ayurvedic doctors. 

Ayurved is the most a ncient system of 
medicine. Our young Prime Minister 
wants that we should preserve our heritage 
and as it is our legacy and it is the oldest 
system of medicine in the world it should 
be preserved and protected. But it is a 
pity that neither Ayurvedic hospitals are 
being opened in the cQuntry nor adequate 
recognition and facilities are being provided 
to Ayurvedic doctors. 

The most surprising thing is that even 
today Ayurvedic doctors in Madhya 
Pradesh are employed in the district dis-
pensaries on a paltry sum of Its. 300 per 
month and this has been the state of affairs 
for the last 1 S year~. Besides, there are 
no buildings for these dispensaries. Thi~ 
is not only a blemish on,legacy but also a 
sl'ur on the humanity. 

I request the Government .to open an 
Ayqrvedic department in every district 
hospital in the country and provide the 
same salary and other facilities to AyUr-
vedic doctors as are ,given to allop'.thic 
doctors in order to improve their economic 
condition and thereby enable thousands of 
people living in rural areas, to 
take the benefit of Ayurvedic system of 
medicine according to their choice. 

Ayurved is becoming incteasingly 
popular among urbanites because the 
Ayurvedic medicines do not have~any Side 
effects. 

I t therefore, request the hon. Minister 
of Industry to take over the Mill in the 
public: interest in view of the fact that it is 
tbe only source of livelihood for the 
workers employed therein and ~I~o in 
view, or poverty and ,uQ~mp.1oy.illent pre .. 
vailina in Eastern Uttar Pradesh. 

I demand that the Government shouJd 
initiate st~ps at Goverhment' 1evel ,to popu-
larise this system in oth~r countries so that 
they could, know about our ancient culture 

. and coutdl derive benefit ftom this aae-o'fd, 
'time .. tested, system of tnedlci~. 
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i tEn,lIshj 
(T) Demaad for lDtludiDi the .ayJader 

.rea 10 Bomba, Telephone Corpora· 
tlO8. 

SHRI 8.G. OHOLAP (Thane): Sir, 
Dbayinder area had been the part of Bom-
bay Circle for telephone purposes for the 
last SO years" but recently while formina 
the new Bombay Telephone Corporation, 
Bhayinder part has been ex.cluded from the 
jurisdiction of Bombay Telephone Corpo-
ration, while new areas like New Bombay 
and Mumbra are included in Bombay 
"Corporation. Thus, it is a clear case of 
injustice to the peorle of Bhayinder area 
and, therefore, they are agitating. It is 
requested that Government should imme-
diately look into it and include Bhayinder 
ar~a in Bombay Corporation immcdiately. 

(Translation) 

(,i) 'Need to direct the }4'ood Corporation 
of India to purchase mustard 6eedl 
at support price. 

SHRI BIRBAL (Ganganagar): Mr. 
Speaker, Sir, the price of mustard oiJseeds 
has decJi ned from Rs. 500 per quintal dur-
ing last year to Rs. 300 to 315 per quintal 
this year. Even though the farmer used 
quality seeds and costly fertilizers and toil-
ed in the fields. he is not getting adequate 
price to meet even their cost of production. 
Mustard has reached the market. If the 
Government do not pay any attention to 
it immediately the farmers would 'be econo-
mically ruined. 

I would like to submit to the Agricul-
ture Minister that even though Govern-
ment bas fixed the price of' mustard oil. 
seeds at Rs. 400 per quintal, but it is being 
sold at far le,ser price in the markets. 
The Government should immediately take 
measures to ensure support price for 
mustard in order to protect the interest of 
the farmers. The Indian farmer is the 
mainstay of our country's econOJny. The 
House should discu~s this matter. Simi. 

larly tbe prices of Taramira seed aud Toria 
seed is' also declining $harply. The Gove. 
rnment should direct Fe! to purchase the 
product at support price so that the far .. 
mer could set the fair' prict for his, agri. 
cultural product in time, 

IEnlll,"J 
(vII) DemaDd to Coa.tracts .a alr.tlr, 

at Ganltok. Sikklm' 

SHRIMATI D. K. BHANDARI (Sik-
kim): The need to put Sikkim on the 
air map of the country can hardl), be over 
emphasised in view of the frequent dislo-
cation of road traffic due to landshde$ on 
the main national hi~hway connecting 
Sikkim with the rest of the country. This 
is so particularly during the monsoon sea-
son when this area experiences heavy rain-
faU. The dislocation which sometimes 
continues for days causes great hardship to 
the people of the State. Not only prices 
of essential commodities go up beyond the 
reach of the common man but people also 
can not travel out of the State to respond 
to any emergency call. 

This being the situation, a vayudoot 
service linking Gangtok the State capita] 
with Bagdogra Airport at SiJiguri in West 
Bengal has been a must. It may be men. 
tioned here that survey was carried out by 
the Civil Aviation Department for a suita-
ble airstrip. Such an area was also found 
but it required· levelling work involving 
considerable expenditure. The" State 
Government, because of its limited financial 
resources, had requested the Civil Aviation 
Department to bear the expenditure. The 
mattcr has again been taken up with the 
Centre. It is requested that the construc-
tion of an airstrip at Gangtok be taken up 
at the earliest not only in the interest of 
the Sikkim but also in the larger interest 
of the country. 

{Trant/Ofhlll J 
(viii) Demand for measures to provide 

adequate transport facilities h' the 
country, especially in Delhi 08 
bandb da,s 

·SHRI HARIHAR SOREN (Keonjhar): 
The number of bandhs organised in the 
country in general and Delhi in particular 
are increasing day by day. The frequent 
bandhs have a direct impact on day to day 
life of the people. Taking the '.. plea \ of 
bandhs a group of traders open the shops 

"ne; .spe-ecb was ori,inaUy 'dolivertd 
in Oriya. 
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for a shr>rt period' and sell the essential 
commodities at high prices. Other traders 
who ·do not fall under this category do not 
open the shops with the fear tbat the orga-
nisers of bandhs may cause damage to 
their shops. 

The most sufferer section is the emp-
loyees. Employees workins in various 
offices and commercia t complexes face a 
lot of problem in the absence of proper 
transport facilities When DTC buses stop 
plying a handful of private bus ownersply 
their buses and charge more than .the 
usual fare. The scooterists charge exorbi-
tantly high fare from the passengers. More 
over aU employees cannot afford to spend 
so much on fare. 

As such. there h need to pro~·ide ade .. 
quate transport (aciJities to the employees 
on the bandh days. DTC should augment 
its fleet so that passengers do not suffer on 
account of bandhs. OovernOlent should 
take some urgent steps and help the passe-
ngers from all such hardships. 

[English] 

(ix) Need fOf allocating runds under tbe 
Jail eXl enditul e for pr(lper maio-
naDce of Government building, 
various Sta tes. 

DR. A. KALANIDHI (Madras Cent-
ral) : From the inception of Five Year 
Plans. various schemes have been imple-
mented by the Central and the State 
Governments and its undertakings in India 
of which about 40CYo have been invested in 
the construction of buildings, factory sheds 
etc. These buildings, factories are the 
assets of our nation. But, the expendi. 

. ture on their maintenance is termed as 
Non-Plan eXP.enditure and adequate funds 
arc Dot set apart for this purpose. This 
has led to the growth of wild plants, vege-
tations on the terrace of these buildings, 
over the corrice, sun~hades, sujjas, partie os, 
etc. They are not white washed annually 
aDd painted periodically. Even though cer-
tain Dorms are beins fonowed by, various 
Governments, funds arc Dot placed oven 
upto the norms, on tbe pica that they have 
to curt.ail Non-Plan oxponditure. Tbus the 
buildinls are allowed to deteriorate l.adins 

to heavy loss. Central Government aJut· 
Planning· CommIssion and Finance Commi-
ssion should allocate funds for the main-
tenance of the buildin,s constructed out of 
the Plan i.e., Five Year Plan funds in 
various States and under the Central Sec-
tor, so that these buildings will be maintai. 
ned upto the standards prescribed by tbe 
Central PWD. Such allocation of fundi 
shall be treated as Plan expenditure and 
not as Non-Plan expenditure in view or 
the fact that scheme like PHC, ICCI, SIHS. 
IUDP, DPAP, RLEG, NMEP, HADP. 
RHS, RWS are not funded continuously 
by the Planning Commission and Contral 
Government. 

12.30 hr •• 

DEMANOS FOR GltANTS (GENE~' 
RAL) 1986·87 Contd. 

Ministry or External AffaIrs 

IEn61i~h] 

MR. SPEAK ER:' The House will 
now take up discussion and voting on 
Demand No. 29 relating to the Mjnistry 

. of External Affairs for which 6 hours have 
been aJloUed. 

Motion moved* 

"Thaf the respective sums not exceeding 
the amounts on Revenue Account and 
Capital Account shown in the fourth co-
lumn of the Order Paper be granted to the 
President out of the Consolidated Fund of 
India to complele the sums necessary to 

defray the charges that will come in course 
of payment during the year ending 31st day 
of March, 1987 in respect of the head or 
Demand entered in the second column 
thereof against Demand No. 29 relating to 
the 'Ministry of External Affairs·." 

._-----------_ .. _--
*Moved with the rec:omm.ndation of the 

President 
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Dt."D~, fQr arlll'" (General). 19~fI,7 i,_" . respect of M,ioJ.try of EJit~rJJaI M.", 
submitted to tlte vote of Lot.Sahh. 

I ,. 'to 

NQ~ Qf 
Demand 

1 

Name of Demand 

2 

29 M,inistry of External 
Affairs 

Revenue 
Rs. 

Amount of Demand 
for Grant on account 
voted by the House 
on 13th March, 1986 

Capital 

Rs. 

3 

Revenue 
Rs. 

Amount ot'))e .. , 
mand for Grant 
submitted to the 
vote of tho 

House 

4 

Capital 

Rs. 
39,45,84,000 23,41,67,000 1,97,29,17,000 42~13,3J,OOO' 

MR. SPEAKER: Hon. member pre-
sent in the House whose cut motions to 
the Demand for Grant have been circulat-
ed may, if they desire to move their 'cut 
motions l send slips to the Table within 15 
minutes indicating the serial numbers of the 
cut motions they would like to move. 
Those cut motions only will be treated as 
moved. 

A list showing the serial numbers of 
cut motions treated as moved will be put 
up on the Notice Board shortly. In case 
any member finds any discrepancy in the 
list he may kindly bring it to the notice of 
the officer at the Table without deJay. Shri 
Ananda Gajapathi Raju may speak now. 

SHRI ANANDA GAJAPATHI RAJU 
Bobbili): Mr. Speaker, Sir, I rise to speak 
in fa\ our of the moneys which are allocat-
ed to the Ministry of External Affairs from 
the consolidated Fund of India. We support 
this but never.theless at certain occasions 
we would like to mention our reservati9DS 
in the form of a few suggestions. 

Sir, ours is an acient civilisation and it 
is incumbent on us to play a bisger role 
in world affairs and also to find our right-
ful place. Foreign policy is usual1y a Con-
sensus-a national consen sus- between 
different parties and we would not be lack .. 
ing in our duty to take part in this conse .. 
nsus. All I would like to say to start 
with is that the canvas is wide and we 
woulp like to touch upon most of what is 
(Cquired but nevertheless we may be failing 

sometimes and we may be excused for. the 
lapses, if any. 

12~34 hrs. 

[SHRI VAKKOM PURUSHOTHA .. 
MA N in Ihe chair) 

Sometimes there is a tendency amongst 
smaIJer nations particularly our neighbours 
and littoral States to consider India having 
hegemonistic tendencies. This is some-
thing which has to be countered because 
the size oi India does not determine its 
hegemonistic attitude and this should be 
amply clarified at various forums and situ. 
ations. 

Further our precepts and aspirations 
for an egalitarian society towards peace 
should aJso be reBected in our forcian 
policy. At this juncture it is worth mea .. 
tioning that our role in NAM is also 
something which is of paramount impor-
tance. Some days back an hon. Member 
spoke about the relevance of NAM and 
also spoke about the forums which we. 
could utilise to better our performance 
and also our contrjbution towards a more 
ega(itarian society. \ 

Sir, NAM has no parallel elsewhere 
in the world. We should try to explO'it 
or make use of NAM from, economio anglo, 
also so that we get better projects and the 
strategy for ,rowth is also initiated. 

The recent confereac. of NAM at 



Nassau was a ,pointer io the direction, to-
wards idealism tampered by pragmatism 
in ao int4rut-ionat ,forQm. At this time, 
we also, took ad vantage, of trying to point 
out tbat tho apartheid sb()uld be done 
awa, with ,and India played a major role 
in placiD. 'such facts before an interna-
tional body. 

The recent SAARC conference at 
Dhaka was also an introspection reflecting, 
the biblical thought, namely 'Lo~'e thy 
neighbour or neighbours,' It is a positive 
development that a: Secretariat has been 
established and it is something that all of 
us must appreciate. Nevertheless, there, 
remains certain grey areas in which some 
attention and application is required. The 
problem of the Third World countries still 
perSists. There is still a blanket of n011-
North-South cooperation; the North-South 
cooperation bas still not reached a stage of 
take-off and we would urge the Govern-
ment to take some more steps to see that' 
this country is brought to a meaningful 
)evel. 

Today, colonialism has given way to 
'neo.colonialism and the Third World has 
taken the rolo of creditor nations. Usuallyp 
in the 19th and early 20th centuries, the 
Third World countries were debtor nations 
and today, in view of t he high interest 
rate6 and in view of the protectionist ten-
dencies by the western countries, the Third 
World has taken the role of creditor n-a· 
lions. That includes Latin Amercia and 
Afro-Arian countries including partly the 
countries relating to Europe. Theret'ore, 
the high rates of interests ,fixed by the 
Federal Reserve Bank of USA'are siphon-
ing away funds from the Third World and 
the, situation should. be corrected. 

SHRI G. G· SWELL (SbilJong) : Ours 
is a debtor nation. Can you expJa;n how 
it is a creditor nation ? 

SHRI ANANDA GAJAPATHI RAJU 
I win exp1ain. The interest rates are so 
high in the western countries, and these 
ace fixed by the Federal Reserve Bank. 
Whenever they increase tl1~ rate of 
interest by one per cent, the Third 
World countries debt goes up by a 
couple of bUJiOD dollars. That is what I 
mean by sayins that we are a creditor na-
tion. 

The debt trap also is imminent aad 
India should be in a position to avoid it. 

The multifibre agreement is definitely a 
retrograde step. The multifi~re agreement 
must be modified so that export 80 to tb e 
western nations. They are protecting tbeir 
market at our cost and we are just on tbe 
peJiphery .. lt is like a metropolitan country 
taking advari,tage of the peripherial nations. 
This kind ot' a SItuation should be brought 
to an end so that tQere is more egalitarian-
ism not only within this country but ouf-
side the country also. 

Again, the' iriternational trade has 
come to its lowest point in the last 3~40 
years. I submit that today there is no 
parallel to the dampening effect on 
international trade as there is now; 
because "'of the great depression, the trad" 
has come down. This is a' retrograde st-e~ 
'and will definitely affect the de ve-Iopin,' 
countries particu lary .• outs. I " would 
submit a few fact's which have come to 
our notice. Western Nations talked about 
development decades. They said that the 
sixties and seventies were the development 
deca.des. But this never happened~ There 
are near famine conditions in Sub·Saharan 
Africa in the African c0.vtinent atld also 
elsewhere,''' We also have a role to play 
in seeing that these things are corrected, 
because of the prestigious role that We 
play in the Non-aligned Movement. 

An attempt by the. Western nations to 
remove protection for services, which they 
want to move into the GATT now rD rtbis 
year, should be stoutly opposed because' 
we will be losing a lot of employment 
potential in this country and value added 
also will be reduced in the country and 
employment witl be hit. Therefore-, we 
shoald have a common dialogue with the 
developing nations to cut 'out this kind of 
a movement by the western ceutltries. 

One, per cent of the GNP is what they 
said that they wou.ld -aJlcoate -toward! tile 
developmen'l of the Tbird World. But the 
percentage has not increased .)'tb •• , 
above 0.5 per cent. So, ifyour'Departraent 
coald, kmdJy" ensure that this 11 broulM 
to one pet cent" through some way.. ot 
the other, we'milht behefit in the pt'ooeH. ' 



b.G. (Ot".) " . ','MAleR 2t. IM6 ' 

'[Shri Ananda Gajapathi1 

We remain poor (I do not mean that 
we are completely poor, but to some 
extent) because we are poor and. there-
fore this kind of a sitqation should be 
changed. If the North is not going to co .. 
operate with the South, then at least.South 
eft South should cooperate & n:take so~e
thing out of it. The common' secretariat 
that you have set up in Dhaka could now 
work out common projects either some 
arutornobile projects or vari<?us other 
projects, which could be beJpful to 
lenerating some employment in this 
country. 

,Today India and China are being 
considered as potential markets in the 
Eighties, just as Latin America was con .. 
s:dered in Sixties and Seventies. Therefore, 
there should be consolidated movement 
by the West to s~- that the purchasing 
power in these countries, particularly in 
our country, is increased because it is the 
rich only who would trade with the rich 
and the rich do not find it necessary to 
trade with the poor, and they try to take 
advantage of the poor. So, it should be on 
an 'equal basis. I say this because a 
number of contracts are taking place and 
contractual obligations are going on. It 
should benefit India which is standing 
today on a more solid ground than what 
it ever had before. 

The Brandt Commission~s Report has 
been put into cold storage and it if is 
reviewed in any international forum~ that 
would also definitely bett~r our chances of 
developing more. Therefore, what I want 
to say is that dogmatism should give way 
to a certain anIount of pragmatism, so that 
our interests are also safeguarded and the 
role that we play is better appreciated by 
other countrie~. 

The Indian Ocean is becoming a vtry 
potential threat to peace in this zono. 
The prccent call of the US Enterprise on 
the Karachi Port also raised some heat in 
this House. If this type of thinss are 
done, the Indian Ocean zone becomes 
further militarised and then we will run 
hlto problems. Our Defence expenses are 
rl,hw and this expenditure might rise 

even further and create problems ror us. 

The escalation of arms race in the 
Sub-continent also bas not come down 
and something should be done to contain 
that also. In Sri Lanka, there is an 
attempt towards a military solution to 
the problem. But the ethnic problem has 
to be sorted out and there should be a 
devolution of power to the Northern and 
Eastern States, not only in conformity 
with the unitary Constitution of that 
country, but some further concessions 
ha ve also to be made and we should 
oppose tooth and nail a military so1ution 
to this problem. 

Then, our attempts to de-fuse our 
differences with China also have not been 
very successful. And if we are able to 
de-fuse them, then definiteiy two cultural 
giants will be able to achieve mutual satis-
fae in trade and exchanges that take pJa~e 
from time to time. Our relations with the 
Soviet Union also should graduate into a 
more mature pace. Soviet Union has been 
a trusted friend, we do realise the contri .. 
butions that they nlade to the development 
of this country and let it be on a more 
matured level so that the trade relations 
between these two countries are put on a' 
complementary basis. Latin American 
Cooperation is also necessary because we 
have not taken much interest in the Latin 
American Nations. If that take place, 
then our exports could a Iso increase, the 
generation of elnployment could also 
increase and we would be in better 
position. Again we cannot just ignore the 
Asian countries because we have t. look 
towards the East where the SUll is rising 
and the economic cooperation with them 
also would be of necessity. 

Stabilisation of relations wi1 h the Gulf 
and Afro·Asian countries, also calls for 
further attention. Again the Western bloc 
which has been a cradle of rationalism 
and modernisation' cannot be ignored. We 
have to have relationships with them also 
and we should try to aet the maximum 
amou:- t of technical know-how which will 
be useful to develop our country on a 
more modern basis. We cannot afford to 
foraet the role played by the United 
Nations and the intern a ~ional institutions. 
particularly in terms of stabilising com-
modity prices and the raw materi~ls til., 
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we ox.pori to the _ WosterD Natjons. They 
should be more value added in . this 
country and we should take advantaae of 
our beiDI a potential market in the 
comins decades. Therefore, I have in tbe 
form of a suggestion, beca use foreign 
policy is basically a national consensus 
and we are here not to criticise the 
Government, but to suggest a few angles 
which might hetp our country to develop 
a better perspective. Therefore, what we 
appeal to the hone Minister, through you, 
Mr. Chairman, is that we should attempt 
more egalitarian society where people of' 
the weaker sections, people of the farming 
community, people of the backward 
regions, and people who do not have 
privilege, should be developed, not only 
on a' national Jevel, but that perspective 
should be developed on internal level also. 
Then definiteiy, the aspirations ·of the 
people of India wil) be fully met. 

Thank you. 

SHR! DINESH SINGH (Pratapgarh): 
Mr. Chairman. Sir, the House is aware of 
the growing dangers in which we Jive 
today. The lessons learnt from the circu-
mstances that brought about the Second 
World War would have led to greater 
globalism in preference to narrow nationa-
lism. This has no' been the result of the 
various steps that the international com-
munity took. The United Nations came 
into existence with a variety of organs 
attached to it. And there were efforts 
made by others to bring about a global 
treatment of. the interests of various coun-
tries. Unfortunately, this is on the decline. 
The United Nations itself has lost much of 
its charm, much of its effectiveness and 
its organisations are now flicing serious 
economic crisis. The nations that have the 
capacity to support these organisations 
and bring into existence a global view of 
the world are now backing out. because 
they feel that their narrow natjonalism 
would be better served, outside the global 
institutions. But one thing has sustained, 
and that is regionalism. Although the 
global institutions arc not functioning, the 
regional jnstitutions are. The European 
Communtty, the Association of African 

,States, aU· these,.! .t\together with other 
, regional orgini,zations,are . still in existence. 

Th"y _" ,till' of value· to t'bo" who f~eJ 
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that their national interests would b. 
better served in a sroup of countries, than 
by themselves: 

Unfortunately. the resional interosts 
ha ve not led to the strengthening of a 

. alobal perspective. And because . of this, 
we see the growing contliet in the world. 
I came across the other day an interesting 
article in a newspaper which highlights the 
growing conflict that is now developing. It 
is from "The Guardian" of November 1', 
1985. It says-I quote: 

"In a world where one in three adults 
cannot read or write, and one person 
in four is hungry, military spending 
has reached ,. 8 billion a year, despite 
the existence of enough nuclear 
weapons to kill everyone 12 . times 
over. Forty years of arms race has 
cost between 3 to 4 triBion U.S. 
dollars, produced 60,OOO;megatonnes of 
explosive nuclear energy, compared 
with 11 megatonnes which killed 
13 milljon people in the Second World 
War, Korea and Vietnam." 

But all this has not led to any better 
understanding in the international· com-
munity. On the other hand, interference 
in the internal affairs of States is growing. 
For example, take N·icaragua. A constitu-
tionally-established Government is threa. 
tened by a major· world power, not 
because' that Government is creating any 
difficulty for its neighbours, not because 
that Government violates international 
norms; but because it does not conform to 
the ideological view of a major Super 
Power. What is of concern is not world 
peace, creating a New Order based on 
cooperation, but what is of inte.rest is to 
see 'that the interest of a particular 
country. and above all the ideololY of a 
particular country is served better. Others 
are now to conform to the ideology of one 
country, if they ~ish to exi$t. 

But I nlust say that the credit loes to 
the people of the United States tha.t they 
are standing up to their Government, to 
prevent this kind of action. And r think 
that we still have some hope that despite 
the actions of tti~ Governments, peoples 
all ove,r the world are for peace; are lor 
cooperation. And this, I think. i. one of 
tbe ,ieatest achievements 01 the pOlt-
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World War II situation, namely that 
people have risen, and are now acting-
wMther it was tbe U.S. people in· Vietnam 
situation. or whetltcr it is the :·peopJe of 
file Philippines now; they are risin. spinst 
the wrona poJicies of tbeir aovernments or 
tbe dictatorships that have been 'helped 
fro. outside. 

But we must be carefu,l. It is not only 
a question of Nicaragua. A similar situa-
tion can take place anywhere. 

In fact, it does take place in Africa, in 
Asia and therefore we have to be even 
more careful to safeguard our interests and 
our independence. 

Only recently we have seen the pre-
sence of a large naval force very near our 
shores. fhe Foreign Minister yesterday 
made a very strong statement against it 
and we welcome this. But these are 
dangers which we cannot take sitting or 
lying down. What do we do agaiIlst these 
dangels? 

SHill AMAL DATTA (Diamond 
Harbour) : Issue statements. 

SHRI DINESH SINGH: That is not 
the policy of our party; that is now 
confined to the hon. member's party. 

SHRI SOMNATH CHATTERJEE 
(Bol,ur): We are not a party to it. 

SHRI AMAL DATTA: We say what 
the government has done' except issuing 
statements. 

SHRI DINESH SINGH: All right. 
The government has taken one of the most 
commendable steps in bringing countries 
from six continents together to initiate a 
dialogue on this issue, and the hon. 
member will agree that even his party 
~upports it. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): All lood things we support. 

SHR'1 DINESH SINGH: Thank you 
very much. We a~e taking positive action 

·jn s"pport 01 freedom of couam.~ in 
support of· their nalio.,.1 . lo_rei_,· ·and 
in support of their right -to live' .. itbin 
their boundaries 88· they feel best. 

I ba ve talked of tbe political da,Dltrs, 
of the military dangers, but there are also 
economic dang9rs that are bec:om,ing more 
and more manifest. 

Taking what I call the World BaDk 
Syndrome, tbe World Bank moves into 
give assistance to a country for its deve-
}oplnent. As soon as the World Bank 
loan is taken. they ask for liberalization; 
that means imports must be allowed on a 
freer basis. Once these imports ,ome~ 
they have to be paid for. How a-re they to 
be paid for?' They are to· be paid for by 
exports. Then they bring in restrictions on 
export-tarriff barriers, other Quantitative 
barriers-with the result that the develop-
ing countries are unable to export to pay 
for their debt. Then more debt are initiated 
and we find a situation in which the 
country IS asked to devalue their own 
currency. As soon as they devalue their 
currency, the raw-materials tbat have to 
tx: sent to the developed countries beoome 
cheaper a·nd their imports of the material 
from the developed countries become 
expensive. Then they get into a debt trap 
which I would wish to call a death ttap. 
Fortunately, we have a Foreign Minister 
who is eq.ua])y well versed with economic 
affairs having been in Economic Ministries 
and the Planning COlnnlission. 

SHRI SOMNATH CHATTERJEE 
Very sood. We accept. 

SHRI DINESH SINGH: Thank you 
again. Therefore, I am quite confident that 
he will not let us get into either a devalua-
tion or a death trap both of which is being 
talked about in the country and I think be 
knows it well. . 

AN HON. MEMBER: What can be 
do? He is a ·poor man. 

SHRI DINESH SINGH: He is not a 
poor man in the sense in which you hlve 
put it. 

SaJtI S Jt\IP;AL, REDDY (Mabbub-
n.a&ar,).:. He cannot ·teU .his Finaooc,' Ntais. 
ten·}l, does not kaow what he is. 
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SHRI DINESH SINGH: So far as 
we are concerned, I think, one of the most 
important achievements of this government 
has becD the rcalisation of an old dream, 
the dream of helping to set up the South 
Asian Association for Regional Co-
operation. 

13 brl. 

Why I do lay so much I importance on 
SAARC is, this was the only area in the 
world which had not had the benefit of 
regional cooperation and as I said at the 
very, beginning, although we had not been 
able to reach allY kind of understanding to 
strengthen global organisations, we have 
been able to at Jeast evolve up to a 
regional stage, and therefore, the creation 
of a regional-organisation of which we are 
a member, bas been one of the most his-
toric achievements of anytime and parti-
cularly of this Government and I would 
like once again to congratulate the Prime 
Minister and all those who have been 
involved in the setting up of the SAARC. 

But, Sir, I would like to repeat what I 
said on earlier occasions when we had an 
occasion to discuss this issue, that here is 

, a potential basis of cooperation obviously 
hetween these member States, but more so 
between Pakistan and India, which are 
the two largest conntries within this 
organisation. And, therefore, we must pay 
the highest attention to our relations with 
Pakistan. It is a rather d'ifficult situation, 
because relatil)n$ depend on two people. 
And if one of them is .not as keen as the 
other, the progress is slow, but if the other 
is hostile it is far more difficult. I would 
not say that people in Pakistan would be 
hostile to cooperation with India. It is 
my feeling and experlcnce, I have had 
o::casion to talk to some of the friends in 
Pakistan, and the people of Pakistan wish 
to have the closest relations with India as 
the people in this country do. 

PROF. N.G. RANGA (Guntur): That 
is our hope. that we still have. 

SHRI DINESH SINGH: That is not 
a hope, it is a reality. The most important 
tbiDI is that the Government spol]ld 
cooper"t" 

Now, that is where we run to ditDcuJty. 
That is why I wO,u1d request the peoplo in 
responsible positions in Pakistan that they 
should think in terms of closer cooperation 
with India. And that ;s why Indo-Pakistan 
relations have been more or Jess in a peak 
and vaIJey situation. But mere vaIJey and 
very very little time in the peak. Even 
today we did expect a better understandiol 
between the two Governments, fo 'lowin, 
SAARC and the meeting between President 
Zia and Prime Minister Rajiv Gandbi in 
Delhi. There were· expectations that the 
relations would improve, but they have 
not. One can understand that President 
Zia's Pakistan is going through a phase of 
transition and a new system is trying to 
establish itsell on somewhat democratic 
lines. When there are temporary aber-
rations and I would not hope that the 
Government would be. 

(J..tterruplion8) 

SYED SHAHA.BUDDIN (Kishanganj): 
Democracy in Pakistan. you mean is an 
aberration? 

SHRI DINESH SINGH: No; I mean 
the less friendship at the moment between 
the two countries is a temporary 
aberration. 

I have thought that ultimately Pakistan 
would prosper. There are more chances 
for that. Do you not think so? 

SYED SHAHABUDDIN 
quite appreciate. 

I could 

SHRI DINESH SINGH: I Jay greater 
importance on the reJations with Pakistan, 
but our difficulty is beca use of Jack or 
understanding between Pakistan and India. 
Look at our defence expenditure. Much of 
it is because Pakistanhas got a large supply 
oLarms on concess]ona] rates and we have 
got to make up for that. Also because 
Pakistan. because of its own conception of 
its defence, is willing to playa client-State 
role in tbis region. We have seen not 
only the visit of the American Navy 
recently but also the statements made by 
the United States Secretary of State, Mr. 
Shultz, including Pakistan in their own 
area of a defence parameter which they 
would use in $ituations of ~Jner,ency. Tho 



; :lSbri\ Dln'csl1' Sl'ngh 1 
introduction of a client-State in an area 
with wruch we seek close cooperation does 
create problems for us as it would create 
problems for Pakistan itself. And I a~ 
lure that large numbers of peopl~. In 

.. Pakistan would wish to get out of that 
scenario and would wish to have a fully 
independent policy of their own, not cont-
rolled by ideological or security considera-
tions of countries far away. Therefore, 
as a" Jarger partner in SAARC, as a larger 
country in comparison with Pakistan, it 
is our duty to make every effort to streng-
then our relations with Pakistan, to find 
ways and means of reaching the people of 
Pakistan, trying to create bonds between 
the people of India and Pakistan so that 
we may be able to live together in harmony 
and cooperation. 

While on the subject of SAARC, I 
must say that I am terribly disappointed 
with what is happening in Sri Lanka today. 
'The genocide there is a matter of deep 
regret and concern to us all. The Govern .. 
ment of India has gone to the farthest 
length, T think, in trying to assist them in 
finding a solution. 

SHRI K.P. UNNIKRISHNAN (Bada-
lara): Beyond. 

SHRI DINESH SINGH: My friend 
says beyond. I would not wish to comment 
on that. But there is this feeling that 
perhaps the assistance that we have been 
wanting to give to Sri Lanka has been 
made use of to gain time to build up a 
defence force which would then try to seek 
a military solution rather than a political 
solution. And it is a matter of deep regret 
that this should be said by no less a" 'per-
son than the President of Sri Lanka him .. 
self that he would first wish to have a 
military solution. One can see the in-
volvement first of police, then military, 
then navy and now air force bombing its 
own people. It is not a matter which we 
can take lightly. I would not advocate any 
kind of interference in the internal affairs 
of States, particularly our neighbours and 
friends. But I do fee1 that we should now 
adopt a more . firm attitude towards Sri 
Lanka and try to convince 'them that what 

"'thoY require is a' polide,' :solution And not 

a'rriilitaty soiution.· 

""MR.eH~I'RM'AN: iHow'much'more 
"time win you 'require'? 

SHRI "DINESH SINGH: Sir," if jt is 
an indication of first bell, I will" finish in 
two minutes. 

While we are discusging the Demands 
, althe Ministry of External AffaiTs, r would 
" wish to remind'the hon. Minister that there 

are'two areas in which he may'wisy to give " 
some more personal attention. 'One is· an 
area in which we have to evolve'more· con-
cretely policies which can be 'communicated 
to our missions' because 1 have noticed 
that many 'missions 'are not fully aware ". of 
the exact nature of the work that they ·are 
requited to 'do beyond, an'swermg letters 
sent by the Ministry and attending normal 
diplomatic 'functions. 

Therefore, a b~ter coordination in a 
region and a more specific ~understanding 
of their Own· role within a time frame would 
greatly assist in strengthening our foreign 
policy. Two," the selection of people to 
Missions need not be made on the basis of 
facility and climatic considerations. I think 

"some kind of area specialisation is neces .. 
sary and that would be possible only by 
'varying the "facilities that we· give so· that 
there is an incentive to people to· go into 

'" area specialisation, understanding problems 
over a ·Ionger period than being '"shifted 
from one 'part of the world to an entirely 
different' part. They are given one language 
to learn and the joke is that they would 
never get back to' the country of 'the langu .. 

, age for which' they are specialIsing. So, a 
little more al tention on these small matters 
would be of a great ,help. 

May I take t'his opportunity to congra-
lulate 'the Governmtnt on a 'very ·1'ositive 
action that 'they' have taken, about ·which 
I have made "'refetence' ~atlier, : about 
SA ARC and the entire conduct of rOreiaD 
policy which has brought tremepdous credit 
to us. Not only in India but internationally. 
We are a respected country a1l over the 
world and our Prime Minister "enjoys 
tremendous popularity and suppor~. The 
Foreign Minister bas taken over the Minis .. 
try and I think this is the: firsf budsct h, 
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is proscaUnct~' I would .like to,~onaratuJat.,~ 
hill\j alld,. 5$3' .. that i w~; wi$h.' him, every 
IllQQOl$ •. Thank,. you. , 

SHRI'G.G. SWELL: Mr. Chairman, 
Sir, ••• (Interrupt iolt) . 

SHRI, SOMNATH CHATTERJEE: 
Foreian Minister followed by Ambassa-
dor., 

SH~,t 0.0,. SWELL: In the, CO~lrse, 
of ··last" one mont.h, ev~r since. w~ have ' 
be'~n,-sittiIW,in sess,jQn, the roreiaD. Minis .. 
ter has drawn a Jot of flak to himself from 
certain neighbouring c'ountries for certain 
statements that he had made in the 
House. But ,that according to me is as it 
should be in a given situation. We do 
not 'need to pussyfoot~ we. do not need to 
cavil or quibble, we do not need to equi-
vocate, to natter or resort to namby .. 
pamby, and, above all, I think the time 
has come when we must shed off the image 
of our country as a big disjointed gian t, at 
which any piranha fish can take a gibe, in 
which would some countries try to cast us 
I think we are in situation when big trou-
bles are likely to break out in the region. 
The Foreign Minister and the knowledgea-
ble Menlbers of this House will agree 
with me t hat big global troubles, sometimes 
war, have taken place because of 
miscalculation, because or misco.n-
ceptions) because of under-estimation of 
the other man and the other 
party, and even today, a nuclear wal~ is 
more likely to occur as a result of an 
accident and a miscalculation. Therefore, 
it is right and proper that we speak out 
our mind what we stand for, where we 
stand, up to what limit we can be persua-
ded to go and beyond which we wilJ not, 
so that there is no miscalculation and no 
trouble takes place because of these mis .. 

calculations. I thank the hon. Minister tor 
making certain blunt statements in the 
House whether in relation to Pakistan or 
in relation to Sri Lanka. He has done his 
duty and I would like to take this opport· 
unity, to congratulate him. 

Beca~se of events that are taking .place 
our main conc::crn~ and pr.occupations, arc 
wit~ .Pakistan and ~l~~' Sri Lanka" in rc~ 
, .. rd to Pakistan I think it bear!) reiteration 

to tell them-as Mr. DiQ!sh SiJllh . ,has~s"id 
there is a fund of goodwill between 'the 
pepp.c of Pakist~Q. and the pe9ple, ; of I 
India but this qUe4tion is, dire~te~., to tb,;" 
powers that be in ~a~i~tan~th~~, it sh9U,ld ... 
be pJai,n; to:, them a~ ,a pi~e ,that w'_., hav.", 
no designs. ~gain~t them; we do not, c~y~J'." 
a $inJ).e inc.h of. Pakistall soil. W~ b~'(~ 
DQ, stake, no iDtere~t" in their, jnt~~Dal, 
prQbloms~ Why, shOllld w~ .want Pakistan.-
or a~y pa.rt, of it ,1 Just to add aqotb.t 
burden of pOY,crty and turmoil on our.sc;l~ , 
ve$1 It does Dot ma~e any reasqn at ,all., 
And therefore, when we say, tbat we at, " 
deeply interested in the stability in the 
prosperity clnd peace of Pakistan, we ,are 
utterly sincere. There should be,no dQubt 
about it. And if there are troubles today 
between us and the rUJers of Pakistan-to 
which nlY friends Mr. Dinesh Singh has 
made a reference-I feel bold to say that 
all those troubles have not been of our 
making, 

We wekome the process of: buildini 
up understanding and of relllOyjng misun-
derstanding whether it is garb~d under the 
no-ag8r,cssion pact or a treaty of p~C:lCef 
friendship and cooperation. We welqof11,c 
this. We welcome what President Zia",ul .. 
Haq terms his peace otren~ive. B\lt. 
we. would like that all these prQf~s$jons 
should be backed up by certain co~cret •. 
action. We would like. for exmpJ~J to be 
satisfied from the rulers of Pakist,~n as to 
what exactly do they mean the}! taJk, of tb~ 
Simla Aareement-accordiog to us the 
Simla Agreement is itse'" a no-aggres~ion 
pact by tbe same breath they talk. also of 
a reference of the Kashnlir question to in'" 
ternational fora Jike the United Natjo~~. 
We would like to know from them as to 
what exactly is the purpose, We woul4 
like to set our doubts at rest as to what 
exactly is the purpose of so much 9f indy .. 
ction of sophisticated arms into Pakistan 
when it bas been established that mal},)' of 
those sophisticated arms cannot and, wilJ 
not be, used in a mountainous te(rain Jike 
Afghanistan., 

We will like to be satisfied from them 
as to, what they are dojng with the uranium 
enrichment facilities when they do not 
have any nuclear plant in the country 
where the fuel can conceivably be used. 
We will Uke tQ know from them if Afab •• 
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histan is their problem and if they have 
willingly reduced themselves, as my friend 
said, into the position of a cHent or a vas .. 
sal State to one of the major super powers 
today meet there eventuality. Then why 
this heavy concentration of the troops on 
the borders with India '1 We will like to 
b, satisfied from them that when we speak 
about the settlement Oi" our bilateral pro- . 
blems through bilateral negotiations why 
do they keep insisting on not foreciosin& 
their systems for foreign bases. 

are sorted out, a summit between our 
Prime Minister and the President of Pakis-
tan~ a high profile summit. will only raise 
false hopes and send wrong signals. I 
leave at that, ~ir, as far as Pakistan is 
concerned. 

PROF. 
(Rajapur) : 
age! 

MADHU DANDAVATE 
FaJse hope but aood im .. 

SHRI 0.0. SWELL: In regard to 
Sri Lanka,. I will like to congratulate 
the Government and I will like to congrat-
ulate my colleague here, Shri G .S. Dhillon, 
who at one time was my colleague, Sir, 
when he was sitting in that Chair .. It is a well-known fact that Pakistan 

as it is placed today is not in a position to 
take decisions by herself, it has to take 
into consideration the interests and the 
perceptions of a major power that is be-
hind it. Would that facilitate a bilateral 
settement? When we say that the intro-
duction of another country into the bila-
lateral affairs will not work fo r the settle-
ment of our probletns, we will like them 
to explain to us if they are sincere; if 
their peace offensive is sincere. Why 
have they refused to agree not to allow 
foreign bases in their territory? The 
Foreign Minister. I think yesterday, was 
pleased to make a hint at another unset-
tling development. While a part of the 
American Seventh Fleet was in Karachi, 
he said, two naval vessels of Pakistan were 
on a visit to Colombo. Is this a mere 
con cidence or, as you yourself said in 
this Report, there appears to be a grow-
ing nexus between Pakistan and Sri 
Lanka? What kind of nexus can it be 
except the nexus to crib and cabin India, 
to put India in her place or to injure the 
interests of India? There cannot be 
any other nexus except that. There i! 
nothing in common between the two. 
One is in the north and the other is in 
the south. And therefore. while it is good 
that we must try ior the settlement of our 
problem with Pakistan, we should not 
allow ourselves to be taken up the garden 
path. Well, I appreciate if t.hat is what 
it is, the Foreign Minister coming to this 
House and saying that there is noth-
ins flnal or fixed about the visit of our 
Prime Minister to Pakistan until other 
thinas have been worked out. I agree 
with tbat, and 1 will take this opportunity 
\0 $ay that unless and until these p'roblems 

PROF, MADHU DANDAVATE: 
The moment he came down you used to 
sit there! 

SHRI G.G. SWELL: 
needles. 

All pins and 

I congratulate him on having spoken 
out very clearly in the Human Rights 
Commission in Geneva about the 
violations of human rights in 
Sri Lanka. It is not only our opinion 
but of the entire world. As a matter of 
fact, we have been very restrained about 
it. The whole world has been speakinl 
about the violations of human ri,hts in 
Sri Lanka. Many countries have done it. 
Many international organisations have 
done it. We have done it only when we 
see that the situation is getting from bad 
to worse. 

Sir, I would like to take this oppor-
tunity to express the doubts of many peo-
ple in this country. We do not under-
sand the oscillation of the President of 
Sri Lanka, Shri Jeyawardene between the 
bluster. the rodomontade for a military 
solution and at the next breath, the effu-
sion for a political solution. We do not 
understand it. I think, the request that 
we would make to him from here is that 
he should not take the Members of the 
House as so many fools and assume the 
rest of the world does not see throuah his 
game. I do not know. I am prepared 
to grant his sincerity, the sincerity of the 
Sri Lankan 'leaders because no country in 
the world can afford to have a situation 
like they havc-. But I have my doubt 
whether the leaders of Sri Lanka arc r.aJlf 
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in a position to take decisions by 
themselves. Sir, in your report, you have 
spoken about the presence of intelligence 
qcncies or other countries in the world in 
Srt Lanka. You have hinted at their 
efforts to act a foot-hold, more foot-hold 
in the Indian Ocean and bases like Trin .. 
comalee Bay and other places to advance 
their geo-strategic interes.ts. Therefore, 
it is open to doubt whether the leaders of 
Sri Lanka are really in a position to take 
decisions by themselves. We have come 
to that stage. Therefore, this is a direct 
tbreat to India. 

Sir, if you look at the map, Sri Lanka 
is just beneath our groin, if you under .. 
stand what groin is. You cannot take a 
knee-jerk at your groin. I cannot take a . 
knee-jerk at my groin. Therefore, befl)re 
anybody tries to do that, 1 have to warn 
him. 

PROF. MADHU DANDAVATE: 
There is no need to hit below the belt, I 
think. 

SHRI G.G. SWELL: I would only 
protect my groin. I would only protect 
nlY groin and mash up his face. That is 
a different matter. I think, it is time .. , 

SHRI K.P. UNNIKRISHNAN: He 
is a black-belt holder. 

SHRI G.G. SWELL: So, before 
that happens, it is necessary that we speak 
out-not necessarily in this Hou~e, not 
necessari·ly to the Press. When the time 
comes when we feel the vital interest of 
India is being affected-this has ceased to 
be a purely Sri Lankan problem-we cannot 
afford to have a volcano erupting among 
the 55 million Tamil in this country. While 
Sri Lanka has all the rights and oppor-
tunities to settle her own problem, it has 
no right to impose a problem and a danger 
on us. We have to take steps in order 
to prevent that eventuality. We have to 
send the message not only to Sri Lan ka 
but to all the friends behind Sri Lanka. 

I would like to submit that if that 
eventually does happen, nobody in this 
world has the right to throw it in our face. 
If Prosident Reagan thought it his duty to 
intervene in Grenada, hundrods of thous-

ands of miles away from the United Stat.es , 
of America, because of certain perceived 
dangers to the ideological interests of 
America" jf he thinks today that he must 
interfere in Nicaragua, again thousands of 
miles away because of perceived jdeologi. 
cal danger to their interests, will it lie in 
his nlouth to charge if we try to safeauard 
our nationaJ interests? 

But having said all this, I would like 
to pose certain inconvenient questions 
to the Forei&D Minister. I am almost 
sure . 

SHRI K. P. UNNIKRISHNAN: 
Please take note. 

SHRI G G. SWELL: My duty is to con,-
ratulate and to support my Government 
butt at the same time, to point out certain 
things so that we can do better. 
(Interruptions) Why not? I am aJmost 
sure that you will have no answer when 
you reply to these questions. 

( Int~'ruplions) 

PROF. MADHU DANDAVATE: 
Very unkind prediction! 

SHRI G.G. SWELL: I will tell you. 
1 will explain. 1 am saying this on record. 
I say you wiII have no answer because I 
find no indication of those things in this 
voluminous report. You are not aware 
of this problem. My grouse is not against 
you. You are a good friend. But my 
grouse is against your Ministry.· I do not 
see that they have learnt the habit of COi-
nations thinking. 

SHRI SOMNATH CHATTERJEE: 
Very good English. 

SHRI G.G. SWELL: They have not 
learnt the habit of anticipating problems. 
I want to ask you, are Pakistan, Sri 
Lanka and Bangladesh, our only imme-
diate neighbours? What about Barma '1 
It is the third largest country which is our 
immediate neishbour, the country wbose 
border with us, land and sea, is second 
only to China, the sinale larlest land 
mass in the whole: of South-East Asia, a 
country so richly naturaJly endowed that 
it ca. be self-sutlieient in every way ~ and 



eO\tkf''flot~teH' us and the- rest 'oftbe world: 
that' ,it· 'd4MS 'not care" for· their aid,' a 
CO\Ultry' . so near' to us . that we can do· a 
Ir~' I deal together in· terms of trade, 8 
countey' with 'cultural tics so· deep and ·so 
strong ,runntog into the roots 'of history, a 
country through which we have bce.D in .. 
va'fled·" once' and we stood in jeopardy ·of 
losing our political freedom, a country 
whose Coco Islands touch our ribs and sit 
ript;'1lt,the head of the Andamans, a coun .. 
try' with' islands that could easily be turned 
into' bases against us, is a hostile and 
aahated regional milieu. 

We are so concerned, with Jacking 
horns with Pakistan. We do not think in 
terms of the Jarger canvas. We fall into 
the~babit, of only,running Jike. a fire bri-
aadel, whenever a ,trouble occurs. .' 

You may not care about jt. But other 
co.unkios do. Japan does. But. more 
p.ticuJar}y our neighbour to the North. 
China. does. 

Chinese shadow over Burnla is the 
longest and the predominant. She has a 
political clout. In China wants to do, 
she can change the political fabric in 
Burma. But, apart from (hat, China has 
a very deep and widespread economic co-
operation with Burma. Last year the 
President"of China in his first visit abroad 
decided, ,to go first to Burma and then to 
Thailand. You know very well that un-
likc':oul'selves who would like to go galli-
vaattng round the world at the drop of a 
hat; Chinese leader move about only when 
they' have a poBey & objective to achieve. 
Following the visit of the President of 
China, whom did we send to Burma? 
Not a very articulate Minister of State in 
the Ministry 'of External Affairs. 

While., the Chinese economic develop-' 
ment ia Burma runs into hundreds of 
miUi.ons, of dollars we made a, ridiculous 
and' petty offer of: one million doHars 
whith, BUrmese ·contempto'usly ,igRored. 

Mit. CHAIRMAN ,: Please now con-
chlde.~ 

, SHAt· G';O. SWELL: I am finish· 
ta.~ 

Now I am not aayi~1 that- we 
should discuss Burma. This is only by 
the way in order that you miaht think · 
and our officers may think over this ~ 
question in our own interest. 

There is another aspect which I wou'd 
like to· draw your attention to. Tho 
Foreign Mini~ter is aware that the Presi·' 
sidept of China has b~cn on a visit to al-
most aU countries of South East Asia. 
The other day he has been also to Banal. 
Desb and an economic package bas been 
worked out. Then he want to Ceylon. 
We know that Chin" has been supplemen-
ting suppJy of arms to Pakistan., We have 
reports that China is behind, this resurge ... 
nce of Iran in its strug8)~ with J raq. 
What does it aU mean? It means the 
encirclement of India by China in her 
political influence and clout interest not 
only in many matters abroad, but in our 
immediate neighbourhood as weIJ. What 
are we doing about it? Is this the for.-
eign policy role that India shou1d pJay-
that a bIg and large country like ourselves 
to be confined .within itself and to ,lQckina 
horns with its neighbour and not to have, 
a broader concept as to what our role 
should be. I would like to pu~ this 
specific question. I would like your Mi-
nistry to do a little more of C'ognjtive. think .. 
ing, as I said, of our role. 

LastJy, I will come to the United 
Nations. You are aware, t he Foreign 
Minister definitely is aware. That th,e 
United Nations to-day is in a precarious 
state -fi nancially. The Secretary-Gene-
ral of the United Nations the other day 
drew pointed attention to this-that this 
world body is in danger of disintegration. 
as a result of the cutting off by the Uni. 
tcd States of 25% of her countribution 
across the board. 

The, othol day we, sang the praise of 
our lamented friend,. late Mr. O·laf Palme, I 

-remember his speech, in the United Nalioss. 
I pay my tributes,to him. H~ was the only 
world lea4er· who, had the coural. to speak 
from the podium of the United Nations 
and- say that the ·deficit caused in the finan-
ces· ofl the United Nadons as a result of 
Ame,i(:an, action will be made lood by 
the· roIt· of' the countries· of,' the world. 
Sir~ I 'think, h.re is another opportunitr. 
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,jlWe,' "a' 1:fbe oreolbilgest:·dovtlopiua,'·oOan-
~ ·,triOI, at1ea4er' o'('tb~ dew:lopinl' "countries, 
,I sbc)vk! 'takc<this "irlitlativo and try'to"mobi .. 

~ Isc' 'world ',,·o~inlo!l'·and~ mources. "'You 
,; '.rc aware~ 'even" :the', EURJp8an COOl-
\'\mtmity eeuntries; are,wo~Dg"over it~ Their 
. rA.mba'lsadors'in (Wamington wented' to 

,: meet the'American: Secretary' of'Statc""'on 
, tbis·yqtlestiofl and be refUsed to' meet ~ t-bem. 
, The' . whole 'world is:1 worried ,about it. 
~ 'Snould'we 'sit back' a:nd· pr~tend: 'to' be, in .. 

:'( 'Docent? This is a rare opportunity and 
I ' 'u'rge on" the Foreign" " Minist'er to 

. 'think' about' it whether we'can take initia-
tive" ,and 'play an effective' role in 'this 

,I matter. 

, SHRI K~ RAMACHANDRA, REDDY 
'(Mindupur) : l\beg' to 'move: 

"That the demand" under the ,head 
· Ministry of External Affairs' be reduced by 
, Rs .. tOO." 

[Lack of initiative in saving, the' delibe-
, rate extermination of Tamils in Sri Lanka.] 

, (14) 

"That the demand under the head 
Ministry of External Affairs be reduced by 
Rs. 100." 

[Need to normalise 'relationship with 
Pakistan] (15) 

"That . the demand under the head 
Ministry of External Affairs be reduced by 

, Rs.' 100." 

',Jf86".'7 '~' 

Obviously'8lso, \O\lt rof.tams 'wltb~.o~ja1i8t 
countries have been very useful and ben .. 

. 'ticial.' Before' Boina 'into the . question ," of 
''Peace and" the 'other -btoad Areas'" in · ~the 
intcrtlatiotlaJ 'areDa~ I would like to'" tOQch 
uJjon a 'few points ' . re1a:tfns to' Our 
neiSb bours . 

, 'Of' 'late, . "we are trying'to have 'more 
. cooperation 'between, the' couiltries in our 

'neJghbour-hood. Though efforts are~mlde 
very" 'much to' im'provt relations 'witlt the 
countties of SAARC but it seems 'that' our 
relations with China, after a ·Iong 'sl1ell'" of 
hostility, look quite brighter. Many rounds 
of talks have been held and' there'is a 

: . -desire in both the countries'! that we "sh'ouJd 
live.' in peace 'and co'operation. I wC)u'lct like 
that tht Foreign' Minister will' give 'US a 
detailed account of the progress made in 
these relations. 

Ye'sterday) we 'had a discussion about 
. the entry of U.S. Warship at' Karachi. 
Many points were made thtHl. 'But ~~ill I 
Want to make certain points. It is a 'very 
good attempt that the South Asian count-
ries have tried to come together; tried to 
live in peace and tried to broaden· their 
economic cooperation. I welcome it. ( But 
the point that I want to 'mak e is when, 'we 
are trying to come -together, we have to 
locate the sbatks' in our Waters. . That is 

. the third force, to be specific the US 
'imperiaHsm. 

Now, what is happening in Sri -Lanka? 
The -talk of a n1jlitary, solution b}':'Shri 

, Junius Jayawardhane is- 'known to all of us. 
[Fail'ure to lodge strong protest with But in the meantime, the 'genocide is 

'regard' to the training of terrorists by in.creasing. We have tried to· otTer· l)ur 
U.S.A.] (16) " good ,offices for a negotiated political settle-

ment. 'But what has' happened actually? 
I completely support Shri ~Dinesb Srngh 
'when he said' ,that in ,order to gain tim~ to 
organise their· attac'king capacity·,' and' I to 
extermj,nale the' Tamil community, ;;t'bey 
bad played very. dubiously. Why 'the 
'demand for autonomy is not I ~beinl 

.ranted ? 

"That the" demand 'under tho head 
Ministry of External AtTairs ,bo reduced by 
Rs 100." 

(Inability of the Government· to con-
vince tl.K. not' to give asylum to poople 
demanding Khalistan). (17) 

SHRI SAIFUDDIN CHOWDHAR Y 
I '(Kat"a) : .. Mr, ChairMan, to '-begin with, I 
t:'mil$t -sat fl:'u~ "oJicy of OUI' coUbtry 'on' ,the 
~l'imatter2i' df 't5tt~nal "affairs, i.e,' Noll..atign-
l;'meD~," peace i an4l 'goOd nelgbbo'orJy':rebUions, 
: ~i'bl'\ .toof it' '$<K>d '~~e~d t)ver' -;the . :years. 

And, what are they upto'?' I do 'Dot 
know. We bave· been 'shuttling rro\tn\t< so 
long. Eartier it· 'was' Me: Partha,at.thy 
and rhen Mr. B. Rornesh' ~BHndare.': ·Iido 
not . know why' Me. ' ,PatthIl1arl1bY':_as 
dropped. 1 -havt no person.ppttftftllc~ 
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for anybody. But is this a fact that the 
Sri Lankan Government did not want Mr. 
Parthasarathy as he was a Tamil? Are they 
dictating terms to ~s? We have to get an 
answer to this. We are tryina to help 
them. Now the talks have to be done 
between the Tamils and the Sri Lan kan 
Government. Let us see what they can do. 
The other day the Prime Minister said that 
they had received a new paper from the 
Sri Lankan Government. But it has been 
openly challenged and it is said that no 
such paper has come. In this confusing 
situation I want a clarification from the 
Foreign Minister whether in the recent 
past any new paper has been received by 
our Government for a solution of the 
Tamils problem in Sri Lanka. 

(Interruptions) 

Now I come to Pakistan. Here I want 
to m.ake it clear that with all the people in 
our neighbourhood we have to maintain 
our solidarity and brotherhood; there is 
no doubt about it. When the people of 
Pakistan fight tor democracy, we stand by 
them; wben tbe people of Bangladesh fight 
for democracy, we stand by them; we have 
a responsibility. But the question is 
whether we can take the Zia-ul-Haq 
Government as the true representative of 
the Pakistani people. No; we cannot. 
While we must try f\Jr SAARC and good 
ncighbourly relations, we have to keep in 
mind tbe fact that the Zia-ul-Haq Govern-
ment in Pakistan has no independence at 
aU; it is an appendage of U ,S. imperialism. 
It is a part of the U.S. design that they 
are trying to confuse the whole people in 
the world; they are trying to create con .. 
fusion in the minds of our people also. 
Now, Pakistan talks of 'No-War Pact'. We 
seem to be on the defensive. There are 
people in our country also who beHeve 
tbat Mr. Zia-ul-Haq is playing the role of 
a dove. No; he is not. What is this 'No .. 
War Pact'? In 1949 our country offered a 
'No-War Pact'; again in 1965, 1968 and 
1977. They ne-ver agreed to it. What 
about our Treaty of Peace and Friendship, 
the Treaty that we' have offered? It is a 
Question of non·intervention and not giving 
bases to other countries. Why are they 
not agreeing to it? On the one hand they 
arc saying 'No-War Pact'. and on the other 
PfiDd they arc raisiuS th~ Kashmir issue; 

the!, want to keep it open. They are also 
prOpOS)DI mutual inspection of nuclear 
installations. We have, on around,. of 
principle-and I support it-not agreed to 
it. That is on grounds of principle. Will 
all the nuclear countries alJow tbis to 
happen? It is not a question of only the 
relationship between Pakistan and us. It 
is a part of the U.S. design that they want 
to disarm us. I am not suggestina tbat 
our country should go in for nuclear wea-
pons; it is not at all necessary. The poiat 
is, we cannot allow ourselves to be deceivod 
by them. We have to take the offensive 
and make it c]ear to our people as to what 
stand we have taken. There can be no 
question of our being on the defensiv •. 
Our stand is on grounds of principle. Now, 
Pakistan and America are demanding South 
Asia to be a nuclear-free zone. Why does 
U.S.A not want this to happen in Europe? 
We have to understand that. It is like 
Israel demanding that West Asia should b. 
a nuclear-free zone so that they can have 
the monopoly and have the access to 
nuclear capability. That is a kind of black-
mail. We cannot support it, and we should 
not allow ourselves to be deceived by this 
also. 

Now we have to take a particular 
reference of this to our internal situation 
also. Pakistan, as I bave already said, has 
become a lackey of U.S. itnperialism. They 
are trying to instigate those forces who 
are working in our country to divide it, to 
destabilise it. I have a report: I want 
verification from the Minister. In our 
country we see the communal flare-up and 
we should know whether there is any 
design by them here. My report is that 
U.S. has set up a special Muslim Depart-
ment and Sikh Department in the CIA. 
That is the report. How is it now cornina 
up? In our country it is Babri Masjid 
and in their country it is attack on Hindu 
temples-they flare up everythin8, so that 
the design of destabilisation can proceed in 
a very bu~y nlanner. 

On 2nd February, ]986 Hindustan 
Ti'mes gave a report that a top coloneJ of 
the Pakistan Army has prepared a bJue 
print for Punjab. What is tbat? It is to 
create anarchy in Punjab, capture Golden 
TempI,. It i$ hilppcniDI now. Thq kill 
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poopl.~ VIP., prop up figures like Bhind-
raawall. and aive training in arms. All 
tboae are beina done according to the plan. 
We also know tbat tbey arc now steppina 
up tho USA's co,.rt action. 

They have formed a Committee taking 
people from different agencies in USA like 
White House, State Department, Pentagon 
and CIA. The name of this Committee 
is "20'" Committee"-it is according to the 
name of the room in the White House 
Annexo. Five hundred million doJlars is 
tbe annual budget for this. What is their 
aim? It is to destabiJise what they caU the 
pro.Soviet Governments. Those who are 
not pro·US have become pro-Soviet today. 
They think that they have every right to 
dest'abiJise the pro...soviet Governments. 
Who have given them that right? We have 
to take a very tough stand on this. I must 
say, thQugh I support principally the stand 
. or our country on different issues of exter-
na) affairs but reading this year's Annual 
:Report of the Ministry I am quite dis-
appointed. The report says about the 
Indo-US reJationshi'p that: 

"India and the USA have some 
difference in their perception." 

Is it some difference? They are trying 
to destabilise our ·country to encircle it. 
But this is how you have thought it 'fit to 

. teU the Members of Parliament. This is 
not some difference. This will confuse our 
people. This is untruthful accounts of the 
reality. 

We have to understand the US role 
the jeopardising the peace efforts in the 
world about which we talk much and we 
are sincere about it. The efforts of the 
six nations are very big. We pay tribute 
to Mr. Olaf palme. He is the martyr to 
tbe cause of peace. What is the response 
of USA? They have rejected it. But Soviets 
have responded favourably.. Today also 
the U .S.S.R. have appealed to US Cong-
ress in America to respond to the Six 
Nations call. They have dedared a 
unilateral moratorium. The Six Nations' 
efforts can be us~ful1y utilised for' this 
pUrpose if they think that they cannot 
verify the test mechanism. The Six Nations 
ha'Ve said that they are ready to offer their 
lood olftCtS to verify thHe thin,s. 1 b,lieve 

we" lJavc to or,anise very serious popular 
campaian in our country in support of tb. 
Six Nations' initiative. It 'should not be 
confined' to the administrative level or tb, 
Ministry level. It should be taken t. th' 
people also. 

I want to refer a'nother aspect of tbe 
policy of the USA, the Brigandage policy, 
the mafia policy and the gangsterism that 
they are doing everywhere in this country. 
It has a definite link with the kind of 
SOCJety they are building. I have much 
respect for the people of USA who fousht 
for democracy. But the question is that 
you have to understand that their economy 
has been shifted to miJitary industrial 
complexes. What the FBI Director Mr. 
Willi am Webster said is : 

"There are a (ew businesses or 
industries in our community that 
are not affected by organised 
criminal enterprises. H , 

The whole outJook has been chanacd 
to criminalism. 

MR. CHAIRMAN: Your time is over. 
Your party's time is over. Please 
conclude. 

SHRI SAIFUDDIN CHOWDHARY : 
T c~n take the same time as S"ri Dincsh 
Singh has taken. 

MR. CHAIRMAN: His party has lot 
fOllr hours. But you have got only four-
teen minutes. Please conclude within ty!o-
three minutes. 

( Interrupt;Ofl,) 

SHRI SOMNATH CHATTERJEE 
Please allow him. He is taking sense. 

SHRI SAIFUDDIN CHOWDHARY : 
Now take the case of South Africa. How 
they survive? It is because US backs them 
Our role in ,CHOGM has been highlishted 
very much. I am not satisfied with it. I 
am not at all satisfied. 

When Benjamin Moloise Was beina 
henged, we were trying to persuade Mrs. 
Thatcher. What is ~HOOM? Why dODt' 
we walk out from it 7 CHDOM i~ notbin, 

, 



"71 

.\l.ut ,~ol~.nial nostalgia. Then who is sub-
v~ti~J.tllc.re·union of' Korea? It is; Uni-
.t~P ,States of America. They have Ofgani-
,led the team spirit exercise with the .. South 

. . kor~~n :di~tatQr. 
.' 

MR. CHAIRMAN: Please conclude. 

r$,HRI SAIFUDDIN CliOWDHARY : 
~tword ~bout Nicaragua.1 USA have the 
.. toplcrity to attack and .encircle it. I t is a 
leaally constituted NAM gover.n~ent. It 
is, under ,threats from USA. We have a 
d~ty to stand by them in all the~r n,eeds 
.~~ ·ceq "iremen ts. 

Sir, on Libya our stand is not that 
forthright as it has to be. When the threat 
WIlS there .from ,USA we should have for-
thrightly t01d Mr. R.eagan that you stop 
this madness. 

Sir, people all over the world consider 
us a ".ery important power. They do not 
consider us a super-power but a moral 
force which can Influence the world events 
on not only political aspects but also on 
aU other aspects 9 viz., economic aspects 
like fight of the third world countrics.· for 
new economic international order, South-
South cooperation and fight against indeb-
tedness. In Latin America this question 
of indebtedness has acquired very serious 
dimensions. They do not consider it as 
their debt; They say by brain drain from 
third world countries in 19""0 the USA has 
taken away 4.7 billion dollars of what they 
lave as aid. They gave aid worth only 3.1 
billion dollars. 

S~r, UNCTAD has m~de startling reve-
lations about this. Now a word .about tech-
nology transfer. By way of dividend, fees 
and royalty in 1985 the rest of world is 
supposed .to pay Amerjca 23 billion:dollars. 
What is this transfer of technology? These 
are being produced in the USA by the 
skilled profeSSionals of third world now in 
USA as a result of the brain drain. The 
loot by imperialism of the third worl d 
countries is going on. More vigorous 
fights against these are on the agenda. As 
a leader of the third world nations we have 

• to give steadfast leadership and articulate 
. the voice of the poor nations. I do not 
think in this there will be any resistence 
from our own people. They will stand by 
you, if you take more forthright stapd in 
.U aspects of our foreiln policy. 

)3 ••• 11 .... 
[$YaIMA1I )·BAS·A V AA~JE$W~I 

In 11M QbllirJ 
',SKRJMATI SHeILA ,KAUL '(Luc'k • 

now): Mr. Chainnan, Sir, I rise 'to sup-
port the Demands for Grants of the Mini-
stry ·of Extelmal ,Mairs. At tho outset I 
.would· lilae to stress ,the fact ,that',II04ia 
~continues to. adbere _to ,'tbe for.ian policy 
·cnunoiatcd by our late lPcime t.Min;Ster, . 'Pan-
ditiJawabar ,La) -Nehru. ~bat policy bas 

.. stood -the ·test of time. W.e haNe seon,alult 
.some countries aUgn ·themselves with. ~8CUOC 
and then ~hey <,p.ulJ themselves .out &am 
their international forums but India go.-ti· 
nues to &~and on· ·fiDm, ideology :8Dd. opr 
,policy of ' non-alignment <continues ·to pin 
around in international .sphere. 

• 
The membership of non-aljgned coun-

tdes has increased from 25 in 196'1 to 92 
in 1919. 'Now there are 101 countri&s ,in 
,the grou p of non-aligned ·nations. Non-
alig·oment does not mean sitting pretty or 
being in isolation or being neutral. ·It 'has 
a special programme. These countries have 
intervened in many important ·problems 
and have solved them. Among them is the 
urge to have peace. 'Smaller countries 
can air their views and' 'India continues to 
host conferences of non-a ligned countries 
in the cause of peace. Any 
amount of money that is spent on 
these conferences is well spent. To main-
tain its non-aligned character as also the 
movement of non~aJigned countries, India 
has kept itself busy with numerous activi-
ties in different parts of the world. As I 
said, it is wiser to spend on peaceful pro-
grammes than to' have programm~s of 
fighting wars. Indja's eagerness to be 
friendly with all countries, and its freindly 
ideologies can be seen by her remaining a 
member of the Commonwealth, where pro-
blems relating to the various countries can 
be djscussed. While some countries puJl-
ed out of the Commonwealth, India's 
decision to remain in it was a wise one. 

14. hrs. 
What amuses us is the report of 16th 

Mar~h from London. Tbe ,report, $a~s tbat 
President Zia-ul-Haq of Pakistan J\c:~~d 
Indi~ of cool~~, ,off .ladia.-PakisttlQ ~s 
bOGause of ·its. rown complllions. rh~,th 
there was .• tele.vJsion ,.pr.P8l'IUl',ll'ne. and·tto 
,a.ai~ tJlat ·~b_ ,had -Pili 110 ,ntr.t1Ul,fs 



such in..,Ind()..Pakistaa.ties and tbe future, 
pt41pt.Cts w.ere -very brjgbt., P..resident Zia-
ul-llaq made-another stateme~t on 'Kasb-
mir. aDd ,the othor. politicians . there &Jso-
did the same thing, which created a cont-
ro:vees)l. Tbo· General acknowiediod" that 
tRo,Kachmir· issue would·be set aside till 
swh ,time, when ,the. other problems ,wore' 
rosolved-. Noise, was made by others in 
aut~orjty that Kashmir issue should· be 
raised in the· United Nations. Then" 
G«neral ,Zia.ul.,Haq maintained, tba' it 
should be resolved in accordaace with the' 
United Nations Resolution. Now, this is 
aU double, talk. The United Nations ·Re-
solution was violated by Pakist.an itself by 
refusing to va~ate the areas which-it had 
illclaUy occupied by armed aggression. 
India wants to have good relations with 
her neighbours, and therefore, offered a 
treaty, of friendship to Pakistan. The genu-
ine'desire for good neighbourliness and 
load relations can be seen by Indias pro-
posal that neither of the parties would off-
er military bases to the third country. This 
offer by India to Pakistan was not favou-
rabJy received and Pakistan found it diffi-
cult to accept such a proposal because of 
its own various reasons. 

Then, General Zia-ul.Haq proposed 
that the nuclear installations of tb'e two 
countrie,i should be kept out of the attack 
and India readily agreed. Anyone else 
would have been happy over India agree-
ing. to this, but Pakistan started rethink-
Ing. 

There have been reports that there' has 
been beavy concentration of Pak troops 
in the Poonch, Rajouri and Haripur sec-
lors and military activities have been 
intensified. There seems a contradiction 
in what Pakistan says and what Pakistan 
does. I would' like to know from the hone 
Minister what is Pakistan "5 foreign p()licy 
towards India, because to me, it is not 
obvious. 

.. 
Th'e Government of India has been 

makin& efforts to normalise relations with 
Pakistan as is evidctlt b'y the numerous 
bil&teral meetings which have been cons· 
tandy htld at the highest level. On ditre .. 
rent occasions, Indi1a',,s ,concern over the 
aequisii4)n of' sophisticated weapons by, 
Pakistan bas been voiced 'as to how it 'leads 

to divorsions of reao,uroes' which· could 
better be utilised for development and 
other ,peaceful purposes. We are' anxious' 
to' know the views of Pakistan on thiS'; if it 
can be obtained" from them. 

Our neighbour Sri Lanka is 'havinl 
difficult'time's. ThougH it is their busin-ess 
to find out' how to solve it, we arc also 
concerned with it and we shall be 'happy if 
the proljJems of Shri Lanka are' solwd. 
Grave situation continues to prevail in Sri 
Lanka and Tamils arc being kiJJed. Doorl 
for 'negotiations should be kept open' fbr a 
peaceful solution. 

There was a happy occasion for' us in 
December 1985 when the Heads >of state-of 
Nepal,_ Sri Lanka, Pakistan, Bangladesh, 
Bhutan and Ihdia met at Dhaka and the 
Sooth AS;"An Association for Regional 
CoopeTation was launched. This area bas 
been long tl'egtected and these are develop .. 
ing countries and they must find out and 
discuss 'without mistrust how to' heJp eaOh 
other~ Indian Ocean laps on the coast or 
Sri Lank'a, BangJa Desh, Jndia and Pal,is-
tan and ~these countries would' benefit: it 
Indian Ocean it declared a zone of peaee. 
It is a matter of grra t concern to India 
that angloJamerlcan base at Diego Garcia 
is" to 'be uI'gtaded. 

Hon: member Shri Dinesh 'Singh men. 
tioned about the United Nations and how 
it is going tlrrough crisis to crisis and how 
it is suffering. This world of' ours is a small 
place and is it not better that we live ,toge-
ther in peace t han to be in isola'tion ? 
UNESCO came ioto being after the United 
Nations was established. UNESCO is 
doing wonderful work in the fi"ld oC 
science, edu~ation and culture and these 
are'the basis for peace and prosress of the 
wotJd. We should continue to be part and 
parcel of UNESCO in their nobJe wotk. 

I have to say a word about our missi-
ons abroad. Our people who were sent 
abroad, are trained iq their special line. 
But we seldom find that they arc given 
training in the Janguage, of the areas where 
they arc posted. Once they go there 

" , 
they try to leacn that Jansuagc. but again 
they are posted in a far off corner where 
no usc could be made of. that lau,uap 
whi,cb they loarot. I bave some pCOJ>I~ ~ 
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my mind, when I am talking about tbis. 
There was one gent]eman who learnt 
Bulgarian for about three years when be 
was posted in Bulgaria. But he was 
transferred to Singapore. Now wbat use 
could be made of that language in 
Singapore 1 These are all very little 
'things, but we must keep them in mind 
when we post people from one place to 
another. 

1 would like to say one thing morc. I 
tccl that no mission is small, and no 
country is small in its importance to us. 
We all have one vote each only in the 
United Nations. I remember that a 
Minister of Cyprus had voiced a feeling 
that theirs was a small country and I 
replied that they were not small at all 
and though we might be called big, we 
all have one vote each. So, no country 
is small and the missions of countries 
which are not big. should be well provided 
and well looked after and nl0re funds 
should be diverted towards these missions. 
I tbank you very much for giving me time 
to speak. 

SHRI SHARAD DIGHE (Bombay) 
North Central): Madam Chairman,' I 
rise to support the Demands of the 
Ministry of Ex.ternal Affairs. While doing 
so, I will place before you, certain 
features of our poJicy on External Affairs 
and also put before the House, through 
you, some of my observations regarding 
tb. same. 

Madam, it is a matter of satisfaction that 
our foreign policy is continuously based on 
non .. a1ign"ment, friendship and peace. The 
roJe played by our country as the Leader 
of the Non-Alignment Movement is well-
known. Sinlilarly, the role which we 
played for the achievement of the goal of 
disarmament and peace is a1so very 
laudable. 

As far as the deve10ping countries are 
concerned, the world peace and disarma-
ment is a matter of great importance to 
them because drvelopment and peace, they 
always go together and the nuclear war 
especially will not only destroy the nation 
"Mlbli will b. attacked, but it will ~t the; , 

end of the whole human civilisation. And 
from that point of view, our efFom 
toward peace and disarmament bave to be 
taken note of. But for the efforts 
these developing countries and 
the third world it would not have been 
possible to get a joint statement of the two 
big powers that "a nuclear war cannot be 
'Won and must never be fought." or 
course, a very great progress in that 
direction still has to be done and I am 
sure that we shaH pJay a very great role 
in that process. 

As far as the establishment of regional 
association is conce!'ned, the setting up of 
SAARC during last year has been a very 
important event for the region of this 
part and we have played a great part in 
establishing that organisation. As the 
time is short, I wUl not refer to all the 
aspects of Ollr foreign policy, but I would 
like also to refer, as the other speakers 
have also referred, to our policy with 
respect to the two neighbours. namely, 
Sri Lanka and Pakistan. 

Now, as far as Sri Lanka is concerned, 
I must congratulate our Prime Minister 
for taking a bold and firm stand. He had 
very candidly asked, when he was at Male; 
"whether Sri Lanka should let us know 
whether it wanted India to continue its 
peace efforts or not". When the Head ot 
the State-Sri Lanka-was taking a double 
stand, it was quite necessary to put candi-
dly before them whether they really 
wanted our intervention for settling that 
dispute. 

Mr. Jayawardene had specificaUy stated 
at one stage that he wouJd seek a mHitary 
solution to "what I believe is a military 
problem, and after doing so, I sha1l tackle 
the poJitical side.," So, he considers the 
Sri Lankan problem first as a military 
problem; and after solving it with the help 
of the Military, he would like to solve it 
as a political problem. Por that purpose, 
he had also very categorically stated that 
"the Army is better equipp-ed, 'and better 
trained now and I expect them to end the 
guerilla violence by the end of the year. tt 
So, his main thrust appears to be on the 
solution of the Sri Lankan problem as a 
military . one. If that i ~ so, tbis kinin. C)f 
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Tamils is iikely to continue for a 10DI 
time. 

It is. therefore, necessary to review 
our policy as far as Sri Lanka is 
concerned, and put political pressure on 
them, so tha,t, Colombo might effectively 
re-structure its policy and restra;n its 
soldiers from continuously killing the 
civilians in that part of their country. So, 
my suggestion is that just as we had 
candidly asked them whether they wanted 
our intervention it is also necessary to 
take a bold step and pressurize them 
politically, to stop the genocide and bring 
both the parties to the negotiating table, 
80 that there would be a political solution, 
and not a military solution to that ethnk 
problem. 

As far as Pakistan is concerned, I must 
say that there also, a little review in our 
policy is 'required. Pakistan has been 
speaking for a long time with two tongues; 
and contradictory stands have been con-
tinuously taken. Perhaps Zia is taking us 
for a ride, and is feeling that this great 
country can be continuously fooJed by the 
different statements which he j s making 
from time to time. But, fortunately our 
Prime Minister has taken a very firm, and 
bold stand. I feel that his visit to Pakistan 
has been, for the present, permanently 
postponed. Even the visit of our Minister 
of External Affairs which was to take 
place this month has been postponed. 
That is a right and firm stand which is 
necessary, when there is a positive 
evidence that in the extremist movement 
in Punjab not only there is a continuous 
supply of arms from that country, but 
training is also given, and camps are there 
in Pakistan to create trouble for our 
country and to de-stabilize the situation 
as far as certain Sta~es are concerned. 

So, troubJe is being created in 
Kashmir. and trouble is being created in 
Punjab. It has been openly stated that it 
is their right to interfere in the communal 
troubles of this country. If that is the 
J)osition, .I may submit that we should not 
10 after them and persuade them again 
and again to 'com~ to ,terms, to, come to 
the nelotiating table, because when they 
are talkinl" in two tongues, in two lanlu-
a,.., it 'Would, 'not be possible to settle any 

3', 

of the issues which are berore tbe two' 
countries. The me~tin8 of tbe 17th 
December between the President of Pakis-
(an and the Prime Minister of our country 
had raised great hopes. But since then, 
there has been very little progress, as far 
as the issues between the two countries 
are concerned. Merely fixing some timo .. 
table to meet again and again, and tryiD, 
to discuss only the issues without givins up 
the basic stand on the 3 or 4 issues which 
are there between the two countries, no 
further progress can be made. At Siachen 
Glacier, if there are continuous attacks, if 
a continuous claim is being shown by 
Pakistan, then no solution can be found, 
as far as several issues are concerned. 

As I was saying that on the basic issue 
if Pakistan is going to insist upon their 
own policy and is not going to budge an 
,inch, then there can be no solution to tb. 
issues between these two countries and I 
do not wonder, because the problem of 
relationship between Pakistan and India, 
the problem of relationship between 
Srilanka and India, they are not isolated 
problems; they are part ot global problems 
in which the American imperialists are 
definitely playing a great roJe and are 
seeing positively that India is continuously 
harassed by its neighbours by not solvin, 
these problems and by continuously giving 
troubJe so that India should not make 
progress, India should not have its 
d~velopmental works and should divert 
its attention and funds to the defence 01 
this country or other purposes so tbat 
India should not become a very strong 
nation in this region. 

DR. A. KALANIDHI (Madras 
Central) : Ma~am Chairman, at the outset. 
I must express my thanks to you, Prof. 
Madhua Dandavate and Mr. Shahabuddin 
for having given me a chance to speak 
earlier on the subject pertaining to the 
Demand for, Grant under the control or 
the Ministry of External Affairs. 

It is really painful for me to brinl to 
the knowledae of the hon. Minister tbo 
fact about the Indian officials workinl in 
our Embassies in various countries. They 
do not bring to the knowledge of the 
Government day-to-day developments that 
are tak'iol place;' and' also the), do not 



. . 
MA«eft~2lt t.· 

live a correct picture to the government. 
about anti-national activities that are 
tatina place. They fail to impress on the 
Heads of'the Governments of the respec-
tive countries not to' give asylum to the 
secessionists, pal ticularly khaJistanis and 
otllers. It is also very painful to say that, 
in tne case of natural' calamities and other 
accidents when our Indians die, their 
infOrmation is not properly conveyed to 
the respective families;. and there is an 
en'ormous delay in getting compensation 
for them. I request the hone Minister to 
take note of this. 

I will 'be fai ling in my duty jf I do not 
bring to the knowledge of tbe hon. 
Ministc'r' the fact about the Foreign 
Secretary, • • article that had appeared 
in~ last Sunday Times of In~ia;' a vivid 
article has been ~f1tten by Mr. Thakur,·· 

(lnrerruptionJ) 

THE MJN'ISTER OF EXTERNAL 
APF~IR'S (SHRI B. R. BHAGAn: I 
drink that should not go on record. 

MR. CHAIR'M~N: Plea'se expurrge 
tbat. 

DR. A. KALA:NIDHI· : It is aD open 
secret. 

( Interruptlon9j 

saRI B .. R. BHAGAT: You are· a 
very senior Member of Parliament. A 
pc:n'son .who is not able to defend himself, 
why briDS'ibis name 1 

SHRI K. P. UNNIK,RISHNAN : He 
is saying in the context of the debate. 

MR. CHAIRMAN: The person whom 
he.,.mel3t~oned is not in a p.osition to defend 
himself. Please expunge his name. 

SHRI B. R. BHAGAT : This is not 
a . fact also. 

SHRI K. P. UNNlkRISH.NAN 
All ,right, yo.u deny it. 

MR". CHAIRMAN 
ex,punaed. 

It will be 

···~xpun,ed. as ordeud' by ,tlie Chair. 

DR. A. KALAN~DHI: ThO)' bay. 
mentioned that the Foreian Secretary,. 
had • • taken the family for 
~be holiday to the finest beach 

resort of Sri .Lanka when people were 
dying, when Tamils were crushed and 
when thO'Y wer.e shedding their tears. I,-h· 
fajr~ on tbe part ,of the Ministry to allow 
the, Forc;an S~retary to enJoy'? It i. 
just like Nero fiddliag when room 
was in fire. When people do not 
have a ,proper· conduct, whon it is asakllt 
the· code of cond.uet for the, GoverO&'ReBt 
Servants, it is not fair for the governmont 
to elevate such a person to, a, higber grade 
like Embassador extraordinary to be 
posted in Srilanka particularJy; aad I teU 
you. he is a person responsible for 
deporting Tamil leaders like Balasinpm, 
and Chandra Hasan; he is son of late-
we call him Ceylon Gandbi-Cbelva 
Nayakam. I request the M.oister of 
External Affairs to take note of it. 

I had ·an occasion to visit United, StattR 
Assembly last yc:ar. 

It is very painful.for me to, say. that 
net a single m·emento has been pJaad'in 
the· Hall or anywhere. Even the ·smallost 
countries have· ,displayed a Memento, depi-
cting the cultUie, .art and the traditions.· It 

IS unfortunate that ,India ba~ not even ,eon. 
tributed such a tbing to reflect our culture; 
art and ,tradition, whereas you are ·aoJe to 
speftd, m0re' money for implol11onting, 
Hindi in ,.the· Emba.s$ies~, and the Official 
Laoauases Committee, .about ' a coupl •. "of 
yeilll' back visited ·the U ni ted Sta·tes, . spem 
quite ,adot of amount, and we· are, waltillS' 
bY'spendins-,moIlOY on a· language whiah 
is 'only one of tho latlgU&IOS that is ·j_hld.' 
ed in the Eighth Schedule of the, IDdian I 
Constitution. That is not only· langua .. ', 
that can enj0Y' privilege. 

Sir, yesterday' during the .CaUto. Att.en .. 
tion, UlOthen. Minister informbd tllat~ ,the. 
U;S; Airetaft carrier u~s; BnterprisO'ie"" 
a Beret t of :five ships· bad reacmeci, ~a1"l.Chi' 
and the Petlstan ships aref sta:tionedi1atl 
Coiombo. Tbis is: Olausi,D, ~a "concern 'to;_, 
not omy,to:th." .peopte of"lndk" btltitho-,: 
pebPte~of;Tamil ;N.du in pnt>ield1lt. 

• I 

•• Expunpd .as~order.ed by the Chair, 
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Six tbousand Tamil p~Qple ar.e killed 
iJl the .Ppt "ftfteen _ m.onths and .three" lack 
people have corne as entlat~nt1 or refuse,,, 
into ·TI11lU·~~.adu and in spite of that you 
want ,to"'have a solution-a political s'olution., 
After the. visit of the Pakist~ni Preiident, 
Zia,\lI~Huqt. military lelion. bas be~D int~n· 
lified and .tbe .British SAS and Istaeli 
Mosads, and African a(l1lS arc Ye~y widely 
U$ed, and still. you say tbat you have to,be 
a.si1ent.~pectator and you want ,8 politic.a) 
solution. 

S;r, in today Pre$s, if I am permitted 
to quote, 'there is a news item in the 
Ind~an E~pre&1 and I quote: 

"9 Tamils ki11ed by Lankan 
8(my Colombo, March 20: At 
least nine Tamils were shot dead 
and 16 arrested on Thursday 
during a search ,operation by the 
'Sri Lankan army at Nedunkeni, 
about 40 km. from the northern 

I 

Vavuniya town, according to the 
Vavuniya citizens' committee 
sources. 

No official versi on was avail-
abk immediately. 

The sources said the soldi~rs 
came in a D"mber of vehicles ,in-
cl uding armoured cars on W.ed-
nesday ,ntght and surrounded the 
area. The search was launched 
on T.bursday mOf.ning. 

The sources alleged that tbe 
sear~h. op.cration was intended to 
t.errorise 'the .local population into 
JeaviQS the ar.ea.' 

Sir, in Ampara district the ,innoc.ent 
farmers ar.e kUled and bl.l(ot and the., sta-
tion is still wo.rse .& President Jayewardene 
has declared in an interview given by him 
to London TimeS that he is not resorting 

. to a political solution, unless :and other .. 
wise the T-amil ,militants are killed and 
w.iped out. I do not understa·nd 
the ,GoJlornment of India's attitude. Why 
do you :wa·nt. to ha.ve a dialogue with a 
man ,wbo.is not willina to.' como frOr, a 
PGJiticai solution, .aDd who ,has been 'l'es .. 
ponai~e' (or "puUin.· .. ,the SiQbalese agaiDSt 
tile, Tamil, by ..conductio, ..a 'Padayatra 

lf86t-1' .2 
from Colombo to l'andy. j{istorY,·QflDnot 
be erased shortly. . We should remember 
·tbat., !80, 1· onJy request -tbe bon. Minister 
to review the entire situatioo-and also"the 
political sit uation jon o.ur vicinity. But 
you are ·traiUing the other way and .$ayiQl 
that a political situation is the answer. 
When this is tbe situation, I may point 
out that a dynamic Minister of Tantil 
'Nadu, in a 'Television interview announce. 
that India w~nts a political solution, 
on the face of a military onslauaht by Sri 
·Lanka. When the situation in Sri Lanka 
is' -escalating into tragic dimensions our 
young Tamil Nadu 'Minister postUlates 
peaceful parleys. 

Sir, innocent women are raped, butche-
.. rod~ breas$s are chopped, and you I call tbe 
boys· as lmilitants. But one ·basic ·tbit18 
-you forlet is, ,what made tbem do so '1 
They are,fighting for their rights, for 'heir 
stflU_'e for Ji~e. It is only for their 
!existence. 

In ·the ·other situations ·you are toactia. 
What is your yardstick? Wben ,it is tbe 
question of Palestine :Liberation Organisa-
tion' you immediately recognise ,it and; on 
the quos&ion of >Nanlibia 'you go ·out· ·of 
the way, and on the question of South 
,Alffrica you say <'that· apartheid is ,the -pr-()-
bJern. But when thore is genocide still -in 
Sri Lanka you do not want to ',eoeJllise 
that caJl them as leaders. On the contrary, 
you ,deport ~them, your administ1'atjve"Sec· 
rotary us~ a language which cannot be 
mentioned' ,here ,because it ,is unparliamen-
tary. So, such rhings are stilJ 'happening 
and stnJ you do, not want to calJ them ,.s 
,leaders. A'nd you &rc calling ·tbom as 
militants :But the ,basic thinS'is tha,t ·tbey 
are fighting f.or their lives. The Tamiliafls 
there are figbting for their Jives. AllG .. you 
should not forget that it is only a stru&lle 
for existence. But I am sure that 'you will 
agree with me 'that there is no diffe-reDCe 
between apartheid in South Africa and 
genocide in Sri Lanka. 

The ben. Prime Minister of 'India, 
probably <because his surname is .Gandhj, 
remc-mbers frequently ,'about South Mmca 
were ~hatma Gandhi :Iot ·t he 'ins,iration 
for Jthe f-roec.h,m ,struuJe ,for :Jndta ud ··in 
all1l0St all the inteltDational lforums.,·,cenfe-
renoes' and confab~laH011s he adveca,t·e.!l 
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economic sanctions alainst South Africa to 
end apartheid. 

In tbe case of carnage in Sri Lanka, 
his Government's spokesman says that 
Sri Lankan Government must bear 50 per 
cent expenditure on the maintenance of Sri 
Lankan Tamil refugees in India. Our hon. 
Prime Minister pontifies that an environ-
ments should be created in Sri Lanka for 
the dignified return of Sri Lankan Tamil 
refugees. This seems to be the only diplo-
matic initiative that our Central Govern-
ment is taking to end the genocide of Sri 
Lankan Tamils. 

Our hon. Minister of External Affairs, 
having ministerial experience for nearly 
three decades, will retort by saying that the 
Indian delegate bas raised his voice in the 
U. N. Human Rights Convention against 
the State terrorism for WIping out the 
minorities in Sri Lanka. Immediately the 
President of Sri Lanka starts talking about 
his determination to itnplement th~ 1983 
package of peace proposals. After three 
years of dilly-da Hying, after three years of 
consolidation of his military might in CbS--

tern and northern provinces and after 
ostablishing everywhere adequate ground 
camps of security forces, the President of 
Sri Lanka and hi4i Minister of National 
Security are launch ins the peace otfensi ve 
by referring to the constitution of Provin-
cial Council, to the elections to be held to 
the Council and to the election of the 
Chief 01' the Council and about handing 
over the law and order and Jand settle-
me nt issues to the Provincial Council. This 
edifice of national solidarity in Sri Lanka 
is to be built on the millions of dead 
bodies of Sri Lankan Tamils. 

The then Government of India launch-
ed a massive diplomatic offensive through .. 
out the world when lakhs or refugees from 
former East Pakistan pourtd into India. 
rhe Go\·ernment of India assisted the 
national upsurge for the liberation of Ban-
lala Desh. But the present Government 
of India satisfied itself by giving Rs. 40 
crores to the Gov'ernment of Tamil Nadu 
for the maintenance of Sri Lankan Tamil 
refusees. On the floor of Lok Sabha we 
Rre told that this is a national issu. and 
not th' probl,m Qf T'lmil Nadu alone. 

'. Our Forci,D Secretaryaoel to Sri" Lanka 
and our Hiah Commissioner in Sri Lanka 
comes to Delhi for appri~ini national lea-
dership about the crisis in Sri Lanka. 

We have been crying from house-tops 
that Trincomalle-tbe eye of Indian Ocean 
-bas been leased out to American Navy. 
The giant 101 oil tanker in Trincomall. 
will feed the American Navel fleet in Indian 
Ocean for months and months. OUf. 
Naval movement from East to West and 
Vice versa will have to be around Sri 
Lankan coast. In the name of scientific 
research programme, the US Government 
has put sea-mines around the Sri Lankan 
Coast. Near Colombo the biggest trans-
mission tower set up by the US will watch 
the movement of our Navy, besides the 
Fleet movement· of other countries in 
Indian Ocean. Our country's southern 
coast is susceptible, . We should Dot foraet 
that Sri Lanka is another Diego Garcia 
nearer our coast .. Yet our supine interna-
tional diplomacy continues merrily. Our 
abracadabra is non-alignment. 

Sir, I demand that we should not hesi-
tate to put on Naval vessels in our terri-
tory between Sri Lanka and India. We 
cannot allow the depredations of Sri Lan-
kan Navy on our fishermen. As a strategic 
project of national importance, the Defence 
Ministry should take up the implementa-
tion of Sethusamudram Canal proiect so 
that we have our own sea-way for ships 
from west to east and vice versa. Our 
present Vice-President during his tenure as 
Defence MinIster in reply to a calling 
A ttention Motion on the floor of this house 
had conceded the strategic importance of 
Sethusamudram Canal project. This Canal 
will protect the southorn coast of our 
country. Should we not take at Jeast this 
kind of pre-emptive steps to safeguard the 
sovereignty of our country? This is a 
part of our foreign policy. 

We should demand internationa1 cco-
nOlnic sanctions against Sri Lanka, which 
i,s no different in its ideology from South 
Africa. We should not be taken in by the 
peace offensive of the President of Sri 
Lanka. After exterminating the entire 
Tamil race in Sri Lanka, he will dump all 
the 'stateless people of Tamil orilin Oil 
India. We must take adequate steps to, co-
unt('r this ,uile of Pr~sjd~nt of Sri !tank", 



Fiully, I ~cODcluderby teUiaa, tbaC it is 
oIIealSt ..... Dd f",,,clted b,<, my bol()Y~ 
"k',.dor, .Dr. lQaleiaClOf M.. KaruDanidhi. 
that· we: must severe, diplomatic tics with 
SttJ.anka laRd impose. economic restric,. 
tioa,,' 1m spite, of tbat, if the Sri LankaD 
PresideBt' does not ',.come on the line. then 
the \-ODly solution:~cft to us is military solu-
tion. because we .. have. exhausted all our 
eacraieB and avenues. I think, tbe militQfY 
selutioa lis ,.the only solution in Sri Lanka 
for.·.sohrina the 'etbnic, problem ,there. 

Witlt these wOlds, I thank the Chair. 

[Translalloll) 
SHRI DAL CHA.NDER JAIN (Da. 

molt): Mr. Chairman, Sir, I rise to sup-
port' the demand No. 29 of the Ministry 
of, E"ternal Affaars aski.ng· for grant of 
about Rs. 62 crores. At the outset I 
would like to draw your attention to one 
thin,. A meagre provision of Rs. 10 
Ja1c:hs 'have been made for the promotion 
of Hindi in foreign countries. I would 
like to submit that more funds should be 
spent for the promotion of official langu-
ale. We often observe that when foreig-
nen 'visit this country they speak in their 
mother tongue but when Indians go ab-
road, they have to speak either in English 
or any other foreign language. I would 
like to bring to your 110tice that our 
policy should aim at promotion of Hindi 
in fOl'eipl' countries to the maximum pos-
sible extent. As the couplet by Kabir 
says-

XlIbJra khada bazaar men mangt! sabki 
khatr 

NQ kahu se dosl/, na kahu se vai,. 

Similarly, accord iog to policy of our 
Government. our country has friendship 
with all and enemity with' none. Our 
neflhbourina countrjes which extend a 
hand ~of)friendsh;p towards us but actually 
they are constant· headache for us. We 
should 'have a practical outlook viz if we 
extend 'our hand· of friendship, other side 
should· also reciprocate, otherwise we 
should ,,' pay them back in the same coin 
to defend our self respect. Our sasnts 
and saaos go abroad to proppgate 
Ibdi'n~ culture and heritage and 
therefore it should be borne in mind 
tbat, ta. patriots set ,proper, respect. 

IfH." 

Those India •• who go abroad, but,malian 
our country they should be called back 
so that they could not tarnish tht imal~ 
of our country. 

Just now, my previous speakers also 
pointed out that there is need to enhance 
our power not to harm any other country 
but to defend our country. We should 
increase our military power whether it is 
through making A tom Bomb or through 
other means. This is not to be used to 
harm Sri Lanka or Pakistan. We should 
make Atom Bomb not to harm anybody 
but ·to increase our own power so that no-
body is able to cast hostile looks on us. 
Iwould like to narrate a story about a 
lion. There was a ferocious Hon. A saint 
advised the lion not to kill anybody 
to which it agreed. But as soon as the 
lion agreed, people started throwing 
stones at it. After some time when that 
saint met the lion again, it complained 
that the people are throwing stones at it. 
The Saint told it that nodoubt he had for-
bidden the lion to kill anybody but be had 
never forbidden it to roar. We shouJd 
follow a similar poJicy. If anybody casts 
hostile looks at our country. we should 
deal with them in an appropriate manner, 
because only then we can safeguard our 
respect and defend the country. Indians 
who go abroad have to face great hard-
ships and our embassies are not able to 
assist them properJy. The Government 
should look into it and find the reasons 
therefor, wherever our Indians brethern 
go, they should get proper respect there. 
With these words, I conclude. 

[Engli:sh} 

SHRI P. R. KUMARAMANGALAM 
(Salem): Mr. Ch'a;rman, may I, at the 
outset, take this opportunity to congra-
tulate both the pon. Prime Minister Sbri 
Rajiv Gandhi and our hon. External 
Affairs Minister, Shr; Dhagat, for havin, 
kept our country's flag flying high in'the 
international arena. India9 s contribution 
during the Chairmanship, which I under .. 
stand is coming soon to a close, of "NAM; 
is something which is not only gone on re-
cord from the historical point of view but 
is a Iso revolutionary in many ways. We 
have made NAM into an effective ·move. 
ment to the extent that the other powers 
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DOW look upon NAM not only seriously 
but with a certain amount of fear in their 
hearts. 

They are afraid that our policies of 
nonalignment and peace will gather streng-
th and may ultimately envelop the world 
and bring an end to the efforts of these 
alobal powers and their designs. Indian's 
contribution in so far as disarmanent, 
apartheid in South Africa, our contribu-
tions both in the United Nations and 
CHOGM as well as the group of 24 Minis-
ters' meet in April 1985, is concerned it . ' 
IS something which has gone on record in 
history, and would always be spoken of. 
But while this is so, in so far as our role 
in the international arena is concerned 
there is something happening which i 
would like to bring to the notice of the 
Minister of External Affairs. This is re-
garding the employees in our \'arious em-
bassies abroad. I have visited many em-
bassies abroad. I have noticed that in so 
Car as employees whom we engage locally 
are concerned, they are poorly paid. They 
are paid much less than even what the 
minimum wage requires us to pay to them 
statutorily in those countries. To amplify 
my point J wouJd like to say that almost 
all the countries abroad have minimum 
Wages Acts similar to what we have 
especiaIJy the Western bloc and the Euro: 
pean bloc. Many of the employees who 
are engaged locally like drivers, assistants, 
protocal assistants, etc. come and meet 
Menlbers of Parliament and other digni-
taries when we visit the countries abroad 
but it is embarrassing to hear from the~ 
that they are being paid so poorly in 
comparison to their counterparts in other 
embassies. One bows one's head in shame 
when we know that we are using the veil 
of immunity of embassies to deny what ri-
ghtfully should be given to the employees 
as their wages a nd other terms and condi-
tions of service under various statutes. 
Sir, I would request the External Affairs 
Minister to look into this matter. This 
applies not only to embassies but also to 
aU our missions abroad. It is a very 
unhealthy practice that one should try to 
make use of the immunity and the facilities 
that are available to our various diplo-
glatic misstons and embassios abroad in 

this manner. It is a fact that we· don't 
even pay our rcaular employees in the 
Foreign Service sufficiently. It is embar-
rassiol to note that some of our Foreian 
Service personnel who are posted abroad 
welcome invitations often from other em· 
bassies only in order to s~ ip a meal; and 
meal does not merely mean only the food 
but the drinks that go with it too! It is 
unfortunate that we are not able to look 

after these who have really contributed a lot 
to our national interest in the international 
area. Our success in the international field 
has not come overnight nor has it come 
without any effort on these employees; 
and I do not see why they should not be 
treated at least on par and on equal basis 
in comparison to the other embassies. 
When you compare them, please do Dot 
compare them with Government service 
in India. Because, the cost of living in 
I ndia is defini tely much less than what 
it is abroad in the western countries. Of 
course one would look at their VCR and 
talevision, etc. and presume that they 
are doing very well. 

But factually what matters real1y is 
that when they come home, back to India, 
what do they bring with them other than 
the VCR, television and frigidaire. Do 
they bring any money in real terms of for-
eign exchange by means of saving? If 
one wants to know the answer, one would 
find, "No'. It is those who are fortunate 
enough to be appointed in Missions, es-
pecially U.N. Missions, do get back a bit, 
but not those in the Embassies. Their 
savings arc very Httle and that establishes 
beyond doubt that the amount of income 
they get is juc;t about sufficient and meets 
their ends rather than really being a pos-
ting which they can make money from. I 
would like the External Affairs Ministry to 
look at the problem of employees, especi. 
aUy Indian employees abroad, those who 
beJong both to the Foreign Service and 
those who do not belong to Foreign Ser-
vice. Many Members of Parliament who 
have gone abroad, 1 am sure, would agree 
with me that especia1ly the low 1evel clnp-
Joyees like the driver, protocol assistant 
etc. etc. would invariably. complain to 
Members of Parliament about their state 
of affairs. 

I ~ouJd like to, secondly, sPf&k op a 
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very important. aspect of tb e postina ab. 
road with regard to Class II, Class III 
and Class IV empioyees, not the CJass I, 
the first class rated Service, IPS 'A' Ser-
vice, but I mean IPS B·. There is a Jot 
of favouritism, the proper rule is not 
beioa applied, the fact that some sort of 
rotational system should be adopted is not 
boina employed. Rather what really is 
happening is that if a particular member 
of the IFS 'B· Service is close to the 
bureaucratic power that be, not even the 
Minister that be, he manages to get a 
reasonably long tenure, if possible, a 
whole tenure of service abroad, while the 
others remain as mere clerks in the Minis-
try of External A ff'airs pushing up files 
with a highly negative attitude and unless 
there is a rotational system brought into 
this efficiency, this cOlllplaint would 
continue. 

Madam Chairman, ! would like to. 
what is considered by a lot of my collea-
gues here as my favourite subject, Sri 
Lanka- Now, it is usually allesed that 
Members of Parliament who come from 
Tamil Nadu speak only on Sri Lanka, but 
fortunately, I th1nk now there are more 
Members of Parliament from the rest of 
the country who are now raIsing their 
voices on the Sir Lanka issue and it is a 
pleasure to know that the country as a 
whole is worried and is taken aback and 
is aghast at the manner in which the Sri 
Lankan Government is conducting itself. 
Madam Chairman, I am sure the hone 
Minister for External Affairs would recol .. 
let that when I spoke ~ast year in the same 
debate, I had said that the then President 
and the now President of Sri Lanka has a 
tendency to speak with his tongue in his 
cheek and I think the recent past would 
prove mv statement to be correct. At 
that time I had gone on record to say 
that this President was one who led the 
famous Candy march and went on record 
to break the settlement which, if it had 
taken place, would have never niveo birth 
to the ethnic problem at all. Now, it is 
that very PreSident who is sayina, 'No, I 
will have bilateral neBotiaHons and tri-
lateral negotiations and I wjJI 
lottIe ' He came all the way to talk to 
our Prime Minister, but the ultimate was 
that he went back and said, 'My political 
experience is more- than tbe ale of 
lb. Indian Prime Minister himsolf. ' Ho' 

had the arroaance to say that 'the Prime 
Minister of India is not the person who 
can tell me what I should do. t He went 
on record to say this and it is unfortunate 
to note that while saying this on the on. 
hand he uses helicopters, 8unships and 
what not takin, advanta,e of tbe lull tbat 
was there. 

He did not have ceasefire in Sri Lanka 
for the sake of ceasefire, or for the sake or 
settlement when he agreed to a ceasefire 
in Sri J."anka. He agreed to it only be-
cause he could arm him to the toeth and 
finally give a crushing blow on the unfor-
tunate Tamils who are only asking for 
equality, why are only asking for the right 
to Jive wHh dignity, not to be treated as 
second-rate citizens or dogs. 

Madam Chairman, a very unfortunate 
incident has taken place. Helicopter, 
gunships and modern equipment are beiDa 
used to massacre not militants but civilians. 
The people living in their homes w!th their 
huts suddenly found that there was fire all-
round because of the modern bombs rain-
ing on them by the Sinhalese guards. That 
is the real state of affairs. Madam .. Chair-
man, why are we going to just keep quiet 
receiving insults" morning, night and day .. 
sometimes individually and personally 1 
On the one hand, we recejve insults and 
on the other, we stretch out our hand and 
say, "Well, we are willing to be a media-
tor. " Today the Sri Lankan Government 
literally is scoffing at us and telling us, 
without using the words, "We do not need 
your mediation." How are we still gOing 
to keep quiet? 1 am not saying that we 
have to send our military. It is not nece· 
ssary. All that is necessary is, allow these 
young militants to fight their cause. We 
are not even asking help in the form of 
ammunition. They know how to get 
it and they will get in on their 
own. Let, at least, the Government 
of India give moral support. WelJ, 
for Bangladesh, we could go around the 
world. Our Prime Minister could hop 
from city to city in the wor1d, from every 
capital to capital and we went on the 
house-top to say, "Genocide is taking place 

" in Bangladesh." Why can't we at least say 
that genocide is taking place at the floor-
level, whdn it is bappenina in Sri Lanka. 
It is now necessary to 10 around tbo wot14 
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a_a, .not just ,Geneva -but to iO to 
every single capital in the, world-and to 
80 00' record to SJlY that the conduct of Sri 
Lankan Government is reprehensible to 
say the Jeast. They arc violating every 
lingle norms of buman rights. T.hey do 
not give even minimum respect that is to 
be given to human life, let alone human 
dignity, which is secondary. 

Madam.Chairman, it is not time for 
.. be Government of India to say that we 
will seDd the Army but rather to emphasise 
the' Deed for a political settlement. Yes, it 
is Inot only t.he people of Tamil Nadu, the 
people of India but the people allover 
,tbe world fecI that the onJy way 
for a lasting peaceful settlement is 
to have a negotiated settlement. But when 
,there are murders, are we going to keep 
quiet? Is the world community going to 
stand by and say, "When Tamils in Sri 
Lanka are being slapped on one cheek, 
they should show the other cheek since 
after aU, they are the chiJdren of Jesus 
Christ"? Is that the answer we have 1 
Or, are we going to say, "No, hit back. 
We are there to support you." We should 
at least use the world power that is there 
in our hands to stop this genocide. Madam 
Chairman, may I request the Government 
of India to make it a formal Governmental 
policy to tell the world as to actually what 
is happening in Sri Lanka? Let the world 
know that the Tamils are being kiUed·-·not 
militants, not armed personnel of any 
variety 9 not terrorists at al:.but innocent 
civilians. It is the unfortunate women 
who is being raped. It is a )jttle child 
who is being massacred. It is the baby 
that is being murdered, not even a young-
man. There are very few young Tamil. 
men left in Sri Lanka to be kiJJed. 

Madam-Chairman, while ending, may] 
also just say that today the situation is, 
tbe Gover nment of Srj Lanka is still stick-
ing to its guns and saying, "Yes, we will 
give something caUed, provincial council 
etc." and then tbey arranged leaks into 
the Press, of so-called secret negotiations, 
talks of secret settJement. This is the 
latest moves, they have started adopting 
and they have managed to get into the 
Indian Press also-not only the Sri Lankan 
Pross, not only the South Asian Press but 

the Indian Press also. T,b~Yi have ,alao·,.ot 
into the', Indian, p,.cS& to , ·put " tbius whiob 
are not tr:a. I ,weuld like. to ; ask j .abe 
Government of India to "keep t.he, l.clian 
Press fully briefed ,and'informed as to what 
they are to do. -We have notbinl to -hide. 
We,genuinely wish to have t peace in :Sri 
Lanka. We. do not want annexe Sri Lanka. 
We want Sri Lanka to develop, ,&row"eco-
nomically. We will be proud to .have ,a 
neighbour which bas peacc, cu)ture and 
growth. But we feel disturbed .when .wo 
find, a neighbour and ,many of those, people 
who Jive in that neighbouring country, 
being ,massacred mornina, mght aod,clay. 

Actually the land settlement policy of 
Sri Lanka is now being used as,another 
weapon against Tamils. Tamils ate being 
bound, taken out of their old traditional 
homes and pushed away into so callod re· 
fugee camps which are nothing but forests 
where there is no roof and they complain 
they are shot in Jarge numbers and buried 
in mass burials. I do not know if Hitler 
has ever thought of it which they have now 
learnt. I do not know from which 'P'lace 
they have got this education. 

Of course, I do understand, that it is 
not so easy to have a solution to' 'this pro-
blem. It is not that one can say -'Let tbe 
Indian Army walk into' Sri Lanka. The 
problem is solved." It would not be so. 
There would be flashbacks and outcomes 
of such an attempt. One is not just bUn-
d'ly asking for tbat. But one is asking 
the Government of . T ndia no longer be 
taken asleep. They should have their'eyes 
open. Tbis' President of Sri Lanka and 
the Government of Sri Lanka 'will < play 
games with us. They wiJl tell us they are 
divided in themselves. They will' say the 
Internal Security Minister is actually a 
rabid'reactionary while' the President is 
a revolutionary peace-loving man. All'of 
them are of the same colour. 'They' all 
belong to the same thinking. It ,is not Dew. 
For the last 30 years, they have adopted 
this system. 

May I just end by saying Jet us 'Dot 'be 
taken for granted by the' Government bf 
Sri Lanka 7 Let the Indian Ooverm!J'eftt 
show 'its 'mettle. It b respected In the 
world. It. 'we ,0 out to'the'world·'commu .. 
n'ity arid speak 'On' still what 'is .otal' Oll. 
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.... Ut . .definitely be, able to let the relief 
~d the peace that the people or ,Sri 
\.~a require. 

She SYED SHAHABUDDIN(Kishanganj) 
'Madam Chairperson, the sordid story of 
Sri ,Lanka which is unfolding before our 
,'cry ,yes, is but a testimony to the failure 
of our diplomatic efforts during the last 
one year. I would have f~r8iven the 
Government's failure if it were not in Sri 
Lanka alone that there is the same situa-
tion on all sides; all round us we see the 
ume story. ·We see the continued occupa .. 
tion of the, Afghan people under foreign 
boots. We sec Nepal ,groaning under a 
{caudal order. We see Pakistan and 
Bangladesh being denied democracy. . We 
see Burma iU.treating the people of Indian 
. oriain. The 'Indian Ocean is more 8::ld 
mece.beayily militarised with every passing 
day and there super power rivalry is reach-
ina nuclear dimensions. Today Iran.Iraq 
war, continues to rage raging next door to 
us. We are helpless spectators of this sordid 
acine around our security environment. We 
are helpless-or seem to ,be 'helpless. We only 
,utter certain beautiful phrases from time to 
time but we ,do not seem to influence the 
course of events any longer. 

T1he last one year seems to ha\'e given 
Indian diplomacy a certain style, a certain 
flamboyance .which is totally out of place. 
Diplomacy is not flowers and champagne 
alone. Nor is it just cocktail circuits/and 
ca.ndle light dinner parties. It is cool 
calculation. It is persistent pursuit of 
national intere ts in a world which is still 

I, Jaraely governed not by the force of prill-
ciples but by the force of power. But by 
the force, of pGwer. ,We find, a certain 
erratic pattern of beha viour. We see 
eophoria succeeded by depression. We see 
.,,' quest 0'( headlines. ,We see . incoheren .. 
ee in our dtclaratiorts. We see minor 
irritants sometimes 'blown up out of all 
proportions clouding our long term per-
"ebtives' and 'our the distant horizons. We 
lee sudden changes of mood & vacillations 
of 1fnHd ,and ,we are faced .with the degrad-
la,; speotaole· of 'being, forced into s:i1uation 
or,.quabblng, wit,b ,our neighbours. 

'IS·'" . 

Jodi. iff a bistoric ·entity. In4ia ,is ·not 

an artificial State. I do not wisb .to .. ound 
hawkish nor am I a dove. But I do believe 
in' the manifest 'destiny 'of this' patt 'of the 
"wor,ld· which -is cIHed" South 'Asia-surrol1n .. 
ded on one 'side 'by the icys fange' of the 
. Himalayas and watered by the blue waters 
of the Indian Ocean. We have a destinY' to 
fulfil 'and in this"part of the world 'we mat-
ter .. We are there. We cannot be cut 
down to size. We are not apologisdc 
,.boutour ·size D'or we can obfip 
'anybody for any reasOD. lBut 
we have then certain correspondiol 
responsibility , which is not served by a 
show, by gUtter or by style. ~ I allege' here 
that there has I been more showmanship 
and Jess of substance in our pursuit of 
,diplomacy .dur.ing the last one year. 
And this must 'go. "This is my appeal to 
the Foreign Minister . 

Let us not show temper but to act. Let 
us kind and persuasive. We do not need 
anger. We need understanding. We do 
not have to retaliate but we have to apply 
a soft pressure and a soft touch. 

I find not only the political cn viron-
ment clouded but I find that the entire 
economic scene which is after all -tbe 
counterpart of our political objective 
completely in shambles. What have we 
achieved in the last one year? The, report 
itself is a confession of failures. It does 
confess that the conditionalities of foreian 
external assistance arc hardening. It does 
say that foreign aid is drying up. It does 
say tbat we 'have made virtually DO 

. progress in international economic negotia-
tions. The terms of trade are becoming 
more and more adverse. The access to of 
technologogy, maybe it is not settina 
restricted jf we see the headlines, but 
when you come actually to brasstac:ks and 
when you negotiate a deal, you know tbat 
the terms are harder and harder. Our 
share ofdeve!opment capital from private 
source is getting less and, less. Our share 
of the IDA has gone down from, 40 to 
22%, jf you want any testimony. And 'w~ 
are being urged to IiberaHse our :ecooomy 
and become market-miAded ,and 
to adopt economic policies, which by 
our standerds are ' not particlllarly 
ravou,rable from tbe poiat of 
view of a deveJopiq . country. Someti ..... 
I see ,a juvenile reac'ion· Cb~ ,Mao 
smiles ,at diplomats. ,Pr.eskieot, Ilea .. 
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writes a letter to our Prim~ Minister. 
He has acknowledges our letter. Well, it 
is then sent around jf our diplomatic 
effort has succeeded aod the world was 
on the threshold of a nuclear disarma-
ment. But I do see a silver lining. During 
the last one year, as Mr Dinesb Singh 
pointed out, SAARC has taken shape. 
But I see it as a child suffering from 
malnutrition, as a rickety child which is 
still not capable of crawling, far less 
walking. And what is the reason whi' .. h 
restrains the progress of SAARC? This 
to my mind is the most important question 
which Indian diplomacy has to tackl., to-
day. SAARC is not going forward 
primarily because of internal conflIcts 
of interest and that suspicious among the 
States which compase SA ARC. Not aJl 
of them have put their heart in it. 

As I mentioned a little while earlier, 
we have a historic responsibility. But do we 
have a clear perception of our long-term 
interest? India is too large, too important, 
to be left alone and as I said, we cannot 
cut down our size. We have to grapple 
with this environment in South Asia. We 
have got to go to the heart of the 
problem. Why does this mistrust with 
relard to our policies persist among our 
neighbours? We are big enough not to 
Durse a siege complex. We should not 
tnink that tbe world is our enemy and that 
everybody is just cussed. Something more 
needs to be done by us which we have 
failed to do. Are we then really doing all 
that we can to take forward the spirit of 
SAARC ? I am afraid, we are not. Have 
we given our neighbours a clear impression 
that not today but as a long .. term per-
spective, we are propared to share our 
markets; we are preparei for creating the 
vision of the common defence of the sub-
continent against any extra regional 
incursion? Have we given our neighbours 
a clear understanding that echnoJogically 
advanced as we are, we are pr~pared to 
share our technology with Our 
neighbours? Are we prepared to say that 
while seeking self-sufficiency and self-
rlieance, we are still prepared for OD a 
reaional basis, economic planning on a' 
reaional basis so that it takes into account 
tb. ~,source endowment, and the posi. 

sibilities and potential of all our neiah· 
bours ? We must be able to prove to 
them, to these smaller nations around 
us-all of them put together are not equal 
to us in size, tlley are not equal to us, 
in population and'so they have' a certain 
natural propensity to distrust us-have w. 
been able to convince them that tb, 
scenario that we have in front of us docs 
not in any way involve any abridaemeDt 
of their sovereignty? And that coopera-
tion will not entail subordination? 

MR. CHAIRMAN: How much tim. 
would you take? Please try to conclude. 
The Minister has to reply and aC 3·30 P.M. 
we have to take up the Private Members' 
Bill. 

Sh. SYED SHAHABUDDIN: I will take 
three minutes more. I do appreciate that 
time is short but I am trying to draw a 
broad canvas. Let me say that the States in 
South Asia are not strangers to each 
other. With all our minor irritations 
which plaRue our steps from day-to-day 
we are brothers unto each other. We are 
all members of the same family. Our joys 
and sorrows are to be shared and that 
without any condescension. We have got 
to give a lead, a nudg'! and a push like 
Karla of a joint family. A Krala of a 
joint family denies himself many pleasures 
in order to satisfy the requirements of the 
family. 

AN HON. MEMBER: Hindu joint 
famiJy. 

Sh. SYED SHAHABUDDIN: It is a 
Hindu Joint Family, and I will be very 
happy jf this Hindu tradition were applied 
in our diplomatic rtIations. That we are 
there when we are needed. But we do not 
breathe down their neck. A time has 
come, therefore to take a stand on South 
Asia. South Asia faces the onslaught of 
the great powers of U.S.A., U.S.S.R and 
China alike. I am not makina any excep-
tion because in diplomacy, we do not 
admit of any permanent allies or perma-
nent enemies. They are there. They 
would wish to fish in our trouble waters. 
We ean keep them out only if we develop 
our relations wjth our immediate nei.b •. 
bours and live them a seDse of belonainl 
to a family, as I mentioned ear lier, 
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We talk about Non-alignment. Non-
alilDmes$t is only an instrument of policy ~ 
Notbioa more !':than that. Non.alignment 
is supposed to project us our national. 
interests to take us forward. But here, 
I find that the very concept of Non-
Alignment today. is becoming very-very 
diluted, It is letting eroded. We have lot 
captive nations which call themselv.es 
non-algined; we have got sHent States 
which call themselves nor-aligned; we have 
Bot thoroughly aligned States which are 
in the Non-Alignncd movement. And 
that is why the Non-Alignment Movement 
in not effective. Somehow it has become 
too universal, everybody being so goodie-
loodie to each other that you really 
cannot distinguish between the bad guys 
and the good guys. You cannot apply 
any definite thrust or any definite pressure 
in any particular direction. That is why 

" its ethos has been lQst and Recently when 
we had this case of one of the members of 
the non-aJigned States being threatened 
by a great power, we, the Chairperson of 
the Movement, kept silent, and this was 
noted around the world. 

We have come to the beginning of a 
new era and an appraisal is called for 
both of object ives and methods of policies 
and instrumentalities. The party is over; 
it went on for 500 days. Now let us sit 
down to hard work. The flying is over. 
The plane has now been grounded. Let us 
now come down to earth and look around 

·us. I would say, of aJl possible alternative 
options for our diplomacy, the only viable 
card is South Asian regional cooperation. 
Let us put our stakes on it. Let us try to 
move it forward; let us give it a lead, for, 
this is our historic task. We should not 
stumble from initiative to initiative,' from 
episode to episode, or should 
be seen to vacillate in the pursuit of 
regional cooperation. But I again warn 
the Government; this would call for a 
certain hard-headed ness and a certain 
spirit of sacrifice. There is no option to 
peace in our region. there is no alternative 
to friendship and cooperation and good 
neighbourjiness in our region. The only 
a1ternative will be a nuclear arms race 
which would be devastatinll for all the 
people of this reaion. ,This niahtmore is 
unthinkablo, If we want to avoid tbe 
-\,Jel,ar p~jJ, if 'W' waQt t.,. bqild up an 

area of friendship and cooperation, tbeD 
we cannot count our pennies, we cannot 
run our diplomatic activity or rUD the 
diplomatic process on a day .. to-day basis, 
as I said, by going from incident to 
incident. We have to have a long-term 
perspective and in any case the SAAR.C 
we should use as an instrument for 
promoting it we should propose tbe 
following steps. 

We should initiate as a Jong-term 
objective a multilateral Treaty of Peace, 
Friendship and Cooperation, som.ething on 
the lines that we are negotiate with 
Pakistan. We should, in SAARC, initiate 
the process of economic planning of the 
region as a whole which would maximise 
and realise the potential of the natural 
endowment of the region as a whole and 
give everyone of the States a certain role 
in meeting the economic needs and sharina 
the economic fulfilment of the region. In 
SAARC we should open the doors of all 
our institutions of higher learning. I am 
afraid, our entire contribution-I hav. 
seen the Budget of the External ABairs 
Ministry-is only Rs. 3 crores for econo-
mic cooperation with entire third world. 
Weare the biggest flag-bearers of 
technical cooperation among the develop-
ing countries and in the region itself, 
apart from Bhutan and Nepal, we seem 
contribute just about Rs. 3 crores. 
Suppose Bangladesh, just for the beck 
of it, were '0 give away one of their 
islands to a Super Power and say, "All 
right; we are a severeign State; we have 
done this; you do what you like". Then 
how many hundreds of thousands of crores 
wiJl be required to defend our sovereignty 
against such a move "1 Yet, we seem to 
be so miserly in our approach in technical 
cooperation even with our neighbours. 

My other suggestions are these. Let us 
build up a system of preference which 
would lead one day to a Common Market 
in South Asia. Let us go on pushing for 
open frontier so that there is a traffic in 
culture and a traffic in human values 
cutting across the frontiers that we have 
artificially placed in our Sub-continent. 

Finally, let us form the habit of 
consulting with all our neiahbours in 
tryinl to formulate a common policy 
towards all world issues, whether they are 
poU~ioal or .cono~ic in charactof~ 
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I Iwould,QOW crave the' jndulpDoe of 
thO." Mioiator-becaus., I happen, to have' 
sorved,ilt tM Ministry of External Affairs 
at'ODe"time-to ,bring to his notice certain' 
iwUaSional matters. Please,. for God', 
lab, reestablish the unit)' of command, 
in" thO'." Foreign Office; today our friends 
and foes do not know who tho real 
Foreian Minister is, who the real Foreign 
Secretary is, who really commands, who 
really decides policies; let us have a unity 
of command and let us not send around 
divergent and contradjctory signals at 
various Jevels; let us bave a consistent 
and persistent pursuit of our national 
policies. 

Secondly, the Service is in a bad 
shape; the Service to which I had the 
privilege of belonging once, is demoralised. 
It is not attractive enough to the young 
blood. You wilk have to do something in 
order to moke it more attractive. 
Bccause that is tbe only instrument at 
your command for transmuting into reality 
whatever aspirations and hopes we have 
for the future of India, for a great India 
which would not only be a regional power 
but which would play a role in the 
affairs of the world. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAlRS 
(SRRI K.R. NARAYANAN): Madam 
Chairperson, Hon. Members: I am very 
Irateful to the Members of the House for 
the very impressive support that they have 
liven to the conduct of our foreign policy. 
I would say the impressive support -almost 
a consensus behind our foreign policy' 
which was established in the House today 
inspite of the very eloquent dissent by my 
hon. friend and former colleague Sbri 
Shababuddin. 

SHRI s. JAIPAL REDDY He 
continues to be a present colle.sue. 

SHRI K.R. NARAYANAN: 1 would 
call bim on Hon. friend. India '8 foreign 
policy has as its central core the safeguar-
ding of our national interests. But as 
PUndit Jawaharlal Nehru said several time1 
we have been pursuing our national inte .. 
r~sts in the conte~t of world peace and 

world coopc:ration. In a senae, this ia ou 
of the most difficult experiments in biitol'J .. 
to pursue a forcigp policy which tries to. 
reconcile and bring into harrnony with each: 
~ther India's national interest and tb •. 
Interest of the world as a whole. There ,ii, 
of course, as a result of many difficulties , , 

many obstacles, some of which my friend' 
Sbri Shahabuddfn has brouaht out very, 
pu~gently, the difficulty of livin, with our 
neIghbours, the difficulty of tackliDI the 
problems we have with some of our nei,h. 
bours while we pursue our Jarger goals •• 
wen as our own nati ona) interests. 

I should submit that tht record or 
Indian foreign policy has not been a 
failure but a magnificent success in very 
very difficult geographical conditions, very 
difficult international situation. Shri 
Shahabuddin talked about the armament 
race, about tbe drying up of concessionat 
aid and about various conflicts which exist' 
around us. He also mentioned very 
patrioticalJy and very eloquently "the 
manifest destiny" of India. It is a phrase 
which has a bad adour and, therefore, I 
would not like to use it. 

But while he has a~cused India of 
ftamboyant diplomacy, I think' he ha. 
pjtched our present role at sucb a biah: 
level that it almost amounts, to be a flam-
boyant operation of India's diplomacy. I 
think we have' to be a little more humble 
while be:na ambitious and bold at the 'Same 
time. It is unfortunate that we cannot stop: 
the armament race, tbat we cannot' affNt 
the deteriorating international economic~,.u.. 
uation. We cannot succeed in lettin,~mo,. 
aid from the North to the: South. TheMr 
are hard difficult problems built into tb. 
present international situation. 

What is important is that we bave' 
striven boldly together witb other countries. 
particularly the non-aligned countries, tbe-' 
devel<,pinl countries to hold the flial of 
independence and nOD"aiignment bi~ 
And' also' to exert continuous pre s'Sure' OD' 
the great powers for disarmament, (CIt; 
development and for a more, equal and, 
just international order. 

To the extent to which'a country 1Hee#. 
India with' all its' internal probtems' and" 
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with all the probloms surroundiD8 it caD 
, do, I think. we have tried our best and 
tbat is why India is held in very hi,h 
esteem in the world as a whole. He talked 
about "soft pressure" • Well there was 
one President in the United States who said, 
"Talk softly and carry a big stick." I 
thi.nk: we do not wish to do that. We 
would like to operate in a different way. 
I think in the midst of the provocative 
situation existing around us our Prime 
Minister, our country. bas shown immense 
restraint and a great deal of wisdom in 
tackling these problems. 

Let me refcr very briefly to what is 
happening in Sri Lanka. There is no 
doubt that this is a situation that is trying 
India because though it is an internal 
problem of Sri Lanka it impinges on us 
and it will impinge even on the region. We 
have talked boldly. The External Affairs 
Minister said the other day in the House 
about the necessity and urgent need for 
stopping the killings and the violence that 
is going on in Sri Lanka. But the same 
fact compels us to display all our powers 
of diplomacy and even our patience in 
deating with that situation. 

We are afraid that the killings and 
violence in Sri Lanka if it goes on it would 
be a tragedy not only for the Tamils but 
even a greater tragedy for Sri Lanka itself 
and the situation can certainly be solved 
only by a political approach and, if I may 
say so, because we are talking about Sri 
Lanka, with a touch of the Budhha. The 
situation can be solved only by such a 
method oherwise Sri Lanka would be 
aleUing into a knot, a very difficult knot, 
which it would be impossible for it to 
unravel. 

DR A. KALANIDHI: President Jay-
wardene is not willing for a political solu-
tion and sought for a military solution. 
What is the use of ourselves talking about 
political solutions? 

SHRI K.R. NARAYANAN: There 
have been other statements from Sri Lanka. 
I have no doubt that the wisdom of the 
politician, of the leaders in Sri Lanka and 
even more the people of Sri Lanka will 
assert itself and they would roalise tbAt it 

is even in their' "Darrow .elf-jot ..... t to 
pursue a political path, a peaceful path in 
dealing with their own people, in findiDl 
re-conciliation with their own people 
because after all the Tamils. '. 

SHRI S. JAIPAL REDDY: This is 
hoping against hope. 

SHRI K.R. NARAYANAN It is 
not hoping against hope. There are certain 
compulsions of the situation. I am not 
saying that we have no role to play. W. 
have a role to play and we arc pJayinc 
that role. We are not ptayina tbat role 
impatiently but with a certain dearee of 
calculation and I am sure that the forces 
of peace and of good sense will prevail in 
Sri Lanka. We are ready to offer our 
good offices any time when that sense 
prevails, when the conditions are ripe aDd 
favourable for an effective re-actJvisation 
of our good offices. 

DR. A. KALANIDHI: I am afraid 
the entire Tamil race there may be wiped 
out. 

SHRI K.R. NARAYANAN: I do Dot 
think that people can be wiped out. I do 
not believe that the brave Tamils can be 
exterminated whatever de&ree of violence 
is offered. I have faith in that. I have 
faith in the people of Sri Lanka. I havo 
faith in the Tamil people of Sri Lanka. I 
think they will win with the support of tho 
rest of the world. And India is not just 
sitting quiet. We are talking to other 
people and to other countries. 

We are talking to other people, to 
other countries, not trumpeting about itt 
but effectively talking to other nations in 
the world, pointing out the situation that 
exists in Sri Lanka in order to find out a 
solution. 

DR. A. KALANIDHI: Don't you 
think that you have given time for them 
to equip themselves with the sophisticated 
weapons? 

( Interruptions) 

SHRI K.R. NARAYANAN: I wish 
to say only tbis about Sri Lanka. It would 
be countor .. productiv~ if this Jfe,t eoUJury 
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.• dop~s a hiahly impI,ltient, emotional; 
attitude towards this problem. 

We have patiently pursued a certain 
policy towards Pakistan;. of COU1Se. we 
have lived with Pakistan ever since inde-
pendence and we will live with Pakistan. 
I am sure, amicably in the future in spite 
of th" obstacles that are put in the way of 
friendsbip and cooperation between India 
and Pakistan. 

I want to say som~thina broader be-
cause India's national int~rest, lndi"s 
position in the sub-continent and in. the. 
region is linked witb our role..in the world 
as a whole. Our power, out strength rises 
from our, own uni y, our own development, 
our own strength, but yet it is a world 
policy which in turn supports this strength 
and unity of ours. 

Right from the begi~ning, we had opted 
for the policy of non·alignm~nt. I want 
to say that non-alignment is not an abra-
cadabra, nor is it a policy Ol~ being goody-
goody or. namby-pamby, but it is an effec-
tive policy for maintaining the independence 
of countries like India and new nalions. 
We realised right from the beginning that 
there must be peace in the world, justice 
and equality in the wor1d, jf our indepen-
dence is to be safeguarded and if India is 
to rise to its fuJI stature in the world. That 
is the reason why from the time of 
Jawaharlal Nehru, we followed the policy 
of peace, non-alignment and peaceful co-
existence. 

The armament race is an iss\le which 
has pre-occupied our attention for a long, 
time and during the last one year parti. 
cularly, or one and a half years, this issue 
has become a dominant issue in our foreign 
policy operations. 

The call gi 'Yen by our Prime Minister 
together with five other leaders of the 
Third World, of five continents, was a 
powerful expression of the yearning for 
peace of not only the six nations, but of 
the world as a whole. We have realised 
t~at whi.le we have to work through 
diplomatIc channels, in the United Nations 
and ,with other Governments for nuclear 
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disarmament, the most important tbiq" is 
to or8~nise and arouse public oplniQD iD 
the world as, a whole and briDa it to bear, 
upon the areat powers. This has been one 
of.our major objectives for controllina and 
affecting the course of the .armament race. 
That. is why we have given this subject 
central position in the non-aligned forum 
and also in the international forums. 

MR. CHAIRMAN It is already 
going to be 15'30 hrs. The Minister· is 
likely to take another few minutes to 
compJete. We shaU take up the Private 
Members' Business thereafter. I hope. it 
has the approval of the House. 

MANY HON. MEMBERS Yes, 
yes. 

MR. CHAIRMAN 
may p). ase continue. 

The Minister 

SHRI K.R. NARAYANAN: Another 
objective of our foreign policy right from 
the beginning has been anti-colonialism. 

. and in this field, in the new worJd of to-
day, the classical colonialism is no more, 
but neo-colonialism has cropped up its 
head. And in places like South Africa and 
Namibia, colonialism has its last ugly 
distillation in the form of racism plus old 
style colonialism. We have tried to tnake 
an impact from the United Nations and 
from the Non-aligned Movement and we 
have even succeeded in reactivating the 
Commonwealth by making it focus its 
attention on the iniquity of the racial rule 
in South Africa. This has been one of 
our specin I achievements to rna ke the 
Commonwealth Forum apply its mind to 
the South African question as a major 
world issue. Whether the role of the 
Eminent Persons' Group will succeed or 
not, it~has taken a new initiative. Common-
wealth has been ·made to take a new jnitia .. 
tive largely at the instance of· our Prime 
Minister in regard to South Africa and 
racialism there. 

Now I am gojnS to be brief because I 
do not have time. I want to mention 
another aspect of our foreign policy. whicb 
is the South-Sou~h Dialogue, the problem 
of South-South Cooperation. Since the 
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"Nc;rth.Sdutb "cooperation or di.'oBue bas 
been deadlocked, we are trying 'our 'best 
to break this deadlock. ,But instead of 
waiting for this, we have gone ahead very 
viaorousfy for organising South-South co-
ot)eration, not merely conceptually, but by 
economic cooperation b~tween individual 
'CCJUntties 'in the Third World and by co-
operation with 'economic organisations in 
the Third World. I was recently in Africa 
'and I foun1 with what expectations they 
looked up to India for imbibing technology, 
especitilly intermedjate technology and for 
cooperating with us in the economic field. 
I think that 'this is (tne of the foreign 
'policy initiatives we have taken upon our-
selves in order to give new life to the 
South-South cooperation. 

. 
Madam Chairperson, I would like to 

end by coming back to our own region and 
to SAARC, to which my good friend Shri 
Shahabuddin and others referred in their 
. speeches. The fact that SAARC has 
emerged is a great tbing, inspite of all the 
troubles, all the differences, and conflicts 
in the South Asian region, Through the 
crevices of these conflicts and differences, 
the forces of cooperation which a.}ways 
have existed underneath, have cropped up. 
And this cooperation 'has come up in a 
natural ~ ay because it is not possible to 
force this cooperation and it has to follow 
,an evolutionary process. It has taken 
place in South Asia and it is due to the 
wisdom of the leaders of South Asia that 
we are grasping this ne,,, opportunity and 
working for this cooperation. But we must 
·take into account the realities of the situa-
tion and the facts in South Asia. If we 
try to be impatient and adventurous in 
going too fast forward, then this little baby 
may not even be able to crawl properly 
'and grow up. Therefore, Madam Chair .. 
person, I would like to stop my interven-
tion by saying that India, within a very 
difficult international as well as regiona I 
situation, has through her wisdom tried to 
·harness all the creative and constructive 
forees . and played a very effective role in 
bringing a teconcHing touch, in brinling a 
t'Ouch for ,peace as well as for safojuardina 
our own national interests. ' 

15."35 IIrs. 

COMMITTEE ON PRIVATE MEM· 
BERS' BILLS AND RESOLU .. 

TIONS 
Fourteenth Report 

[English) 

SRRI R.P. SUMAN (Akbarpur): I 
beg to move: 

hThat this House do agree with 
the Fourteenth Report 'of tho 
Committee on Prjvate M'embers' 
Bins and Resolutions presented to 
the House on the 19th 'March, 
1986." 

MR. CHAIRMAN: The question is : 

'"That this House do agree with 
the Fourteenth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 19th March, 
1986:· 

Tht.' mot! on was ado pI ed 

RAILWAY PROPERTY (UNLAWFUL 
POSSESSION) AMENDMENT BILL· 

12.36 hrs. 
(Amendment of Section 9) 

[EIlglish] 

PROF. MADHU DANDAVATE 
(Raja pur) : I beg to move for lea ve to 
introduce a Bill to amend the Railway 
Property (Unlawful Possession) Act, 
1966. 

is : 
MR. CHAIRMAN: The question 

"That leave be granted to ,introduce a 
Bill to amend the Railway Property 
(Unlawful Possession) Act, 1966." 

Tbe motion "IS adnpted. 

·PubJi.shed 1D Gazette of India Extra .. 
ordinary Part II, Section 2. date4 
21.3.1986. 



PROF. MADHU DANDAVATE: 
I introduce the Bin. 

J2 .. 36 1/1 hrs. 
CONSTITUTION (AMENDMENT) 

BILL· 
(Insertion of new arti cle 394A.) 

[Traltslation) 

SHRI NARESH CHANDRA CHA-
TURVEDI (Kanpur): Mr. Chairman, 
Sir, I beg to move for leave to introduce 
a Bill further to amend the Constitution 
of India. 

£Enzllsh] 

is : 
MR. CHAIRMAN: The question 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India'. 

The motion W81 adopted. 

(Trondtionj 

SHRI NARESH CHANDRA CHA-
TUR VEDI: 1 introduce the Bill. 

12.37 hrl. 

CONSTITUTION (AMENDMENT) 
BILL-Contd. 

(Inlertion of new article 16A, etc.) 

(Enlll,IIl 

MR. CHAIRMAN: The House will 
now take up further consideration of the 
following motion moved by Shri G.M. 
Banatwalla on the 7th March, 1986, 
namely :-

.eThat the Bill furthe'r to amend the: 
Constitution of India be taken into 
consideration" . 

• Published in Gazette of India Extra-
ordinary Part II. Section 2 dated 
2J-3-1986. 

Now, Sbri Mool Chand Daal may 
continue his speech. 

[Translation) 

SHRI MOOL CHAND DAOA (Pali) : 
Madam Chairman, our Government bas 
firmly resolved to abolish the poverty 
from the country during Seventh Fivo 
Year Plan. If you try to understand it, 
I would Uk e to cite before you, some 
facts and figures in support of it .•• 
(Interruptions) ... Our Government has 
fixed a target to alleviate poverty to 2S 
points by 1989-90. During Sixth Five 
Years PJan this percentage was 40 and in 
1984-85, the total number of the poor was 
27,30,00,000. By 1989 .. 90, this number is 
estimated to have reduced to 21,10,00,000. 
Government will ende(j}vour to alleviate 
poverty most Iy from the rural areas and 
our Prime Minister had also declared at 
an inauguration ceremony that the basic 
aim of the Seventh Five Year Plan is to 
start a battle against poverty with full 
strength and firm determination and we 
have to redeem this pledge. 

I wOllld like to tell you as to how 
much we are going to spend in this regard 
and on which sector the funds would be 
spent. In the current Budget, Rs. 1851 
crores will be spent on I.R.D.P. against 
Rs. 1,239 crores during the last year. 
Besides it, Rs. 443 crores W1Jl be spent on 
National Rural Employement Programme 
against the previous year's outlay of Rs. 
230 crores. Under R L.E.G.P. Rs. 6,033 
crores wiH be spent where as it was only 
Rs. 4000 crores during the last year. In 
addition to these schemes, it has also been 
decided to spend Rs. 125 crores for Rural 
Housing and to provide loans to the sche-
dule caste and schedule tribes for bouse 
building. In addition to it, Government 
has provided sufficient funds for Public 
Undertakings. Apart from this, under 
Self Employment Scheme, we have deci-
ded to grant loans to the educated unemp-
loyed to start their own work and a sum 
of crores of rupees has been provided 
for this purpose in the budget. Besides it, 
under TR YSEM Scheme various develop-
ment programmes have also been started. 
Mr. Banatwalla, you know that in India 
people believe in strennous efforts and 
hardwork. When billions of rupees art 
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heiDI spont OD various schemes and pro-
arammet like I.It.D.. N.Il.B.P., Sclf 
Employment and TRYSEM and D.P.A.P., 
tben what else do you want? By intro-
ducina such Bill, you want them to be .. 
come idle and useless by providing allo-
wances while sitting at home and doine 
nothing. You know that our Govern-
ment is aivin. old age pension. In villages 
old and aged people are lettina pension at 
home. If people are fit for thc work and 
wish to restructure this society by hard-
work, they can take full advantage of vari-
ous programmes and schemes started by 
the Government in this country. In our 
welfare state, a huge amount has been 
allocated for such programmes in the 
Seventh Plan. Despite this fact, if you 
introduce such a Bill providing payment 
of allowances to people doing no work 
at all, than your decision is not right. 

I had asked a question and in its reply 
following figures were given to me :-

(English) 

"The available information relating to 
education (School Final and above), 
women job seekers on the live regis-
ters of the employment exchange, all 
of whom may not be necessarily un-
employed as on 31st December. 1984, 
was 25.25 lakhs". 

[Translalion] 

It was told as to how many educated 
women were unemployed. 

[Engli!h] 

This answer gives the position as on 
31st December 1984. 

(Tran'/atlon) 

It was also stated that a programme 
for their development has also been pro-
posed. In this way, so many program-
mes have been launched in the country 
and these programmes are implemented 
under specific planning for l the proper up .. 
Jiftment of the people. Even then if you 
bring such a Bill providing for payment of 
the allowance to the people sitting idle, 
tben it is not IOod~ 

II iii 

Madam, today the educated people in 
Kerala are working hard to make the soil 
fertile. There is nothing wrona in work-
ing in the fields. Our father of the nation, 
Mahatma Gandhi had given ,reat respect 
for tbe labour. One who works hard, has 
been given a very high status .•. 
(Interruptions) Particularly the people of 
UP. know it. They sit on the banks of 
Ganga for recitation of prayers and kir-
tans, some are psalmodists and some 
others are palmists. In Himae hal Pradesh 
also. some people are making money by 
hocus. pocus, but the people of Rajasthan 
are very brave, they work bravely, do 
hard labour and hardwork. They know 
bow to work hard in the land. We do 
not want such laws. In the welfare state, 
our aim is to create community assets for 
the poor and to provide work for the 
agricultural labour. 

In our area, labourers are not availa-
ble. In your Bihar people are lazy who 
use to take and chew Jime and catechu 
all the time. 

AN HON. MEMBER: Tell the qua-
lities of the people of RaJasthan. 

SHRI MOOL CHAND DAGA: 
What can I tell you about Rajasthan? 
History of Haldighati is known to all. I 
feel shy of saying anything in appreciation 
of Rajasthan. Rajasthan is the land which 
protects you and it is a land of warriors 
about whom India feels proud. Rajasthan 
has produced brave people like Rana 
Pratap and that is why we won the battJe 
at Haldighati. 

Today Marwadis are·:residing all over 
the country and they have mixed them-
selves with every part of the country. 

Madam, you might be aware about 
large number of Rajasthanis living in 
Bangalore. They do their labour and 
believe in hard work. There is no place 
in the country where Rajasthanis are not 
residing. Rajasthanis have played a sig-
nificant role in maintaining national unity 
and linguistic affinity. Rajasthanis know 
Kannada, Tamil and MalayaJam and they 
can also speak them. Now they have 
started inter-caste marriases also. They 
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are also Hving even 'is Assam. You sh.ould 
bave more reverence for Rajasthan, and 

I$l\ould praise the qualities of Rajasthani 
, poopJe. 

I would like to say that those who 
have brought forward this Bill, ... 

lBn6lish) 

'MR. CHAIRMAN: Please address 
the Chair. 

SHRI MOOL 
. AAicles 41 ;42,43 
Principles of State 

,nys :-

CHAND DAGA: 
are on Directive 
Policy. Article 41 

HThe State shall, within the limits of 
its economic capacity and develop-
ment, make effective provision for 
securing the right to work, to educa-
tion and to public assistance in cases 
of unemployment, old age, sickness & 
d&sableQlent, and in other cases of 
undeserved want". 

The whol~ thing is covered by Article 
41 of the Constitution. 

[Translation] 

'The Social Welfare Department comes 
under Article 41 and it has been decided 
by the Social Welfare Department that 

'"two per cent of the vacancies in the 
Government services be reserved for the 
·handicapped. Today the handica'pped are 
working in the Government services. It 
has been made a mandatory provision 
that the handicapped, be provided employ-
ment in Government departments, 
pension be provided to the old and 
the aged and assistance to the lepers. 
Yesterday only our Minister was rep-
lying :-

HArt. 42. The State shall make pro .. 
vision for seouring just and humane 
conditions of work and for mater-
ftity' relief H

• 

ff'ra1lllat io,,) 
, 'Day before yesterday durins discussion 

,' •• 11 ".I~ 

on tbe dettlands fot grants of the ·Mtt1f~try 
of Labour, the hon. Minister 'had '~dltd 

. that the workers will be ptovided 'all 
'types 'of facUities; 'they would be f.)rovided 
leave, their children will get 'the facilit:es 
of education and Sames and cold wator. 
The Government is bent upon to eradicate 
the system of bonded labour completely. 
In this way we arc following our princi. 
pIes. We will go On marchina forward. 
Such a Bill will make the people lethargic 
and idle. Hardwork only brings good 
fortune The Almighty has given us 
hands and other parts of the body and we 
should use them gainfully. It has been 
written both in the Gita as weJl as in the 
Quran that man should work and it is not 
good to beg. 

The hon. Finance Minister has brought 
forward some new proposals on the Fi-
nance Bill. It is hoped that Shri Banat-
walla will ponder Over them. He is a 
great scholar. Therefore, he should with-
draw this Biff without any he"itation. 

(Engli,hj 

SHRI V.S. KRISHNA lYHR (Banga-
lore South): Madam, I rise to support 
the amendment moved by my senior colle-
ague Shri Banatwalla. 

Madam, in the Directive Principles of 
State Policy of the Constitution of India, 
there are a numbe,' of Articles which 
should be implemented by the State, but 
unfortunately we have not been able to 
implement many of them. And in respect 
of some of the Articles even attempts 
have not been made. 

Madam, one such Article is Article 41 
which is now being sought to be amended. 
Madam, there are such Articles~ for ex ... 
empJe, one is there on universal education, 
and also there is one for free and com-
pulsory education to children, and most 
important-or equaJIy important as any 
one-is one about a uniform civil code 
for the citizens. These articles are in the 
Directive Principles of State Policy. 

I consider Article 41 to be the most 
import&J1t of the, Directive PriDcipies. 
Bccause, it is the base on w.hich the'ooun. 
try's foundation shouJd be laid. 11 our 
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country sb.ould survive; we· must see that· 
this Article is implemented by briDIIDI it 
uDd~ tbe Fundam~atal R.iabts. 

Madam, we bave already had planned 
economy for tb~ last thirty eight years. 
There is considerable investment in and 
the modernisation of various economics 
sectors. What should have been the posi-
tion, tbe ,econmic scenario? At present 
there should have been a very happy 
pi~ture but actually what is the position 
now? We find that the real national 
income has grown only by 3.5 per cent on 
an average. during the period 1950-(] to 
1984-85; and the rural per capita income 
has grown only by as nluch as 1.3 per 
cent. on an average per year. The people 
below poverty line were 48 per cent, 01 the 
total population in 1977 .. 78, and in 1983 .... 
85 it is estimated as 37.4 per cent to be 
the people below poverty line. 

Madam, out of 28.85 erores of labour 
force. in the country only J 8. 7S crores 
were employed in 1984. I know that the 
Goyernment is having a number of pro-· 
grammes-anti-poverty programmes. Of 
course, I am happy that during the Seven-
th Plan there is a thrust in giving more 
funds for the anti-poverty programmes like 
NREP. IRDP, RLEGP etc. I am of the 
opinion that this alone will not solve the 
problem of unemployment. Of course, it 

gives employment temporarily. But how long 
will the Government go on giving employ-
ment like this? Do you think that this 
will ultimately solve the proble~ of un-
employment? Certainly not, because we 
find that the latest figures given by the 
Government in answer to a question on 
25th February, 1986 are as follows: 

The Jatest avadable information about 
the number of men, women, ed\lCated 
and uneducated job-seekers is furnis-
hed below: 

Men-218.22 lakhs 
Womon~4.47 lakhs 
Total-262;69 lakhs 

Educauon-132.62 la.khs 
U,neducated ......... 112~37 lakhs.·' 

As· YQ\1 know ... .tb"c is no fe8~tralion 

(a~ility (or the, rural, youth. So, millions 
and millions of rural people have Dot re .. 
ai,tered their names in the employment 
exchanaes. 

I t is the c;xperience of everyone of us 
whea we go to our constituencies that 
young boys and girls, unemployed youtb 
who are graduates and double graduates, 
ba~fe become desparate and frustrated. I 
quote an instance. Recently, in my own 
constituency the Bangalore City Corpora-
tion had called for appJications for 250 
posts. For that not less than 24~OOO appli-
cations were received. We find that for 
that for every' post the applications 
are not less, tha.n 100. The ratio is 1: 100. 
That shows the magnitude of the unem-
ployment problem. How to selve this 
problem? Now, a hope is given that 
Seventh Five Year Plan will generate 
more employment. How far it is possible, 
we will have to wait and see. But, in. this 
connection, I would like to bring a few 
points for the consideration of this august 
House. 

After 3-1/2 decades of planned eco-
nomy what has happened '? The gal' bet-
ween the rural and urban is really widen-
ing. The per capita income in 1983-84 
was Rs. 3929 in urban areas and Rs. 1324 
in rural areas. AlI our investments have· 
widened the gulf between rural and urban 
areas instead of reducing the existing gulf: 
Larger investments have been made in the 
urban sector and the rural sector has not 
secured adequate attention in terms of 
investment, improvement in technology 
and infrastructure. The planned 
development of 3.1/2 decades has resulted 
in the emergence of two identifiable groups 
in our society-one characterised by or-
ganised, prosperous modern sector and 
the other consistlOg of traditional, un-
organised and low productivity sector. 

16 brs. 

The latge industries sector· does not 
any more provide larac .scale cmploYllloot., 
It is ca pita I incentive and power in~eDti~. 
In the present electronic age, with robot.s, 
and automation., the emphasis of Ja,a~ 
scale ind\lStries is to save on labour and· 
to provide "Ioods and,sCJ>vicc. W.:1'.v.~ 
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therefore, to go in for a pattern of deve-
lopment which will be predominanty emp-
loyment oriented. We have enough of 
larae scale industries. It is time that we 
allow them to look after themselves. We 
have to shift from large scale industries to 
medium, small scale and village and tiny 
sector, and the development of hand 100m 
and handicrafts, etc. ., That is what Maha-
tma Gandhi has taught us. We have 39 
years of independence. We have not 
been able to solve tbe unemployment pro-
blem because we are not following the 
way Mahatmaji had shown us. 

It is because India consists of villages. 
It is the rural India which matters. Only 
when the rural India prospers, the country 
will prosper. But we have not paid any 
attention at all to the rural India. That 
is why we find unemployment everywhere. 
Our efforts during the next fifteen years 
should be to concentrate on the integration 
of the rural India with the urban India. 
We have to ensure that we enter the 21st 
century with less of rural-urban dispar:ty, 
and inequality in the matter of distribution 
of wealth and the standard of living. Our 
objective should be to see that nobody is 
below the poverty line by 2000 A.D. The 
solultion for this is to concentrate on the 
agricultural development. We should have 
such massive agricultural credit programmes 
that in the next fifteen years every agricul· 
tural family's needs are fully fulfilled, so 
that there is no need to give them any 
more cheaper credit after fifteen years. We 
have to see that within these fifteen years 
all ~the agricultural lamiIies in our country 
are fully settled down, and stand on their 
own legs. Unless this situation is created in 
the rural India, unemployment problem 
cannot be solved. In addition, there 
should be a subsidiary scheme to give 
financial, technical and marketing assistance 
for the developmeat of rural industries. In 
this connection, our hon. Minister for 
Finance, Mr. Poojary knows it very well 
that he can play a very leading role and 
can come to the rescue of the rural India. 
He has already been doing it and he can 
do it on a larger scale now. 
16.03 brl. 
{SHRI SOMNA TH RATH in the chair ] 

Anoth,r point which I would like to 

stress in this connection, Madam, is that 
( lnt",upt;on,) 

AN HON. MEMBER: Madam, is no 
more in the Chair. 

SHRI V.S. KRISHNA IYER: There 
has been a sudden chanle of sex. 

Sir, we have been claiming with pride 
that we have become self-sufficient in the 
matter of food. I agree that there bas 
been a Green Revolution and now our 
food production has reached up to.150 
million tonnes and now we also say tbat 
we are in a position to export foodgrains. 
But what is the real position in our coun-
try? I would like to ask the Government 
how many of our countrymen are gettin, 
two square meals a day. When nearly 35 
per cent to 40 per cent of the people or 
our country are below poverty line, how 
can they get two squnre meals a day? So, 
to be proud of it is far from truth. There-
fore, our aim should be to see why people 
are not able to get two square meals per 
day. They are so poor that they cannot 
afford even to purchase food articles. Our 
aim should be to see that every individual, 
every family has the capacity to purchase 
them. That should be arranged. 

In our State of Karnataka, when we 
came to power, we promised the e1ectorate 
that where there is no earning member in 
the family, at least one member of the 
family will be made an earning member. 
A sincere attempt is beine made in this 
direction. Since we cannot give job to 
everybody in the Government offices, we 
will make them either get employment in a 
private factory or somehow we will make 
them self-employed and then make them 
earning members. So, Sir, we must sec 
that at least one member in the family be-
comes an earning member. That should be 
the aim of the Government and tbat is 
what the Karnataka Government is doin,. 
So, we should be very seri cus to see that 
unemployment problem is soJved and also 
we should be serious to see that poverty is ' 
eliminated from the country, otherwise 
there may be revolution in our country if 
we do not provide to our unemployed 
y"utb jobs. Hundreds and thousands 0' 
our countrymen are without job. In tbo 
past~ only boys used to apply for jobs but 
POW ~ven Birls are applyinS and somttim.s 
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their number is oven morc than that of 
boys. 

It is very necessary that we should 
make .arnest efforts in this direction. I 
do admit that the recent programmes of 
tb. Government do generate some employ-
ments but tbat alone will not completely 
solvo tho problem which we are facing. We 
should see that when we enter the 21st cent-
ury there will be no one below the poverty 
lin.. For that we should have programme 
which will have more thrust on rural 
development and agricultural' development 
rather than only on urban ar~s. 

With these words I support the 
Motion moved by Sri BanatwaUa. 

16.05 brs. 

[English} 

MESSAGES FROM RAJYA SABHA 

SECRETARY GENERAL: Sir, I 
have to report the followIng messages re-
ceived from the Secretary General of Rajya 
Sabha :-

(i) "In accordance with the provi-
sions of rule 111 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Inter·State Water Disputes (Ame-
ndment)Bill, 1986, whicb bas been 
passed by the Rajya Sabha at its 
sitting held on the 20th March, 
1986. " 

(ii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation Bill, 1986, 
which was passed by the Lok 
Sabha at its sitting held on the 
17th M~uch, 1986, and transmitt-
ed to the Rajya Sabha for its r~

commendations and to state that 
this House bas no recommenda-
tions to make to the Lok Sabbu 
ip rCJard tf) th" saio BiU," 

(m) "In a accordance with the 
provisions of • ub-rule (6) 01 

RUle 186 of the Rules 
Prodedure and Conduct of Busi. 
ness jn the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (No.2) Bill, 1986, 
which was passed by tbe Lot 
Sabha at its sitting heJd on the 
17th March, 1986 and transmitted 
to the Rajya Sabha for its reco-
mmendations and to state that 
this House has no recommend .... 
tions to make to the Lok Sabha 
in regard to the said bill." 

[English] 

INTER-STATE WATER DISPUT£S 
(AMENDMENT) BILL 

SECRETARY GENERAL: I· Jay OD 
the TabJe the Inter-State Water Disputes 
(Amendment) BiU, 1986, as passed by Rajya 
Sabha. 

CONSTITUTION' (AMENDMENT) 
BILL-Contd. 

(Insertion of new Article 16A, etc.) 
[Trans/ation] 

SHRI VIRDHI CHAND JAIN (Bar-
mer) : Mr. Chairman, Sir, we have achiev-
ed political freedom and now we have to 
attain economic and social liberties. We 
have been endeavouring utmost to attain 
economic freedom. We formulated tbe 
First Five Year Plan and at present our 
Seventh Five Year Plan is in vogue. We 
have made much progress through the 
plans and have succeeded to a great extent 
to solve the problem of unemployment. In 
such a situation the biggest hinderance in 
our progress and development is our srow-
ing population. Unless we are able to 
check the increasing population, however 
hard we may try, we cannot be ecoQomi-
caJly free. It will never be possible to 
inlplement the proposal of Sri G .M. Bana-
twalla to include the 'Right to Work' in 
the 'Fundamental R.igh~s." I would request 
Shri O.M. Banatwalla to cooperate in ma-
kin, successful the programme of family 
plapiD, formulatc4 by til; WQV'JaDl9lJt. 
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If 'be has brouaht forward this Bill since-
rely and if he wants to make 'Right to 
Work' a Fundamental Right, tben he 
should come forward and should extend 
his cooperation in making the family plan-
ning programme successfuL If he does 
Dot cooperate in this programme. I will 
say that this Resolution regarding amend-
ment of the Constitution bas not been 
submitted from core of his heart. He 
actually does not want to contribute in 
achieving success of economic freedom. 

Another thing I want to ell1phasise is 
that we have started the programme of 
economic freedom. We took keen interest 
in this programme during the Sixth Five 
Year Plan. We formulated 20 Point Pro. 
-sramme and are implementing it. During 
the Sixth Five Year Plan efforts were made 
to bring about one and a half crore fami-
lies above the poverty line. For this a 
'J'rovision of Rs. 4500 crores was made and 
DOW our goal is to bring 2 crore families 
above the poverty line. During the Sixth 
Five Year Plan the percentage of the 
people living below the poverty line has 
been brought down to 37 per cent from 48 
per cent. Now we are aiming that during 
the Seventh Five Year Plan this percent-
age should further come down to 22. For 
the success of this programme, co-operation 
of 'all the representatives of the people is a 
must. Co-operation by MLAs and M Ps 
and contribution by the Heads of Pancha-
yat Samitis and District Councils is also 
necessary. At the same time we also have 
to think 0; the cbanges which are necessary 
to bring in the progran1me. 

I may also submit tha t the grants 
given under IRDP are being misutilised. 
We should think of some ways to stop 
misutiHsation of tbe grants. We have to 
think as to how we can monitor all this. 
We have to try our best to make this pro-
gramme a success. In addition to IRDP, 
there is another programme, NREP. It 
has made a good impact in the rural areas 
and severa) significant assets have been 
created under this programme there. 
Scbool buildings have been constructed 
and in Rajasthan where earlier there used 
to be not even a single pucca bouse, pre-
Icatly l'ucca houses have .been constructed 

.,11 
in village after village. Today the situa-
tion is such tbat 'office buUdio,s of the viII. 
ase Panchayats have been constructed 
pucca ones. Even the office buildings of 
the head offices ·of the societies have been 
constructed pucca ones. It is indicative 
of our progress,development and with this, 
people have also got employment. RLEGP 
which was started by Shrimati Indira 
Gandhi on 15 August 1983 bas also. proved 
to be a big success. The roads are beina 
constructed and minor dams are being con-
structed and these developmental activities 
are providing job opportunities to the 
people. We are making a Jot of progress 
and we are marching forward, but one 
thing needs to be considered and shri Rajiv 
Gandhi and our Government are thinking 
about that and that is about our Education 
Policy. We have to change it radically 
and it is a challenge before us. Tomorrow 
there is going to be a dicussion on it in a 
seminar and many educationists will come 
with their suggestions and would 
suggest as to bow the policy 
could be made job-oriented. This 
aspect wiIJ be considered in the seminar. 
We want that our education should be 
made job oriented. They should give their 
suggestions in this regard. In Lok Sabba 
also there will be discussion on it and we 
all Members should come prepared after 
doing our home work to take part in the 
discussion so that we are able to contribute 
ina better way and present constructive 
suggestions. We should try to provide em-
ployment to the maximum number of peo-
ple by changing our Education Policy. It 
will be a very important contribution. We 
know that people in the absence of jobs 
become idle and in such a situation many 
t:'eopJe start indulging in violence. This 
is known to alJ of us and as such some 
concrete steps will have to be taken in his 
regard. We will have to take some cons-
tructive measures. Only then we will be 
able to stop this anarchic situation. This 
is what I have submitted about the Educa-
tion Policy. 

I would also like to suggest that dur-
ing the Seventh Five Year Plan period we 
should provide employment to at least one 
member of each famity. This will improve 
the situation. This win contribute a lot 
in alleviating poverty in our country. Pre .. 
sently. the children of the big officers only 
become biS officers; the children of tbe 
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lIS; oIiacrs only become IRS officers. On 
the other hand not even a sinale member 
of tbo_ family of tho poor aets a job and in 
this war that family remains deprived of 
any means of livel ibood. 

You have deciped to aive peJ)sion to 
tbe _ged and the handicapped, but this p~D· 
sion is absolutely inadequate in the presont 
situation. Somewhere this pension is Rs. 
40 'per month and somewhere it is Rs. 
SO- p~r month. Keeping in view the high 
prices prevailing today. this pension should 
be at least Rs. 100 per month. Only tben 
we will be able to provide the desired re-
lief to them. 

There are many widows who are unable 
to get any job. As a result, they divert to 
immoral activities. To prevent this, it is 
necessary that provision is made to give 
pension to the widows also. In this conne-
ction I have introduced one Bill also. Wben 
that Bill comes for discussion, I will ex-
press my views in details. The Govern ... 
ment must provide for pension to the 
widows. 

I want to submit in our Constitution, 
under the chapter of the 'Directive Prin-
ciples' there is a direction to provide for 
'Right to Work'. If this direction is 
implemented, then under Article 226 of 
the Constitution a large number of appli-
cations will be received and the Govern-
ment wil1 have to spend large sum of 
money on Employment Allowance. This 
will adversly affect the developmental acti-
vities of the country and the country will 
not make progress. I, therefore, vehe. 
mently oppose the Bill presented by Shri 
Banatwalla. 
{En,lIshl 

SHRI Y. S. MAHAJAN (JaJgaon) : 
Mr. Chairman, Sir, we have completed six 
Five Year Plans and in spite of herculean 
efforts- to raise the standard of Ihing of 
the minions of people in our country, we 
stUI have poverty and unemployment as a 
very serious problem in our society. Wo 
have a Constitution which \S su.pposed to 
be t'he best in the world. It is an eclectic 
Constitution framed by bringing together 
the best parts of Constitutions of different 
countries in the whole world. Dr. JenniDI· 
deacribcd it as the best in the world, Jenn-
JO,8 wa. a aroat Constitutional expert in 

London University. In spite, or tbo lIest 
Constitution and in spite of best efforts we 
have put in during the last 36 years, the 
spectre of poverty and unemployment 
stalks the land. Therefore, I have great 
sympathy for the sentiments behind the Bill 
brought forward by Mr. G M. Banatwalla. 
Our poHcies during the last 36 years have 
been directed towards abolition of poverty 
and reducing unemployment. Poverty is a 
result of unemployment. The dominant 
objective of the Plans, especially of the 
Sixth and Seventh Plans has been .••••• 

MR. CHAIRMAN: Just a minute. 

Do the House desire that the tilne 
should be extended for this BiU ? 

TH.E MINISTER OF STATE IN TilE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD) : You can extend it by two hours. 

MR. CHAIRMAN: It is extended 
for two hours. I think, the House agree 
to it. 

SHRI Y. S. MAflAJ AN : In spite of 
our best efforts to reduce unemployment. 
the main object of our Five Year Plans, 
unemployment remains on a large scale in 
our country. During the Sixth Plan and 
the Seventh Plan, we made special efforts 
to reduce poverty and unemployment. We 
have a number of projects, plans and 
programmes. I need not detail them 
because the previous Members have alrea ... 
dy dilated upon them. 

The IRDP, the Rural Employment 
Prolramme, the Rural LandJcss Employ .. 
ment Guarantee Programme, the Hill Area 
Development Programme, the Special 
Component Plan for Scheduled Castes and 
Sched uled Tribes, the 20-Point Programme, 
all these are different ways of dealing with 
poverty in its various forms in different 
parts of the country. Reducing u.nemploy. 
ment is not a simple problem in our 
country. Unemployment assumes verious 
forms. A man may bo employod but still 
very poor. He may be employed but he 
is very poor because bis employment docs 
not pay him enouab to maintain his family. 
Therefore, our problem, as properly con-
ceived by our planners .is, to remov~ 
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poverty and to remove poverty, remov~l 
of unemployment is one of the maln 
objectives. But there are certain things 
which are militating against the achievement 
of this objective. Apart from traditional 
behaviour, many people have not got tbe 
ambition to get out of poverty. They have 
not been motivated to imrove their stan· 
dards of Hving. Apart from this, there 
are people who refuse to limit their family 
responsibilities. I wish Mr. Banatwalla 
had put his finger on the problems of 
poverty and unemployment. Everybody 
will agree that this nation has done its best 
during the last 35 years. We have comp-
leted our pJans and achieved a rate of 
arowth of 5% every year through planning 
which is not an easy thing. It is as 
difficult as lifting oneself with one's own 
bootstraps. That we have done for the 
last 30 years and still poverty remains in a 
very serious form in this country because 
we could not cope with the increasing 
population of our country. When we 
became free, our population was 350 
million. Now it is 740 million. From 35 
crores, we have gone to 74 crores and 
during this period, the land surface 
remained the same. We could not make 
many additions to housing property. Our 
skiUs and technical ability has improved 
slightly but not proportionately and, there-
fore, our resources per head are much 
lower, much smaller, as compared to 
resources per head in America, France and 
Germany. 

This is the main cause. The fruits of 
economic growth have been neutralised, to 
• large extent, by the increasing number of 
our people and unless we get over our 
inhibitions which come in the way, it will 
be very difficult to achieve the objective 
which Shri Banatwalla has in view. 

In the report for 1982·83 published by 
the United Nations, it is said the popula-
tion of tbe world had increased by 85 
mlllion and India topped the list, with the 
addition of 15 milJion. Though we have 
succeeded in reducing the rate of growth 
of population slightly, the net addition to 
population every year is increasIng. ' 

AN HON. MEMBER: It is a thermo. 
Inttor of dovelopment. 

SHRI Y.S. MAHAJAN : Yes. Exactly. 
15 million in 1982-83 and it is stilt increa-
sing in spite of faU in "'he rate of arowth 
because the base has increased. The total 
addition is more tban ever berore. Unless 
we can reduce the net addition to popula-
tion every year, we wjU not be able to 
solve our' economic problem. The problems 
of poverty and unemployment are intima-
tely reJated to the number of people whom 
we have to Jook after. I believe that we 
are up against an insurmountable wall or 
resistance because of traditional views, 
religious prejt!dices and superstitions of 
our people. I hope that the Members of 
Parliament and all public in this country 
will join us in seeing that the family welfare 
programme becomes a movement of the 
people and we achieve a zelo rate of 
growth within five years because family 
planning has become very easy. In Japan, 
in 1951-61 decade, with the cruel method 
of abortion, they could reduce the rate of 
growth in one decade to I percent. So, 
unless we remove the causes of poverty 
and unemployment and unless we make 
our plans and economic programmes stiJl 
more successful, it will not be possible to 
achieve the objective of removing poverty 
and unemployment from our country. Still 
I appreciate the sentiments behind Mr. 
Banatwalla's Bill. Those sentiments have 
already been enshrined in our Constitution. 
The fran1ers of the Constitution have 
already included a directi ve principle that 
there should be opportunity for work for 
everybody. Then the aged and the old 
should be looked after. In this matter. 
may I point out that in Maharashtra we 
have taken a very great step forward. 
Three years ago our government said that 
there should be some financial help to 
those who have no means of livelihood or 
those who have nobody to look after and 
who are old under the NJradhar Yojana. 
We give them a pension every month. It 
is a great step forward and I hope other 
States also foHow this example. It was 
done by Mr. Antu)ay when he was Chief 
Minister of Maharashtra. So I believe 
that unless we remove the causes, it will 
not be possible to achieve the objective's 
of Mr. BanatwalJa's bill. Opportunity to 
work for everybody, is already enshrined 
in our constitution. But he wants to make 
the rilht to work a juridioaJ riabt wbicb 



tOllltltul/Dn (Amit.) 

can be enforced by going to a court of law. 
What is the use of passing such a law? The 
law will remain on paper jf you cannot 
implement it. So wishing him success, I 
believe Mr. Banatwalla's Bin is rather 
premature. 

With these words, I tha~k you. 

SHRI VIJAY N. PATIL (Erandol) :\ I 
appreciate the efforts of 1\1:r. Banatwalla ~n 
bringing forward this Bill to get the right 
to . work to every unemployed citizen of 
this country. But, as my friend, Mr. 
Mahajan has said, we must look at the 
root causes of unemployment and poverty 
in this country. If we look at the deve-
loped countries and the developing count-
ries of the world, majority of the developed 
countries have the problem of less growth 
in population-it is a zero growth or even 
minus growth-whereas developing count-
ries are growing faster whether in Africa 
or in Asia and whether it is India or Indo-
nesia. But again, as my friend, Mr. 
Mahajan has said. the rate of increase in 
population in India is the fastest in the 
world. There we should have some curbs 
and some controls. We have all our rights 
and our constitution has provided us the 
right to freedom of speech, the right to 
assemble peacefully, so on and so forth. 
But there is one implicit right to the 
citizen, that is the right to mUltiply. Some 
citizens multiplies ten times,some multiplies 
3 times and some 4 times and some 15 to 
20 times. So here the right should be 
curbed and the Government should think 
of a family unit and to whom the assistance 
should be provided and whether a family 
of S is to be provided or a family of 35 is 
to be provided the same assistance. 

I have seen the example of two brothers 
after their retirement. One is suffering in 
poverty. The other is a middle class man 
enjoying. When they started their lives, 
they started in an equal footing. One 
Was serving in the Postal Department and 
tbe other was serving in the military. After 

~ retirement the man who served ·in the 
Postal Department has 32 persons in the 
family and the other man who served in 
the military bas only 5 in the family-him .. 
5elt and his wife, his son and daughter-in .. 
1.IW and one child. The other man from 

jill 

the .Postal Department has six sons, two 
daughters all married and aU six sons also 
married and with daughters-in-law, total is 
12 and the children and the total strenath 
of the family is 32. 

So, the question is whether the State 
Government or the Central Government 
should give assistance to the 32 persons or 
5 persons. That is the thing we have to 
decide now. We must think from this 
angle. In 1947, we started with 3S crores 
of people; now it is more than 74 crores 
and by the end of this century we will be, 
population-wise, more than that of China. 
China has contemplated a plan to reduce 
its population by 2020 A.D. to the figure 
of India's population of 1947 which was 3S 
crores. They can do it. In that case, 
India will be the largest populous country 
in the world and it will be called a country 
of beggars in the real sense. Hence I 
suggest that there should be some direct 
incentive than indirect curbs so that the 
population can be curbed. What we are 
doing in the form of givingg rants, subsidies, 
to the people that should be controlled by 
the efforts of people in regard to control-
ling the population and adopting the four-
member family norm. My suggestion is 
that in view of the fast increase in the 
population, the Central Government and 
the State Governments can adopt indirect 
incentives and curbs so as to make all 
sections of people to resort to family 
planning measures. We can give a sum of 
Rs. 50/- per month to tbe Government 
servants who do not have any child or till 
the time they have. only one issue. This 
will, no doubt be a drain 00 the revenue . ' but 10 course of time, it will benefit the 
nation. The Central and the State Govern-
ments can make rules so that not more 
than two sons may be given employment 
in Central or State Government Service. 
Providing essential commodities at control-
led and subsidised rates is the duty of the 
Government. Rules can be framed so that 
not more than three children win be listed 
in the ratioD-card {or providina essential 
commodities at controlled rates. 

MR. CHAIRMAN: For the other 
children have they to purchase in black-
market? 

( I"terruptlon,) 
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SHill VIJAY N. PATIL: If they 
prod ute 12 children. we should not go on 
supporting all the 12 children at a time; 
whereas when the other person is produ-
cing only one child, what wrons has he 
done in this country? Providing for sub ... 
sidios, Stants or otber incentives to small 
and marginal farmer,s and woaker .. sections 
may also be guided by the concept of small 
family pattern. Age relaxation in recruit-
ment for services may also be given to 
persons who are un-married at the time of 
recruitment. Similarly, other incentives 
can be thought of for controlling popula-
tion. Unless we control the population to 
zero-level growth, any amount of guaran-
tee- given through the Constitution is not 
lOins to help. A law which cannot be 
cnCerced is not an effective law. There is 
no use in enacting it. 

In the end, I would like to suggest that 
instead of asking for deleting the Article 41 
of tbe Constitution, there should be some 
amendment in that and the States shall, 
within the limits of their economic capacity 
sod dovelopment, make effective provision 
in this regard, and in the end we should 
acid "for the people who adopt small 
family norm". Only then, whatever pro-
gress we made during the Sixth Five Year 
Plan and the progress we make througb 
tho dynamic Jeadership of our leaders, 
diroush the efforts of our fanners and 
workers, that development will be feasible. 
We need not Jook at the World Bank for 
Joan and the Developed countries for the 
assistance. 

With these words~ I conclude. 

[Tran,lation] 

DR. G.S. RAJ HANS (Jhanjharpur): 
Mr. Chairman, Sir, I have seriously gone 
tbrough the Bill moved by Mr. Banatwalla 
and I feel that jf it is implemented, then 
we will have to chanie the term "Right· 
to-Work" into the "Right-to-Not-Work". 
It has been our own experience that the 
people, who come to urban areas from 
rural areas, somehow manage to get a job 
In a company and join the organized 
labour force. As a result of it, the peo-
ple. who used to work for 12·14 hours 
d.aU)', do not want to work evon for one 

or two hours daily. Trade union pl'O-
teets them and it has been the general 
reaction that the company owner doos 
not want to employ people. If be does, 
he tries to employ tbe least number of 
people. Due to this, there is no scope 
for further employment. I t also reduces 
the potentialjty of employment to a areat 
extent. 

[English] 

SHRI AJAY BISWAS (Tripura West): 
Sir, there is no quorum in the House. A 
very important subject is being discussod. 

MR. CHAIRMAN: The bell is beini 
rung •.. Now there is quorum. The hone 
Member will continue. 

[Trallslation] 

DR. O. S. RAJHANS ; Sir, I was 
saying that instead of -'Right to Work" 
Bill, had Mr. Banatwall a moved a Bill for 
"Right to Family Planning", on be-
half of crores of women of this country, 
then it would have been very good. The 
women say that tbey cannot be made 
child producing machines and they should 
have this right. 

"Interruptions) 

[English] 

MR. CHAIRMAN : Right to family 
planning or duty to family welfare ? What 
do you want? 

DR. O. S. RAJHANS: It comes to 
the same thing. 

[Translation) 

Mr. Chairman, I mean to say that the 
women should have' the right of family 
planning. While talking about the '-Right 
to-Work", I shall l~t you know. about my 
eXl'erience, which tells that the people, 
who are getting uncmploym.t allowancos 
in America, Canada and England, have 
become idle and lethargic. Tb~y don't 
want to do any work. The foreigners. 
a·bout whom we say that they have the 
'sense of work', I have seen, are found 
sleepillJ after takin,' dru,s and tbey .v .. 
do not botber to inform the Em,loymettt 
Bureau, whether they have lot a jolt Of 
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,not. ,I,n ract, -t_y tUtD tt ,make aQf otIin!ts 
Ito Ict '. job, because they ,aft :ltttiDl un-
'tmployment ,allowance, which is sufficient 
to run :tbeir Ji~s. AJthouab, they can't 
·lead "a ,:deccnt life, but 5 omebow they pull 
~Oll their livos. 

Even in our country, some of the 
states are .giving allowance to the un-

,employed araduates. ,Bw it is very n,omi-
nal. I have observed that it makes one 
idle and one does not wants to work at 
all. He lends a he1ping hand to his elders 
in agricultural work some times, but he 
does not want to leave his house in search 
of a job. Therefore, I fully agree with the 
sentiments of Shri Banatwalla that the 
'problem of unemployment is a very seri-
ous problem in this country. But I am 
not in favour of payment of some unem. 
ployment allowance to them, but I would 
Uke to subn1it that instead of maximum job 
opportunities should be made available to 
the people. 

The opportunities for employn1ent pro .. 
vided under the 20 Point programme, are 
not being made avaiJable properly, there 
is a great bungJing in it. The middle men 
pocket the money and the people are feel-
ing frustrated and disappointed. I had 
raised this point in the House earlier also 
and I would Itke to submit most humbly 
once again that Centra) Government should 
form a separate monitoring-cell for each 
state. Such a cell should monItor if peopJe 
realLy ,get the opportunities which are pro-
vided to them under R.L.E.G.P., N.R.E P. 
and I.R.D.P. I claim that even 10 to 15 
per cent of people arc not being benefitted 
by it. 

There is large scale bungling in the self 
employment scheme under which employ-
ment opportunities are 'provided to tbe 
people through Banks. This issue has 
been raised a bundred of times in the 
House~ but it has been put oft' on the one 
pretext or the other. You should go and 
see the problem of unemployment in Bihar 
and Eastern Uttar Pradesh. You wouJd 
find that a large number of people are un-
employed there. People repeatedly ask 
mo' as to why the youth of that region 
commit crime? I usually say that they 
'have DO other opti on except commitina 
erimo. Do the)' have any t tell 'me 1 

(En,Ushj 

Idle mind is devil's workshop. 

[Translation) 
I wou1d request you to deal tbe pro-

blem of unemployment seriously, but I do 
not even agree with the idea of Shri 'Banat-
walla regarding payment of any allowanc:. 
for unemployment. 

·SHRI SATYAGOPAL MISRA (Tam-
luk) : Mr Chairman, Sir, the mover bas 
brought forth this Bill and altho\1gh I have 
differences with him on several other issues, 
I support this BiU fully and whole·hearte-
dly. I also thank him because by brins-
ing forth this Bill he has afforded ,us an 
opportunity to discuss and focus attention 
on the serious problem of unemployment 
which is plagueing practically every hous.e-
ho1d in the country. India is deeply en.ta .. 
ngled in this problem today and naturally 
a little more time will be needed to sp'cak 
on it. I request the hon. Chairman to 
give me a little extra time. 

I n the first part of the Bill, a new pro-
vision is sought to be included In Artcle 16 
of the Constitution, which was previously 
included in Article 41 dealing with direc-
tive principles. That means that the pro. 
vision which was previously included in the 
'directive principles', is now being brought 
under the 'Fundamental Rights.' Since the 
subject concerns employment opportuni-
ties and guarantee of employment, it should 
naturally get the approval and support of 
all. The Bill provides for pension to the 
aged persons and to those who are sick 
etc. This provision also does not call for 
much debate or discussion. About educa-
tion also it provides that education must 
be provided upto a certain Jeve1. There-
fore Sir, the area of the Bill is quite exten-
sive and more time will be needed to dis .. 
cuss it thoroughly. Sir, our Constitution 
speaks of 'Socialistic Goal' and contains 
high sounding words like feqllality' etc. 
To make those words really meaningful, to 
make 'equal rjghts' really meaningful to all 
the people, the guarantee of emplo)ment 
for aU must be included in the 'fundamen-
tal dehts of the Constitution, The State 

• The speech was originaUy deJiOf 
vere d in Bensali. 
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[Shri Satyagopal Mi sra] 
shall have to undertake that responsibility. 
This provision has been made in this Bill 
very beautifully and capably. We have got 
a large population. If we can utilise that 
hUle manpower for production in agricul-
ture and in industry, in a planned manner, 
then there should not be any want or 
scarcity in our country. There should not 
be aoy unemploymen t either if we can fu11y 
utilise our manpower wealth in a properly 
planned manner. 

But Sir, it is a matter of regret that 
even after 37 or 38 years of independence 
today every household in the country is 
feeling the misery and pangs of unemploy-
ment. On the other hand, jf we look to-
wards the socialist world, we find that they 
have included this subject in their Consti-
tutions. There is no unemployment in those 
countries today. You go to any country 
in the Socialist camp, you will not find any 
unemployed person. This is the result of 
the planning and economic policies adopt-
ed by them. But Sir our Government, far 
from thinking or worrying about that pro-
blem is actually going in the reverse direc-
tion. For some years now they have im-
posed a ban on recuirtment, in the name 
of establishing 'financial discipline.' That 
means, the Government has taken a 
decision not to offer employment opportu-
nities and is working accordingly at all 
places. As a result of this policy of the 
Government not only the young people 
are losing employment opportunities, not 
only avenues of employment are shrinking 
but the work in various Government esta-
blishments like the Banking sector, the 
Railways etc. are also suffering. Public 
work is being affected adversely. Here Sir, 
I want to mention about a letter written to 
me by the Post Master General, West 
Benlal Circle. lie has written that he 
thinks it necessary to open a Post Office 
in a certain village. But the required Post 
Office canot be opend at present because 
of the ban on recruitment. When the ban 
is lifted, he will be able to open that post 
Office. In this way in various places all 
over the country work is suffering due to 
the ban on recruitment. The directive 
principles of the Constitution speaks of a 
'Socialist Goal'. But the Government, far 
from abiding by that, is actua))y loing in 
~bc opposite dire~tjOQ. Th~ Qov~rnm~A~ 

has taken another fresh decision whicb is 
that in the name of modernisation thoy 
have resorted to extensive mechanisation ct 
computerisation wbich in turn will inevi-
tably result in mass retrenchment and fur· 
ther shrinking of job opportunities. Com-
puters are being introduced and such an 
atmosphere is being created in various 
industries and other establishments in t.h~! 
name of modern isation that employment 
opportunities for the youth are shrinking 
rapidly. 

Moreover Sir, we find that all over the 
country various anti-national and anti-
social activities' are increasing. Terrorist 
and secessionist activities are increasing, 
communal troubles are taking place. Un-
employment is one important cause amons 
others which is giving rise to these anti .. 
national activities and agitations. The 
frustrated unemployed youth are gradualJy 
being led in undesirable and wrong path, 
as they do not find any other way of 
survival. Sometimes they ace falling a 
prey to communilism, sometimes they are 
going for secessionist movements and indu-
19ing in anti-social activities just due to the 
urge of survival. This is a very alarming 
situation and we must be vigilant about it. 
Sir, those who are running the Govern-
ment of the country viz., the Congress(I) 
party, had said in their 1980 election 
manifesto that they will provide job to one 
person in each family. The trouble is that 
the Congress Party makes such false pro-
mises at election times to mislead the 
youth We have one Congress Minister 
in West Bengal viz. Shri Ghani Khan 
Chowdhury who promises to provide 
10,000 jobs, wherever he goes. But after 
the voting is over, trouble starts every-
where as no jobs are provided and there 
are no schemes also. We know all that. 
I want to ask c1ear1y that the Congress 
promised job to one person in each family 
in their election manifesto in 1980. What 
has happened to that promise today? The 
Congress makes such false promises and 
raises such false slogans at the time of 
elections to lure the youth of the country 
and to mislead them. But once they 
come to power they forget all the pro-
mises and far from creating job opport-
unities, they narrow dOWQ tft~ ~Vell"OS Qf 
employmeJlt. 
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I will raise one morc point before I 
concJud.,. Sir, how can tho employment 
opportunities increase in our country? 
More than 50% of our people live below 
tbe poverty line, they have no purchasing 
power. The market of our country is 
confined to a very limited persons. If 
the economic condition of those 50% peo-
ple living below the poverty line can be 
improved, if their purchasing power can 
be increased, then only they wHI be able to 
purchase goods from the market and tho 
industries will be encouraged thereby. 
There will be a buoyancy in industries and 
trade and that will create more employ-
ment. We will have to follow that path. 
How the purchasing capacity of people 
living below the poverty line can be in-
reased? This can be done by radical land 
reforms only. Radical land reform is the 
only way to solve the unenlp]oyment pro-
blem of the country. By keeping over 
SOOA, people below the poverty line, it is 
nover possible to solve the unemployment 
problem. Our Prime Minister is saying 
that he will lead the country in the 21 st 
century. We will of course go in the 
21st century folJowing the rule of history, 
whether he likes it or not. But does the 
Prime Minister want to take the couotry 
in the 21st century along with lakhs and 
lakhs of unemployed youth ? What is the 
Government's plan in this regard. 

I do not want to prolong my speech. 
I wanted to say many more things. I 
could not touch the issue of education at 
all. Education opportunities, far from 
increasing is actually shrinking as a result 
of Government's new education policy. 
Education opportunities are being actually 
curtailed by opening model schools in 
every district. Instead of spreading pri-
mary education, instead of taking edu-
cation to the common people, the scheme 
of model schools in each district has been 
drawn up in the interest of a Group of 
well to do people. How can general 
education for the masses expand '1 How 
can the unemployed get work ? Those who 
are running the Government of the country 
have no policy, plan or perspective. They 
do, Dot understand the problems, they do 
not know anything. They only indulge in 
tall talks at the time of elections.' I know 
that the Millist-or will reply to' this BiU of 
5hri BID'twalla in the usual casual manner. 

Then he will request Shri BanatwaUa te 
withdraw the Bill. Shri Banatwalla will 
ultimately withdraw it. This will be tit, 
fate of such an important Bill, and this" i. 
our roJe in it. Since I consider' it to be,., 
vory important Bill, before the House and 
I will request all bon. Members to adopt, 
and pass this Bill. With ,that Sir, I COD-
elude. 

SHRI KEYUR BHUSHAN (Raipur) : 
Mr. Chairman, Sir, first of all, I am' bappy 
to know that this proposal has come from 
Shrl Banatwalla. I take it as a great chan-
ge. Everybody should get a right to work 
and everybody should get a job. In case, 
if on is not able to get a job, one should 
be given something in the form of a1Jowa. 
nee. If this part of the bill is ignored for 
a moment even then I thou.ht that some 
communist friend might have brouaht tor-
ward this proposal .•••.• 

SHRI SOMNATH CHATTERJEE (801' 
pur) : We had given a notice for it, but it 
was not successful in the Ballot. 

SHRI KEYUR BHUSHAN : There'is 
a general impression about Shri Banat. 
walla that he belongs to the conservative 
category of Maulavts is and Pandits, but I 
am thankful to him that despite his beins 
a conservative, he has brought forward the 
feelings of tbe youth. 

Something more should have beeD 
added to this bill, without which this dis-
cussion on this Bill be a futile exercise. 

This Bill will be of no importance UD-
less we change the feudal mentality. It 
we wallt to provide work to each hand, 
then first of all we win have to change 
feudal mind. If it is there, then the whole 
system wiJl be feudal system. Therefore, 
first of all we should change the feudal 
mind. Will you be able' to change,the 
social-system when feudal mentality is 
there. You cannot do it. If you want ,to 
cbange the social-system, then yO\1 also 
will have to change the entire economy. 

Ir Mr. Banatwalla agrees to it tb aU 
everybody should get equal rights, theD at 
tho women who comprise one' balf oftbe' 
society should also enjoy all thos. rfthts, 
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wbich are available to men. I hope that 
be will also support this idea. It is my 
firm belief that if he does not support this 
idea today, he will do so in future. It 
leems that a great revolution is going to 
take place. A revolutionary social change 
will come and we will march ahead to that 
extent, which seems incredible to us. Be 
it 'Purda' system in Mr. Daga's area or 
someone else's area or in any society, it is 
loing to be vancished. You will experience 
this change. (Interruptions) 

So far as education is concerned, we 
will have to change this system, without 
that we cannot bring about the desired 
change in the social-system. Probably 
only job oriented education would be effe-
ctive in this country. We will have to see 
whether this system is capable of providing 
work to each hand and whether everybody 
is able to contribute to the progress of the 
nation. On the basis of such norms we 
will have to change the entire system. On 
the other hand we will ha ve to remove the 
feudal system from our economy. 

There are only few means through 
which we can provide work to each and 
everyone. Industrial development should 
take place in which everybody should be 
involved. When more and more people 
participate in the production process and 
the products of industries, factories and 
mines are mass oriented, only then we will 
be able to provide employment to all. To-
day we see that in the name of religion, 
religious establishments like temples have 
acquired huge areas of Jand which even the 
big jagirdars do not have. In the similar 
way, enormous capital and wealth has been 
accumulated in the name of religion by the 
Masjids and Gurudwaras. Without chan-
ging this system, can we provide employ .. 
ment to all 1 It is in fact impossible to 
do so. Today, we se' in Punjab, that 
the agricultural labour wants to cultivate 
its own land, but how can he do so when 
some individuals under different names 
have acquired farms measuring five 
hundred to seven hundred acres or one 
thousand acres of land. Agricultural 
production is increasing aDd our country 
bas bo~orn. s.lf lufficient in foodarains 

I 

production, but who are the beneficiaries? 
Are the actual tillers of the soil derivina 
any benefit '1 No, they are not aeUinl 
any benefit. These people are still starvinl 
because they do not tUI their own land. 
That is why you must enforce the land cei. 
Hna laws once again and the landless pea-
sents must be allotted land. Only then 
the change that you want to bring about 
could be brought about fully. 

17.00 brl. 
Along with this, the family planning 

programme is also essential. If this is look- . 
ed at from the religious angle, we will see 
that prophet Mohammed had only one 
daughter, and Lord Ram Chandra, who is 
an ideal character for all of us had only 
two sons. In this way, religious thinking 
is oriented towards spiritual thinking, which 
also supplies family planning. 

According to Islam, if we have earned 
our bread for today we should not try to 
accumluate for tomorrow. This in fact is 
the great aim of socialism. On this basis 
the earnings must be equally distributed 
among families. Raja Harish Chandra was 
told in his dream about the principle of 
charity and after that he had given away 

his entire kingdom in charity, only to those 
who were landless and the needy and this 
is our great tradition. We should go 
into the fundamentals and not 
dwell merely on the Superficiality and the 
outer covering, because if we mereJy be-
lieve in the Superficiality we will not be 
able to provide employment to all as we 
want and as Sbri Banatwallajj also wants. 
If they bring about an amended Bill in its 
place, and in that they say that they are 
not prepared '~to grunt equal rights to 
women because it does not fall within the 
scope of feudal thinkings and social sys-
tem of today. If we are not prepared to 
grant a share of our capital to the women 
with whom we have spend our lives; if we 
are not prepared to bear the responsibili. 
tics of her life, how would we be able to 
provide employment opportunities to ,people 
in such a situation. In spite of these 
circumstances, I am confident that your 
thoughts are moving towards the direction 
that the nation desires. Everyone must 
contribute to the development of the na-
tion and' people of all the reli,ions mUlt 
cooptrate with .a~h pth.r tQ 'h,lp if! tb9 
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process of de"elopment. ' Social ends and. 
individual ends must complement each 
other. Also, entire life of aU the indivi-
duals should be devoted to the develop-
ment of the nation and this is what Mahat-
ma Gandhi had advocated. You wdl be 
surprised to know, and even our communi-
st friends mayor may not believe, but it 
is true, that jf the feudal trends continue 
to persist and land does not 10 to landless, 
then a foime may come when land will be 
taken away without paying any compensa .. 
tion to the owners, and distributed amoDg 
the landless. If this change does not come 
peacefully it may come through a b100dy 
revolution. The time is fast changing. 
This is what our country and tho world 
demands today. The people of all relisions 
are residing at the same place which is 
breaking the barriers of religions in our 
lives. When we put up a llew co)ony, 
people from . different religions and sects 
begin to live there together. And when 
the H;indus, M uslinls, Christians ans Sikhs 
live at the same place, then the temple, the 
Gurudwara and the Church will all be 
built on the same locations. Then the 
question of a temple or a mosque would 
not arise. This is the demand of the na-
tion and I am happy to note that Mr. 
Banatwalla has associated himself with 
this trend. A change will soon come and 
the change is absolutely essential. But, I 
will support the Bill if a o1odjfied resolu-
tion is brought forward in which all peo-
ple get equal opportunities. Otherwise 
the Bill lacks meaning, it is a mere idea 
and I am, therefore, unable to extend my 
support to jt. 

SHRI SATYBNDRA NARAYAN 
SINHA (Aurangabad): Mr. Chairman, 
Sir, it seems somewhat impossible to disa-
gree with Shri Banatwalla·s views. There 
cannot be two opinions on this subject. 
Everyone wants the eradication of poverty 
and unemployment from the country. 
Poverty and unemployment are closely 
related. When the constitution was being 
drafted, the founding fathers bad included 
Article 41 under the Directive Principles 
after looking at it from the economic point 
of view of those times and not under funda-
mental rights. They had expected that as 
the nation developed, it would be the ende-
avour of the Central Government and tho 
ltato Governments that evet)' ODe aspecia-

tly the old people let tbe n,eeded help. 

Those who are ill or are in any kind 
of difficulty must get heJp. Those who 
are unemployed must get employment and. 
we have to work to create such a situation. 
Just now our friend Shri Jain has said that 
even after 37 years of independence there 
are a larac: number of people amonast us 
who are poor and unemployed. The 
Seventh Five Year Plan is about to beain. 
Inspite of this, there are 90,70,000 peopJe 
who are unemployed. This fact, I am 
saying on the basis of statistics that was 
presented in the house. If such statistics 
are presented, there would be no two 
opinions about the fact that unemploy-
ment and poverty are in great measure in 
this country. No one would disagree also 
on the point that tension and strife are 
found in large measure in several areas. 
Our Government is not unaware of it. 
When we began the First Five Year Plan 
under the leadership of Pt. Jawaharlal 
Nehru, our main aim was to remove in .. 
equality and unemployment and all our 
plans and projects were started with this 
end in view. The period of Sixth Five 
Year Plan has ended and the Seventh Plan 
bas been launched, yet we have not been 

able to solve the problem of unemployment. 
But the schemes which have been started 
for the eradication of poverty are function-
j ng smoothly. This is a matter of pleasure 
that the amount allocated in the Seventh 
Plan for this purpose is 65 percent more 
than that of the Sixth Plan. Now we have 
to focus our attention on the particular 
limitations for which the poor people are 
not able to get the benefits. We have to 
see whether the schemes of the Govern-
ment particularly those which are meant to 
cater to the poorest sections of society, are 
beneficial to them or not. Our Hon. 
Prime Minister is aware of this fact and 
because of this reason as you are aware" 
he is touring those area. He is going to 
the adivasis, the Harijans and the poorest 
strata of the society to ascertain whether 
they have been deriving benefits from tho 
schemes; and if not, why not and measures 
to remedy the situation are being conside-
red. So Shri Banatwalla win agree that 
the Government is greatly con corned about 
it and it wants that poverty and unemploy-
ment should be r.movtd from· thi' 
ooWlt17· 
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Just now our friend Shri Ayyar bas 
laid that Article 41 regarding tbe Directive 
Principles bas not been acted upon. 1 was 
surprised to hear this, because work has 
been done in this direction in several 
States. In Karnataka old age pension is 
given. In Maharashtra and Tamil Nadu 
Employment Guarantee Schemes are 
functioning. The post graduates, graduates 
and matriculates are getting unemployment 
allowance. In every state and in West 
Bengal also this is being done. I want to 
inform Shri Som Nath Chatterjee, that in 
almost all the States unemployment 
aUowance is being given. We have ful-
filled the requirements of Article 41 to a 
certain extent. I will now wish to read 
out Article 41 :-

[English1 

"The State shall, within the limits 
of its economic capacity and 
development, make effective pro-
vision for securing the right to 
work, to 'education and to public 
assistance in cases of unemploy-
ment, old age, sickness and dis-
ablement and in other cases of 
undeserved want". 

{Translation] 

Now I would like to refer to education. 
Just DOW one hon. Member was saying that 
we have not made arrangements for provi-
sion of free education to all and instead 
wo are talking of opening model schools. 
I want to submit that under our new 
Education Policy, in the model schools 
that are going to be opened, talented and 
brilliant children will be admitted. Child· 
ren of all sections will be admitted in those 
schools so that children belonging to all 
sections of the society may get equal 
opportunities to make progress. In these 
model schools, children will be admitted 
throUlh tests. Which ever child qualifies 
tbe test, will be admitted in the model 
scbools. 

In 1955 we had opened Netrahat school 
in Blbar. The children arc admitted there 
on tho basis of competitive examination. 
lbo children of the poor families are ai ven 
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scholarship and children. belonging to weU-
to-do families are not provi'ded any 
stipend, but admission is made on' the 
basis of merit only. Percentage of mtrks 
is not the criterion there. Children in tbe 
model schools will be admitted in the same 
manner. 

In several States education upto the 
level of secondary level has been taken 
over by the Government. I do not know 
about Bengal, but in Bihar, this has already 
been done. An the schools are Government 
schools now. Our model schools win be 
at the district level and children will not 
have to spend much in them. These schools 
will be run on modern lines. 

It has been emphasised in the new 
Education Policy that all the schools 
should be run efficiently. Under this 
Policy vocational education is also going 
to have an important place so that students 
are trained upto such level that they arc 
able to work in apy trade or industry 
afterwards. Education is going to be 
integrated with vocatjon. 

Shri Mool Chand Daga was saying that 
we have made it compulsory to provide 2 
per cent jobs to the handicapped. If you 
put a broad glance, you will find that it 
has been the endeavour of the Government 
that in more and more areas such works 
should be done which could provide em-
ployment to the maximum number of 
people. If we open more industries, then 
also more people get employment. We 
have created a special fund in the hand-
100m sector so that more people are able 
to get jobs. 

Similar is the case with the Self 
Employment Scheme. The people who 
want to start a business of their own by 
taking loans, the policy of the Government 
is that such people should be provided 
with loans. My experience is that majo-
rity of the youths want to join service. A 
tendency bas grown among them that 
unless they join some service, they do not 
feel satisfied. Under this scheme the 
Government wants that maximum number 
of young men and women should start 
tbeir own business. But in every field it 
is not possible. 
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Old age scheme is already in vogu'e in 
'our country. Under the Self Employment 
Scheme we are" providing employment to 
the people. In Maharashtra and Tamil 
Nadu, there is one Minimum Employment 
'Guarantee Scheme in vogue. In other 
S'tates also it will be started. This Scheme 
is being implemented in the rural areas 
also. Majority of the population in our 
country resides in villages. Therefore, 
the atttention is being paid by the Govern .. 
ment to the viI1ages. The Government has 
started anti-poverty programmes in the 
rural areas. But these programmes should 
be run honestly and sincerely and there 
shou1d not be any malpractices and corrup· 
tion in them, so that the people are able 
to take full benefits of these programmes. 
It becomes our duty to extend our co-
operation in this mission so that it may 
succeed. We can pursuade those people 
who are facing poverty and unemp10yment 
and bring them on the right path. We all 
can meet the tense situation prevailing in 
the country due to these reasons. But 
certain people are misleading then~. Pre-
sently we are seeing that many parties like 
IPLF and DS-4 have emerged and Naxali· 
tes too have been divided into many groups 
and al1 these are propagating violence and 
are asking the people to take their rights 
by the barrel of the guns. Violence should 
have no p1ace in Gandhi's country; we 
have to march forward by adopting the 
path of non-violence and we have to get 
our rights by cooperating with the Govern-
ment and we will get our rights. When 
the GO\'ernment has decided that we have 
to make our country a Socialist RepubIic-
and to this extent necessary amendment 
was made in the Constitution under the 
leadership of Shrjmati Indira Gandhi-then 
it means that the Government is answer-
abJe and the Government wiJl fulfill its 
responsibility. 

I want to request humbJy to Shri 
BanatwalJa tha t when he brings a Bill it 
creates a turmoil, but it is a issue to which 
everyone agrees and it is the decision of 
the Government that it cannot exhaust its 
resources on payment of allowances and 
doles and such other unproductive 
expenses. We want tbat the resources 
should be utilised in a productive manner 
80 that the people may get employment, 
country may develop, the economic system 
may become stable and we may become 

self-reliant. This is our taraet, this is our 
aim and with this goal in mind we have to 
march forward. 

Keeping in view all these things I would 
humbly urge upon Shrj Banatwalla that 
the purpose of presenting the Bill has been 
achieved, all the bon. Members have dis-
cussed the issue and have drawn the 
attention of the Government and 'everyone 
will think about this. Kindly withdraw the 
BiB as the Government is doing its job. 
Wjth these words I conclude. 

SHRI RAMASHRA Y PRASAD 
SI NGH (Jahanabad) : Mr. Chairman, 
Sir, I congratulate the hon. Member Shri 
BanatwalIa for bringing forward such a 
significant Bill here. It was very necessary. 
We are today discussing the subject. 'Right 
to Work'. Every country in the world 
who claims to be treading the path of 
socialism, should have the 'Right to Work' 
as a Fundamental Right and it is necessary 
that it should be incorporated in our 
constitution. Alongwith providing the 
Fundamental Right to Work, it should also 
be provided that one person should get one 
work only so that we are able to take our 
country forward. Mr. Chairman, Sir, I 
want to submit that we have observed that 
in our country there are persons who arc 
handling ten-te-twenty works each. In 
such a situation how can we talk of remo-
ving unemployment from our country. One 
person is working for ten persons. The 
same person in MP, doing farming, runnjng 
Sam rat hotel or any other Five Star Hotel, 
runni ng cinema hall etc. All these works 
are being done by one person only. Then, 
how can unemployment be removed? Our 
resources are not that flexib!e that you can 
stretch them to any extent. Therefore, the 
most important thing is that one man 
should do only one work. There is a 
saying that land belongs to the tiUer. That 
person only should be taken as farmer, but 
presently we are s'itting here and our 200 
acre farm is being tiJ1ed. Therefore, people 
should not be misled in this way. What 
is the problem of unemployment? According 
to the register of the Employment Etchan-
ges, there are 170 lakh unempl.yed people 
in 1981 the number of unemployed regis-
tered with the employment cxchanSes was 
170 lakhs which has now In-
creased to250 lakhs. Similarly in tbe vUI ... 
where no such register is maintained th. 
number of such persons is about 7'0 latll, 
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Their names have no where boen resistcred. 
There are more than 90 lakh unemployed 
post matriculates. This increasing un-
employment has thrown the country in a 
quagmire. What will these idle people do? 
As one hone Member has stated just now 
tbat many developments have taken place 
in our villages. There are groups of youths 
who remaIn equipped with arms and 
ammunition. There are divisive forces who 
want to weeken the country. These force 
teach the youth that this country does not 
belong to them. They tell the youth that 
they had no 'Right to Work' in this 
country. Unless they follow the path of 
violence they will not get work. They are 
told that they will get work only when they 
throw those people out of the State who 
do not belong to that particular State. It 
is because of this regional parties are 
emerging. :Have they any principle?· In 
spite of , this, regional parties are becoming 
stroDger. Such type of things are being 
said. Unemployment has been increasing 
for years together because of the wrong 
economic policies of the Government. In 
our State two thousand people have been 
killed during the last two years. They have 
been killed by youths and dacoities arc 
also being committed. Unemployment has 
reached the climax and the Government 
says that unemployment allowance should 
be given. It must be incorporated in the 
Constitution that which ever Government 
rules, it should be its moral duty to pro-
vide work to each and everyone. Unless 
it provides work, how can one survive? 
Therefore, such provision must be mage 
in the Constitution. At present youths 
and students are being influenced by the 
slogans of regionalism and casteism and 
their minds are diverting to fissiperous 
tendencies. All these things are the result 
of unemployment. You should pay your 
attention to this also. In 1981 t S,50~OO,OOO 
agricultural labourers were jobless and the 
Dumber of agricultural labourers is increa-
sing by about 10 lakh every year. The 
hon. Members have said this also that the 
unemployed persons do not go in search 
or work. It is incorrect. Today people 
are loing to far oft' places from the villages 
in search of work. In Haryanat Punjab 
and Delhi there are lakhs of people who 
~re liviD, on a monthly salary of Rs. 200 

~JIJ 

or Ra. 300/.. How can they survive? If 
you conduct a survey, you will come to 
know as to who are the beneficiaries. The 
small industrialists get labourers on very 
low wages and in this way they become bi. 
industrialists. These unemployed peopl. 
are not getting fair wages. They are beiDI 
exploited. The reason is that they are idle 
and they do not have any work. On tb. 
one hand, it is being said that work is 
being provided and on the other hand, 
schools are being opened. Just now the 
hone Member said that admission in the 
schools will be on the basis of tests. A 
child who has the facility of air-condition-
ing, best meals and the like and has a 
sharp mind, only he will appear in such a 
test. 

( Intl!rruptiolls) 

SHRI SATYENDRA NARAYAN 
SINHA: The hone Member belong to 
Bihar. Therefore, I would like to ask him 
a question. Do the children studying in 
Netrahat school belong to the families who 
have the facility of air-conditioning or the 
children belonging to the poor families are 
also 'studying there? 

SHRI RAMASHRA Y PRASAD 
SINGH: It seems t1 e han. Member has 
not been able to digest what I have said. 
Only that child who has been brought up 
in good atmosphere and environment and 
whose living standard is good can pass 
such tests. or course, there can be certain 
exceptions and the children belonging to 
the poor families may also pass. They 
can be called as god-gifted children. Other .. 
wise you have been seeing that only those 
children get admitted who belong to afHuent 
families. In such schools, only those child. 
ren can get admission whose parents are 
well off, having good standard of living 
and who are leading a very comfortable 
life. Therefore, in such schools which have 
been opened by the Government, chi1dren 
of the poor are not able to get admission 
and every where condition is the same, In 
the rural schools, the children of the poor 
do not get good education and they remain 
as they are. For them neither you have 
thought any measure nor you have done 
anything. And as a result of it, unrost is 
prevailing in every part of the country. 
Therofore you bave to think as to whore is 
the lacuna. You merely think that your 
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party i. in majority and in a stron. posi-
tion with overwhelming strength and t,hat 
is why you do not pay attention towards 
tbe poor. As a result, the unemployed 
are indulging in unlawful activities. If you 
wish to save the country and want to make 
it strong, then you have to prepare your-
self to face the situation, you have to pro-
vide work to the unemployed and you 
would have to give them the right to work. 

In addition to it, I would like to say that 
if the population of a country grows rapidly 
the country becomes poor. Therefore you 
would have to control the population growth 
with courage and boldness You should put 
a check on both the things and derive power 
on both the fronts. But you are afraid 
that if you enacted any such law regarding 
family planning, you may fail But to 'save 
the country and in national interest, you 
wouJd have to take such steps, so that 
population growth nlight be checked and 
the poor might get some relief. But I 
know, yo'.! cannot do that and cannot enact 
such a law. This Bill has been moved by 
Shri Banatwalla. Another Bill was pre-
sentod by him in this House which also 
had a good aim. You presented another 
Bill for the women in tbis House which 
shows your cowardice. You lack courage 
and want yourself to shield under the name 
of religion and you are doing such things 
only for momentary gains. But what is 
happening all over the country over this 
Bill? If our country is a secular state, then 
there should be uniformity of law for all 
the women irrespective to their religion. 
They may be Hindu women, Muslim or 
Christian women t but there should be one 
Jaw for all religions. But you do not 
understand it and as a consequence of it, 
you aiongwith the people of the country 
are undergoing its ill affects. 

I do not want to take your much time, 
but I will definitely ask you to support the 
BiU presented by Shri Banatwalla which is 
in the interest of a11. Our Minister is a 
most experienced, intelligent and competent 
person, I request him to accept tbe Bill. 
Government generally claims to have 
alleviated the poverty to this extent and 
to that extent and it claims to have brought 
10 many people above the poverty linc, but 
you t~U me one thing that if people have 
bl.n brouaht above poverty lip., their 

purchasins power should also have been 
increased. You have very huge stock of 
foodgrains. In your stock, there is Dearly 
300 lakh tonnes of foodgrains, but as per 
the statistics of public.distribution·systcm 
your consumption has reduced to 11 lath 
tonnes as against earlier consumption of 14 
lakh tonnes. Have you ever thought about 
this reduction of 3 lakh tonnes in consum-
tion of foodgrains? By this you can imagine 
as to what level the puchasing power of 
the poor has declined. They are not able 
to purchase foodgrains. Therefore, your 
claim to ha ve brought so many people 
above povery line, is not correct. 

Thirdly, I would like to say that Rs. 
400 crores was provided for Rural Landless 
Employment Guarantee Programme, but 
only a sum of Rs. 132.2 crores was actually 
spent. When a provision of Rs. 400 crores 
was made in tbe Budget, then what are the 
reasons for not spending the entire amount? 
How would you bring the people above 
the poverty line then? Similarly an amount 
of Rs. 30 crores was provided for nutrition 
progamme during the year 1984.85, but 
only a sum of Rs. 10 croces could be 
spent. Therefore, you have to tell the 
people as to why allotted amount could 
not be spe1lt by you? Who is responsible 
for it and what action has been taken 
against him? Who has pJayed the trick 
with the poor by not spending the allocated 
amount and has cheated the pOOl? This 
allocation was mace to provide relief to 
the poor and to uplift the rural poor. But 
you could not even spend that. Secondly, 
I would like to mention a very ordinary 
thing. You are paying social security 
pension, but have you ever asked the State 
Governments to check its misuse and 
bungling. Last time when I was on tour 
to my constituency, I came to know that a 
Panchyat official of Chhatta in Masoudi 
Block had misappropriated a sum of Rs. 
90 thousand of this pension amount. I 
lodged a complaint about this matter to 
the Collector and B.D.O. and I can say it 
with chalJange, you may get this matter 
enqUIred jnto. That official has misappro-
priated Rs. 90 thousand of social security 
pension by submitting fake documents. Is 
it the way you keep a check on the State 
Governments? I want that whatever 
allocations YOU ·mako to the State Govern .. 
ments, you must onsure tbat tb~ amount is 
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beina spent properly. 

You should accept it gladly so thai the 
uncQlployed people may get work and 
whatever you say about the socialism and 
the creation of a socialist society may also 
be appreciated by the people and they- may 
also feel that their Government has 
adopted socialistic path and constitution 
bas guaranteed them the right to work. 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Mr. Chairman, Sir, I am 
grateful to you for allotting me the time. 
With a view to eradicate unemployment 
and to provide work to all, our friend Shri 
Banatwalla has introduced this Constitu .. 
tiQn Amendment Bill. But he knows that 
mere amendment in constitution does not 
serve any purpose. Irrespective of any 
amendment to the constitution G overn-
ment bas certain responsibilities to provide 
wQrk to the people, to eliminate unemp-
loyment and to make Education System 
job oriented. 

Mr. Chairman, Sir, during Sixth Five 
Year Plan,an amount of more then Rs. 7000 

crores was spent on Twenty Point Pro .. 
gramme and other progranlmes with the 
help of the funds provided by the Centre 
and after obtaining loan from the Banks 
and during Seventh Five Year Plan also, 
we have proposed to do the same, but we 
have to take steps to check our fast gro-
wing population and unless we check it, 
whatever number of amendments 
might be made in the constitu tion 
nothing fruitful can be achieved. 
Our programmes cannot succeed till 
our population is growing. All over 
the world, attention is being paid to check 
the population, but in India due attention 
is not being paid towards tbis problem. 
Altb0ugh our Government is paying a lot 
of attention towards it, but our people are 
not paying any special attention towards 
it. Therefore, I would like to say that 
every citizen of our country, whether he is 
a viU~ger, legislator or worker, all should 
courageously extend cooperation for this 
work. 

Mr. Chairman, Sir, if this trend of 
population growth continues, we may pro-
vide .food to aU with our surplus foodsraiu 

stock, but we would Dot be ablo to provide-
employment to all. When a per'OD faUI 
to get employment, be would face starva-
tion also. I don't know whether 'we CAn 
make aoy anlcndment in the constitution 
for this purpose or not, but in Mabarastra 
we have started Employment Guarant. 
Scheme and R.L.E.G.P. Schemes. More 
and more incen~ives and facilities should, 
be given to those who adopt methods-- of 
family planning, so that people may be 
attracted towards it and help to solve the 
problem of unemployment by planninl 
their families. We can assist such persons 
by giving employment to his one or two 
children and we can also provide them 
some facilities in educational field. 
We have to see as to whom 
we are imparting vocational and 
job ... oriented education. We should 
delink degrees from the employment. For 
this purpose also we should ghe priority 
to those families who have adopted small 
family norms under family planning pro-
gramme. We should also abolish merit 
and demerit system from it. Similarly, 
such families should be given priority in 
getting admission in Model Schools. They 
should be given priority in sanctionin, 
LPG connection, land distribution, Govern-
ment service, and promotions. Unless we 
give top priority to the person who goes 
for family planning, the people will not 
come forward to adopt small family norms 
and unless they do so the promotion of 
family planning schelne will not work. I 
dare say that with a view to remove un-
employn1ent and to provide employment 
to all, the Government will have to im-
plement Family Planning Programme vi .. 
gorously. If the Government believes in 
changing thinking of the people in this 
respect and then implement fami Iy plannr 
ing I'rogramme~ it will not work. 

Family Planning Programme is being 
implemented al1 over the world, in all 
countries having different religions. China 
is going much ahead of others in this field 
and there too people belonging to various 
religious and political ideologies are cour-
ageously implementing the family pJanniDI 
programme. I would ]ike to refer to the' 
rural area, and Dot speak -about employ-
Inent exchauges. Our rural and urbaD 
areas are threatened by a peculiar -prob .. 
lem. On tbe one hand we do Dot baye 
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ODOUlb omploy.mont opportunities tor 
man, whireas on the other hand we are 
Dot abJe to find suitable mea to do • parti-
cular job. We are Bot able to find men 
with desired technical knowJedae and spe· 
cialisation. When a person appea'rs in an 
interview t be is told that he is not suitable 
ior· the Job. You do not know much 
about bankin. system, computerization. 
vocational work and horticulture. There-
fore, there is an urgent need to make im-
provements in manpower planning. Mere 
amendments in the Constitution will not 
serve the purpose. Unless we provide 
employment judiciously and improve the 
situation, employment opportunities 
would not be avaiJable. 

The nationalised banks and Public 
Sector Undertakings have done a commen .. 
dable job in this regard, but the private 
sector is not participating in the program-
me well. In providing employment to 
scheduled castes and scheduled tribes peo-
ple, the private sector should also come 
forward. The House has discussed this 
matter many a times. The Government 
should also take effective steps in this 
regard. Unless the Private Sector pro-
vides employment to the poor, to the 
scheduled castes and scheduled tribes or 
fulfils the reserved quota for them, they 
should not be given any central assistance. 
This may result in loss of production, but 
if we march forward with discipline, the 
private sector will also come forward and. 
participate in this programme. 

Poverty is a .curse for India. Increa .. 
sins population and non-implementation 
of family planning programme are related 
to poverty. As a result of this, many 
young men do not set employment and 
they become victims of various diseases. 
This leads to frustration among them and 
they become lethargic and after some years 
become incapable of doing any w.ork. 
Our Health Minister has rightly pointed 
out that because of unemployment, many 
people become victim of various diseases. 

The Maharasbtra Government bas in-
troduced employment guarantee scheme. 
Some other States like Tamil Nadu and 
karanataka have also made announce .. 
ments to introduce such a schemo. The 
Qatral GQvernmeqt itsolf should fmpJ~ .. 

meat Employment Guar.ntce Scheme 
throughout the country and it ia necessary . 
to provide employment after inltiatiDl 
some sort of industry and undertakin. 
some sort of production. It should also 
introduce a scheme of giving priority in 
providing emp]oyment to those families 
who adopt family planning. The Govern-
ment need not take the responsibility of 
those who do not go in for family plan-
nins. 

I am entirely in favour of Socialism 
and have also wideJy travelled in some 
socialist countries where· I have myself 
seen it. Family Planning is being adopted 
in capitalist as well as socialist countries. 
There is minus growth rate in many coun-
tries. As against it population is contin-
uously rising in our country. Employ-
ment Guaranttee Scheme is doing well in 
MaharasBtra. About Rs. 180 crores has 
been earmarked in plan outlay for this 
purpose. But it is sad that the States 
which guarantee empJoyment have to pay 
penalty for this as they get lesser amount 
to meet their Plan requirements. When 

. a State is stricken by drought it gets little 
assistance from the Central Government. 
The State Government has to think whe-
ther it would be able to continue the 
scheme further or not. The Constitution 
enjoins upon the State to guarantee emp-
loyment. Some of the State Governments 
thought it appropriate and therefore im. 
plemented it for providing employment. 

If tpe farmer and workers join together 
and work in the agro based industries 
launched through cooperative movement, 
then in my "jew a development instru-
ment would be created, which would add 
to employment opportunities in tbe rural 
areas. This would also help in solving 
the problems of increasing population and 
environmental poJJution in urban areas. 
Today, we merely talk of welfare in rural 
areast but serious attention is not paid to 
it. I strongly feel that the development 
of rural areas can be done through coope-
rative movement alone. Scheduled Caste 
and Scheduled Tribe people have been 
provided employment un<ler the coopera-
tative movement in Mabarashtra. Recently 
a new Chief Minister bas been appointed 
in the State, He bas beeD the Chief 
M·inl~ter qf ~~e Stftte earlier 1$ w,)J, N~ 
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[SJui ;SeJa.ab~b Vikhe Pa.til] 
bad lasiled order that ,wIess tile scheduled 
CAstel, scheduled tribes and the weaker 
sections of society get their due percen-
tagc ,of reser:vations in cooperative and 
private sec,tor, no bank guarantee, Govern .. 
ment Guarantee or assistance will be given 
to these sectors. As a result of ttlis tbe 
cooperativ.es are workiDl efficiently in 
rural areas. But besides this voluntary 
participati on of people is highly essential 
for the success of these schemes. Unless 
we come forward, the Government win 
not be successful in removing unemploy-
ment. No doubt, Government bas been 
successful to a great extent in creating 
employment opportunities in rural areas. 

Today we talk of right to work and 
we talk about rehabilitation of bonded 
labour. We are not abJe to rehabiJitate 
booded labour, the way we desire. I would 
like to su~gest that, as education policy, 
unemployment and employment opportu-
nities are closely interrelated, the weaker 
sections sho.uld be given priority in all the 
areas. 

Thcr.e are large scale irregularides in 
the working of Universities and the U ni-
versity Grants Commission. We .often 
come across such reports through tb,e 
newspapers. As a result of this. tbe POIOt. 
do not come ~n the merit. At the outset, 
employment opportunities should be pro-
vided to the unemployed and priority 
should be given to children of bonded 
labour in getting admission to Inodel 
schools. They should be given job orien .. 
ted education so that tbey arc able to aet 
job after completion of studies. 

AN HON. MEMBER: How is it 
possible? How will they be able to 80 to 
model schools ? 

SHRI BALASAHEB VIKHE PATIL: 
This is possible. I am myse1f running 
educational institutions and that is why. I 
am aware of it. 

(Interruption,) 

Model schools. and Public schools are 
two different thinss. Yau may 80 there 
and see the difference ror YO\lrselt. 

SlIIU. ·&olrlN:A.TIJ CHATTJUU~.: 
Yo.u tak' !\la, aloOi with YQQ. 

SHRI BAl..ASAHSB VIKHB ~ATIL: 
You: are always welcome t,o aC~OD).pag~ 
us and we shall be ,lad to bav.e yo,g 
with us. This wOQld help in .creating. in 
you love for cooperative movement. Tho 
job oriented ,education should be wovide4 
in rUl'\aJ areas only after sUJ"\'.eying tho 
natural rcsour.ces and employment poten-
tial in a particular area. This W:91,1~ help 
in proyiding suitable employm.ent to them. 
after completion of vocational education. 
Today, aU the youths do not h"ve tho 
necessary confidence to start the ir OWJl. 
business. Our present education system 
has depriv-ed us of self-confidence and for-
ced us to depend on others. Tbe Gov,ern .. 
men,t should provide them with livelihood. 
so that they could survive. 

1 would like to suggest that if educa,-
tion is associated to the natural resources 
in a state, it would help in reso1vina tho 
unemployment problem to a gr.eat extent. 
There is no nee,d to amend the constitu.tion 
for this. I feel that eyen jf ed,uc~tion and 
employment are co-ordin.ated, it wOllld 
help in solving un.employment problem. 

In the end, I would once e.gain em-
phasize the need {or fan;liJy pJannins with· 
out which inspite of our herculian effort, 
and colossal pJan outlay, we cannot make 
progress in solving the problem of un. 
employment. With these words, I express 
my thanks to you. 

(En,Ush) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I should have tbousbt that tbis 
Bill would be treated with the utmost 
serjous;Dess by members on the other side 
because it is their ob liaati on" it is tho 
ruHna party's obligation where my very 
esteemed friend, Mr Satyendra Nareyan 
Sinha temporariJy finds himself in4 I bave 
no doubt that he will come back to our 
side. I should have tbQuaht that the 
Government would not treat this Bill 
merely as a RJatt~r of constit\Jti,onal 
amendment and the Law Minister hal CDl1l0 
here to in.terv(Ule. This is a. DUlUet, tbj,s 
is • Bill w~c~ .oulcl. havo ~eQ. d.lt 
with by tbe Treasury Bonches, by tbo 



Finance' Minister, by the Industry MiDister, 
the L.bour MbHster, tbt AgricDlture 
MiBfster, fbe Pla1lnt~. Minis·tertl it'DOt ·the 
him. Minister himsolf. No. I am D·ot 
minimisina the importance of my .004 
friend because he finds bimself in a com-
paDY which treats such mattort as mere 
matters of fonn and roytino. That is a·o,t 
te eo treated as a matter . of form .aad 
routine. This BUt &hould be t'reatod as a 
nationa·) testament expressiag tbe people's 
commitment to the mUliODS of unemployed 
youth in tbi·s country wllo waat to wor.k 
ami live a docent IJfe. to thole who 4~ D0t 
want to' remain as objects of mercy or 
sarcasm in ·society and who want to 
contribute tbeir mite to the development 
of this country, live a decent Ufo and 
contribute to their fam.ily expenses but to-
day for no fault of theirs they are most))' 
objects of ridicule aDd mercy. Can we Dot 
redeem oursel ves? This House is the 
highest forum in this country. This 
House has amended tbe ConstitutioB to 
introduce socialism in its Pream.ble. This 
is ,the House which approves the Plan. 
This is the House which has its ._ccount-
ability to the people. Therefore, should 
not this House treat it in a totally non-
partisan manner? But, unfortunately, that 
is not the attitude, that is not the 
approach here. 

This is a very imp.rtant subject we 
are dealing with. Can we forget that 
even nearly four decades after indepen .. 
dence, the educated ll·nemployment filure 
is nearly 3 crores? They ,arc educated. 
Eoaineers are unemployed. Docto~s arc 
unemployed. Accountants are unemploy.ed. 
Post-graduates. graduates and matriculates-
all are educated people and they 8rc 
unemployed. Many of them have register.ed 
themselves at t he employment exchanges 
hoping to get some sort of notices through 
the Post Office so that they can at least 
appear in some interviews. 

I agree with my friend Mr. Sinha tbat 
job opportunities necessarily have to be 
large in a vast country like ours and 
peQpl, sholJld take. to· diffe.J'cat trade$ and 
busin~$s.es. But is it so easy? Personally 
I ba ve had the privilege of beina associa-
ted with certain Government agenci~s
Small Industries Corporation of West 
Denial and I know how difficult it is~ the 

IUU 

facilities that abo\tld be a.vftilable are not 
avaHabIe and with the constraints tbat are 
there how d-itftcult it it for the y_" 
peoplo with no conDection, with GO 
capital to taU back OD, to start ·with ... 
a modest amalt scale or a cott'ago indUttt,. 
Whole fault is that? We have not eYee 
the statistical figures about the rural 
unemployod. You must be facinl tho lame 
problem, Sir. You. I also come from the 
rural constituency, I do not know. I also 
do not know whether you come· ·from 
urban area or rural area. No statistics, 
no figures are even available. After fOUt' 
decades of independence, the youos 
people of this country are clamourina for 
a right to survi ve as decent hum au-
being. Apart from tbat, the peoplo a~ 
clamouring tor drinking .. water. They are 
asking for lhe little civilised facilities to 
live in this country; better facjJjties lor 
health treatment; better facilities for 
education. They are denied of that. They 
are not getting it One tbins need to be 
emphasised. Every hon. Member to 
whichever State be belongs, has admitted 
in no uncertain terms, that the problem' 
of unemployment is a very very acute 
problem. The question is bow to solve 
.his? Even after four decades, we a1"e 
talkin, o( how to solve it. Where are the 
jobs? Where wiJJ the jobs be available 1 
The Railways were, at a time, tbe biggest 
job-providers in the public sector. Now 
there are nearly tbree-and-a balf lakhs of 
vacancies in the RaUways in the last three 
years. New vacancies are being created. 
But jobs are not being given. In no 
Government Service and in the Central 
Sectors jobs are being given because 
there is a ban on recruitment. Today it-
self. in this House it was said just by an 
bon. Member that a post-office bas been 
sanctioned and it cannot be opened be-
cause there is a ban on recruitment. N·ow, 
the Railways wi]) not provide jobs. New 
jobs are not being created; old vacancies 
are not being filled up; natural wastages 
are not being filled up. There is total ban 
on recruitment. You please find out 
from every factory in this country speci. 
ally of the big industrial houses and mono-
poly houses you will find every where, the 
total number of workers has gone dowD. 
Please ascertain. l have occassion to be 
associated with the various trade unions 
connected with this. Many of the bi, 
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input.; by thoir sheer toil aDd d.d1c~tiOll. 
they are produciDI crops: they are pro. 

industrial undertakinll Uke the ITC- ducina·cash crops tor you to earD torei_ 
formerly it was namod as' Imperial To- exchange. Now, do their families aft two 
bacco and apin it was re-named as Indian , .. ~ sq uare meals a day ? 
tobacco and DOW they havo·· .. bbreviated It 

[Sbn Somllath Cbatterji1 

as lTC-the number of jobs are goinl 
down. They are clamouring for more and 
more sophistication. We are resisting; the 
workers caonot but resist. They are in-' 
troducins sophistication resulting in redu-
cation in job potential. In the modern 
factories or industrial undertakings which 
are coming up, can we say that tbe num-
ber of jobs is commensurate with the in-
vestment 1 No, Because these days modern 
factories and modern workshops are being 
set up and they are highly expensive. But 
highly capital-intensive; not labour-inten-
sive. Jobs are not being created. It is 
not only in the private sector, but every .. 
where. It is a serious matter. I can 
give you the names. We have been pro-
testing against that. We have raised it on 
the floor of this House-not only now 
but I mean in the 7th Lok Sabha and the 
6th Lok Sabba. Particularly, in the Seventh 
Lok Sabha, it became very acute. Central 

. Government Undertakings have been 
closed down. Now people are thrown 

It is. very nice, Mr. Patil, to talk about 
family plaoniDa as if the curse ot this 
country is the family plannin,. The curse 
of this country is the system that you .have 
adopted, the economy that you have in-
troduced in this country. Can you 
possibly, think of providing .iobs? W. 
are not talking of whitecoHar jobs oaJy. 
Without land reforms can you possibly 
achieve a greater degree of employment 
for the people ? It is Dot white-collar jobs 
in the offices or in the factories. It is 
giving work to the people so that they can 
earn their own Jiving. They do Dot want 
to live on doles. Do people want to Jiv. 
on doles or unemployment aIlowances? .• 

MR. CHAIRMAN: The time allot-
ted for this Bill has expired. . There are 
still many Members who want to speak. 
I think, the time may be extended. 

AN HON. MEMBER: By two 
out of jobs. No alternative employment hours. 
or no compensation was given. There 
was the Carter Pooler Company Ltd. 
Has the hone Minister lot the interest to 
ascertain ? There was the Containers .. Clo-
sures Co. Limited and the Indian Rubber 
Industries Limited. These were run by the 
IReI under the Central Govt manaac'!' 
meDt.AIl the three have been closed down. 
Apart from the fact that no alternative 
employment has been provided to them, 
twelve of the employees have committed 

SHRI GHULAM NABI AZAD : The 
time may be extended by one hour. If 
need be, we can extend again. 

MR. CHAIRMAN: If the House 
agrees, the time will be extended by one 
hour .. " Yes, the time is extended by ODe 
hour. 

suicide because they could not bear the Mr. Somnath Chatterjee, if you can 
asony of the cries of their children for a finish in three minutes, then you may 
little food, for a little milk. They s'ay continue. 
that it is better to die than to face that 
situatj'on where a father cannot provide a 
little milk or food to his children, for no 
fault of his. It is not a crime that be is 
born in India. With all the natural reso-
urces that we have, we have sufficient land, 
we ba'\le a dedicated work-force in our 

SHRI SOMNATH CHATTERJEE: 
No,'Sir. In three minutes I will not be able 
to do justice. I would like to continue a' erwards. " 

country, people who are working in the MR. CHAIRMAN: The hon. Mem-
agricultural fields :with hardly adequate ber wUl continue on the next occasion. 
irri8ation~1 facil'ti~., wi,h h~rdlf adequat~ 

'iF.' <*' 
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BUSINESS ADVISORY COMMITTEE 
Twenty-sec ODd Report 

JEngllsh} 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD) : Sir, I beg to present the Twenty. 

Gupta Printina Works Delhi .. l10006 

second Report of the Business Advisory 
Committee. 

MR. CHAIRMAN : The House stands 
adjourned to reassemble on Monday, 
March 24, 1986, at 11.00 a.m. 
18 brl. 

The £Ok Sabha then adjourned till Eleven 
o/the Clock on Monday, March 24,1986/ 
Chaltra 3, 1908 (Saka). 




